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RAJYA SABHA

Thursday, the 8th December, 2011/17th Agrahayana, 1933 (Saka)
The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.
OBITUARY REFERENCE

MR. CHAIRMAN : Hon. Members, | refer with profound sorrow to the passing away of Shri
Dev Anand, a legendary film actor, writer, director and producer, on the 3rd of December, 2011, at

the age of 88 years, in London, following cardiac arrest.

Born in September, 1923, in Gurdaspur District of Punjab, Shri Dev Anand began his career in
the Military Censor's Office in Bombay in 1940, and was initiated into the Hindi film industry with
Prabhat Films Hum Ek Hain’in 1946.

Shri Dev Anand was a trendsetter, credited with giving many new actors a break into the film

industry and experimenting with various social issues ahead of his times in his films.

A creative genius with a unique personality and acting style, Shri Dev Anand will always be
remembered for the roles which he essayed in his films and the rich repertoire of acclaimed films
which he has left behind. He was the recipient of many awards and recognitions, notable amongst
them being the Padma Bhushan in 2001 and Dadasaheb Phalke Award in 2002.

In the passing away of Shri Dev Anand, the country has lost a cinematic icon. He has left

behind a void which would be difficult to fill.
We deeply mourn the passing away of Shri Dev Anand.

| request hon. Members to rise in their seats and observe silence for one minute as a mark of

respect to the memory of the departed soul.
(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved family our

deep sense of sorrow and sympathy.



ORAL ANSWERS TO QUESTIONS
Agitation against Kudankulam Nuclear Plant
*221. SHRI D. BANDYOPADHYAY : Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware of the two decade old public agitation against setting up

of the Nuclear Power Plant at Kudankulam in Tamil Nadu;

(b) if so, the action Government proposes to take to meet the objections of agitating

citizens of the area;

(c) inview of this continued agitation whether Government is considering the option of fuel

switch to allay apprehension of local population; and

(d) whether fuel rods are being loaded in the first unit of the plant without the appropriate
Environment Impact Assessment Report, in conformity with the Environment Impact Assessment

Guidance Manual of March, 2010 of the Ministry of Environment and Forests?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) to (d) A statement is laid on the Table of the House.

Statement

(a) Soon after approval of the site in the year 1988 by the Central Government, there were
some protests by a section of population around Kudankulam due to apprehensions on safety and
radiation generated from Chernobyl accident in Ukraine. Since the start of the project construction in
the year 2002, the work has been progressing in total harmony with surrounding population. The
recent agitation against the Kudankulam project by a section of the local people started about three
months ago, due to the apprehensions about the safety following the Fukushima (Japan) incident

and campaigns by groups ideologically opposed to nuclear power.

(b) The Central Government has constituted an expert group comprising of 15 specialists
with expertise in diverse fields to interact with the officials of state government and spokespersons of
the people in the neighbouhood of Kudankulam The expert group has addressed all the legitimate

questions raised. Efforts to enhance public outreach and public communication are continuing.



(c¢) No, Sir.

(d) Fuel loading in the nuclear power reactors requires the permission of Atomic Energy
Regulatory Board (AERB) in India. It does not have any linkage with Environment Impact
Assessment (EIA).

SHRI D. BANDYOPADHYAY: Mr. Chairman, Sir, my first supplementary is: how many
households were compulsorily displaced for this project? How many have been properly resettled

and rehabilitated so far?

SHRI V. NARAYANASAMY : Mr. Chairman, Sir, this is a barren land having palmyra plantations
there. This land was identified in 1988. On this land, there was no habitation at all. People were not
living in this area because it was a barren land. This land was not being used for cultivation. Only

palmyra trees were there. Therefore, the question of uprooting the people from there does not arise.

SHRI D. BANDYOPADHYAY : Sir, when the rest of the developed world is abandoning nuclear
power projects, why are we, in India, having abundant supply of coal, pursuing the nuclear power

projects now ? What is the nuclear power project policy of the Government?

SHRI V. NARAYANASAMY: Mr. Chairman, Sir, the hon. Member has raised a very wider
question. Although the question specifically relates to the Kudankulam project, | would like to answer
his point. Sir, today, in France, nuclear power generation is to the tune of 68 per cent. In the USA, it
is about 19 per cent; in Russia, it is roughly 19 per cent. In Japan, South Korea and other countries,

nuclear power generation units are supplying power to these countries.

| would like to tell this august House that by 2015, China is going to have 40,000 MW of power
through nuclear energy. China is supporting Pakistan; the first nuclear power plant in Pakistan was
for 700 MW. They have signed a Memorandum of Understanding for other two nucelar power plants
in Pakistan. Though Germany and two other countries have announced closure of plants, even then
Germany is getting nuclear power from France for their country's power needs, which is not sufficient
for them. Therefore, | agree with the hon. Member that the coal energy is one of the main sources of
energy for us. But it is not a clean energy. As far as nuclear energy is concerned, it is a clean energy.
It is a safe energy. Now, the flow of wind energy and energy generated from solar and water is very

negligible. So, next to coal, we need to develop nuclear power generation units in our country. Now,



we need more than 70,000 MW of power, and 50,000-60,000 MW of power deficiency is, presently,
there in this country. And, when time passes by, there will be enormous demand in our country.
Therefore, to supplement our energy needs, next to coal, the second main source of energy is going
to be nuclear energy. As | have said, it is a clean energy, but safety measures have to be taken care
of. So, my submission to the hon. Member is that nuclear energy is one of the main sources of

energy for our country.

DR. ASHOK S. GANGULY': Sir, | would like to know from the hon. Minister as to whether the
cost of nuclear power per mega watt is likely to go up because of addition of safety measures
following the Fukushima disaster and whether the hon. Minister is aware of the fact that Mr. Bill
Gates is collaborating with the Ministry of Science and Technology in China in order to produce
inexpensive, safe and widely useable nuclear power, and a discussion in this regard is taking place

right now in China.

SHRI V. NARAYANASAMY: Sir, as far as installation of nuclear power generation units is
concerned, though the cost of construction of power units is high, yet, the cost of power produced
from nuclear power units is not more than Rs.1.80 per unit, when compared to solar energy, which is
now Rs.16 or Rs.18, and coal energy the cost of which sometimes goes up to Rs.6 when it is given
for commercial purposes. Therefore, when it comes to the question of supply of electricity to the
people, this is at a very, very low cost. That is why apart from coal energy, the nuclear energy is
being added in our country. Though installation costs are there, the gestation period goes up to 35 or
40 years. Therefore, the installation costs will be offset over the period, and thereafter, making profits
will be feasible. Then, the hon. Member was mentioning about the collaboration and about the
discussion which Mr. Bill Gates is having with China, | have no information on that. | will get the

information and supply to the hon. Member.

SHRI V.P. SINGH BADNORE: Sir, is it not a fact that most of these mega power stations, be it
nuclear, or, be it thermal, agitations are more by the local people because of the apathy of the local
neighbourhood villages, and this is due to the inconsiderate attitude of these power stations because
they do not look after their developmental demands? And, if all those are looked after, then, they
would not fall prey to the NGOs who really get them to going against them and start these agitations.
My question to the hon. Minister is this. Is it not possible because the Government has had problems

with mega power stations and nuclear stations? So, if the neighbourhood villages are given free



electricity, hospitals, etc. which are the developmental demands of the people, all these should be

looked after.

SHRI V. NARAYANASAMY: Sir, | agree with the hon. Member that we will have to take care of
the corporate social responsibility for providing hospitals, schools and also roads for the use of the
people who are living in and around the area; this has to be supported by the power plant. In some of
the nuclear power plants located in our country and, specifically, as far as the Kudankulam plant is
concerned, schools have been built, healthcare facilities have been provided, roads have been built
and so on. In fact, Sir, supply of protected water to the people through the desalination plant is also
being worked out. Therefore, the Government is discharging its corporate social responsibility
towards the people of the area by creating infrastructure to provide these facilities. It has to continue
and it has to be strengthened. Apart from that, we have regular interaction with the people because a
lot of NGOs, as the hon. Member has also said, are creating panic among the people without having
any knowledge about the safety measures which are available in the nuclear power plants as also in
the coal-based power plants. This is one of the major areas which we have been taking care of and

we will continue to do so.
MR. CHAIRMAN: Thank you. Shri Kalita.
SHRID. RAJA: Sir...
SHRI TIRUCHI SIVA: Sir...

MR. CHAIRMAN: No, no. Please. ...(Interruptions)... Please. ...(Interruptions)... It's not

your turn, Mr. Raja. ... (Interruptions)... | am sorry. You can 't convert this into a discussion.
SHRI TIRUCHI SIVA: Sir, supplementaries should be given to people from Tamil Nadu.

MR. CHAIRMAN: Supplementaries have to be rotated around the House. Please do not.

...(Interruptions)... Hon. Members, please do not waste time. ... (Interruptions)...

SHRI TIRUCHI SIVA: Sir, supplementaries must be confined to the main Question and, so

also, the Members from that State concerned should be allowed to ask questions.



MR. CHAIRMAN: Please. ...(Interruptions)... Look, you are senior Members of the House.
Please do not. ...(Interruptions)... Questions cannot be confined to Members from specific States.

That is not the practice.

SHRI TIRUCHI SIVA: Sir, the supplementaries must be confined to the main Question. The

issue is that of Kudankulam. ... (Interruptions)...
MR. CHAIRMAN: Please. ... (Interruptions)...
SHRI D. RAJA: Sir, | am requesting you to allow me to put a question.
MR. CHAIRMAN: Mr. Raja...

SHRI TIRUCHI SIVA: Sir, the main question is about Kudankulam and Members from Tamil

Nadu should be allowed.
SHRI D. RAJA: Sir, after the Fukushima accident...

MR. CHAIRMAN: Please allow Mr. Kalita to ask the question. ...(Interruptions)... Please. Let
him ask the question. ...(Interruptions)... If you want a discussion on this issue, you know the
procedure. ...(/nterrupt/‘ons)... If you want a discussion, there is a procedure for it. Please.

...(Interruptions)... Please, Mrs. Stanley.

SHRI BHUBANESWAR KALITA: Sir, post the Fukushima incident, the situation in Japan has
changed. The hon. Minister has mentioned about Germany buying power from plants in France. But |
would like to know whether the Minister is aware that as many as ten nuclear power plants in Japan
have been closed. They are giving more importance to renewable energy. Is the Minister aware of
that?

SHRI V. NARAYANASAMY: Sir, | would like to tell the hon. Member that most of the existing
nuclear power plants in Japan are running. The hon. Member has mentioned about the ten nuclear
power plants that have been closed. | do not have any knowledge about it. But most of the nuclear
power plants in Japan are operating and they are also upgrading the safety measures, especially
after the Fukushima accident. That is a fact. But the fact that ten nuclear power plants have been

closed is not in my knowledge.
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Fund distribution as per population and area

t*222. SHRI NARESH CHANDRA AGRAWAL: Wil the Minister of PANCHAYATI RAJ be

pleased to state:

(a) the norms for allocation of funds to the schemes being run by Central Government for

the development of villages;

(b) whether it is a fact that a big State like Uttar Pradesh is not getting the full benefit of

these schemes, considering its huge population and area;

(c) if so, whether Government would lay down the norms relating to these schemes on the

basis of area and population; and
(d) ifnot, the reasons therefor?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) to (d) A

Statement is laid on the Table of the House.
Statermnent

(a) The Ministry of Panchayati Raj implements the Backward Regions Grant Fund (BRGF)

in 250 backward districts of the country. Under the BRGF, untied funds are given to Panchayats

tOriginal notice of the question was received in Hindi.
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through the State Governments to meet critical and other infrastructure gaps. Other schemes for the
development of villages are implemented by the Ministry of Rural Development, Ministry of Health and
Family Welfare, Department of School Education and Literacy and the Department of Drinking Water

Supply among others. The norms for distribution of BRGF Grants at various levels are as follows:

Distribution between the Capacity Building (CB) and the Development Grant (DG)

components:

The Ministry provides the CB Grants to the 27 States computed @Rs. 1 crore per BRGF
district which totals to Rs. 250 crore per annum. The remaining amount of the annual BRGF

allocation is available towards the DG component.
Distribution of the Development Grants (DG) between districts:

The Ministry notifies the annual entitlement of each of the 250 districts under the DG

component based on the following formula:
(i)  Every district will receive a fixed base amount of Rs. 10 crore per annum.

(i)  50% of the balance allocation under the Scheme is allocated on the basis of the share of the

population of the district in the total population of all backward districts.

(i)  The remaining 50% is distributed on the basis of the share of the area of the district in the total

area of all backward districts.

Distribution of the Development Grants (DG) among the Panchavats and the ULBs within the

districts:

Each State is required to indicate the normative formula that would be used for the allocation

of BRGF funds to each Panchayat and ULB. The normative formula should consider:

(i)  The share of each local self-government institution category (Panchayats or Municipalities)

within the district,

(if)  Within the overall allocation made for each category, the norms governing the inter-se share of

each Panchayat or Municipality concerned.

The Ministry of Rural development also implements through the State Government and UT

Administrations the major schemes namely Mahatma Gandhi National Rural Employment Guarantee
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Act (MGNREGA), Swarnjayanti Gram Swarozgar Yojana (SGSY)/ National Rural Livelihood Mission
(NRLM), Indira Awas Yojana (IAY), Pradhan Mantri Gram Sadak Yojana (PMGSY’), National Social
Assistance Programme (NSAP), Integrated Watershed Management Programme (IWMP). Out of
these programmes, the allocation based schemes are SGSY/ NRLM and IAY whereas other
schemes are demand/ project based and allocation is not made to any of the States. The allocation
to the States under SGSY and IAY is made as per the criteria approved by the Planning Commission

of India for the respective programmes which are as under:
SGSY

The funds under Swarnjayanti Gram Swarojgar Yojana (SGSY) are allocated on the basis of

poverty ratio in the respective States.
IAY

The allocation to the States is made taking into account 25% weightage to poverty ratio and

75% to shortage of houses in the respective State.
Both the schemes i.e. SGSY and IAY are for the BPL rural households.
MGNREGA

The objective of the Act is to enhance livelihood security in rural areas by providing at least 100
days of guaranteed wage employment in a financial year to every household whose adult members
volunteer to do unskilled manual work. MGNREGA covers the entire country with the exception of

districts that have a hundred percent urban population.
Sarva Shiksha Abhiyan (SSA)

The allocation of resources will depend on the following: preparation of District Elementary
Education Plans and their appraisal; commitment of the State government with regard to the State
share; performance of the Planning, Appraisal and Fund Flow Mechanisms, institutional reforms in
States to facilitate decentralized management of education and as per RTE requirements; reports of
supervision teams regarding the quality of programme implementation; and availability of financial
resources in a particular year. The actual allocation of resources will depend on all these factors. It is
likely that districts with poor infrastructure will require more resources. However, the release will also
be performance linked. If an educationally backward district does not utilize the resources in the

manner intended, it is unlikely to continue to receive a priority.
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National Rural Health Mission (NRHM)

. The National Rural Health Mission seeks to provide effective healthcare to rural population
throughout the country with special focus on 18 states, which have weak public health

indicators and/or weak infrastructure.

. These 18 States are Arunachal Pradesh, Assam, Bihar, Chhattisgarh, Himachal Pradesh,
Jharkhand, Jammu & Kashmir, Manipur, Mizoram, Meghalaya, Madhya Pradesh, Nagaland,

Orissa, Rajasthan, Sikkim, Tripura, Uttaranchal and Uttar Pradesh.

Its goals are reduction in Infant Mortality Rate (IMR) and Maternal Mortality Ratio (MMR)
Universal access to public health services such as Women's health, child health, water, sanitation &

hygiene, immunization, and Nutrition.

The Mission is conceived as an umbrella programme subsuming the existing programmes of
health and family welfare, including the RCHII, National Disease Control Programmes for Malaria, TB,

Kala Azar, Filaria, Blindness & lodine Deficiency and Integrated Disease Surveillance Programme.
National Rural Drinking Water Programme (NRDWP)

The Ministry of Drinking Water & Sanitation administers through the States the centrally
sponsored scheme, National Rural Drinking Water Programme (NRDWP) for providing financial and
technical assistance to the States to supplement their efforts to provide drinking water to the rural

areas. The criteria for allocation of funds under NRDWP is given in the Statement below.

Sl.No. Criteria Weightage (in %)
1. Rural Population 40
2. Rural SC and ST population 10
3. States under Desert Development Programme (DDP), 40

Drought Prone Area Programme, Hill Areas Development

Programme, special category Hill States in terms of rural areas

4. Rural population managing rural drinking water 10

supply programme

TOTAL : 100
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(b) to (d) The BRGF districts including the 34 districts of Uttar Pradesh covered under the
programme were selected on the basis of the report of the Inter-Ministry Task Group (IMTG) on
Redressing Growing Regional Imbalances constituted by the Planning Commission in 2005. The
norms for district-wise allocation of funds under the BRGF as specified above also apply to Uttar
Pradesh. Therefore, the population and area of the BRGF districts in Uttar Pradesh are duly taken

into account while making the allocations.

As regards NRDWP, since in the allocation criteria the component of rural population and area

are given weightage, Uttar Pradesh is getting adequate funds under the programme.

Y TR =% STUAT: AT FHTYT Sff, T8 T8 € AEeayol 9% &, S QX <20 & Tiai A ST
B3N 21 3R SHPT STard AT [y #31 Sil <l A1 2Ie SATRT 36T I&d1| #%1 9% I8 o7 fb &
AR A3 St a8 9T fh i @t R Do €, S5 999 B SMER T BT § iR 34
SIS # U7 QAT B BT MR RAT BT B2 FIT 3 ST 3R &A% & MR R
SITQT 7 721 ?

HAY St 7 STUAT STATq a1 g1 B 3T 7, AR A TS 8, i e Sfarq 781 i fas
SHPT MR R 21 H 5 | 48 81 § [$ IR 9Rd, S8l W 39 3 50% A STET &re &4 2,
FIH SITET U &1 H A1 A1 ST - ST A1 &, MY B {5 IRy A1 & feia
IR T & 34 et Ty g, STafd ST v & 74 el 9 9 40 R7el ge 10 €, a1 STR 9Rd &1
1 Ry BRf?

7 #A Sft IE 9A™ B HUT B 6 i@t BT S AT €, i IS, U, GRb HB,
TS[heT, B, faoTel, § Aad! YR1 HR1 & Ty 1 fopam <1 @1 & 2 9 v w3 Sft 98f R a3 &,
T HA Fd AT H 200 BT SETET T & al B IFb! Fed A ik af a1 off, Afdhd IR
TRT H AT T 3 ATSTT b I o A1 U TR 1T 1T §1 H STy ST Ared § b 59 4R
TidT 1 g7 ISl | ST H fha a9 eir?

R, S AR 8, o1 o= uferad Sma &g 40,000 BRIS S W HRA &, I HAN A 8
Ty a1 T IR BT SR 81 <A1R B, 1 9T 31T S &8 R DI Pl HITUI BNl ?

SHRI V. KISHORE CHANDRA DEQ: Sir, the hon. Member in his question had asked for the

various schemes for which the Central Government is sending funds from the Centre. So, while the

names of all these schemes have been mentioned, | would like to inform the hon. Member that
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MNREGA and PMGSY are the schemes actually for which the funds go from the Ministry of Rural
Development. As far as the Ministry of Panchayati Raj is concerned, we give funds only for the
Backward Regions Grant Fund, BRGF and RSVY. As far as the BRGF grants are concerned, they are
given to districts which have been identified as being backward. The hon. Member is right in saying
that in UP, out of 70-odd districts, 34 have been identified as backward regions. This identification is
done not by my Ministry. This is done by the Planning Commission. The Planning Commission does it
on the basis of certain statistics and parameters which are sent to the Planning Commission, through
the State Government, from the District Planning Committees, which they get from the districts. If the
hon. Member likes, | can enumerate those economic parameters. It includes the preponderance of
agricultural labour in the population, the level of agricultural wages, etc. | can send the entire list to
the hon. Member. Out of the BRGF funds, we give it to every BRGF district equally. Half of it is given
as development grant. One crore rupees is given for capacity building, i.e., for training of personnel,
and the people who manage the PRIs. From the rest of the fund, 50 per cent is given on the basis of
population, and 50 per cent is given geographically. So, as far as my Ministry is concerned, we only
deal with these aspects. The rest of the schemes are actually dealt with by the Ministry of Rural

Development. So, | don't have the figures and details of those schemes. It may be appropriate...
it wefrer o fvsm: R, 59 T 9 <9 fdra w3 o1 get e ey e
it GTafcr: e e, 3 STa19 < %8 ©, U8l 319 G llioTg ... (aET)...
#} TR T SnrATe: #f1H, U STa9 B gHI BR S T © -..(FIEH)...

it UTART: YS! 3T A ATY, JATID] STaTed e BT ...(aHH).... MY Sard G aA1org
...(TAYTH).... TR ST, 37T IS S1RY ..(FFETH)...

off IR T AT I8 B X2 © [P U ey T3 STare <3, JISTHT SIRINT STaTd S
(). .

it WUTARY: 3179 93 ST, U8l 39 YRT STdT14 Al G <IfY ...(F@8)... One minute, please.

SHRI V. KISHORE CHANDRA DEO: Mr. Chairman, Sir, the question is addressed to me.
These are the subjects related to the Ministry of Rural Development. They should have.

...(Interruptions)...
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$it e T enrETe: i, Y SIRIRSITE & IR A BT & T8 T . (huH)...
RARSHTE F IR F BT & 78 © ...(AIH)...

SHRI M. VENKAIAH NAIDU: Then, why are you responding? ...(Interruptions)... Why have

you accepted it? ...(Interruptions)...
i} SO9T UTSd: 19 IT U §I% WS &1 8l 8 ol I8 oA R S I8 57 ... (FIEH)...

SHRI M. VENKAIAH NAIDU: The basic issue is, when he has accepted this question.

...(Interruptions ... As he has accepted it, he is bound to give the answer. ... (Interruptions)...

MR. CHAIRMAN : Just one minute. Let him finish. ... (Interruptions)... Venkaiaji, let him finish.

...(Interruptions)... First, let him finish.

oY AR T IFATA: HFHT FHII SFF ...(HaeH)...
it QuTUfer: 31T 98 SRV ... (FUH). .

off TR T AT TUTAR SfY, EHA SISTRSITS BT U9 fhar &) 81 ®, 99 291 & 9
TGt BT T fhar 7, T SR Tew & fI9y Sooid bt 81 89+ Wiell SRS B 91 78] B
2, a1 g A ....(TaeH)...

7} AUTIRY: 3179 U8l 1 STard G AT ... (ae™)...

SHRI V. KISHORE CHANDRA DEO: Mr. Chairman, Sir, | accepted the question because there
are two components -- BRGF and RSPY -- which pertains to my Ministry. | have got the details and
particulars relating to these two components. The other matters do not relate to my Ministry. Sir,

Sarva Siksha Abhiyan relating to the Ministry of HRD...

i TR T SATE: TR, 1 (5R  T8l AT Yo PR (ST ...(ALH).... AT FHIIL
SH, WIS ..(SaLT)....

Y IOT91 UTSS: AT F301 S T W) S9! TART B AT ATRY 71 ..(FLT).... ST DT
SFER Tl 8, 1 5 ...(aaea ). .

off Ui 3179 S W1 ...(FEHH). .

3t T T AT IR, U] fIB HAT Sl IS §Y © .(FAYM)... AR, AT T
e w=A S IS gU E ..(HauT)...
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SHRI V. KISHORE CHANDRA DEO: Sir, in my reply, | have only stated the names of the
schemes which the Central Government implements in villages. But, my Ministry does not deal with

them.
As far as UP is concerned...
it ForeT UTe®: TR, A fh | 7€ eaTe © %2 B ...(AGEF). .

off TR =T ITAT: I fhR 3BT STIE RT < B 82 ...(HAYUF)... 59 I8 SHP HAGT I
Hefera £ 781 2 ..(au)...

oY JT91 UTSah: 19 I8 S99 Ga1ed 81 81 § d fhY ...(2aH)... 9X, 379 84 W7 Sy
.(FTAHT)...

i} weirer o RS R, L..(@aum).

it U e S, WS ..(EEH). .

it AR T SEATE: FIIT FHTIRT ST, 3 ATIHT TR0 AR ..(IEH)...
37} SoTeT UTod: R, B WREYT 1Y) ..(aHM)...

st AU 3T ST 98 SISV ...(AE)...

it TR e STUATeT: AEAI AR S, AT F Sft 67 X8 € o 98 R #Arery 9 efi
& 8, 79 R AR U BT STarg AR 7 S a1 T8 <A1 1Ry o, afeds arr e WA et <A
F1RY 21l TS HAAT {61 ue 1 Sfame < 3R R I8 e b a8 AR H3erd A e a7l 78] €, dl R
BH SN DI HRETVT B3 e ? 2iH T M B ...(aEH)...

it gumafer: St 21 3 3191 91 Bg ol 379 RT3+ e TR 96 SITST ....(FaE ). .
Sf AR T SAT: R, § g AT b A1 T H3i1 Sfl $Hpb1 S1a1d & ..(FFeH)..
oY Ul 31T 96 WIRY, it ...(TaeM). .

SHRI V. KISHORE CHANDRA DEQ: Sir, | have given all the details in my answer relate only to
BRGF and RSPY. | have not given any details relating to any of the other schemes for which funds
are disbursed by the other Ministries. So, let me also mention that, as far as UP is concerned, we
have given more funds under the BRGF to UP. Sir, 34 districts in UP have got more funds than many

other States.
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3t TR T AT W, A BRGF YBT & F&l ...(@auM)... § BRGF YOI & 78l ol
.(FAL)... T STEREKI B STAd G2 ..(FG)... § BRGF Y8 & T8l 8T E ...(FaH)... 1N I
H HEl BRGF eI 81 ...(RaeT)... 4R 9% UG SIS, A1 FHTART Sl ...(aem)...

MR. CHAIRMAN: Look, one minute please. ...(/nterrupt/‘ons)... Please one minute.
...(Interruptions).... 31Tq I3 SITSY| ...(TIET)...

ft TRET T STETS: AT FHIYRT S, H9 BRGF TR W &1 81 fohar 81 879 <91 & el i)
T foham &1 ART U2 Ue oNfTY| I8 97 &) ¥ U3 B1 U39 I8 & f S TR gRT Tidi &
e & forg danford @t <1 X&) i1 & forg R & eided daet Ars FT- €2 WRT 97
e g 81 {9 S SN 9% yBT {6 Ak B, O R WRER e iR SRl & AR TR
..(TET)...

i GUTIRY: 319 319 93 SISV ...(FFETH)... ATID! I G ol TS 21 ...(FIFeH)..

oY TR =g AT TR, SHBT Sa1d 81 el &7 21 9 RT PR 7 ...(SLUF).... 3T ITDT
postpone B SIRTT ...(IqYTH)....

ft g1 YIS AR, AFFIG U] e wA Sft 93 B L (@maum)...
MR. CHAIRMAN : Why are we wasting time in this discussion? ...(Interruptions)...

ofY TR T IFETS: AT FUTAfd SH, 39 39T postpone B SINTY| AT H31 Sff Bl
SPT STATd ATGH el 51 37T $HB! postpone FR T MR 3Tl IR AN IR0 fdra #1
SR S S T ...(FGEH)...

ofY Fehter == Rism: 9%, A IR I AW ...(FEF).... SIIRT JART B dict| ...(TaHH)...
of} Jumafa: I8 Q@f &l Eﬁ"’l’l, e S ...(IIYTH)... roiiv | ...(TdHTH)... Please one minute.

...(Interruptions)... One minute please. ...(Interruptions)...
7} FOTET TS e: AR, §H SATTHT HREVT <A | ...(FAL)...

it gumufa: TP A<, 3T w™T I 2Vl ...(sTdYTH)... If the answer given is unsatisfactory,
then the Members have the right to point that out and raise queries through appropriate procedures.
That is a well established practice and if you find an answer is unsatisfactory, please raise it

appropriately. Thank you.

oY TR =g IATS: A1 IR SH, ..(@aHM)... e § g1 W 8 b o R fosd)
U3 P T IR 81 1 X&T 2 Al ...(FaeM)...
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SHRI M. VENKAIAH NAIDU: Sir that is not the issue. The issue is, as you have rightly said,
that if the Members are not satisfied, we can give a notice for an appropriate discussion. But, Sir, the
issue is, the hon. Minister is saying that these things do not come under the purview of his Ministry
and he does not have information. Then, my question is: Why has he accepted this question at all?

Why the Secretariat has sent it to him? ... (Interruptions). ..
MR. CHAIRMAN: That is not the point...(Interruptions)...
Y 7T =% 3rvETer: el <1 bR urior T 3 Sff gt STa1e <) .. (@EET). .

SHRI M. VENKAIAH NAIDU: It is the question relating to the Ministry of Rural Development

...(Interruptions)... Who is answerable to it? ...(Interruptions)...
Y efter == fysm: W, g dgd important question 2l ...(TIYTH)...

MR. CHAIRMAN: Satishji, please, let us get on with the Question Hour ...(Interruptions)...

There are other questions ... (Interruptions)... One minute, please. ... (Interruptions)...

ot weter a== fasm WX, g dgd important question 2l ...(TaYTH)... 3@[ question UX 11'\9[
ST A ST B & ...(GHH).... IR ST STd1d 721 & IR Bl ...(FGLH).... A DT SId1d 781 §
T Bl ...(FGHM). .

oY gOI91 UTSs: IR FeIgd, I ol BT WU S5 &b G917 WS- & g Bl HRe
R ..(aEm™)...

Y AR T AT AR, BH GRET0T a1 Anfev) ... (aau)...

MR. CHAIRMAN: Just one minute. ... (Interruptions)...

ot IO UISH: AR, AT HA SN Bl WCH 9 P IOV T Bl WM g
.(FGHT)...

it guTafer: e ST, TR specific point FITE? .. (L. .

SHRI M. VENKAIAH NAIDU: Sir, please postpone the question and direct the Rural
Development Minister or the other concerned Ministry to give reply to this question

...(Interruptions)...

s} 9 T AT T, AT 39 question DT postpone B SITY, 3MYBT FTIDBR HEH
FrmTae # faar gon &l ..(aum)...
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MR. CHAIRMAN: All right. It is fair enough, 3d KGN gVl We go on to the next question.

...(Interruptions)...
oY |eiter T RIS TR, S9! BT P T B AR ..(Faem ). .

MR. CHAIRMAN: You have made the proposal. ...(/m‘errupt/‘ons)... It is postponed. It would
be listed for another day. That is all. ...(Interruptions)... 318 319 & SISV ... (Interruptions)....

SHRI SATISH CHANDRA MISRA: In this Session?
MR. CHAIRMAN: Yes, in this Session. Now, Question
DGCA Report on flying schools
*223.SHRI TARIQ ANWAR: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Directorate General of Civil Aviation (DGCA) has found fault

with almost all the flying schools in the country;
(b) if so, the details thereof; and
(c) the action that has been taken against these flying schools?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) A Statement is laid on
the Table of the House.

Statermnent

(a) and (b) Yes Sir. Directorate General of Civil Aviation (DGCA) audits are carried out with
the primary aim to ensure that the flying school function as per the existing guidelines and have
facilities and systems in place for conduct of flying, training and maintenance of aircraft. During the

audit following deficiencies were found:
(i)  Non-up keep of documents.
(i) Dossiers are not being maintained properly.
(i) Insufficient ground instructors.
(iv)  Fuel Mismanagement, false entries in authorization books.

(v)  Contingency plan not available.
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(vi) Emergency plan for accident to aircraft not available.
(vii) First Aid medicine expired.

(viii) - Insufficient books in library.

(ix)  Earthing Point in Hanger.

(x) Tarmac not properly maintained.

(xi) Long grass on side strips of pathways.

(xii) " Incursion of runway during operation.

(xii) No boundary wall around the operational area.
(xiv) Obstacle light on Hanger & surrounding area.
(xv) Battery charging equipment not calibrated.
(xvi) Fire fighting equipment not well equipped.

(c) Out of 37 flying clubs, 33 have been audited so far. On the basis of observation,
enforcement action was taken in the form of warning to Ahmadabad Aviation Academy and approval

was suspended of Bombay Flying Club and Birmi flying Academy Pvt. Ltd.

SHRI TARIQ ANWAR: Sir, India's fake flying licenses scam posed a severe challenge to the
country's airline safety regulator. About 16 fake pilots were employed in major domestic airlines,
including the State-owned national carrier, Air India, as well as the leading private airlines, Jet
Airways, Spicejet and Indigo. In his reply, the hon. Minister has said that out of 37 flying clubs, 33
have been audited so far. Now, during the audit, 16 deficiencies were found but action was taken
only on a few. My question is, is it a fact that there are a number of cases that have come to the
Government's knowledge where wrong information and certificates had been produced by pilots? If

s0, the details thereof may be given. What action has the Government taken so far?

SHRI VAYALAR RAVI: Sir, the case of fake pilots was of serious concern to the Government.
As soon as we came to know about it, the DGCA went into action. Almost all the licenses that were
issued and those that were available have been examined by the DGCA. They examined licenses not
only of the flying pilots but that of others as well. Of those, a total of 15 licenses that were found to be

problematic have been cancelled. Now, two initiatives have been taken by the DGCA. Firstly, three
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audit teams have been created. They carried out audit of all the flying institutions except three. |
agree with the hon. Member that the answer talks about 16 deficiencies, but that is not all. For
example, let us take point (i), 'non-upkeep of documents'. Here, if they correct it, they are allowed
to continue. So, talking of the 16 deficiencies, only few flying schools were found to be very deficient
and very problematic. Their licenses have been cancelled. Others have been asked to correct it. All
of them have been asked to correct it and report to the DGCA, and they have been allowed to
continue. This is the position. Government is continuing with the monitoring and is watching the
functioning of every flying institution. We would not allow any fake pilot to take over flights in the

country. A very strict vigilance has been introduced.

SHRI TARIQ ANWAR: Sir, | would like to know from the hon. Minister the number of accidents
that have occurred due to the negligence of pilots during the last three years. What action has been
taken by the Government in this regard against the pilots? What are the steps that Government has

taken so far to see to it that such accidents do not occur in future?

SHRI VAYALAR RAVI: Sir, | do not have the exact figures with me at the moment but | can
send them to the hon. Member later. Now, there was this incident where the aircraft of a private
airline made a nose-landing at the Goa airport. We have initiated an inquiry into the entire system.
Only then can we get into this issue properly. Major accidents are few, but the number of such

incidents is more than 19. | can send him the exact figures later.

it THTET ATASHR: AHIRT HEIG Y, T8 UHTH &I WUS! BT el © 3R 98 38¥ Jel 51 3R
B4 I8 g1 Il fh ST $HDI Il X812, I8! 7Ted &, ol [ 394 SATGT W] AR RIT 81 Fhell 87
Wﬁﬂ' this is a very serious question. Now for one year, this issue is being debated in the nation.
But why hasn't the audit of 37 flying clubs, in fact, all the flying clubs been completed? More than
that, there are foreign flying schools also. TAR T B ggd KESISEEERESIER dgd ART RIRCE
TR B ITH F $B T F 370 & IR S S8 370 T8 &1 So, my question is, what steps are
being taken by the Government to ensure that only from the same good quality schools our boys get
passed and also get the counselling? What are the steps taken to ensure quality control with regard

to foreign schools also?
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SHRI VAYALAR RAVI: Sir, the hon. Member is absolutely correct. There are a lot of students
who go to different parts of the world for this purpose and come back. But when they come back,
the DGCA never issues the licence just on this basis. They ask them to appear for a test which is
conducted by the DGCA. They also conduct a written test. They also verify the authenticity of the
certificate produced by these students from the school which has issued this certificate certifying the
flying hours, etc. The DGCA, as per its procedure, contact the concerned foreign Institute and get
the required details. If it is found a fake certificate, we do not even allow them to appear in the written

examination conducted by the DGCA.

SHRI PRAKASH JAVADEKAR: My question is regarding the quality of the foreign schools. |
was asking as to how you ensure the quality. The examination is one thing. There are many schools -

- and the DGCA also knows about it == which are not good quality schools.

SHRI VAYALAR RAVI: Agreed. Sir, apart from written examination, sometimes, they also
conduct a practical test. | can assure you that we can tell the DGCA to strengthen their practical test.
The DGCA can take steps to strengthen the quality. So, apart from written examination, practical test

can also be conducted to ensure quality.

SHRI R.C. SINGH: Sir, whether it is true that the Ministry proposes to set up Civil Aviation

Investigation Bureau? If yes, what would be the role of DGCA and CAIB's formation?

SHRI VAYALAR RAVI: Sir, | didn't follow the question. | didn't understand what the hon.

Member wants to know.

SHRI R.C. SINGH?: Sir, | will repeat my question. My question is, whether it is true that the
Ministry proposes to set up Civil Aviation Investigation Bureau? If yes, what would be the role of
DGCA and CAIB's formation?

SHRI VAYALAR RAVI: Sir, there was a recommendation from ICAO to have a look at the whole
functioning of the DGCA and the civil aviation industry as a whole. In this connection, we are also
trying to formulate and introduce a Bill. The discussion is on to create a new system so as to make
the DGCA a part of that.

1. 3R &3: IR, H A F41 ST § qo1 arsdl § 6 TR & iR Fol fdha FmgT
TP 8?
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S A1 I8 © b 519 FATS T W el DI Wl YR DR Bl IRIRH &1 SR &, Al I8 ST STl
g f 98 ot Rerrht sare § wnfid 7 817 3R &3 J8awn $ o S w&ST WGd 8, SHd
IR GR1 REIeM St 31 HH-HH AE & It Bl gue dl 81 Fahdl 2, 3diolY I8 9gd
SR B

AT #3057, U SR a7 I8 & o5 FTTh TetT$r oftasd qR 181 81, J U ¥pet 9 37919 U
PRI & MR AR ST FATS T 3T YR PR I &, <l U Wl bl URTHRI T &1 SIRM 87 39h
TR H T MY BT TAFBRI T2

SHRI VAYALAR RAVI: Sir, the flying schools are operated by private parties, Indian citizens,
NRIs, etc. They can start the flying schools. The DGCA only gives the licence. However, 5-6
stipulations are there like proper fencing of the airport or following the laid down guidelines. So, 5-6
such stipulations are there. The DGCA has not reported to me any complaint in this regard. No
complaint is received from the neighbourhood regarding any of the flying clubs so far. But since the
hon. Member has raised this issue, | will definitely look into it and also ask the DGCA to look into this

issue.
HETARI SR feaR- | | wrexi # fwm== wansit &1 iR
*224. o} Al AT ART: FAT AFR Fa 9341 98 9am &) Hur w6

(®) a7 AT & IToTR # 379+ &9 o fARdR & oy #emRT oiiR feax-11 wrel # orusht
JaTali BT R B &1 fIaR IWar g; v

(@) af &, A1 T IR 31 8 31k BRIIG, 7L U Pl, HeRT 3R fdgR & f-fe
TERI Bl IUYth TRATSHT o 3Tl MMH BT S &1 faaR 872

AR fwm= w3 (o armeR T (@) 3R (W) U faav 991 & ged U @1 T R
fageor

(®) 3R (W) 9 GHY 82 TATSIME] & [T/ YA BaTs AU ITA & 3R AN fJaror-|
# feg Mg 81 (= <Raw)

FrAfIRad garere! &1 FRAGER Jggfed sd1s uRdes (831) FaTd F=1ferd B & oy
RIS SHTART JHT0T-3 e 1 § it o et &l 7 SfeaRad ol @t sawadndmai o
TIOT BN

™ e Tfager : farof e

¥ UR foemr : gferoft &
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IR SFpH Ae farfies : ufeas e

I T TR : SN &

TG BT TR TS Sex-3d fofics : S8t &5
A YR vfaee « st &

R Hdex H yATer B ffAFafia foham ST gept 8 iR S b1 varer Haitid TIRarsl
SRT AT AT = (el & SIgure & STeareis anforiode agRidr & MR UR 61 ST ]8T
81 9RPR 7 QAR Afed <1 & Al &3l @l gars aRae Jarell o snawaadr o1 & 3 3@ gU
BaTs URas Harsll & d8aR (e 1 e 81N B & Seed A AN |AfaRor fem e
frefRa ferg &1 aenfy, At <= feen freel @1 srguTer $=ad gy I 7 iR aififcus
AR & YR IR [ Wi & foy gars dard a1 HRE1 QIR iR F¥R a6l g

faavar-|
HETTIIRT SiIY 1SR~ 11 918w 4 134777 el &7 faere

HHY.  Tog/AH 2RI &5 FATS WIS A IS TR

1 2 3
3R faSTTT

2 U Yael

3. T f&g7Ts, arerel, Sikele, didmErs!,
Rrear, SogR

4. [EEIN qeT, T

5. ERINE MR

6. feeett fereett

7. Tirar TIrar

8. ORI BT, HETR, Yo, TR,
s, IREER, ASTPIC, G, TSR]

9 R
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1 2 3

10. RIEEEE GHRITAT, Poog, R

1. SR BN ST, <8, AR, AR

12. EINCE NEll

13. FACH AR, TelTid, gaell, HIR, TG

14. IR Flelide, B, Bred

15. Heg Iae WIS, TRy, $ER, STy, WRTe!

16. AERTSE JRETE, JS, PIeRR, AR, AEs,
A

17. AR BT

18. LEICD INCIR

19. GRS SINSICH

20. BRI ElLIEN

21. I iCENICH

22. ESIES AR, FeITT

23. RTSTRAT SR, SR, ISTYR

24. fafawq

25. GIEREISE I, PR, 7y, B, TheiRa

26. [ERR SR

27. TR MR,  geEEE, TIRER, BT,
SR, TRTORAT

28. IR TERIGH, UTR

29. RIFCEERIE CINSIUNACIRER|

LENIREEEN

1. SRUISERCACINCIEAIE G RICESUN

2. eI T SHIN)

3. ENIHIS ESINES

26



4. TeRT g TR &del -

5. AT AR < <q
6. ggt -

Expansion of aviation services in metro and tier-ll cities
1%224. SHRI MOTILAL VORA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether aviation sector proposes to extend its services in metros and tier-ll cities to

expand its area in market; and

(b) if so, the details thereof and names of the cities of Chhattisgarh, Madhya Pradesh,

Maharashtra and Bihar which are proposed to be included under the above project ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) The Statement is laid

on the table of the House.
Statement

(a) and (b) At present, scheduled air services are available to/from 82 airports and details are

given in the Statement-I (See below).

Following operators have been granted initial NOC as per rules to operate Scheduled Air
Transport (Regional) Services which will cater to the needs of states mentioned in respective

regions:
M/s. Freedom Aviation: Southern Region
M/s. Air Pegasus: Southern Region
M/s. Deccan Charters Ltd: Western Region
M/s. Indus Airways: Northern Region
M/s. Karina Airlines International Ltd: Northern Region
M/s. Religare Aviation: Northern Region

Operations in domestic sector have been deregulated and flights are being operated by

concerned airlines on the basis of commercial viability subject to adherence of Route Dispersal

tOriginal notice of the question was received in Hindi.
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Guidelines. Government has laid down Route Dispersal Guidelines with a view to achieving better
regulation of air transport services taking into account the need for air transport services of different
regions of the country including North-East region. It is, however, up to the airlines to provide air
services to specific places depending upon the traffic demand and commercial viability while
complying with Route Dispersal Guidelines (RDG).

Statement+

Expansion of Aviation Services in Metro and Tier-Il cities

SI.No. State/UT Names of the cities Airlinked

1 2 3

1 Andhra Pradesh Hyderabad, Rajamundry, Tirupatf,
Vijayawada, Vizag

2 Arunachal Pradesh -

3 Assam Dibrugarh, Guwahati, Jorhat,
Lilabari, Silchar, Tezpur

4 Bihar Patna, Gaya

5 Chattisgarh Raipur

6 Delhi Delhi

7 Goa Goa

8 Gujrat Ahmedabad, Bhavnagar, Bhuj,
Jamnagar, Kandla, Porbandar, Rajkot,
Surat, Vadodara

9 Haryana -

10 Himachal Pradesh Dharamshala, Kullu, Shimla

1 Jammu & Kashmir Jammu, Leh, Srinagar, Thoise

12 Jharkhand Ranchi

13 Karnataka Bangalore, Belgaum, Hubli,

Mangalore, Mysore
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14 Kerala

15 Madhya Pradesh
16 Maharashtra
17 Manipur

18 Meghalaya

19 Mezoram

20 Nagaland

21 Orissa

22 Punjab

23 Rajasthan

24 Sikkim

25 Tamil Nadu
26 Tripura

27 Uttar Pradesh
28 Uttrakhand
29 West Bengal

Union Territories
1 Andaman & Nicobar Islands
2 Lakshadweep Island

3 Chandigarh

Calicut, Cochin, Trivandrum

Bhopal, Gwalior, Indore, Jabalpur,

Khajuraho

Aurangabad, Mumbai, Kolhapur,
Nagpur, Nanded, Pune

Imphal

Shillong

Aizwal

Dimapur
Bhubaneshwar
Amritsar, Ludhiana

Jaipur, Jodhpur, Udaipur

Chennai, Coimbatore, Madurai,

Trichy, Tuticorin
Agartala

Agra, Allahabad, Gorakhpur, Kanpur,

Lucknow, Varanasi
Dehradun, Pantnagar

Bagdogra, Kolkata

Port Blair
Agatti

Chandigarh




4 Dadra & Nagar Haveli -
5 Daman & Diu Diu
6 Puducherry -

SHRI MOTILAL VORA: Mr. Chairman, Sir, | would like to know from the hon. Minister who are
the operators who operate in the area of Chhattisgarh. The names of operators have been given by
the hon. Minister. They are M/s. Freedom Aviation, Southern Region; M/s. Air Pegasus, Southemn
Region; M/s. Deccan Charters Ltd, Western Region; M/s. Indus Airways, Northern Region; M/s.
Karina Airlines International Ltd., Northern Region and M/s. Religare Aviation, Northern Region.
| would like to know from the hon. Minister which of these operators, which operate in the area of

Chhattisgarh, come under the southern region.

SHRI VAYALAR RAVI: Sir, in Chhattisgarh, no doubt, airports are operated by regional
airlines. But | don't think any one of this is connected with Chhattisgarh as such because we don't

have internal airports there. They operate more in other States.

SHRI MOTILAL VORA: Sir, | have asked the hon. Minister in my question the details and
names of the cities of Chhattisgarh. Chhattisgarh is a newly born State. You will see from the
information given by the hon. Minister in Annexure-I that only Raipur is connected with air services.
Sir, as you know very well, Chhattisgarh has got a number of regions. Bilaspur and Bastar are the
bigger regions in Chhattisgarh. Bastar is a tribal district in Chhattisgarh and it is not connected with
airlines. So is the case of Bilaspur region. Is there any plan of connecting Bastar and Bilaspur regions

with airlines?

SHRI VAYALAR RAVI: Sir, with all respect to the hon. Member, | would like to submit that it is

a suggestion for action. That is all | can say at the moment.

SHRIMATI SMRITI ZUBIN IRANI: Sir, the hon. Minister in his answer has said that operations in
domestic sector have been deregulated which is a fact. Hon. Minister, people of Gujarat, specifically
the citizens of Surat, have been consistently demanding your support for increasing air connectivity

to the city. Gujarat is the 9th biggest city of the country and the diamond capital of the world. What
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pro-active steps are your Ministry taking to ensure that air connectivity to Surat specifically is

increased?

SHRI VAYALAR RAVI: Sir, it is true that the hon. Members of Parliament represented to me
regarding more air connectivity to Surat. | had an occasion to meet some of the private airlines
people and | told that this demand is coming from the hon. Member and you think of doing this. But |
cannot compel them. | can only compel the Air India. ...(Interruptions)... Air India is under the
Ministry. ...(Interruptions)... Air India belongs to the Government. ...(Interruptions)... When you
were the Minister, you also used to tell the Air India Chairman to do this or that. ...(Interruptions)... |
can only request the Air India to look into the demand of Members of Parliament but | am unable to

compel and direct the private airlines.

i =% Aie: g=IaTe, GHIIRT FRIed| § AR H3A Sff 67 39 § 6 781+ 20 A1 & d1a
BTTYR BT connectivity FTRH BT 3R I connectivity § @I et el ¥&1 g1 § S A ST A8 fb
g I8 BIYR B connectivity Y= BI T, I8 ARaRI 341 21 &6 2 &1 SR HT g,
srEHeTaTe | Wl SIS, S WaY § 97 I 82 ¥R, 981 S aircraft I YET ©, 98 984 BITT 2 iR
BT Pol il 21 I 3 I WY 3 & forg e el et urell &1 a7 3719 Hd g8f IR g1 wi 9]
HAT TR PR BT connectivity U TR IR U ST S8 20 AT U8l IR SEHETEIE, s,
BRI, g SIS W connected 2T ST b 337 THY hadl fecil ¥ SF B connectivity 872

SHRI VAYALAR RAVI: Sir, the Airport Authority of India has a plan to develop certain airports
on priority basis on availability of funds. This may be a demand achieved after 20 years. | can assure
the hon. Member that | will discuss this matter with the Airport Authority of India and see what we can

do at the earliest.

SHRI RAJIV PRATAP RUDY: Sir, the question, which was asked, was how to improve
connectivity. But, the hon. Minister himself has replied that he cannot compel airlines. Now, the
answers of the Members have not been taken care of because it's a policy level decision. Unless and
until you make the airlines viable and incentivise them, it is not possible. So, we need a Half an Hour

Discussion on this question.

MR. CHAIRMAN: Give a notice for that ... (Interruptions)... Please resume your place.
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SHRI TARINI KANTA ROY: Sir, here, it is mentioned that 82 airports are providing services. In
West Bengal, only two airports are there, namely, Bagdogra and Kolkata. Sir, | want to know about
new airport, Cooch Bihar Airport, which was declared ready for operation, but operations have not

yet started. | want to know what steps can be taken by the Union Government in this regard.

SHRI VAYALAR RAVI: Sir, regarding the Cooch Bihar Airport, it is almost complete. But, no

airlines have come forward to operate so far.
SHRI TARINI KANTA ROY': It is ready for operation.
MR. CHAIRMAN: Please, listen to the answer.
SOME HON. MEMBER: It was operated.

SHRI VAYALAR RAVI: That was only the test flight. Sir, this is a question regarding an airport
in West Bengal. Hon. Member is correct. He wants to know that when it will become operational. |
can only say that as soon as the test flight report comes, it will be operational. It depends on different

airlines to decide whether they want to have flights in that area.
Boxing players for pre-Olympic competition

*225.SHRI KUMAR DEEPAK DAS: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether it is a fact that the Boxing Federation of India has finalised a list of players for

the pre-Olympic competition;

(b) whether it is also a fact that one most talented boxer from NE region namely Sri Siva

Thapa has been left out; and
(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) to (c) A Statement is laid on the Table of the House.

Statermnent

(a) to (c) Only those sportspersons and teams, who qualify on the basis of their performance

in the international sports events declared as qualifying events, can take part in Olympic Games. In
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respect of the boxing discipline, so far following four boxers have qualified for participation in London
Olympics 2012 on the basis of their performance in World Boxing Championship 2011 held at Baku,
Azerbaijan from 22nd September 2011 to 10th October 2011:

(i)  Shri Devendro Singh (Weight category - 49 kg)
(it)  Shri Jai Bhagwan (Weight category - 60 kg)
(i) Shri Manoj (Weight category - 64 Kg)

(iv)  ShriVikas Krishn (Weight category - 69 Kg)

For the aforesaid World Boxing Championship, 10 boxers namely Shri Devendro Singh (49
Kg), Shri Suronjoy Singh Mayengbam (52 Kg), Shri Akhil Kumar (66 Kg), Shri Jai Bhagwan (60
Kg), Shri Manoj Kumar (64 kg), Shri Vikas Krishn (69 Kg), Shri Viender (75 Kg), Shri Dinesh
Kumar (81 Kg), Shri Manpreet Singh (91 Kg) and Shri Paramijit Singh Samota (91+ Kg) were

selected on the basis of selection trials held on 16.8.2011.

Shri Shiv Kumar Thapa lost out to Shri Akhil Kumar in the selection trials for the weight
category of 56 kg for participation in the World Boxing Championship 2011, which was a qualifying
competition for participation in London Olympics. Hence, he was kept as a reserve boxer in the

weight category of 56 Kg.

There is still one more qualifying event in the discipline of boxing (men) namely Continental
Olympic Qualifying Event scheduled to be held at Astana (Kazakhstan) from 30th March to 8th April
2012. Maximum 6 (six) remaining berths including in the weight category of 56 Kg can be obtained
by Indian boxers. Participation of Indian boxers in this event will be decided in accordance with the

performance of boxers in the selection trials to be conducted before finalizing the names of boxers.

SHRI KUMAR DEEPAK DAS: Sir, the hon. Minister has given his answer in a positive way.
But, I just want to mention here that on many occasions, there is a record that sportspersons of the
North-East region like T. Aao, Mericorn, Baichung Bhutia, Jayanta Talukdar have brought glory to
the country. At the same time, there is also an instance of negligence of sports in the North-East

Region.

Sir, we still have a highly talented team in the North-East Region, especially in football,

archery, boxing, wrestling, volleyball, weightlifting and swimming. We need a special talent hunt in
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the North-East Region and also a special package for infrastructure development of sports in the

Region. Will the hon. Minister take a note of this point?

SHRI AJAY MAKEN: Sir, | would like to inform the hon. Member that the North-Eastern part of
our country has huge potential as far as sports are concerned. We are aware of this, and after
assuming charge, | have visited these North-Eastern States six times, and | am personally monitoring
the development of sports infrastructure in this part of our country. As far as boxing is concerned,
about which the hon. Member has asked the question, | would like to inform the august House that
we have selected a Core Committee of 58 people, including both men and women, out of which,
nine are from the North-Eastern States. Four people have already qualified for Olympics. Out of
which, one is from the North-Eastern States. As far as boxing is concerned, and many other sports
are concerned, the North-Eastern States have the potential of producing world-class athletes. We

are aware of that and we are giving special attention as far as these States are concerned.

SHRI KUMAR DEEPAK DAS: Sir, my specific question was whether special package for
development of sports infrastructure in the North-Eastern Region would be considered by the

Government.

SHRI AJAY MAKEN: Sir, in various places of the North-Eastern Region, we are already setting
up various Sports Authority of India centres. We are upgrading the existing facilities, like in NEHU
University, we are spending Rs.54 crore for SAl training centre, special centre, to cater to the needs
of that area. In Manipur, we have got an excellent set-up, which we upgraded soon after the National

Games. In different parts of the North-Eastern States, we are paying special attention.

SHRI KUMAR DEEPAK DAS: Sir, except cricket, other events are not getting so much interest
from private sector companies and also the Government. Sir, | am not against cricket. | am a fan of

cricket but | have seen that some injustice has been done.
MR. CHAIRMAN: Please ask the question.

SHRI KUMAR DEEPAK DAS: My specific question is whether the Government will consider, at
least, five per cent reservation for sportspersons in the vacancies in the Centre, State and the private

sector, by having a policy decision.

SHRI AJAY MAKEN: Sir, this is not part of the question but | would like to answer both the

questions, which the hon. Member has asked. As far as five per cent quota is concerned, there is
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already a quota for sports persons in Group 'C and erstwhile 'D' employees. As far as Government's
attention on sports is concerned, we have started 'Opex London 2012' programme, which we
launched in March this year and we have set aside around Rs. 260 crore for preparation of London
Olympics, and, till 30th November, we have already spent Rs. 111.19 on these athletes, which
includes foreign exposure, foreign coaches and all such things. 732 core probables have been
selected, and, they are all from non-cricketing sports. We have selected 16 sports disciplines. 732
core probables are being coached by 129 coaches, 19 foreign coaches, 65 sports personnel, and, so
far, till 30th November, they have conducted 95 foreign visits also. Out of Rs. 111 crore, on foreign

exposure alone, we have spent Rs. 65 crore on these athletes.

37t faoTg STaTeRaTd TSt SRS W), § S AedH § A A1 SN F I ST I8l §
b <ie= anferfue & T JmueT w1 TR 82 BIF-5IF T Wl § medals o & 7T 37 IR 82
39 oI 1 vt ST &1 uraer fhar ar 82 ST A 999 & v TReR - 1 gaRe o1 22

oft QUTUfe: I8 Th a1 B 1 N Fard 87

3} o SiaTeere TSt W), I8 R US &1 |aTd 81 diad JAlfetiid 3 AR I8 Ua & ged
gl

37t 3T WIH: TR, BA 16 sports disciplines 1 T & fITas! GRY 89 AT e siifetfie &
f%fl(’ B B Bl Archery, Athletics, Badminton, Boxing, Gymnastics, Hockey, Judo, Rowing,

Shooting, Swimming, Table Tennis, Taekwondo, Tennis, Weightlifting, Wrestling and Yachting IR
ST H BT o T 260 HRIG TUY BT UM g1 ST & forg iR e aiiferfie ot dart &

fTQ &9 X1 ©1 I & RYaRTel 3 A1 Fa 7 i1 9% Y1 2, § 319 A1egH W 9 81S9 Bl
AT AT 6 &9 SN T NADA (National Anti-Doping Agency) 31 WADA-acceredited National
Dope Testing Laboratory (NDTL) 37T BTl &1 # We-37d fahaT 2 3k NADA & ATedH A &9 ST 319+
I W I[N M H ST T Hsde BT I8 ¢l 99 I HI Rrprad g, a9 89 «dni A
SIfted qf3Te HHCT d8TS MR IP! RUIC BAR U 31 715 & 3 AMER IR 89 AN 3806 SR
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MR. CHAIRMAN: Question 226.
Potholes in Chandigarh-Manali National highway

*226. SHRIMATI VIPLOVE THAKUR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether Government is aware that thousands of commuters, including tourists,
continue to have a rough ride on the Chandigarh-Manali National Highway-21 mainly due to 'trouble

spots' created by potholes;

(b) if so, the details thereof along with the corrective measures taken by Government in this

regard;

(c) whether it is a fact that all eleven National Highways that run through the State of

Himachal Pradesh are in a bad shape due to poor quality of tarring and maintenance; and
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(d) if so, the action taken by Government against in this regard?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (DR. C.P. JOSHI): (a) to (d) A

statement is laid on the table of the House.

(a) and (b) The National Highway -21 (Chandigarh to Manali) is in traffic worthy condition.
However, the portion of National Highway-21 from km. 127.00 to 143.00 falling in Himachal Pradesh
was in bad condition due to development of potholes. The corrective measures have already been
taken up by repairing potholes with intensive patch work in km. 127.00 to 143.00 in particular and

remaining portion in general.

(c) and (d) Eleven numbers of National Highways running through Himachal Pradesh are
presently in traffic-worthy condition. The maintenance and repair of all NHs is a continuous process

and repairs are carried out regularly subject to availability of funds & inter se priority of works.

SHRI M. VENKAIAH NAIDU: Sir, just now, | have got an information that the court has allowed

...(Interruptions)...
DR. V. MAITREYAN: Sir, the court has ... (Interruptions)...

MR. CHAIRMAN: Please, this is the Question Hour going on. ...(Interruptions)... Please, let

me finish. ...(Interruptions)... This is not a question ... (Interruptions)...

sl faga S1gR: AR, A Weed 2, 93Ul ..(aum)... 93U, FEwEd e IRl
.(TET)...

DR. V. MAITREYAN: It is a very important issue, Sir. ...(Interruptions)...

MR. CHAIRMAN: Please allow the Question Hour to proceed. ... (Interruptions)...

STl faga STgR: AR, HRT FITE 8, FAT .226, AT AN AT FT B I8 B ...(FqHH)...
TR, AR FITIA B

SHRI M. VENKAIAH NAIDU: Sir, the Prime Minister is there in the House ... (Interruptions)...

MR. CHAIRMAN: This is the Question Hour going on. Questions are being asked and

answered. ...(Interruptions)... This is not a listed question....(Interruptions)...
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DR. V. MAITREYAN: Sir, the court has ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, please ...(Interruptions)... Please don't interrupt the
Question Hour. ..(Interruptions).. This is not fair. ... (Interruptions,)... 34 98 ST, Question 226,

please. ...(Interruptions)...
siicht faga S1gR: aawas H.226, #4301 Sft, STard R ..(aem)...

DR. V. MAITREYAN: Sir, this is regarding allocation of 2G spectrum ...(Interruptions)...

WRITTEN ANSWERS TO STARRED QUESTIONS
Oil exploration by Indian in South China sea

t%227. SHRI RAVI SHANKAR PRASAD : Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether it is a fact that the exploration work by India in the oil fields of Vietnam under the

South China maritime region, has been held in abeyance due to China's opposition;

(b) if so, the facts in this regard and whether South China maritime region is under China's

control;
(c) ifnot, the reaction of Government thereto; and

(d) whether it is a fact that Philippines, Vietnam, Taiwan and Malaysia have challenged the

China's assertion in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) No.

(b) Does not arise.

(c) and (d) Sovereignty over areas of the South China Sea is disputed between many
countries in the region. India is not a party to this dispute. As two developing countries with growing

energy needs, India and Vietnam have been cooperating in the oil and gas industry to enhance our

energy security. China, which is a party to the South China Sea dispute, has raised its concerns on

tOriginal notice of the question was received in Hindi.
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India's hydrocarbon exploration and exploitation projects in the South China Sea off the coast of
Vietnam. Government has clearly conveyed that such activity by Indian companies is purely
commercial in nature and that sovereignty issues must be resolved peacefully by the countries which

are parties to the dispute in accordance with international law and practice.
Lower power generation by atomic energy plants
*228.SHRIMATI SHOBHANA BHARTIA: Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware that atomic energy plants in the country have been

generating energy below their installed capacity;
(b) if so, the factors responsible for the same; and
(c) the steps Government proposes to take to optimally utilise the atomic energy plants?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) and (b) The present installed nuclear power capacity in the country is 4780 MW comprising of
twenty nuclear power reactors. Of these, ten reactors with a capacity of 2840 MW comprising KGS -
1t0 4 (4 x220 MW), NAPS - 1&2 (2 x 220 MW), MAPS - 1&2 (2 x 220 MW) and TAPS - 3&4 (2
x 540 MW) are fuelled by indigenous fuel, which is not available in the required quantity. These are,

accordingly, being operated at lower power levels matching the fuel supply.

The remaining ten nuclear power reactors with a capacity of 1940 MW are under International
Atomic Energy Agency (IAEA) safeguards, in accordance with the separation plan. Of these,
presently one reactor (RAPS-1, 100 MW) is under long shut down for techno-economic assessment
on continuation of operation. The remaining nine reactors under IAEA safeguards use imported fuel,

which is available in required quantity. These reactors are operating at rated capacity.

(c) The Central Government's efforts are to augment domestic fuel supply by opening new
mines and processing facilities which has resulted in improvement in domestic fuel supply. The
capacity factors of Indian nuclear power reactors fueled by indigenous uranium have registered an
improvement from 50%6 in 2008-09 to 61% in 2009-10, 71% in 2010-11 and 78% in the current year
(April-October 2011).
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Effective role of Panchayats in development
%226, SHRI RAM JETHMALANI: Will the Minister of PANCHAYATI RAJ be pleased to state:
(a) whether it is a fact that the country's utmost need is balanced development;
(b) if so, Government's reaction thereto;

(c) whether it is also a fact that the working of Panchayats would have to be made more

effective, efficient and people-friendly for the purpose of balanced development; and

(d) if so, the national level plan chalked out by Government for improving the functioning of

these Panchayats?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) and (b) Yes
Sir. It would be correct to state that the country's current development objective is sustainable
economic growth with balanced, inclusive and equitable development with greater accountability of
the delivery mechanism to the people. After economic liberalization process was kick- started in
1991, the economy has been steadily growing leading to an increase in GDP and growth rate.
Government has been taking concrete steps to progress towards this objective. The 73rd and 74th
Constitutional Amendment put in place a structure of local governance that is accountable to the
citizens and is based upon participative decision making by the Gram and Ward Sabhas. For the 11th
Five Year Plan (2007-2012), Government shaped plans & strategies to the objective of Inclusive and
Equitable Growth. For the 12th Plan again, it has emphasized as its main approach, reduction of

disparities and inclusive growth.

(c) and (d) Yes Sir. The national level plan for improving the functioning of PRIs is chalked out
in the Roadmap for Panchayati Raj (2011-2017). The Roadmap logically delineates the issues and
specific action plans within the larger governance framework for creating an effective Panchayati Raj
structure. It highlights key aspects for empowerment, enablement and accountability of the PRIs for

better governance and faster development including devolution of functions, funds and functionaries

tOriginal notice of the question was received in Hindi.
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as envisaged in the Constitution, Capacity Building of the Panchayats and Functionaries,
decentralized planning, effective implementation of PESA, empowered elected village councils in the

Sixth Scheduled Areas and changes in the constitutional and legal framework.

This national Roadmap is enabled and assisted by the Government by the provision of funds

under several schemes, the most important of which are:

- The Backward Regions Grant Fund (BRGF) provides untied grants to the Panchayats in the
backward regions in order to reduce development deficits of the country, with the requirement
that the District Plans for utilization of the grant be prepared by the involvement of the Gram
Sabhas.

- The Rashtriya Gram Swaraj Yojana (RGSY) which aims at Capacity Building and Training of

the Elected Representatives of Panchayati Raj Institutions as well as the Functionaries.
CAG report on construction of private airports

*230.SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether Government's attention has been drawn to the Comptroller and Auditor
General's (CAG) report on the aviation sector, where it has found huge cost overruns, corrupt

practices and mismanagement in the construction of various private airports;
(b) if so, the details thereof;

(c) whether Government owned Airports Authority of India (AAI) has lost its legitimate

share of revenue due to formation of joint ventures to build these airports;
(d) if so, the details thereof;
(e) whether any investigation has been conducted in the matter;
(f)  if so, action taken against the guilty officials; and
(9) ifnot, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.
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(b) Does not arise.

(c) and (d) Airports Authority of India (AAI) has been getting its share of revenue from the
two Joint Venture Gompanies (JVCs), namely M/s Delhi International Airport (Pvt.) Ltd. (DIAL)and
M/s Mumbai International Airport (Pvt.) Ltd. (MIAL) @ 45.99% and 38.7% respectively. The
details of revenue received by AAlI from these JVCs from 2006-07 to 2010-11 are given in the

statement (See below).
(e) to (g) Does not arise.
Statement

The details of Revenue received by AAl from the JVCs

SI. No.  Year Revenue received Revenue received
from DIAL from MIAL
(Rs. in crores) (Rs. in crores)
1. 2006-07 277 233
2. 2007-08 408 337
3. 2008-09 446 375
4. 2009-10 544 397
5. 2010-11 582 464

Tribal community in the country
*231. SHRI N. BALAGANGA: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether Government is drawing up any plan to improve the condition of the tribal

community in the country;
(b) if so, the details thereof;
(c) ifnot, the reasons therefor;
(d) whether the rights of tribals are being suppressed of late; and
(e) if so, the details thereof and the action taken by Government in this regard?

THE MINISTER OF TRIBAL AFFAIRS (SHRI V. KISHORE CHANDRA DEO): (a) and (b) The

main objective of the schemes/ programmes implemented by the Ministry of Tribal Affairs as well as
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other Ministries of Government of India is to bring the tribal people into the mainstream through their
socio-economic development. The Ministry supplements the efforts of Central Ministries and States,
mainly in the areas of education, livelihood and infrastructure for integrated socio-economic
development of scheduled tribes through its various Central Sector Schemes, Centrally Sponsored

Schemes and Special Area Programmes.

Implementation of the schemes / programmes of the Government for the upliftment of tribal
people is an on-going process and endeavour is constantly made through various such schemes /
strategies to bridge the gaps in development of tribals as compared to rest of the population.
Implementation of the Scheduled Tribes and other Traditional Forest Dwellers (Recognition of Forest

Rights) Act, 2006 is one of the historic initiatives taken by the Government of India.
(c) Inview of the above, Question does not arise.

(d) Some complaints concerning denial of rights and eviction of tribals from forests,
reservation in educational institutions and jobs were received and forwarded to respective States/

Central Ministries/ Departments for necessary action.
(e) Inview of the above, Question does not arise.
Construction of expressway

*232.SHRI RAJKUMAR DHOOT: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

will be pleased to state:

(a) whether it is a fact that Government has recently approved construction of Expressways

in the country under National Highways Development Project (NHDP);
(b) if so, the details thereof; and
(c) the number of Expressways those are likely to be constructed in Maharashtra?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI): (a) to (c) The
Government has approved construction of 1000 Kms of Expressway under National Highways
Development Project (NHDP) Phase - VI on 2.11.2006. At present the identified sections of

Expressways are as follows.
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SI.No.  Section Length (Km) States

1. Vadodara-Mumbai 400 Gujarat/Maharashtra

2. Bangalore-Chennai 334 Karnataka/ Tamil Nadu
3. Delhi-Meerut 66 Delhi/Uttar Pradesh

4. Kolkata-Dhanbad 277 West Bengal/Jharkhand
5. Delhi-Jaipur To be finalised Delhi/Rajasthan

These are at Alignment Study/Feasibility Study/Detailed Project Report (DPR) preparation

stage.

At present, an expressway between Ahmedabad and Vadodara having a total length of 93.40
km, is under operation. Eastern Peripheral Expressway around Delhi, in Uttar Pradesh and Haryana,
with a length of about 134 km is at the stage of investment approval. Under NHDP Phase VI, only the

proposed Vadodara-Mumbai expressway passes through Maharashtra.
Increase in road accidents

*233.SHRI BHAGAT SINGH KOSHYARI: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether, as per the report of the Ministry, road accidents claim atleast fifteen lives every

hour in India;
(b) whether 62 per cent of road deaths occur in rural India;
(o) whether nearly 3000 persons died in road accidents in Delhi during the last year;
(d) if so, the measures taken to curb road accidents;

(e) whether Government has formulated any educational programme for two wheelers,

commercial vehicle drivers and also for drivers between the age of 18-25 years; and
(f)  if so, the details thereof?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI): (a) to (c) As

per the report 'Road Accidents in India 2009', the figures are as under:

44



Year Total Total Persons Percentage Number of
No. of No. of killed of road persons who
road persons per hour deaths in died in road
accidents killed (approx) rural India accidents in
Delhiin the
year 2009
2009 486384 125660 14 61.7 2325

(d) This Ministry has been taking the following steps to prevent road accidents:

Road safety is an integral part of road design at the planning stage.

i Road Safety Audit of selected stretches of National Highways/Expressways.

i+ Establishment of driving training institutes.

iv.  Tightening of safety standards of vehicles like helmets, seat belts, power-steering, rear view

mirror.

V. Publicity campaigns on road safety awareness.

(e) and (f) The syllabus for imparting instructions in driving of Motor vehicles by driving
schools and establishments has been prescribed in Rule 31 of Central Motor Vehicle Rules, 1989.
Besides, this Ministry provides financial assistance to States/UTs for setting up model Institutes of

Driving Training and Research. The Ministry also operates a scheme for imparting refresher training to

drivers in the unorganised sector.

Achievements of National Rainfed Area Authority

*234.DR. K.V. P. RAMACHANDRA RAO: Will the PRIME MINISTER be pleased to state:

(a) whether it is fact that the National Rainfed Area Authority (NRAA) was set up as an

expert body to provide knowledge inputs regarding systematic upgradation and management of

country's dry land and rainfed agriculture;

(b) if so, the details of the activities undertaken by it; and

(c) the targets fixed and achievements made during the last five years?
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)

to (c) In pursuant to the Cabinet decision, the National Rainfed Area Authority (NRAA) was set up

on 3r November, 2006 as an inter-ministerial body in the Ministry of Agriculture, Department of

Agriculture & Cooperation to address the problems of rainfed areas and for sustainable

development of such areas. It was envisaged as an expert body to provide knowledge inputs

regarding systemic upgradation and management of country's rainfed areas. The mandate of NRAA

is as under:

)

vi)

vii)

vii)

To prepare a perspective plan, outlining the national strategy and road map for holistic and

sustainable development of rainfed farming areas.

To evolve common guidelines for all schemes of different Ministries including Externally Aided

Projects (EAPs) for development of rainfed/dry land farming systems.

To coordinate and bring convergence within and among agricultural and wasteland

development programmes being implemented in rainfed areas of the country.

To identify rainfed areas in different States which need priority attention and prepare watershed
development programmes for integrated natural resource management, in consultation with
States, focusing on multi-dimensional crop, livestock, horticulture, agri-pasture integrated

systems and programmes for landless farming communities.

To identify gaps in input supply, credit availability, dissemination of appropriate technology and

other requirements relevant for development of rainfed areas.

To guide the implementing agencies on priority setting and monitor the specific interventions

required.

To develop plans/ programmes for capacity building of Centre/ State Government

functionaries in rainfed areas.

To suggest modalities to strengthen National and State Level Institutions concerned with

Rainfed/ Dryland areas, and establish institutional linkages with prioritized watershed.

To monitor disbursement of rural credit/ insurance cover/ safety net programmes developed

for rainfed areas.
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xi)

To set the research agenda including a critical appraisal of on-going programmes and promote
diffusion of required knowledge for integrated farming in rainfed areas to district and lower level

authorities.

To evaluate the effectiveness of completed watersheds and concurrent evaluation of on-going

programmes.

The Authority became operational with the joining of Chief Executive Officer in May 2007 and

other Technical Experts. It was housed in and serviced by Department of Agriculture and

Cooperation. Considering the role of NRAA as an Inter-Ministerial body to network, coordinate,

converge, plan and monitor various schemes and programmes and bring synergy among them to

cover all aspects of sustainable and holistic development of rainfed areas, the Government has

relocated NRAA in the Planning Commission on 17.8.2010.

Some significant achievements of NRAA since it became operational in May, 2007 are as

follows:

NRAA has prepared vision document entitled "Harnessing Opportunities in Rainfed Areas - A
Pathway to prosperity Vision 2025" in May, 2009 after detailed consultation with other
Ministries, State Governments and other academic institutions. This document is being used

by the States for preparing detailed projects.

The authority has prepared Common Guidelines for Watershed Development Projects in
consultation with DoLR, DAC and Planning Commission and circulated amongst all the States
in 2008. National and State level workshops has been organized for sensitization of common
guidelines. The guidelines are being used by the States in implementing watershed

development projects.

The detailed Format for preparation of States specific Perspective Plans for rain-fed areas and
watershed development has been circulated to all States and many of the States are following

this format.

NRAA has undertaken more than 35 capacity building/ training programmes through
sensitization of senior officers/ middle & junior level officers on emerging watershed
paradigms and preparation of DPRs. States have also been guided for organizing capacity

building programmes and preparation of their Capacity Building Plans.
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e.

NRAA has Commissioned following three pilot projects:

i Management of Fringe Forest and Adjoining Non-Forest Land for Ecological, water,
Food and Livelihood Security and Sustainability of JFM Programme in the States of

Maharashtra, Uttarakhand, Gujarat, Tamil Nadu, Chhattisgarh and Tripura.

i, Pilot Study on capitalizing opportunities of rice fallow for sustainable livelihood

development in the state of Chhattisgarh and Jharkhand.

iii. Pilot Project on Livestock Centric Intervention for livelihood improvement in arid regions

in Nagore District of Rajasthan.

An inter-ministerial team headed by CEO, NRAA was constituted for evolving strategies for
mitigating drought in Bundelkhand Region. As a result of field visits, Bundelkhand package
was proposed by the Authority with the main focus on harnessing and conserving water
resources and also to fill up gaps in the input supply and use of appropriate technology and
special funds for development of Bundelkhand Region to combat drought. An integrated
package of Rs.7266 crore has been sanctioned for the Bundelkhand by the Cabinet of which
Rs.3450 crores is provided as Additional Central Assistance (ACA). Another Rs.200 crore
have been provided for drinking water in the rural areas in Bundelkhand region. NRAA is now
providing requisite technical approval and support for implementation of Bundelkhand

Package. Monitoring is also being done.

Policy paper on 'Food-Security, Water and Energy Nexus in India' was prepared and
circulated. A scheme of Rs.400 crore in Eastern and Rs.200 crore in Western India has been
launched by the Ministry of Agriculture on the basis of this Policy paper. Policy paper on
"Soybean based Farming systems for improving Livelihood of Rainfed areas" published and

circulated.

The Authority has prepared a Mini DPR for simultaneous treatment of fringe forest and
adjoining non-forestlands for conservation of water, bio-diversity and sustainability of JFM and

poverty alleviation for the Ministry of Environment & Forests.

i NRAA has undertaken a number of research studies. The main studies completed

include the following:
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1. Evaluation of 108 watersheds of NWDRA project implemented during 10th Plan.

2. Monitoring and Evaluation Study on effectiveness of artificial recharge of groundwater

programmes/schemes/projects in the rainfed regions of Maharashtra.
3. Prioritization of Rainfed Areas in the country.

4. Study on impact of high rainfall/flood on ground water resources in the Krishna River

Basin.

5. Study on Water Management for Food Security in the States of Haryana, Punjab and

Western Uttar Pradesh (under progress).

6. Impact Evaluation of Watershed Activities of People - A Case Study of Kalimati
Watershed in Uttrakhand State.

7. Impact Evaluation of Watershed Activities of People - A Case Study of Fakot Watershed
in Uttrakhand State.

NRAA is engaged in innovative convergence processes to be followed for optimizing outputs

and outcomes in rainfed area development.
Forged licence to pilots
1%235. SHRI RASHEED MASOOD: Will the Minister of CIVIL AVIATION be pleased to state:

(a) the details of employees of the Directorate General of Civil Aviation (DGCA) against
whom action has been taken in the case of giving licences to pilots on the basis of forged

documents;
(b) ifnot, the reasons therefor; and
(c) the details of the pilots whose documents have been found to be forged?

THE MINISTER OF CIVIL AVIAITON (SHRI VAYALAR RAVI): (a) and (b) As a result of the
investigation by crime branch of Delhi Police, following officials of DGCA were arrested for their

involvement in issuing licences based on forged documents:

tOriginal notice of the question was received in Hindi.
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1. Sh. Pradeep Kumar, Assistant Director

2. Sh. Mohammad Kasim Ansari, Sr. Draftsman.
3. Sh. Mahan Jyoti Bhattacharya, UDC.

These officials have been placed under suspension.

(c) The list of the pilots whose documents have been found to be forged is given in the

statement.
Statement
List of the pilots whose documents have been found to be forged:

(A) Following is the list of Pilots who submitted fake CEO markssheet for issue of Airline Transport

Pilot Licence (ATPL). These licences have been suspended.

Sl.No. Name Licence Number
1. Capt. Parminder Kaur Gulati ALTP-3946
2. Capt. Meenakshi Singhal ALTP-3997
3. Capt. Swarn Singh Talwar ALTP-4275
4. Capt. J.K. Verma ALTP-4355
5. Capt. Habeeb Ali ALTP-4397
6. Capt. Bupinder Singh ALTP-4327

(B) Following is the list of Pilots who submitted fake CEO marks Sheet for issue of Commercial

Pilot Licence (CPL). These licences have been suspended or debarred from obtaining

licences.
SI.No.  Name Licence Number
1 2 3
1. Capt. Pradeep Kumar Tyagi CPL-9904
2. Capt. Gaurav Jain CPL-9896
3. Capt. Abhishek Kaushik CPL-8935
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4. Capt. Param Prakash CFL-8020
S. Capt. Saif Misbah CPL-8047
6. Capt. Anirban Sanigrahi CPL-8120
7. Capt. Hiren M. Nagar CPL-7734
8. Capt. Jigesh G. Bhai Patal CPL-6874
9. Capt. Saurabh P. Lokhande CPL-6684
10. Sh. Rohit Kapoor CPL not issued. (Debarred

from obtaining CPL till further
orders on 09.05.2011)

1. Anirudh K. Deshpande CPL not issued. (Debarred
from obtaining CPL till further
orders on 14.09.2011)

(c) Cases of bogus entries in the flying log book of trainee pilots by Chief Flying Instructor of
Rajasthan Flying School Jaipur were reported by Anti-corruption Bureau (ACB), Rajasthan. On the
basis Preliminary report received from Anti- Corruption Bureau Rajasthan Licences of following pilots

have been suspended by DGCA.

Sl.No.  Name of Pilot Licence No.
1 2 3

1. Ms. Nidhi Vashisth CPL 6436
2. Sh. Rahul Yadav CPL 5322
3. Ms. Malini M.R CPL 9304
4. Ms. Priyata Sharma CPL 5363
5. Sh. Rakesh Mehta CPL 6324
6. Ms. Pallavi Hemand Sherje CPL 6800
7. Shri Sahil Malik CPL 8986
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8. Shri Mahavir Singh Beniwal CPL 1376
9. Sh Mohinder kumar CPL 1225
10. Sh Anuj Kumar ATPL 3962
1. Sh Amit Mundra ATPL 4312
12. Sh Sanjeev Gupta CPL 661B
13 Sh Nitin Jain CPL 4882
4. Sh Rajesh Mirani CPL 4883
15. Sh Sumit Jain CPL 7471
16. Sh Ankur Garg CPL 5894
17. Sh Siddhrath Lochab CPL 6078
18. Sh Rohan Saxena CPL 5522
19. Sh Pawan Dilawar CPL 5409

Flouting of air safety norms
*236.SHRI ISHWAR SINGH : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government/ Directorate General of Civil Aviation (DGCA) has found that most

of the airlines have been flouting basic air safety norms in the past two years;
(b) if so, the details thereof; and
(c) the steps taken by Government in such cases against the airlines ?

THE MINISTER OF CIVIL AVIAITON (SHRI VAYALAR RAVI): (a) to (e) No Sir. There are
some cases of non-adherences to some Civil Aviation Requirements (CAR) provisions by the
airlines. Year wise details, along with enforcement action taken by DGCA against the airlines are

given in the statement-1, Il and Ill respectively.
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Statement+
Enforcement Actions
Numbers of Enforcement Actions reported against Airlines are as under:

Organization-wise Actions (Appendix-A)

Year-2010 No. of Enforcement Actions Name of Organization
03 01 Paramount Airways
01 Spice Jet
01 Indigo Airlines
Year-2011 No. of Name of
(Up to 30.11.2011) Enforcement Actions Organization
04 04 Jagson Airlines

Kingfisher Airlines
Spice Jet

Indigo Airlines

Staterment/

Show cause notices and action taken by air transport
directorate against the operators

SI. Name of Date of Reasons for Action Taken
No. the Operator Show issuing show
Cause cause notice
notice
issued
1 2 3 4 5
1. Paramount Airways 22.9.2009 Violation of various Scheduled Operator's
And CARs provisions Permit was placed
06.04.2010 under suspension

w.e.f. 19th April, 2010.
As on date, the
Scheduled Operator's
Permit of M/s.
Paramount Airways
has been kept under
abeyance.
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1 2 3 4 5
2.  Spice Jet 22.09.2010 Overloading the A warning letter was
aircraft based on issued to Spice Jet.
the recommendation
from Directorate of
Air Safety
3. Inter Globe 21.10.2010 For not adhering A warning letter was
Aviation Ltd. to Route Dispersal issued to Indigo.
(Indigo) Guidelines
Staternent Il
DGCA Enforcement Actions-2011
Sl.  Operators Name of Date of Year Subject Enforcement
No. Personnel/ Action Type
Post Holder
1 2 3 4 5 6 7
1. JAGSONS Sh.J.P. 13.04.2011  20M Resignation of Al Organisation
AIRLINES Gupta, the Post Holders: Approval Not
CMD M/s Jagson Air Valid

Lines Ltd. All the

Four key post holder
i.e. Accountable
Manager, Continuing
Airworthiness
Manager, Quality
Manager &
Maintenance Manager
of Jagson Airlines

have already resigned
on 4th April 2011.
Under these circumstances,
the approval granted to
Jagson Airlines in
accordance with CAR
145 does not remain
valid as on 4th April
2011 /.e. the date

of resignation.
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1 2 3 4 5 6 7

2.  Kingfisher Sh. Sanjay 09.11.2011 2011 Cancellation of Notice issued
Airlines Aggarwal, Flight
CEO
3. Indigo Sh. Aditya 10.11.2011 201 Cancellation of Notice issued
Ghose, CEO Flight
4.  Spice jet Mr. Neil 10.11.2011 201 Cancellation of Noticd issued
Mills, CEO Flight

Implementation of Swa-shakti project

*237.SHRI NAND KUMAR SAI: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether the World Bank and International Fund for Agriculture Development support the

Swa-Shakti project in the country;
(b) if so, details thereof and the aid and objectives of the said project;
(c) the names of the States in which the project is being implemented;
(d) the extent to which women have been benefited by the said project;
(e) the details of the assistance provided State-wise; and

(f) the details of funds allocated and utilised under the project during the Eleventh Plan

period so far, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Swa-Shakti Project, implemented by the
Government of India through 'Ministry of Women and Child Development, ended in June, 2005. The
Swa-Shakti project was jointly funded by the International Fund for Agricultural Development (FAD)

and World Bank as under:
IFAD: Rs.4189 lakhs World Bank: Rs.4347 lakhs

The objectives of this project were socio-economic development and empowerment of women
through promotion of women's Self-Help Groups (SHGs), micro credit and income generation

activities.

(c) and (d) The Project was implemented in the States of Bihar, Chhattisgarh, Guijarat,
Haryana, Jharkhand, Karnataka, Madhya Pradesh, Uttar Pradesh and Uttrakhand. Under this

project, 17647 women's SHGs were formed covering 2.43 lakhs women.
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(e) and (f) State-wise details of funds released under the project is as under

(Rs. in Lakhs)

Sl.No. Name of the State Funds released
1. Bihar 445.05
2. Chhattisgarh 255.00
3 Gujarat 1166.53
4 Haryana 611.94
5 Jharkhand 475.00
6 Karnataka 1712.53
7 Madhya Pradesh 1826.68
8 Uttar Pradesh 1639.67
9 Uttaranchal 360.00
TOTAL 8492.40

Implementation of National Policy for elders

*238.SHRI SANJAY RAUT: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be

pleased to state:
(a) whether itis a fact that Government of India had formulated a National Policy for Elders;

(b) whether it is a fact that all measures were consolidated under the Maintenance and

Welfare of Parents and Senior Citizens Act, 2007;

(c) whether it is a fact that under section 32 of the Act all States are required to frame their

own rules to empower themselves to deal with elders;
(d) whether it is a fact that several States have not yet done this so far; and

(e) if so, the guidelines Government has issued to the States to frame their own rules

immediately ?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL WASNIK): (a)

The National Policy on Older Persons was announced by the Government in January 1999 which
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envisages State support to ensure financial and food security, health care, shelter and other needs of

older persons to improve the quality of their lives.

(b) The Maintenance and Welfare of Parents and Senior Citizens Act, 2007 was enacted on
31st December 2007 to ensure need based maintenance for parents and senior citizens and their

welfare. The Act provides for:

. Maintenance of Parents/ senior citizens by children/ relatives made obligatory and justiciable
through Tribunals.

. Revocation of transfer of property by senior citizens in case of negligence by relatives.

. Penal provision for abandonment of senior citizens.

. Establishment of Old Age Homes for Indigent Senior Citizens.

. Adequate medical facilities and protection of life and property of Senior Citizens.

(c) As per Section 1(3), the Act has to be brought into force by individual State
Governments. Section 32 of the Act stipulates that State Governments may, by notification in the

Official Gazette, make Rules for carrying out the purposes of this Act.

(d) and (e) So far, 23 States and all Union Territories have brought the Act into force. Of
these, 13 States namely, Chhattisgarh, Goa, Gujarat, Haryana, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Odisha, Rajasthan, Tamil Nadu, Tripura and West Bengal and 1 Union Territory namely
NCT of Delhi have so far framed Rules under the Act. The remaining State Governments/ UT
Administrations have been requested from time to time to take all consequential steps, including
framing of Rules, for effective implementation of the Act. The Ministry of Social Justice and
Empowerment has prepared Model Rules which were circulated to States/ UTs on 6.2.2009 for

suitable adoption/adaptation.
Closing down of IRE, Kollam unit
*239. SHRI K.N. BALAGOPAL : Will the PRIME MINISTER be pleased to state:

(a) whether Government has taken note of the threat due to closing of Indian Rare Earths
(IRE) Unit in Kollam, Keralaj;

(b) if so, the details thereof; and
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(c) whether Government would relook into the present policy about rare earths and initiate

steps to start more value added products under the Public Sector?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) Yes, Sir.

(b) Due to various operational factors beyond the control of Indian Rare Earths Limited
(IREL), supply of raw material to the Chavara Plant from its mining area was suspended on
10.10.2011 and consequently from 24.10.2011, production was stopped. As there is no certainty
about resumption of supply of raw material from mining sites, a letter dated 21.11.2011 seeking

permission for lay off of its workmen at Chavara was sent to the appropriate authority.

(c) IREL has already taken steps in this regard and is in the process of signing an MoU with
Kerala State Industrial Development Corporation for the value added products including rare earths
subject to availability of adequate raw sand required for producing basic source material for value

addition.
Development of airports in Madhya Pradesh
1%240. MISS ANUSUIYA UIKEY : Will the Minister of CIVIL AVIATION be pleased to state:

(a) the names of airports for whose development State Government of Madhya Pradesh

has given land to Airports Authority of India;

(b) whether the development work on those airports has been completed, if so, the detalils

thereof;
(c) the number of airports of Airports Authority of India in Madhya Pradesh;

(d) the number of airports out of these proposed to be made of international standard and

the action taken in this regard; and

(e) whether the State Government of Madhya Pradesh has requested for increasing air

facilities in the State, if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The State Government of
Madhya Pradesh has given land to Airports Authority of India (AAI) for airports of Bhopal, Indore and

Khajuraho.

tOriginal notice of the question was received in Hindi.
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(b) The following works have been completed at these three airports:

i) Extension of runway, construction of new apron, construction of Modular Integrated Terminal

Building with Passenger Boarding Bridges at Bhopal.

ii) Extension of runway, expansion of apron and construction of new Terminal Building at Indore

airport.
i) Extension of runway and new apron at Khajuraho.

(c) There are three operational airports belonging to AAl and one Civil Enclave at Gwalior

maintained by AAI.

(d) Airports at Bhopal and Indore have already been developed to International standards

and works at Khajuraho airport is scheduled for completion by July, 2012.

(e) Yes, Sir. This Ministry has received one request from Civil Aviation Department,

Government of Madhya Pradesh for air connectivity from Khajuraho to Bhopal.
WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Implementation of flagship programmes of Government

1706. SHRI DHIRAJ PRASAD SAHU: Will the PRIME MINISTER be pleased to state:

(a) whether National Advisory Council (NAC) in its recent meeting has evaluated the

implementation of flagship programmes of Government;;
(b) if so, the outcome of the review;
(c) the details of other issues discussed at the recent meetings of the NAC; and
(d) the directions given by the Council to Government on the above issues ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) No evaluation of flagship programmes was taken up in the agenda at the meeting of National
Advisory Council (NAC) held on 29th November, 2011.

(b) Does not arise in view of reply to part (a) above.
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(c) lssues that were discussed at recent meetings of NAC since April 2011 and on / which

recommendations were made to the Government are given in the Statement (See below).

(d) The recommendations of the Council are advisory in nature.

Statermnent

Recommendations made by the National Aavisory Council since April, 2011

Letter Date

Subject

14th September, 2011

22nd July, 2011

07th July, 2011

09th June, 2011

9th June, 2011

08th June, 2011

08th June, 2011

6th June, 2011

4th May, 2011

Strengthening Natural Resource Management components
under Mahatma Gandhi NREGA

Prevention of Communal and Targeted Violence (Access to

Justice and Reparations) Bill, 2011
National Food Security Bill, 2011

Recommendations for Follow-up Measures to Eradicate

Manual Scavenging

Recommendations for effective implementation of Mahatma
Gandhi NREGA

Recommendations for a Central Law for Protection of

Livelihood Rights and Social Security of Street Vendors

Recommendations for a reformed and strengthened
Integrated Child Development Services (ICDS)

Recommendations on Land Acquisition & Resettlement
and Rehabilitation

Essential Elements of a National Policy for Domestic

Workers

Meeting of NAC

11707 . SHRI KAPTAN SINGH SOLANKI: Will the PRIME MINISTER be pleased to state:

(a) the details of the meeting of National Advisory Council held recently;

tOriginal notice of the question was received in Hindi.
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(b) whether there were differences among the members regarding definition of poverty in

the meeting; and
(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) A meeting of the National Advisory Council (NAC) was held on 29th November, 2011.

At this meeting, a presentation was made to the Council on India Human Development Report,
2011. In addition, the Working Group in the Council on Social Security for Unorganized Workers

presented its draft proposals to the Council.
(b) This was not on the agenda of the NAC meeting held on 29th November, 2011.
(c) Doesnot arise.
Guidelines for handling of radioactive substances
1708. SHRIVIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be pleased to state:

(a) whether guidelines from Atomic Energy Establishment exist regarding purchase,
storage, period of storage and ultimate disposal of radioactive substances like 'Cobalt 60 isotope' as
its sudden suomoto eruption caused deaths and illness to many persons in Delhi's Mayapuri Scrap
Market, during July-Aug. 2010;

(b) if so, whether the purchasers of such radioactive substances are following these

guidelines for storage, disposal, etc.;

(c) whether a similar complaint of unauthorized storage in a godown of a chemical unit in

Sewri, Mumbai was received during September/October, 2010; and
(d) if so, the action taken thereon?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI'V. NARAYANASAMY):
(a) Yes, Sir. Atomic Energy (Radiation Protection) Rules, 2004 and Atomic Energy (Safe Disposal
of Radioactive Wastes) Rules, 1987 framed under Atomic Energy Act 1962, and Safety Standards
and Codes made there under provide necessary frame work of regulations pertaining to import,

export, procurement (Iocal purchase), installation, operation, decommissioning/disposal as well as
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transport of devices containing radioactive material. The regulatory frame work has a 'cradle to
grave' approach wherein the radioactive sources are regulated right from their production/
procurement to ultimate safe disposal. In each step an authorization/licence is required from the

regulatory body i.e. Atomic Energy Regulatory Board (AERB).

The incident involving exposure to seven persons, resulted in the death of a person and
radiation injuries to two persons due to a legacy source (Cobalt-60) took place at Mayapuri, Delhi in
April 2010. The source found its way to the public domain due to unauthorized disposal of a Gamma
Cell by Delhi University (DU). Investigation and corrective actions were promptly taken to recover
and secure the radiation sources. To prevent the recurrence of such incident many actions including

the following were undertaken by AERB.

. Sensitizing all the academic, medical and R&D institutions to undertake inventory of radiation

sources under their possession and review their existing safety procedures.

. Further strengthening the AERB Data base on source inventory by identifying and bringing on

record the legacy sources.

. Improving and intensifying the public awareness on legal, regulatory and general safety
requirements vis-a-vis radioactive sources by way of issuing notices through print media and

knowledge sharing through its website.

. Establishing Regional Regulatory Centres (RRC) in the country. RRC in East and South have

been formed to further strengthen regulation of radiation sources.

. Based on lessons learnt from this experience the system of response to radiation source
related emergencies is further strengthened in collaboration with National Disaster
Management Authority (NDMA).

(b) Licensees generally follow the stipulated guidelines. However, there have been stray
incidents of violating such stipulated guidelines by the licensees. In such cases, AERB had taken

appropriate corrective and punitive actions in these situations.

(c) and (d) AERB has not received any complaint regarding unauthorized storage of

radioactive substance in a godown of chemical unit at Sewri.

62



Uranium mines in Tummalapalle
1709. SHRIMATI GUNDU SUDHARANI: Will the PRIME MINISTER be pleased to state:

(a) whether Tumalapalle uranium mines are said to have the world's largest uranium

reserves;
(b) if so, the details thereof;

(c) the amount and different kinds of uranium that India is exporting to other countries

during the last ten years, year-wise, country-wise and variety-wise;

(d) the amount and different kinds of uranium that India is importing from other countries

during the last ten years, year-wise, country-wise and variety-wise; and

(e) in what manner the discovery at Tummalapalle helps India to become self-sufficient in

Uranium and the quantity of power that can generate with it?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) and (b) No, Sir. The Atomic Minerals Directorate for Exploration and Research(AMD), a
constituent unit of the Department of Atomic Energy, has so far established the presence of 63,269

tonnes of Uranium resources (U308) in Tummalapalle area, Kadappa District, Andhra Pradesh.
(c) No exports of uranium have taken place during the said period.

(d) The quantity of uranium imported during the said period is as follows:

Country Year Quantity Received Type of Uranium imported

Russia 2001 58 MT Enriched Uranium Di-oxide Pellets
2006 58 MT
2009 58 MT

France 2009 120 MT Natural Uranium Di-oxide Pellets
2010 210 MT
2011 237 MT

France 2009 300 MT Natural Uranium on Concentrate

Kazakhstan 2009 300 MT Natural Uranium Ore Concentrate
20M 300 MT Natural Uranium Ore Concentrate
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(e) The indigenous Uranium will help India to increase nuclear installed capacity, thereby,
providing more electricity for economic growth of the country. Uranium reserves already established
at Tummalapalle can generate above 2,50,000 MWe-year of electricity (6000 MWe capacity for 40

years).
Suspension of Kundakulam atomic projects
1710. SHRI GOVINDRAO ADIK: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Tamil Nadu Cabinet has called for the suspension of the

Kudankulam nuclear project execution until the apprehensions of people were allayed;
(b) whether safety steps had been taken by the Department in all nuclear plants;
(c) if so, the details of the steps taken so far;
(d) whether Government is going to commission the project as per schedule;and

(e) whether Government would launch a vigorous public relations campaign to counter the

'misinformation campaign' against the Kudankulam nuclear project ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) The Tamil Nadu cabinet passed a resolution on September 22, 2011 as follows: "The cabinet
decided to request the Honorable Prime Minister and Government of India that further work on
Kudankulam Nuclear Power Project may be halted, till the fears of the people of the area are

allayed".

(b) and (c) The safety provisions in all the Indian nuclear power plants are of the state of %
the art and at par with international safety norms. Recently under the directives of the Government,
the safety of all Indian nuclear power plants was reviewed in the context of Fukushima (Japan)
incident by task forces of Nuclear Power Corporation of India Limited (NPCIL) and a committee
constituted by Atomic Energy Regulatory Board (AERB). The reviews have found that Indian nuclear
power plants are safe and have margins in design and features to withstand extreme natural events.
Recommendations were made to add some features to take the safety to a still higher level. The
implementation of these recommendations has already commenced. In addition the Government has

also taken following steps:
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. Introduced the Nuclear Safety Regulatory Authority (NSRA) Bill in the Parliament to give

statutory status to the nuclear safety regulator.

. Took a decision to invite IAEA missions, namely, Operational Safety Review Team (OSART)
and Integrated Regulatory Review Service (IRRS), for peer review of safety of nuclear power

plants and of the regulatory system respectively.

(d) Based on the present situation, Kudankulam units 1&2 are now expected to be

commissioned in 2012-13.

(e) The Government is making all efforts to allay the fears of the people in a credible
manner. The Government has constituted an expert group of 15 specialists with expertise in diverse
fields to interact with the officials of State Government and spokespersons of the people in the
neighbourhood of Kudankulam. The expert group has addressed all the legitimate issues raised.

Efforts to enhance public outreach and public communication are continuing.
Target of nuclear power generation
1711, SHRI MOHD. ALI KHAN: Will the PRIME MINISTER be pleased to state:
(a) whether India is to produce 35,000 MW of nuclear power by 2020;
(b) if so, the details worked out so far;
(c) theinvestment made/to be made in this regard; and

(d) in what manner Government would use such nuclear power, area-wise and purpose
thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) and (b) Present installed nuclear power capacity in the country is 4780 MW which is expected to
reach 10,080 MW on progressive completion of the nuclear power reactors under construction by the
year 2017.

The future capacity addition plans envisage a mix of nuclear power reactors based on
indigenous technologies and those with foreign technical cooperation. Currently, the Xl Plan
proposals are being finalized which envisage start of work on eight indigenous 700 MW Pressurised
Heavy Water Reactors (PHWRs), two 500 MW Fast Breeder Reactors (FBRs), one 300 MW
Advanced Heavy Water Reactor (AHWR) and eight Light Water Reactors of 1000 MW or higher

capacity with foreign technical cooperation. These nuclear power reactors are expected to be
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completed progressively in the Xlll and XIV Plans. Based on progressive completion of these
projects, a nuclear power capacity of 14580 MW is expected to be reached by 2020-21 and 27480 by
2023-24.

(c) Theinvestment made so far and to be made in the XlI Plan and beyond is as under:

(Rs. in crore)

Capacity Investment Investment Investment
upto end in XII beyond
of Xl Plan Plan Xl Plan

In operation (4780 MW) 21,056 650

Under construction (56300 MW) 21,955 21,245 2,195

Planned new starts in XIl Plan 1,997 64,812 1,22,874

(17400 MW)

(d) The nuclear power plants will generate electricity, which will be supplied to the States

and Union Territories in the Northern, Western and Southern Electricity Regions of the country.
Accidents in Kudankulam NPP
1712. SHRI P. RAJEEVE: Will the PRIME MINISTER be pleased to state:

(a) whether, in case of accidents involving the first two reactors at the Kudankulam Nuclear
Power Plant, Russian supplier Atomstroyexport would be held liable for damages as per provisions of

the Civil Liability for Nuclear Damage Act, 2010; and

(b) if not, the indemnification clauses as per the Inter-Governmental Agreement and the

Supplement to it signed between Atomstroyexport and NPCIL, with details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) and (b) The Kudankulam project (2x1000 MW) at Kudankulam in Tirunelveli District of Tamil
Nadu is being set up in technical cooperation with the Russian Federation. While the design and

supply of equipment are in the Russian scope, construction, erection of equipment, commissioning
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are ' being carried out by Nuclear Power Corporation of India Limited (NPCIL). NPCIL being the

operator of the plant will be held liable for any nuclear damage caused by it as per the provisions of
the Civil Liability for Nuclear Damage Act, 2010.

Site for nuclear power plant

1713. SHRIV.P. SINGH BADNORE: Will the PRIME MINISTER be pleased to state:

(a) the number of sites that have been identified or selected for Nuclear Power Plant in the

country;

(b) the details thereof;

(c) whether these sites for Nuclear Power Plants have been cleared by various States;

(d) if so, the details thereof; and

(e) the criteria that has been made for these selections?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):

(a) The Government has accorded 'in principle' approval of eleven sites for setting up nuclear power

plants in future.

(b) The details of sites for setting up nuclear power plants in future are as under:

Site District & State Capacity (MW)
1 2 3
Gorakhpur Fatehabad, Haryana 4X700
Chutka Mandla, Madhya Pradesh 2X700
Mahi Banswara Banswara, Rajasthan 4X700
Bhimpur Shivpuri, Madhya Pradesh 4X700
Kaiga Uttara Kannada, Karnataka 2X700
Kalpakkam Kanchipuram, Tamil Nadu 2X500
Kudankulam Tiruneiveli, Tamil Nadu 4X1000
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Jaitapur Ratnagiri, Maharashtra 6X1650
Chhaya Mithi Virdi Bhavnagar, Gujarat 6X1000
Kowada Srikakulam, Andhra Pradesh 6X1000
Haripur East Midnapore, West Bengal 6X1000

(c) and (d) Yes, Sir. The sites are jointly identified by the State Government concerned,
Nuclear Power Corporation of India Limited (NPCIL) and Department of Atomic Energy for evaluation
by a Site Selection Committee (SSC) appointed by the Government of India. The SSC comprises
members from the Central Electricity Authority, Ministry of Environment & Forests, Atomic Energy
Regulatory Board (AERB) and constituent units of the Department of Atomic Energy etc. The reports
of the SSC are considered by the Government and 'in principle’ approval is accorded for obtaining

statutory clearances and project approvals.

(e) The sites are evaluated by the SSC based on criteria laid down in the AERB's 'Code of
Practice on Safet, -Nuclear Power Plant Siting'. The criteria, among others include foundation
conditions, seismicity, meteorological conditions, flooding, distance from airports/air corridors,
industries handling toxic/ explosive substances access by road/rail/sea, demand for power in the
region, other energy options, possibility of power evacuation, availability of land and cooling water

etc.
New rules for Civil Nuclear Liability Act

1714. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the PRIME MINISTER be pleased to state:

(a) whether Government has notified new rules on Civil Nuclear Liability Act;
(b) if so, the details thereof;

(c) whether the new rules are in conformity with the Nuclear Liability Act passed by

Government or a dilution and violation of the spirit of the Law; and
(d) if so, the details and reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) Yes Sir.
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(b) The Central Government, in exercise of powers conferred by Section 48 of the Civil
Liability for Nuclear Damage Act, 2010 has notified the Civil Liability for Nuclear Damage Rules, 2011

in the Gazette of India on 11 November 2011, which have been laid before each House of Parliament.

(c) and (d) Yes Sir. The Civil Liability for Nuclear Damage Rules, 2011 s in conformity with the
Civil Liability for Nuclear Damage Act, 2010.

Views against go-ahead of Kudankulam
1715. SHRI PIYUSH GOYAL: Will the PRIME MINISTER be pleased to state:

(a) whether the senior retired bureaucrats and other Government officials have written

against the go-ahead of the Kudankulam nuclear plant;
(b) if so, the details thereof;
(c) whether Government has conducted an assessment of the impact of the nuclear plant;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) and (b) Some senior retired bureaucrats have asked for a hold on Kudankulam nuclear plant.
They have also raised several issues related to safety of nuclear power plants, independence of
regulatory body, civil liability of nuclear damage which are common for all nuclear power plants and

not specific to Kudankulam nuclear plant.

(c) and (d) Yes. Sir. A rapid Environmental Impact Assessment (EIA) of Kudankulam Nuclear
Power Project (KKNPP-1&2) was carried out in 2001 and a detailed EIA in 2003. Later, a
comprehensive EIA of the site for six units was carried out as a part of KKNPP-3 to 6 environmental

clearance process.
(e) Doesnot arise.
Notification of rules under Civil Nuclear Liability Act

1716. DR. T.N. SEEMA:
SHRI D. BANDYOPADHYAY:
Will the PRIME MINISTER be pleased to state:
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(a) whether Government has notified the rules under the Civil Nuclear Liability Act;
(b) if so, the details thereof;

(c) whether Government has noticed that the rules have diluted the provisions of liability for

the foreign suppliers under the Act; and

(d) whether Government would amend the rules notified now so as to fix the foreign
supplier's liability for damages to cover the full life of the reactor or at least a reasonable period of its

functioning?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) Yes, Sir.

(b) The Central Government in exercise of powers conferred by Section 48 of the Civil
Liability for Nuclear Damage Act, 2010 has notified the Civil Liability for Nuclear Damage Rules, 2011

in the Gazette of India on 11 November 2011, which have been laid before each House of Parliament.
(c¢) No, Sir.

(d) The Central Government does not propose to amend the Civil Liability for Nuclear

Damage Rules, 2011.
Indo-French agreement on nuclear reactors
1717. SHRINARESH GUJRAL : Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Prime Ministers of India and France have entered into an
agreement for the construction of first set of two third-generation European Pressurised Reactors

which would supply nuclear fuel for 25 years;
(b) if so, the details thereof;
(c) the progress that has been on this agreement;
(d) the impact that the Civil Liability for Nuclear Damage Bill 2010 had on this deal; and

(e) the total share of India's investment in this deal and in what manner these payments

would be made to the French Government?
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) to (c) India and France have signed an Inter Governmental Agreement for Civil Nuclear
Cooperation. Subsequently, Nuclear Power Corporation of India Limited (NPCIL) has entered into
an MoU with the French company AREVA for setting up of 2 EPR nuclear reactors in Jaitapur,

Maharashtra.

(d) and (e) Issues such as liability, cost, payment terms will come up while finalizing the

techno commercial agreement.
Maintenance of aircrafts in country

11718. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) the present system for upkeep, repairing and overhauling of aircrafts in the country;
(b) whether aircrafts are tested before their take off;
(c) if not, the reasons therefor; and

(d) the steps being taken by Government to prevent accidents caused by the defects crept

in aircrafts due to their operation?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Upkeep, repair and overhaul
of aircraft is carried out based upon the recommendations made by manufacturers as per
Maintenance Planning Document(MPD). Details of these documents are laid down in Civil Aviation
Requirements CAR-145 & CAR-M issued by DGCA. These CARs are available on DGCA's website

dgca.gov.in.

(b) Yes, aircraft are inspected by appropriately licensed/ approved maintenance personnel

before each flight.
(c) Does not arise.

(d) As per DGCA's regulations, no aircraft is permitted to undertake operation in case of
any major defect. Aircraft are permitted to operate under Minimum Equipment List (I\/IEL) with minor
defects which do not compromise with the airworthiness and safety of operation. Defects
encountered at any stage of operation or during maintenance checks are rectified and certified by

appropriately licensed/ approved personnel before next flight.

tOriginal notice of the question was received in Hindi.
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Lunch/dinner in delayed flights

11719. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is aware of the fact that the private airlines in India which are
generally late by hours do not provide lunch and dinner but only provide light refreshment to the

passengers while the lunch/dinner time is over much before the landing of planes; and

(b) if so, whether Government will take any steps to ensure provision of proper lunch/dinner

in cases of delayed flights so as to avoid inconvenience to the passengers ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Directorate General
of Civil Aviation (DGCA) has issued a Civil Aviation Requirements (CAR) Section 3, Series M, Part IV
in August, 2010, which provides for compensation and facilities including meals to the passengers in
case of denied boarding, cancellations and delays. The Violation of the provisions of the CAR is
punishable under the provisions of Schedule VI to the Aircraft Rules, 1937. This will be a Category llI
offence attracting a maximum penalty of six months imprisonment or Rs. Two Lakhs fine or both.
DGCA regularly monitors on monthly basis compensation and facilities accorded to passengers by

Airlines.
Air connectivity in Gujarat
1720. SHRI DILIPBHAI PANDYA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether poor air connectivity between the main Saurashtra-Kutch region and the other

parts of the North Gujarat is the hitch for active tourism of Saurashtra and North Gujarat; and

(b) if so, the measures taken to open new air connectivity other than Kolkata, Bangalore,

Delhi, Hyderabad and Chennai for encouraging domestic and foreign tourism in Gujarat State?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) At present following cities in

the State of Gujarat have air connectivity :

tOriginal notice of the question was received in Hindi.

72



Rajkot, Jamnagar, Surat, Porbandar, Ahmedabad, Vadodra, Kandla, Bhuj and Bhavnagar.
This Ministry has also granted initial No Objection Certificate to M/s Deccan Charters Ltd. to operate

Scheduled Air Transport Regional Services in Gujarat (Western Region).

(b) Operations in domestic sector have been deregulated and flights are being operated by
concerned airlines on the basis of commercial viability subject to adherence of Route Dispersal
Guidelines. Government has laid down Route Dispersal Guidelines with a view to achieving better
regulation of air transport services taking into account the need for air transport services of different
regions of the country including North-East region. It is, however, up to the airlines to provide air
services to specific places depending upon the traffic demand and commercial viability while

complying with Route Dispersal Guidelines (RDG).
Financial Surveillance of Airlines

1721. SHRIMATI SHOBHANA BHARTIA: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether the Directorate General of Civil Aviation (DGCA) has undertaken detailed

financial surveillance of all airlines from early November;
(b) if so, the details thereof;

(c) whether this was planned to eliminate addition of additional aircraft without investigating

in adequate safety measures by financially constrained airlines; and
(d) if so, the details of the examination done?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) The Directorate
General of Civil Aviation has ordered financial surveillance of scheduled airlines in accordance with
the provisions of Civil Aviation Requirements (CAR) Section 3, Series S, part-1 which is available on

DGCA website www.dgca.nic.in.
(o) Surveillance is being done to ensure safety of operations by airlines.
(d) The financial surveillance from the safety perspective is in progress.
Feasibility study of ICAO

1722. DR. K.V. P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION be pleased to

state:
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(a) whether it is a fact that the International Civil Aviation Organisation (ICAQ) has
conducted a feasibility study for the establishment of a Civil Aviation Authority in India in place of
DGCA;

(b) if so, the details of the study report;

(c) the suggestions made by the ICAQ in its study report; and

(d) the present status of the proposal?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes Sir.

(b) and (c) ICAO conducted a feasibility study for the establishment study for the
establishment of a Civil Aviation Authority (CAA) in place of Directorate General of Civil

Aviation(DGCA) discharging regulatory functions.

The report of the study recommends the setting up of an autonomous Civil Aviation Authority
(CAA) in India with financial and administrative flexibility to meet functional requirements of an
effective safety oversight system. The report also lays down the legislative and administrative
measures required for the establishment and operation of a CAA including the transformation of
DGCA into CAA India.

(d) A Committee was set up by Government of India to review the ICAO recommendations.
The Committee apart from the functions listed by the ICAO report has proposed additional functions
relating to Economic Regulation, consumer protection and environment regulations. Based on the

above, process for introduction of CAA Bill is in progress.
Under utilisation of trainer aircrafts

1723. SHRIMATI VASANTHI STANLEY: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether eleven Hansa Trainer Aircrafts procured from NAL were not utilised by flying

clubs;
(b) if so, the details of costs incurred;

(c) whether it is a fact that poor performance of aircrafts was the main reason for under

utilisation;

(d) if so, the details thereof; and
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(e) ifnot, other reasons for the under utilisation by flying clubs?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Hansa aircraft procured by
DGCA were utilized by the flying training institutes for flying training but these remained underutilized

due to lack of maintenance and spare parts support by the manufacturer.
(b) The Cost of procurement of 11 Hansa 3 trainer aircraft was Rs. 6,09,88,052/-.

(c) to (&) Apart from lack of maintenance and spare parts support, non-availability of type

rated pilots with the flying training institutes was also a factor for their underutilization.
Near miss air collisions

1724. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of CIVIL AVIATION be pleased to

state:
(a) the number of cases of near miss of air collisions reported in the last two years; and
(b) the corrective steps being taken to avoid such incidents ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No cases of near miss of air

collision have been reported in the last two years.

However, there were 37 cases of Airprox reported in last two years. Out of which 15 were

reported in 2009 and 22 were reported in 2010.
(b) Corrective steps taken to avoid such incidents are given in the statement.
Statement
Corrective steps being taken to avoid such incidents

- Air Traffic Control officers’ (ATCO'S) and Pilot proficiency checks are being carried out

regularly.
- ATC services are being modernized to include conflict warning in the system to assist ATCO's.

- Coordination procedures of handing over from one unit to another have been laid out.
Coordination of handing over traffic to adjoining FIR has been worked out & any deviation is

being pointed out to the concerned units for taking corrective action.
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- Whenever required, corrective training is being given to Pilots and Air Traffic Controller, and

training procedures amended.

- Implementation of Safety Management System at airports to mitigate the risk of accident/

incident.
- Implementation of flexible use of airspace Which will reduce traffic congestion in the airspace.
- Airlines have been directed to avoid use of similar / confusing call signs.

- One separate directorate of Air Space and Air traffic Management in PGCA has been created

in 2009 for better surveillance and regulatory functions in Air traffic Management (ATM).

- Case studies of Airprox /ATC incidents are discussed and analysed to avoid recurrence of

such incidents.

CNS directorate of AAl has been advised by DGCA to issue guidelines in the form of an ATM or
CNS circular for High Frequency (HF) Radio Transmission (RT) controller.

Reasons of huge losses to airlines

1725. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that almost all airlines in India are suffering huge losses during the

past three years;

(b) whether such losses are due to higher airport taxes, airport fees, parking fees, higher

fuel cost etc.;
(c) if so, the details in this regard;

(d) whether Government would consider framing a new Civil Aviation Policy within time

bound programme so as to give a boost to airline industry; and
(e) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.
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(b) and (c) The spiralling cost of Aviation Turbine Fuel (ATF) coupled with global economic

slow down and low yield have contributed greatly to losses.

(d) and (e) Yes, Sir. The Government has constantly been responding to changing scenario
and formulating sector specific policies to facilitate and enable growth of the sector and to meet

global standard and competition. Some of the steps undertaken by Government are as under:

(i)  Easier FDI Policy for airports has been put in place vide which 100% FDI, through
automatic route, has been permitted in Greenfield airports, (ii) FDI requirements for air transport side
of civil aviation have been revised and separate limits have been prescribed in respect of different
sectors such as schedule cargo airlines, non-scheduled operators, MRO etc. (iii) Relaxed
procedure for establishment of private airports for private use has been announced, (iv) Private
domestic airlines have been permitted to fly on overseas routes subject to specified guidelines.
Further, bilateral arrangements with other countries have been gradually liberalized to enable better
international connectivity. (v) A new Flying Training Institute has been established at Gondia,
Maharashtra. Further, Indira Gandhi Rashtriya Uran Akademi has been restructured. These measures
would help in putting in place better training infrastructure for skilled manpower in the aviation sector,
(vi) The infrastructure at the airports, Air Traffic Control and Navigation is being constantly upgraded
to meet the future demand of the airlines.(vii) to create a world class airport infrastructure
upgradation/modernization of a number of metro and non-metro airports have been undertaken by
Airports Authority of India (AAl)as well as through Joint Venture Companies, (vii) AAl has
undertaken upgradation & modernization of 35 non-metro airports in the country in a time bound
manner. In addition, 13 more airports have also been taken up for upgradation. (ix) AAl has also
undertaken the modernization and expansion of the international airports at Chennai and Kolkata. (x)
DGCA from time to time reviews and amends its regulations as per international standards and
aviation requirements of the country, (xi) DGCA itself has been strengthened to meet international
safety obligations.(xii) City side development of specific airports has been undertaken under Public
Private Participation model.(xii) A new policy for green field airports which envisages, (xiv) An
Independent regulatory Authority, namely, AERA has been established 12.5.2009 with the prime
objective to create a level playing field and healthy competition amongst all major airports
(Government-owned, PPP- based, private), regulation of tariffs of aeronautical services, protection

of reasonable interest of users.
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Predatory pricing
1726. SHRI SYED AZEEZ PASHA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is aware that due to fewer flights airlines have quietly raised prices

and started using dubious methods to enforce predatory pricing;

(b) whether Government has any plans to press in charter flights through Air India to meet

the critical situation over the next few months;

(o) the manner in which Government propose to meet passenger demand for flights in the

immediate future; and

(d) efforts to be made through Air India to locate and bring charter flights to meet the

demand?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Air fares applicable for
domestic passengers are determined by market forces and therefore are not fixed by Government.
With a view to maintain transparency in tariff publication, Directorate General of Civil Aviation

(DGCA) has taken following steps:

- Scheduled domestic airlines have been directed to display established tariff route-wise and
fare category-wise in their websites, on monthly basis and also to notify any significant and

noticeable changes to DGCA within 24 hrs of effecting such a change.

- A Tariff Analysis Unit has been set up in DGCA to monitor tariff on regular basis at periodic

intervals.

DGCA has not noted any significant hike in fares beyond fare band communicated to if by

airlines.

(b) to (d) Introduction of charter flight by airlines is commercial decision of airlines. However,
Directorate General of Civil Aviation has advised all the domestic airlines to operate additional flights

to cater to the demand caused due to peak season and cancellation of flights by Kingfisher Airlines.
Conversion of old planes for cargo use

1727. SHRINAND KUMAR SAI: Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether a large number of aircrafts of the national carrier became old;

(b) if so, the details in this regard;

(c) the manner in which airlines use such aircrafts;

(d) whether Air India proposes to convert its old planes for cargo use;

(e) if so, the details of the number of plane so far converted into cargo plane; and
(f)  the details of expenditure incurred by Air India in conversion of such planes?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) No, Sir. Air India's
present fleet comprises of 81 new aircraft and 40 old aircraft. The average age of Air India's new fleet

is approximately 7 years and serves both domestic and international sectors.
(d) Nomore, Sir.

(e) and (f) In the year 2007-08, Air India had converted 4 A310s aircraft and 6 Boeing 737-200
into cargo aircraft. B737 aircraft were converted to freighter at a cost of Rs.7.00 crores per aircraft

and A310 aircraft at an average cost of Rs.37.76 crores per aircraft.
Formation of aviation security force

11728. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Government is considering a proposal for forming a dedicated Aviation Security

Force (ASF) in view of the growing terrorist threat on the airports and other aviation infrastructures;

(b) whether Bureau of Civil Aviation Security (BCAS) has not been able to use its budgetary

fund in the last three years; and
(c) if so, the details thereof?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.

(b) and (c) Bureau of Civil Aviation Security (BCAS) could not utilize the allocated budgetary

Plan Fund during the last 3 years owing to various factors viz. non-finalization of building plans for the

tOriginal notice of the question was received in Hindi.
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BCAS Hars. at Delhi and regional office of BCAS at Mumbai due to unavailability of suitable land &
non-finalization of the approvals for establishing the Civil Aviation Academy. Besides, the budgetary
allocation for purchasing equipments & vehicles for Bomb Diffusak and Disposal Squad (BDDS) &
Dog Squads of BCAS could not be utilized as these squads now stand transferred to the Central
Industrial Security Force (CISF).

International airport at Surat
1729. SHRI DILIPBHAI PANDYA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) by when work to build an international airport at Surat in Gujarat to ease congestion on

international airport at Mumbai is expected to start; and

(b) by when the work is likely to be completed so as to make the airport operational and if

not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) There is an airport at
Surat belonging to Airports Authority of India (AAI), which is suitable for operation of A-321 type of
aircraft. Recently, New Passenger Terminal Building with peak hour capacity of 250 passengers and
apron to park 4 numbers of (2-A-321, 1-B-737 and 1-ATR), type of aircraft has been completed.
Future development of Surat airport as International Standards is subject to traffic demand and
provision of additional land by the State Government.

Failure in mock drill at Delhi airport
1730. DR. MANOHAR JOSHI: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whetheritis afact that in a recent mock drill, Delhi airport failed hijack test;
(b) if so, the details thereof;
(c) thereasons for the failure;
(d) the agencies involved for failure of hijack test; and

(e) the steps being taken by Government to improve the security at the airport to tackle

such situations quickly ?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Some procedural
lapses and lack of coordination along various agencies were noticed in the mock anti-hijacking drill
conducted on 19.1.2011 at Delhi Airport.

(c) and (d) Some deficiencies were noticed on the part of DIAL, AAI, CISF, Air India and Delhi
Police. BCAS has taken necessary action and has directed the concerned agencies to improve the

system.

(e) A structured response system is in place for handling aircraft hijack situations in the

country.
Contract of modernisation of airports

1731. DR. JANARDHAN WAGHMARE: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether certain private sector companies have been assigned the contract of

modernisation of certain airports in the country;
(b) if so, the details of such airports; and
(c) the details of revenue received by Government from such companies, airport-wise ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) The operation,
management and development of IGI Airport, New Delhi and CSI Airport, Mumbai have been given to
Delhi International Airport (P) Ltd. (DIAL) and Mumbai International Airport (P) Ltd. (MIAL),
respectively with effect from 03.05.2006. Airports Authority of India (AAI) holds 26% equity in both
the Joint Venture Companies (JVCs) and the balance 74% equity is held by the strategic Joint

Venture Partner namely M/s GMR Consortium and M/s GVK Consortium, respectively.

(c) The revenue share paid to AAl by DIAL and MIAL under the Operation Management
Development Agreement (OMDA) for the year 2006-07-Rs. 277 crores & Rs. 233 crores; for 2007-
08- Rs. 408 crores & Rs. 337 crores; for the year 2008-09- Rs. 446 crores & Rs. 375 crores; for
the year 2009-10- Rs. 544 crores & Rs. 397 crores and for the year 2010-11- Rs. 582 crores Rs. 464

crores, respectively.
Shortage of ATC staff

1732. SHRI O.T. LEPCHA: Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether there is shortage of ATC staff at IGI Airport in various categories;
(b) the details thereof and reasons for the shortage; and

(c) the efforts made by Government to provide sufficient staff at the ATC in view of the

aviation safety?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No Sir.
(b) and (c) Do not arise.
Audit by ICAO

1733. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that the International Civil Aviation Organisation had audited DGCA in
2006 on the safety oversight capability of DGCA;

(b) if so, the details of the observations made; and
(c) the action taken on the observations made by ICAO?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes Sir. ICAO under
its Universal Safety Oversight Audit Programme, conducted an audit of India in October 2006. There
were 70 findings and recommendations in the areas of legislation, organization, operations,

airworthiness, licensing, aerodromes, air navigation services and accident investigation.
(c) The status of compliance with the recommendations is given in the Statement.
Statement

Implementation status - ICAO s USOAP audit findings and recommendations

Total 70 Implemented
1 2 3
Legislation 7 7
Organisation 5 4
Personnel Licensing 6 6
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Operation of Aircraft 7 7
Airworthiness 5 5
Aircraft Accident & Incident 20 19
Air Navigation Services 1 9
Aerodromes 9 8
Total findings implemented 65

Under Implementation - 5
1. Filling up of vacancies in DGCA
2. Amendment to Aircraft Rules in line with ICAO Annex 13 - Accident Investigation
3. Rules for ANS
4. Approval of SAR manual
5. Licensing of aerodromes used for scheduled air transport services.
FDI in aviation sector
11734. SHRI JAI PRAKASH : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Ministry is taking any step to ensure that airlines services of other private
operators are not affected in view of the recent financial crisis in Kingfisher Airlines and its decision to

reduce the number of flights and to discontinue the air services on loss-making routes;
(b) if so, the details thereof;

(c) whether the Ministry is considering a proposal to be sent to the Ministry of Finance for

allowing foreign direct investment in the airlines sector; and
(d) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Directorate General
of Civil Aviation (DGCA) has advised all the domestic airlines to operate additional flights to cater to

the demand caused due to peak season and cancellation of flights by Kingfisher Airlines.

(c) and (d) At present 49% Foreign direct investment is allowed in the domestic carriers.

tOriginal notice of the question was received in Hindi.
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However, no equity from foreign airlines are allowed. A proposal to allow Foreign Direct Investment
(FDI) by foreign airlines in Domestic Airlines is under examination of Department of Industrial Policy
and Promotion (DIPP).

QOutstanding loan of Air India
1735. Ms. MABEL REBELLO: Will the Minister of CIVIL AVIATION be pleased to state:
(a) the outstanding loan, including working capital of Air India;
(b) the annual interest Air India pays to financial institutions;
(c) the annual losses of Air India for the last five years, the figures thereof, year-wise; and
(d) the manner in which the Ministry proposes to convert Air India into profit making PSU?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The total outstanding loan of
Air India consisting of aircraft loans and working capital bank loan aggregates to Rs.43,777.10

crores.

(b) During the year 2010-11, the annual interest paid by Air India to the financial institutions

was approximately Rs.3235 crore.

(c) AirIndia had incurred losses during the years 2006-07, 2007-08, 2008-09, 2009-10 and
2010-11 Rs.688.21 crores, Rs.2226.16 crores, Rs.5548.26 crores, Rs.5552.44 crores and

Rs.6994.00 crores. (provisional) respectively.

(d) In order to improve its operating and financial performance, Air India has taken, during
last three years, various steps such as Rationalization of routes to cut losses, rescheduling/
cancellation of future aircraft delivery, return of leased capacity, reduction of contractual
employment, review of all agreements on all technical and operational matters, constitution of Turn
Around Committee (which includes representatives from senior management and unions) to look at

all areas of cost reduction.
Schemes for development of Scheduled Castes in Gujarat

1736. SHRI NATUJI HAJLAJI THAKOR:
SHRI KANJIBHAI PATEL :
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:
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(a) the details of the schemes being implemented for the development of Scheduled Castes

in the country, State-wise including Gujarat:
(b) whether these schemes are working as per the targets;
(c) if not, the reasons therefor; and

(d) the steps taken by Government to ensure that these schemes are implemented as per

Government directions?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) The Ministry is extending financial assistance to the States/UTs and
other implementing agencies for implementing the following schemes for development of the

Scheduled Castes in the country including Gujarat:

Schemes of Educational development

. Pre-matric scholarship for children of those engaged in 'unclean' occupations(for SCs and
non SCs)

. Post matric scholarship for Scheduled Castes

. Scholarship for "Top Class Education”

. National Overseas Scholarship

. Rajiv Gandhi National Fellowship

. Upgradation of Merit

. Babu Jagjivan Ram Chhatrawas Yojana

. Free Coaching for SC and OBC students

Schemes of Economic Development

. Special Central Assistance to Scheduled Castes Sub-Plan (SCA to SCSP)

. Self-employment scheme for Rehabilitation of Manual Scavengers

Concessional Loan from:
(i)  National Scheduled Caste Finance & Development Corporation (NSFDC)
(i)  National Safai Karamcharis Finance & Development Corporation (NSKFDC)

(i)  State Scheduled Castes Development Corporations (SCDCs)
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Other Schemes

. Scheme for Implementation of Protection of Civil Rights Act 1955, and Schedulec Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989

. Pradhan Mantri Adarsh Gram Yojana (PMAGY)
. Assistance to Voluntary organisations working for Welfare of SCs
. Dr. Ambedkar Foundation

(b) and (c) The actual expenditure under the schemes for the development of SCs during
2010-1 was Rs.3327.12 Cr. as against the B.E of Rs.3325.00 Cr. The B.E for 2011 12 is Rs.4051.00
Cr. and expenditure up to 02-12-2011is Rs.2396.24 Cr.

(d) The Ministry is monitoring the implementation of these schemes through, (i) field visits
to States, (i) Quarterly/Half Yearly/Annual Reports, (iii) utilization certificates and (iv) Annual
Review meeting with the States.

Bailout package to Air India

1737. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether Government is giving a bailout package to Air India; if so, the total amount of

the bailout package and the future strategy to improve the performance of Air India;

(b) the profit and loss account of Air India, Alliance Airlines and Air India Express for last

three years; and

(c) the steps being taken to cut the unnecessary expenditure of Air India and to improve the

in-flight service of Air India?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Government has so far
infused fresh equity of Rs.3200 crore in Air India.

(b) The losses incurred by Air India, Alliance Air and Air India Express during the last four

years are as under:

Year Air India Alliance Air Air India Express
2007-08 2226.16 59.16 65.94
2008-09 5548.26 21.23 339.60
2009-10 5552.44 41.54 360.69
2010-11 (Prov.) 6865.17 29.12 391.00
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(c) In order to improve its operating and financial performance, Air India has taken various
steps such as Rationalization of routes to cut losses, induction of new aircraft on international routes
to increase passenger appeal, phasing out of old fleet and consequential reduction in maintenance
cost, return of leased aircraft at the end of their tenure or prematurely, enhanced utilization of the
new fleet resulting in production of higher ASKMs, Grounding of ageing fleet including B747-400
which would be used only for certain lines of operations and for operating VVIP flights, Increase in
passenger/cargo revenue, excess baggage revenue through aggressive sales & marketing efforts
including for attracting government traffic and upgradation of IT Infrastructure and stations. On the
directions of Group of Ministers(GoM), Air India had prepared its Turn Around Plan(TAP) and
Financial Restructuring Plan(FRP), which has been examined by a Group of Officers(GoO). The
recommendations of GoO have been referred by the GoM for RBI's examination and regulatory

forbearance.
Review of DGCA Cadre
1738. SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government has reviewed the Cadre of Directorate General of Civil Aviation

(DGCA) as per international norms; and
(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes, Sir.
International Civil Aviation Organization conducted an audit of DGCA in October 2006 which indicated
acute shortage of technical manpower in DGCA. In this regard a feasibility study for the
Establishment of a Civil Aviation Authority in India in place of Directorate General of Civil Aviation
(DGCA) was carried out by ICAO. The report of the study recommends the setting up of an
autonomous Civil Aviation Authority (CAA) with administrative and financial flexibility to meet

functional requirements of an effective safety oversight system.

Based on the study, the Government is considering establishing a Civil Aviation Authority
(CAA) in India in place of DGCA. In the meanwhile, a total of 427 Group 'A" and 48 Group 4B' posts
were created in May, 2009 in DGCA. Recruitment to these posts, in a phased manner, has been

initiated.
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Maintenance Repair Organisation
1739. SHRI AVINASH RAI KHANNA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Airbuses and other planes are to undergo a major checks; if

S0, the places they go for major checks, outside or inside the country;
(b) the number of operators that have been held for major checks outside the country;
(c) the reason operators prefer Singapore, Dubai, Sri Lanka, etc. for major checks; and

(d) the steps Government is taking to make MRO (Maintenance Repair Organisation)

effective, or to review the tax policy ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes Sir. All the planes,
including Airbus undergo major Checks both inside as well as outside the country at DGCA approved
Maintenance, Repair and Overhaul Organizations (MROs). The places to which they go for major
checks outside the country are Australia, France, U.K., China, Sri Lanka, Dubai, Singapore,

Malaysia, Jordan etc.

(b) 14 operators had sent their aircraft for Major Checks to foreign DGCA approved MROs

during the last two years.

(c) Lower Operating cost for ferrying the aircraft to these countries, being nearer and
approved by DGCA, as compared to destinations in other parts of the world could be one of the

reasons for sending aircraft to these countries.

(d) The Ministry of Civil Aviation organized a seminar on 09/07/2011 to have the views of
various stake holders on issues pertaining to Maintenance Repair Overhaul (MRO). The views
expressed in the seminar are being considered by 3 sub-groups on matters relating to policy,
regulation and infrastructure. As regards review of tax policy the Ministry is in consultation with

Ministry of Finance to review the tax structure of MRO activities.
Funds for passenger amenities

1740. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI:
Will the Minister of CIVIL AVIATION be pleased to state:
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@

the details of fund allocated and spent by Air India/ Indian Airlines on passenger

amenities during the last five years, year-wise;

(b) whether Air India has cut the cost on passenger amenities;

©
C))

if so, the details thereof;

the reasons for reduction in cost on passenger amenities;

(e) whether cost cut on passenger amenities has adversely affected the customers,

satisfaction; and

®

if s0, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) Fund allocated and

spent by Air India on passenger amenities during last five years are as under:

(Rs. in crores)

Year Budgeted Amount Actual Expenditure

2006-07 Erstwhile 1A - 185.00 Erstwhile IA - 197.33
Erstwhile Al - 421.71 Erstwhile Al - 421.67

2007-08 650.00 592.93

2008-09 541.00 486.56

2009-10 521.50 483.81

2010-1 569.47 459.81

(d) In order to save on cost, the menu was rationalized in all classes and sweets and juice

were discontinued from economy class and also similar discontinuance of other beverages from the

higher classes.

©
®

No, Sir.

Does not arise.

Stopping of flights by private airlines

1741. PROF. P.J. KURIEN: Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether any private airlines has suddenly stopped operating flights in some sectors;
(b) if so, the details thereof; and

(c) the action proposed to be taken by Government to protect the interest of the

passengers in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) In the winter
scheduled 2011 effective from 30th October, 2011, airlines-wise details of approved departure vis-

a-vis actual operation are given in the Statement (See below).

Directorate General of Civil Aviation (DGCA) has issued letters to Kingfisher, Spicejet and
IndiGo for violation of Rule 140A of Aircraft Rules 1937. The approved slots which were not being

used by these airlines were cancelled.

To redress the issue of flight delays and cancellation and passenger inconvenience, DGCA has
issued a Civil Aviation Requirements (CAR) Section 3, Series M, Part IV in August, 2010, which
provides for compensation and facilities to the passengers in case of denied boarding, cancellations
and delays. All the airlines are required to provide compensation and facilities to the affected
passengers in accordance applicable provisions of the CAR. DGCA regularly monitors on monthly

basis compensation and facilities accorded to passengers by Airlines.
Statermnent

Airlines -wise details of approved departure vis-a-vis actual operation (winter scheduled 2011
effective from 30th October, 2011)

Airline Daily Departures
Approved Actual Operational

1 2 3

Air India 262 255
Alliance Air 50 50

Jet Airways 404 395

Jet Lite 120 109
Kingfisher Airlines 418 243
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Spicejet 283 250
Go Air 82 82

IndiGo 291 259
ToTAL 1910 1643

Vigilance raid on Air India Sports Club
1742. SHRI PRAKASH JAVADEKAR: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that recently Air India Vigilance has conducted a raid and recovered

cash of Rs. 5 lakh from the office of the Chairman of Air India Sports Club;
(b) if so, the details thereof; and
(c) the action that has been taken and proposed to take in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes, Sir. Air India
Vigilance officials carried out a surprise check at the erstwhile Indian Airlines Sports Club Office on 26
July, 2011. During the check, cash amount of Rs.505880/- was found in a cupboard in the office of

Chief aircraft Technician and General Secretary of Club.

(c) The Chief Manager/Treasurer of the Club was charge-sheeted and departmental

proceedings have been instituted against him under Standing Orders as applicable to him.
HR integration issue after merger of Al and Indian Airlines
1743. SHRI PRAKASH JAVADEKAR: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government has been able to resolve the HR issues after the merger of Air India

and Indian Airlines;

(b) whether it is a fact that the HR integration below the level of DGM is yet to be done;
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(c) ifso, by what time the integration is supposed to be completed; and
(d) the reasons for not completing the process of integration till now?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.
(b) Yes, Sir.

(c) The Government has constituted a Committee under the chairmanship of a retired
Supreme Court Judge to address to the pay and perquisites, parity and other HR issues for all

employees. The committee is expected to submit its report by 31.01.2012.

(d) The area of integration of Manpower in and the solution to the HR issues is a major task
and involves levels of resources. Some part of the delay in harmonizing is due to the critical financial
condition being faced by the company as also contentious issues like level mapping, compensation

harmonization etc. for all employees.
Equity from foreign player
1744. SHRI SANJAY RAUT : Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether it is a fact that the Indian aviation industry is in a crisis;
(b) whether Government welcomes equity from foreign players;
(o) if so, the regulations for the foreign players to invest in this sector; and

(d) whether Government will take care of predatory pricing that is, artificially lowering the

price in order to kill competition?
THE MINISTER OF CIVIL AVIATION (SHRl VAYALAR RAVI): (a) Yes, Sir.

(b) and (c) A proposal to allow Foreign Direct Investment (FDI) by foreign airlines in

Domestic Airlines is under examination of Department of Industrial Policy and Promotion (DIPP).

(d) With a view to maintaining transparency in tariff publication, Directorate General of Civil

Aviation (DGCA) has taken following steps:

- Scheduled domestic airlines have been directed to display established tariff route-wise and
fare category-wise in their websites, on monthly basis and also to notify any significant and

noticeable changes to DGCA within 24 hrs of effecting such a change.
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- A Tariff Analysis Unit has been set up in DGCA to monitor air fares of Domestic airlines on a

regular basis at periodic intervals.
Backlog vacancies
1745. SHRI AMBETH RAJAN : Will the MINISTER OF CIVIL AVIATION be pleased to state:

(a) whether provision inserted vide the 81st Amendment to the Constitution is being

followed in the Ministry for all groups i.e. Group A to Group D;
(b)  whether backlog vacancies are notified and filled up every year;
(c) thereasons, if any, for not following the procedure; and
(d) the details of backlog vacancies filled during the past five years?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.

(b) to (d) The posts in the Ministry (Main) are filled by nominations received from Department
of Personnel & Training. As regards the other organisations under the Administrative control of this
Ministry viz. Directorate General of Civil Aviation and Bureau of Civil Aviation Security are concerned,

there is no backlog vacancy.
Malpractices of touts at IGl
1746. SHRI MOHAMMED ADEEB: Will the Minister of CIVIL AVIATION be pleased to states:

(a) whether it is a fact that touts freely roam and indulge in malpractices at Indira Gandhi

International (IGI) Airport;
(b) whether it is also a fact that the law enforcement agencies are in league with the touts;
(c) whether these touts are a huge nuisance for most of the passengers;
(d) whether law in this regard is not being enforced strictly; and
(e) the action being taken in the matter?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No instances of touts

roaming freely and indulging in malpractices within the IGI Airport have come to notice.

(b) to (e) Do not arise.
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Objection of security agencies to Aerocity project

11747. SHRI BALAVANT ALIAS BAL APTE:
SHRI ANIL MADHAV DAVE:
Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether various security agencies,including Delhi Police have objected to the
aerocity/hospitality district/highrise hotels being developed by Delhi International Airport Limited near

Indira Gandhi International Airport, New Delhi;
(b) if so, the details of such security agencies along with their objections;
(c)  whether their objections are being considered appropriately;
(d) if so, the details thereof and if not, the reasons therefor; and

(e) the steps proposed to be taken by Government to put in place a foolproof security

system at Indira Gandhi International Airport?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir.

(b) Delhi Police has raised concern about the proximity of aero city to the airport operational

area.

(c) and (d) Yes, Sir. Keeping in view the ongoing constructions of the aero city in the vicinity
of city side of IGI Airport, a Committee had been constituted comprising various security agencies
and other concerned organisations including Delhi Police to examine the civil aviation security

implications and to recommend remedial measures.

(e) The security at IGI airport has already been strengthened. This is also reviewed
constantly and necessary remedial measures are taken to prevent any act of unlawful interference

with aviation.
Modernisation of non-metro airports

1748. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether it is a fact that 36 non-metro airports have been selected for modernisation

over ten years ago;

(b) if so, the details thereof; and

tOriginal notice of the question was received in Hindi.
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(c) how many of these have been modernised so far?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) 60 Airports had been
selected for modernisation in the country. Of these, work has been completed at Ahmedabad,
Amritsar, Aurangabad, Agartala, Akola, Agra, Bhopal, Belgaum, Chandigarh, Calicut, Cooch-
Behar, Dehradun, Dibrugarh, Gondia, Hubli, Indore, Jaipur, Chandigarh, Coimbatore, Kullu,
Lucknow, Madurai, Mangalore, Mysore, Nagpur, Pune, Rajahmundry, Surat, Shillong (Barapani),
Srinagar, Tiruchirapalli, Trivandrum, Udaipur, Varanasi, Vishakhapatnam. At above airports new
modern Terminals have been completed with modern state-of-the-art passenger facilities besides

comfortable lounges, user friendly amenities and good ambience.
Premium for more international flights of Air India
1749. DR. K.P. RAMALINGAM : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Air India has urged Government to allow them to fly to several foreign cities
by tapping unutilized bilateral rights as they held discussions on the issue with their counterparts from

35 nations; and
(b) if so, the details thereof and the steps taken by Government in this regard?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No Sir.
(b) Does not arise.
Reservation in promotion

1750. SHRI AMBETH RAJAN: Will the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) whether reservation in promotion is strictly followed and implemented in the Ministry as

per provisions made in the Constitution through 77th Amendment;
(b) if so, the details of promotion made during last five years in all categories;
(c) if not, the reasons therefor; and
(d) the tentative time by which the same would be completed ?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH EASTERN
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REGION (SHRI PABAN SINGH GHATOWAR): (a) Ministry is not the Cadre Controlling Authority for
promoting Group 'A" 'B" and certain post of Group 'C’ staff. Therefore, the question of following and
implementing reservation in promotion as per 77th Amendment of Constitution does not arise in
respect of these posts. However, this Ministry makes recruitment for the Group 'C’ posts of
Peon(erstwhile Group 'D' post and now classified as Group 'C post) and the posts of Staff Car
Driver. The promotion of Peon to the post of LDC are done by Ministry of Home Affairs, the cadre
controlling authority, which is responsible for recruitment/posting of LDC. As regard Staff Car Driver,
there are only 4(four) sanctioned posts and thus no post can be reserved for SC/ST as per the Govwt,

of India reservation policy. Hence, reservation in promotion for these posts does not arise.
(b) to (d) Does not arise.
Solution of border dispute with China

1751. SHRI PARIMAL NATHWANI: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:
(a) the details of border disputes between India and China;

(b) whether a high degree of mistrust continues between the two countries mainly due to

territorial disputes; and
(c) if so, the steps taken to solve these disputes?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) to (c) China disputes the international boundary between India and China. Indian territory under
the occupation by China in Jammu & Kashmir is approximately 38,000 sq. kms. In addition, under
the so-called China-Pakistan "Boundary Agreement” signed between China and Pakistan on 2
March, 1963, Pakistan illegally ceded 5,180 sqg. kms. of Indian territory in Pakistan Occupied Kashmir
to China. In the Eastern Sector, China claims approximately 90,000 square kilometers of Indian
territory in the State of Arunachal Pradesh. In 2003, India and China agreed to each appoint a Special
Representative to explore from the political perspective of the overall bilateral relationship the
framework for a boundary settlement. There have been fourteen meetings of the Special
Representatives so far. The first five meetings resulted in the signing of the "Agreement on the

Political Parameters and Guiding Principles for the Settlement of the India-China Boundary Question"
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on 11 April 2005. At present the two Special Representatives are exploring the framework for a
settlement covering all sectors of the boundary. The two sides have reiterated, on many occasions,
their commitment to maintain peace and tranquility along the Line of Actual Control in the India-China
border areas, pending a final settlement of the Boundary Question and have put in place various

Confidence Building Measures to this end.
ASEAN Summit in Bali
1752. SHRI BAISHNAB PARIDA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the details of the agreements entered into with countries at the ninth ASEAN-India

summit at Bali;
(b) in which sectors Free Trade Agreements have been signed; and
(c) the other objectives yet to be fulfilled?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) No agreements were signed at the 9th India-ASEAN Summit.

(b) and (c) The India-ASEAN Trade in Goods Agreement was signed on 13 August, 2009. It
has been implemented by India and all ten ASEAN Member States since 1 August, 2011.

PM level talks with Bangladesh

1753. SHRI KANWAR DEEP SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Prime Minister level talks between India and Bangladesh were held in Dhaka in

the recent past;

(b) if so, the details of the points raised by him with his Bangladeshi counterpart and the

reaction thereto;
(c) whether the talks between the two leaders were successful; and
(d) if so, the details- thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) and (b) The Prime Minister paid a State Visit to Bangladesh on September 06 & 07, 2011. Talks

between the Prime Ministers of India and Bangladesh were held during the visit in an extremely warm,
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cordial and friendly atmosphere reflecting the excellent bilateral relations and friendship between the
two countries. During the talks, the two Prime Ministers reiterated their shared faith in and
commitment to the values of secularism, democracy and social justice. They recognised that the
destinies of the peoples of the two countries were interlinked in their search for peace, prosperity and
stability. The two Prime Ministers noted that India and Bangladesh had entered a new phase in
bilateral relations with a pragmatic and practical approach based on sovereignty, equality, friendship,
trust and understanding for the mutual benefit of their peoples and collective prosperity of the region.
They recalled the landmark visit of H.E. Sheikh Hasina to India in January 2010, which had elevated
the bilateral relations to new heights. The two Prime Ministers also noted with satisfaction the recent
exchange of high level visits and agreed that these exchanges had helped reach understanding on
many of the issues under discussion. They agreed to encourage more such high level interactions
between the two sides. They recognized the need to exploit the synergies between the two countries
to further deepen cooperation into newer areas and, towards that end, agreed on a number of
measures, including the enhancement of economic and transport linkages between India and
Bangladesh which are important for the development of our North-Eastern region. During the visit,
India and Bangladesh signed ten Agreements and Memoranda of Understanding on a wide range of
areas, including a 'Protocol to the Agreement Concerning the Demarcation of the Land Boundary
between India and Bangladesh and Related Matters' and a comprehensive 'Framework Agreement
on Cooperation for Development' that outlined the shared vision for durable and long-term
cooperation to achieve mutual peace, prosperity and stability. Both sides decided to establish a Joint
Commission led by the Ministers of Foreign/External Affairs to jointly coordinate and oversee
implementation of initiatives as well as to explore newer avenues for cooperation, including progress

of activities under the Framework Agreement.

(c) and (d) The Prime Minister's visit to Bangladesh has achieved concrete progress in our
efforts to develop and strengthen our close and friendly relations with Bangladesh. The talks with
Bangladesh have enabled us to put across our vision of an equal and mutually beneficial relationship
with Bangladesh to the widest cross-section of its people and to convey our commitment to building
a strong India-Bangladesh partnership, including assistance in developmental efforts and enhanced

bilateral cooperation. Both sides expressed the conviction that Prime Minister Dr Manmohan Singh's
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visit to Bangladesh and the signing of historic documents between the two countries marked a

watershed in the bilateral relationship between two close and friendly neighbours.
Indians sentenced to death in Sharjah

1754. SHRIMATI T. RATNA BAI: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased

to state:

(a) whether Government is aware that seventeen Indians were sentenced to death in

Sharjah recently;
(b) if so, the details thereof;
(c) the reasons therefor; and
(d) the comments of Government thereupon?
THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) Yes, Madam.

(b) Seventeen (17) Indian nationals were sentenced to death on March 28, 2010 by the
Sharjah Court of First Instance, for bootlegging, and a clash resulting in killing in January 2009 of a

Pakistani National, Misri Khan.

(c) As reported by Embassy of India, Abu Dhabi, there was a dispute between two groups
on the distribution of illicit alcohol in some of the labour camps. The court found these seventeen

Indians guilty of the murder of a Pakistani besides injuring three other Pakistani citizens.

(d) Given the extraordinary nature of the sentence, the Ministry of Overseas Indian Affairs
asked Consulate General of India, Dubai to arrange for legal assistance for the 17 accused to file
appeal in the case. A law firm, Mohammad Salman, Advocate and Legal Consultant, Sharjah was
hired to defend the accused in the Appeals Court. A total of 17 hearings took place in the Court of
Appeals. In the sixteenth hearing held on 27 July, 2011, a Dubai based Indian businessman, Shri
S.P.Singh Oberoi deposited Dirhams 33,93,500/- equivalent to Pakistani Rupees 79 million in lieu of
waiving of the blood right by the family of the deceased. Consequently, Mohd. Ramzan,
representative of the deceased's family, signed a release document on behalf of the deceased's
family. In the hearing on 12.09.2011, the Judge commuted the death sentence to an imprisonment of

two years for the 17 Indians followed by deportation. The judgment, however, did not address the

99



charges on the 17 Indian nationals of an attempt to murder of two individuals, who claimed to have
been injured during the incident, not the charges of bootlegging. The prosecution citing these
technical lapses referred the case to the Supreme Court in Abu Dhabi thereby putting on hold the
deportation of the 17 Indians. The two individuals who are claiming to have been injured in the brawl
have petitioned the Sharjah Civil Court for compensation of Dirhams 1.5 million from the 17 Indian
nationals. The Government of India is defending these cases through Consulate General of India,
Dubai and an amount of 1,20,000/- Dirhams have been sanctioned by the Ministry of Overseas Indian
Affairs out of the Indian Community Welfare Fund for engaging lawyers. The Consulate General of

India, Dubai is monitoring these cases regularly.
ASEAN Summit in Bali
11755. SHRI MOHAN SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Prime Minister had participated in the summit of ASEAN countries held in Bali in

Indonesia;

(b) the names of the ASEAN countries with which India held effective talks on increasing

business relations under 'Look East' Policy;
(c) whether the Prime Ministers of India and China met each other in Bali;

(d) if so, the outlook of India on the objections raised by China on the issue of territorial

control over South China Sea during this talk;

(e) whether China views the joint operations of India and Vietnam in this sea suspicious;

and
(f)  if so, the steps being taken by Government to remove that suspicions?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) Yes.

(b) The 9th India-ASEAN Summit was held between India and the ASEAN Member States,
namely, Indonesia, Brunei Darussalam, Cambodia, Lao PDR, Malaysia, Myanmar, Philippines,

Singapore, Thailand and Vietnam.

(c) Yes.

tOriginal notice of the question was received in Hindi.
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(d) to (f) Sovereignty over areas of the South China Sea is disputed between many countries
in the region. India is not a party to this dispute. As two developing countries with growing energy
needs, India and Vietnam have been cooperating in the oil and gas industry to enhance our energy
security. During Prime Minister's meeting with Chinese Premier Wen Jiabao in Bali in November 2011,
China, which is a party to the South China Sea dispute, raised its concerns on India's hydrocarbon
exploration and exploitation projects in the South China Sea off the coast of Vietnam. It was clearly
conveyed to the Chinese side that such activity by Indian companies in the South China Sea is
commercial in nature and that sovereignty issues must be resolved peacefully by the countries which

are parties to the dispute in accordance with international law and practice.

Rail connection between Chabahar

port and Hajigak

1756. SHRI ANIL MADHAV DAVE: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government is planning to construct a 900 km. Railway Line that would

connect Chabahar Port in Iran to Hajigak Region of Afghanistan; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) and (b) Government has been holding discussions with the Government of Iran on the possibility

of upgradation of the Chabahar Port and rail connectivity in the region.
Deployment of nuclear missiles by China

1757. SHRIY.S. CHOWDARY:
SHRI T.K. RANGARAJAN:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that China is posing a threat to India's security by deploying nuclear

missiles close to Sino-India border;
(b) if so, the details thereof; and

(c) the steps/measures taken/being taken by Government to build strong logistics on the

frontier?
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THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) to (c) Government pays close attention to China's military modernization programme as well as
its infrastructure development projects in the border regions opposite India in the Tibet and Xinjiang
Autonomous Regions. Since 1993, the two Governments have maintained peace and tranquility along
the Line of Actual Control (LAC) in the India-China border areas. The two sides have reiterated their
commitment to this goal on many occasions. Government is giving careful and special attention to
the development of the border areas opposite China, in order to meet our strategic and security
requirements and also to facilitate the economic development of these areas. Government keeps a
constant watch on all developments having a bearing on India's security and takes all necessary

measures to safeguard it.
Companies exploiting sentiments of haj pilgrims

11758. SHRI KAPTAN SINGH SOLANKI: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether it is a fact that in the name of Haj, many companies have been exploiting the

interests and emotions of Haj pilgrims;
(b) if so, the details thereof;

(c) whether Government has issued any guidelines to make Haj pilgrimage more

transparent; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) Government is not aware of any such exploitation. Whenever any complaint is received in this

regard, the Government will take appropriate action.
(b) Not applicable.

(c) and (d) It is the constant endeavour of Government to conduct the Haj operations in an
efficient and transparent manner. Improvements are incorporated on the basis of experience
acquired in successive Haj operations with a view to provide the pilgrims with better services in each

ensuing Haj pilgrimage.
Opening of PSKs

1759. SHRI RAM KRIPAL YADAV: Wil the Minister of EXTERNAL AFFAIRS be pleased to

state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is in process for setting up 77 Passport Seva Kendras (PSKs) all

over the country;

(b) if so, the number of Passport Seva Kendras, those would be opened in Bihar State and

the location thereof;
(c) whether time schedule is fixed for functioning of those offices; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) Yes.

(b) Under the Passport Seva Project (PSP), one Passport Seva Kendra (PSK) is proposed

to be set up in the State of Bihar to be located in Patna.

(c) and (d) As per the tentative schedule, the PSK in Patna is expected to be made

operational in January, 2012.
Bilateral partnership with USA and Australia
1760. SHRIN. BALAGANGA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) whether Government envisages a new bilateral partnership with USA and Australia;
(b) if so, the details thereof;

(c) whether India's economic, political and security aspects have been taken into

consideration before entering into any bilateral agreement; and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) to (d) India is pursuing a global strategic partnership with the United States based on shared
values, convergent interests and opportunities for mutually beneficial cooperation. India has a strong,
broad-based and strategic partnership with Australia. However, Government is not aware of any

proposal for a trilateral pact with the United States and Australia.
Meeting on security and Co-operation in Asia

1761. SHRI N. BALAGANGA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:
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(a) whether there was any meeting on 'security and co-operation in the heart of Asia'

recently; and
(b) if so, the details thereof including the agreements reached between the other countries?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) and (b) A Conference on Afghanistan titled "Istanbul Process on Regional Security and
Cooperation for a secure and stable Afghanistan" was hosted by Turkey in Istanbul on November 2,
2011. The Outcome Document was adopted by the 'Heart of Asia' countries comprising of
Afghanistan, China, India, Iran, Kazakhstan, Kyrgyzstan, Pakistan, Russia, Saudi Arabia, Tajikistan,

Turkey, Turkmenistan and the United Arab Emirates.
Bank statement not to be accepted for student visa
11762. SHRI PRABHAT JHA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Britain has released a list of Indian Banks whose transaction

statements would not be accepted for student visa;
(b) if so, the details thereof;

(c) whether it is also a fact that thousands of students studying in Britain would be affected
by this;

(d) if so, the details thereof; and
(e) the steps taken by the Government in the interest of affected students?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRl E. AHAMED):
(a) and (b) Yes. On 25 October 2011 the UK Border Agency issued a notification that it will not
accept financial statements from certain Indian "financial institutions" for the purpose of student

visas by mentioning that these "financial institutions do not satisfactorily verify financial statements."
(c) to (&) No. The 'effective date' of the notification is 24 November 2011.
Meeting of OIC in New York

1763. SHRI SANJAY RAUT:
SHRI GOVINDRAO ADIK:
Will the Minister of EXTERNAL AFFAIRS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether the Organisation of Islamic Conference (OIC) met in New York in September,
2011;

(b) whether the conference had passed two resolutions on Palestine and Kashmir; and
(c) if so, the reaction of the Ministry ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) and (b) Yes.

(c) India is neither a member nor an observer in the Organisation of Islamic Cooperation
(OIC). Government of India has consistently maintained its stand that OIC has no locus standi in
matters concerning India's internal affairs including Jammu & Kashmir and this has been taken up

bilaterally with the member countries of the OIC.
Denial of multiple visa to Indian scientists

1764. SHRI T.M. SELVAGANAPATHI: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:
(a) whether itis a fact that the US does not issue multiple visa to Indian scientists;
(b) if so, the reasons cited by the US Government in this regard;
(c) whether Government had taken up this issue with the US Government to resolve it; and
(d) if so, the response received by Government from the US authorities in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) to (d) The Government is aware of long-standing U.S. policy and procedures for issue of visas
for foreign scientists working in specified areas of science and technology. The U.S. policy is not

India-specific.

The Government has conveyed to the United States Government the importance of facilitating
visits by scientists from both sides to realize the shared goal of expanding our bilateral cooperation in
the areas of science and technology. The issue was also raised during the first meeting of the Joint

Working Group on consular matters held on 25 July 2011 in Washington DC. The United States has
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conveyed that it would seek to facilitate travel by Indian scientists within the framework of its

regulations.
Labourers going abroad from Rajasthan

11765. SHRI ASHK ALI TAK: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to

state:

(a) whether it is a fact that thousands of labourers go to Gulf countries for employment

every year from the State of Rajasthan;

(b) whether Government has received any complaints regarding exploitation of labourers in
2011-12;

(c) if so, the action taken thereon and the details thereof; and

(d) the steps taken by Government till date to check the exploitation of labourers and the

details thereof?
THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRl VAYALAR RAVl)! (a) Yes, Sir.

(b) Cases of complaints from Indian Workers relating to fraudulent offers for overseas
employment, contractual violations and cheating on the part of foreign employers/recruiting agents
are received from time to time. During 2011, a specific case has been received through the
Government of Rajasthan wherein it has been informed that workers including 190 from Rajasthan
have not been paid salary by the employer, M/s Al Seh Company Limited, Riyadh (Saudi Arabia). In
addition to this, the Ministry of Overseas Indian Affairs also received six complaint cases against

unauthorised agents from Rajasthan during 2011-12.

(c) The complaint against M/s Al Seh Company, Riyadh has been referred to the Indian
Embassy which is in touch with the Saudi Company to resolve the problems of Indian Workers. All six
complaints against unauthorized agents have been forwarded to the State Government of Rajasthan

for inquiry and report.

(d) Whenever, a complaint is received, action is initiated by the Ministry for suspension or
cancellation of the Registration Certificate of the Recruiting Agent. If required, he is also prosecuted

through the State Police. Complaints filed against illegal agents are referred to the State

tOriginal notice of the question was received in Hindi.
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Governments. When there is a complaint against a foreign employer, proceedings for blacklisting

such an employer are initiated. Indian missions also take up these issues with the foreign

employers/local governments to protect the welfare of the workers.The Government has taken

several initiatives to protect the welfare of Overseas Indian Workers which include:

®

(i)

(iii)

(V)

™)

The Ministry has notified the Emigration (Amendment) Rules 2009 on 9th July, 2009 revising
the eligibility criteria of Recruiting Agents (RAs) and increasing the security amount and

service charges.

A National Awareness-cum-Publicity Campaign has been launched to create wider awareness
among the general public and particularly among the potential migrants on the risks of illegal
migration and safeguards against illegal practices by unauthorized intermediaries and

fraudulent recruiting agencies.

The Ministry has set up the Indian Community Welfare Fund (ICWF) in all Countries for

providing onsite support and financial assistance to Indian workers in distress.

An Overseas Workers Resource Centre (OWRC) runs as a 24X7 helpline in eight languages

which protects interests of Overseas Workers as well as prospective emigrants.

India had signed Labour Agreements with Jordan and Qatar in 1980s to protect the interests of
Indian Workers. Memoranda of Understanding (MOU)) were signed with United Arab Emirates
(UAE) in December, 2006, with Kuwait in April, 2007, with Oman in November 2008, with
Malaysia in January 2009, and with Bahrain in June 2009. An Additional Protocol to the existing

Labour Agreement between India and Qatar was signed in November, 2007.

These MOUs enhance bilateral co-operation in management of migration and protection of

labour welfare. Under these MOUs Joint Working Groups (JWG) have been constituted that meet

regularly in order to resolve bilateral labour issues.

Racial attacks in Australia and USA

1766. SHRI KANJIBHAI PATEL :
SHRI NATUJI HALAJI THAKOR:
Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether Indians have been attacked/have faced racial violence in foreign countries

particularly in Australia and USA;
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(b) if so, the number of such cases which came to the notice of Government during 2010

and in the current year, country-wise; and
(c) the steps taken/proposed to be taken by Government for the safety of Indians abroad?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) and (b) As
reported by the Indian Missions/Posts abroad certain cases of attacks on Indian nationals have come

to their notice. The number of such cases reported during the year 2010 and 2011 is as under:

SI.No. Name of the Country Total Number of cases of attacks reported

1 Australia Year-2010 - 103 cases Year-2011

(January to November) - 15 cases
2 USA Year 2010-3 cases

3 Ukraine Year 2011 - 3 cases

(c) Theissue of attacks on Indians in Australia has been taken up at the highest level by the
Government including at the Ministerial level as well through the High Commission and its Consulates
in Australia. It has been conveyed to the Australian Government that it was the responsibility of the
Australian authorities to ensure the well being and security of all Indians in Australia. The Indian
Mission /Consulates remain in regular touch with the Australian authorities both at the federal and the
state level. This has resulted in several measures being put in place on the ground to improve safety
and security. They have been in constant touch with the Indian community to offer support and
assistance and follow-up on all reported cases of attacks. The steps taken by the Australian
authorities have been useful, as reflected in the substantial decrease in the number of attacks in

recent months.

Similarly Indian Mission /Posts in the USA have taken up the matter with US local authorities to
protect Indian nationals and they periodically take stock of the action taken by the US local

authorities.

The Indian Mission in Ukraine has strongly taken up the matter at the appropriate level with the
local authorities demanding redressal, investigation and other suitable measures to prevent the
recurrence of such incidents. They have issued travel and security advisories to members of the

Indian community.
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Bilateral agreement to protect migrant labourers

1767. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(a) whether it is a fact that in absence of any bilateral agreement with many receiving

countries migrant labourers are being exploited in many foreign countries;
(b) if so, the steps taken by Government;
(c) whether India has signed any bilateral agreement with any country; and
(d) if so, the details thereof?
THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) No, Sir.
(b) Question does not arise.
(c) Yes,Sir.

(d) Ministry of Overseas Indian Affairs has entered into Bilateral Labour Agreement with
UAE, Oman, Qatar, Kuwait, Bahrain, Jordan and Malaysia. Joint Working Groups (JWG) have been
setup under the Bilateral Memorandum of Understanding on Labour with the Governments of these
countries for holding regular meetings to sort out bilateral issues such as model employment
contracts, fixation of minimum wages, documentation requirements, redressal of labour disputes,
regulation of intermediaries, exchange of information on legislative and administrative measures,
providing welfare support services and practical solutions to prevent the exploitation and abuse of

workers.
Violation of service rules
1768. SHRI SHANTA KUMAR: Will the PRIME MINISTER be pleased to state:

(a) the number of IAS/IPS officers those have violated the All India Service (Conduct)
Rules, 1968 (Rule 7) during last one year; and

(b) the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI'V. NARAYANASAMY): (a) and (b) No centralized data is maintained. However,

during the last one year, a case of alleged violation of Rule 7 of All India Services ( Conduct) Rules,
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1968 by 3 IAS and 1 IPS officers of Uttar Pradesh cadre, has been brought to the notice of the

Government.
Special recruitment drive
1769. SHRI MANGALA KISAN: Will the PRIME MINISTER be pleased to state:

(a) whether Government has issued any direction to all Ministries, Departments, Public
Sector bodies of Government of India including all "High Statutory Bodies" functioning under and
above Government of India to re-launch of Special Recruit Drive for filing up Backlog reserved

vacancies for Scheduled Castes, Scheduled Tribes and Other Backward Classes;
(b) if so, whether the special recruitment process has been started or not; and

(c) the outcome of the special recruitment process of various Ministries, Departments,

Public Sector bodies and statutory institutes working under and above Government of India?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) to (c) Yes Sir. The Special Recruitment Drive for the
backlog reserved vacancies for Scheduled Castes, Scheduled Tribes and Other Backward Classes
has been re-launched vide this Department OM No. 36038/1/2008/- Estt (Res), dated 26th July
2011 and instructions have been issued to all the Ministries/Departments to fil up the backlog
reserved vacancies identified for SCs, STs and OBCs by 31.3.2012. During the Special Recruitment
Drive launched on 19.11.2008, out of 64,193 backlog reserved vacancies which could be filled up, a
total of 26,472 vacancies in 73 Ministries/Departments including attached offices, subordinate
offices, statutory bodies and public sector undertakings under their control have been filled up, so

far.
Stopping of FCS for scientists
1770. SHRIMATI KUSUM RAI: Will the PRIME MINISTER be pleased to state:

(a) whether Flexible Complementing Scheme (FCS) the only avenue made available to
scientists in Central Government for their in-situ promotion and career advancement has been

stopped;

(b) if so, the details thereof and the reasons therefor;
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(c) whether FCS is being applied for selective subjects;
(d) if so, the details of the subjects covered and the reasons therefor; and
(e) the details of alternative career advancement avenues being provided in place of FCS?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) No, Sir. Flexible Complementing Scheme
(FCS) for in-situ promotion of scientists/technical personnel in the scientific Departments as a
career advancement scheme is operative as per modified FCS guidelines, issued by DOPT after the
6th Centra] Pay Commission (CPC). As per the same, the Modified Assured Career Progression
(I\/IACP), as approved for Central Govt. civilian employees would also be applicable to scientists

covered under FCS.

(c) and (d) Yes, Sir. FCS is applicable to Scientists and Engineers who possess academic
qualification of at least Master's Degree in Natural/ Agriculture Sciences or Bachelors Degree in
Engineering/ Technology/ Medicine. It is necessary that the Scientists are engaged in scientific and

innovative activities as distinct from the mere application of technical knowledge.

(e) Under the Modified FCS guidelines, issued after 6th CPC, MACP as approved for Central
Govt. civiian employees would also be applicable to those scientists, covered under FCS, who do
not get in-situ promotion under the FCS. This is expected to provide an alternate channel for

development for Scientists.
Vacancies of All India Service officers
1771. SHRI K.N. BALAGOPAL : Will the PRIME MINISTER be pleased to state:

(a) whether Government has assessed about the vacancies of All India Service officers in

the country;
(b) if so, the details thereof; and
(c)  whether Government initiates steps to fill the vacancies with immediate effect?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI'V. NARAYANASAMY): (a) and (b) The details of vacancies in three All India
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Services viz. Indian Administrative Service (IAS), Indian Police Service (IPS) and Indian Forest

Service (IFoS) as on 01.01.2011 are given below -

Name of the Total Officers in Cadre

Service Authorised Position gap
strength

IAS 6077 4488 1589

IPS 4720 3243 1477

IFoS 3079 2689 390

(c) The Central Government has increased annual intake of All India Services officers under
Direct Recruitment (DR) Quota. In promotion quota, prompt actions have been taken for holding of

Selection Committee Meeting for selection of State Service officers to IAS/IPS/IFoS officers.
Reason for pendency in CIL
1772. SHRI BALWINDER SINGH BHUNDER: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the pendency in Central Information Commission(CIC) is over
20,000 cases;

(b) whether it is also a fact that the appeals take around 8-9 months for final disposal; and
(c) the reasons for this pendency and delay in disposal of the appeals?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) The Central Information Commission has informed of

having a pendency of 20,232 cases as on 1st September, 2011.
(b) Yes, Sir.

(c) Pendency in the Central Information Commission has increased because of manifold
increase in the number of RTI applications made to Central Public Authorities and consequently

number of appeals/complaints filed with the Commission.

However, the Central Government has taken several steps like issue of guidelines for the

Central Public Information Officers and First Appellate Authorities enabling them to supply
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information/dispose of first appeal effectively resulting into less number of appeals to the
Commission, sanction of additional posts for the Commission etc. The Commission on its part

launched a special drive to clear the pendency of appeals/complaints.
RTI affecting government’s functioning
1773. SHRI GOVINDRAO ADIK: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that some Ministers have expressed concern over the RTI Act

affecting Government's functioning;

(b) whether it is also a fact that officials are saying that bureaucrats are becoming
apprehensive about putting their views on controversial issues in writing, thereby affecting

functioning of departments; and
(c) if so, the response of Government?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) Yes Sir.

(b) Some concerns have been expressed that the improper use of Right to Information Act
and indiscriminate and impracticable demands for disclosure of sundry information unrelated to
transparency and accountability in the functioning of public authorities may adversely affect the
efficiency of administration. Hon'ble Supreme Court also expressed similar views in Civil Appeal No.
6454 of 2011 (Central Board of Secondary Education Vs. Aditya Bandhopadhyay and others).

(c) While the Central Government agrees that indiscriminate and impracticable demands for
disclosure of sundry information under the RTI Act unrelated to transparency and accountability in the
functioning of public authorities may adversely affect the efficiency of the administration, it is of the

view that officers need not have fear while giving their free and frank advice on Government matters.
Transparency in CVC
1774. PROF. ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased to state:

(a) the details of complaints received by Central Vigilance Commission (CVC) concerning
Kendriya Bhandar during 2011 and action taken thereon by CVC and the number of complaints that

are pending for action;
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(b) the details of e-mails received by Chief Vigilance Commissioner concerning Kendriya

Bhandar during 2011 and action taken thereon by him;

(c) whether CVC inform the complainants about the action taken on their complaints and e-

mails;

(d) if not, the reasons therefor and steps taken to bring transparency and improvement in
the working of CVC; and

(e) whether it is necessary for Government officers to take cognizance of matters brought to

their notice through e-mails ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) During the year 2011 (till October), 5 complaints were
received in the Central Vigilance Commission (CVC) concerning Kendriya Bhandar. Out of these, the
Commission has sent three complaints to administrative Department for necessary action and one

complaint for investigation and report. One complaint is under examination in the Commission.
(b) Out of the five complaints, one was received in the form of e-mail.

(c) and (d) Al the complainants have been informed about the action taken on their

complaints by the CVC.

(e) Complaints received in the Central Vigilance Commission are dealt as per Commission's

Complaint Handing Policy. As per this policy, complaints can be lodged through e-mail.
Citizen's Right to Grievance Redress Bill
1775. SHRI MOHAMMED ADEEB: Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to introduce Citizen's Right to Grievance Redress Bill in

Parliament; and
(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) Yes, Sir.

(b) A draft Bill called "Citizens Right to Grievances Redress Bill"" has been proposed by the

Central Government which lays down an obligation upon every public authority to publish citizens
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charter stating therein the time within which specified goods shall be supplied and services be
rendered and provide for a grievance redressal mechanism for non compliance of citizens charter and
matter connected therewith or incidental thereto. The draft Bill has been placed on the website of
Department of Administrative Reforms and Public Grievances on 2nd November, 2011 inviting public
comments. Views from Central Ministries/Departments, and State Governments have also been

sought. These views would be considered before introducing the Bill in the Parliament for enactment.
Expanding the domain of RTI Act

11776. SHRI RAM JETHMALANI:
SHRI RAMCHANDRA PRASAD SINGH:
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that there has been greater transparency in the working of

administration after enforcement of Right to Information Act in the country;
(b) if so, the reaction of Government in this regard;

(c) whether it is also a fact that the Chief Ministers of many States have been urged to

extend the purview of this Act; and

(d) if so, whether Government would extend the scope of this Act to cover the Public

Private Partnership (PPP) projects and the corporate world as well ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI'V. NARAYANASAMY): (a) Yes, Sir.

(b) It is the view of the Central Government that the Right to Information Act, 2005 has

contributed to improvement in transparency and accountability in the functioning of Government.
(c) No reference from any Chief Minister has been received in this regard.

(d) The RTI Act, 2005 is applicable to public authorities as defined under Section 2(h) of the
Act, which include bodies owned, controlled or substantially financed by the Government and non-
Government organizations substantially financed directly or indirectly by funds provided by the
appropriate Government. Further, as per Section 2(f) of the Act, information relating to any private

body, which can be accessed by public authority under any other law for the time being in force, is

tOriginal notice of the question was received in Hindi.
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already within the purview of the RTI Act, 2005. Any information about Public Private Partnership
arrangement which can be disclosed under the RTl Act may be accessed through the Public

Authority which has entered into the said arrangement.
District-wise allocation of budget
1777. SHRI NANDI YELLAIAH: Will the PRIME MINISTER be pleased to state:

(a) whether the Planning Ministry would allocate District-wise budget for any State from its
annual budget for various schemes in India, so that allocated annual budget for various parameters of
planning could not be diverted to other categories and other Districts, within any State and any
change in the utilisation of sanctioned budget or reallocation of unused budget should be decided

exclusively by the Planning Commission of India; and

(b) if not, detailed reasons for not implementing the budget allocation in the above said

crucial manner specially in this advanced stage of computerisation of planning?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
and (b) The annual budget of the Ministry of Planning includes inter-alia allocations for the New
Initiatives in Skill Development through Public Private Partnership, National Rainfed Area Authority,
Programme Evaluation Organisation, Economic Advisory Council, Unique Identification Authority of
India(UIDAI), Grants-in-Aid to Institute of Applied Manpower Research, Plan Accounting & Public
Finance Management Systems, Plan Formulation, Appraisal & Review, UNDP Assistance for
Capacity Development for District Planning and Grants-in-Aid to Universities and Research
Institutions. Most of these allocations are for institutions and organizations engaged in research,
training, evaluation, development of IT based monitoring systems, etc. Hence, funds are not

allocated district-wise.

The planning and development of an area within a State is primarily the responsibility of the
State Government concerned. Planning Commission approves the Annual Plans of the States as a
whole, which are financed through Normal Central Assistance (NCA), Additional Central Assistance
(ACA) and the State's Own Resources and hence funds are allocated to the States in this case.
Further, Central Government, on its part, supplements the efforts of the State Governments through

various Area Programmes, Central and Centrally Sponsored Schemes and Flagship programmes.
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These schemes/programmes are administered by various Central Ministries /Departments and their
implementation is governed by the programme specific guidelines. In some cases such as the
Mahatma Gandhi National Rural Employment Guarantee Act, Indira Awaas Yojana, Swarnajayanti

Gram Swarozgar Yojana, etc. funds are allocated and released directly to the districts.
Amount sanctioned/released for UID project
1778. SHRI AVINASH PANDE: Will the PRIME MINISTER be pleased to state:

(a) whether data is available with the Ministry about total amount of money sanctioned and

released till date for UID project; and
(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
Yes, Sir.

(b) The Government had approved an outlay of Rs. 147 crore and Rs. 3023.01 crore for
phase | and phase Il of the UID Project in Nov. 2009 and July 2010 respectively. These covered the
setting up of infrastructure in HQ and Regional Offices, creation of testing facilities for Pilots and
proof of concept experiments, creation of standards in various areas of operations, setting up of a
Project Management Unit, hiring of consultants for preparation of Detailed Project Reports for various
components of the Project, recurring establishment cost for 5 (five) years and issue of 10 crore UID

numbers.

Details of annual budget allocation and expenditure for UID Project are a given below:

Year Annual Budget Expenditure incurred
(Final Allocation)) (in crores of INR)

(in crores of INR)

2009-10 26.38 26.21
2010-1 273.80 268.41
2011-12 (upto October 2011) 1470.00 210.22

Asymmetry in assets holding pattern

1779. SHRI D. BANDYOPADHYAY : Will the PRIME MINISTER be pleased to state:
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(a) whether the attention of Government has been drawn to the 'India Human Development

Report 201" published by the Institute of Applied Manpower Research of the Planning Commission;

(b) if so, the percentages of assets being held by the top five per cent of the household and

the bottom 60 per cent of the household; and

(c) whether Government has noticed any significant asymmetry in assets holding pattern in

spite of the high rate of growth, if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (c) Yes, Sir. The 'India Human Development Report 2011, published by the Institute of Applied
Manpower Research has reported that top 5 percent of the households in India owned 38 percent of
total assets while bottom 60 percent of households owned 13 per cent of total assets based on the
National Sample Survey (NSS) for the year 2002-03.

The Indian economy has been experiencing high growth rate consistently in the recent past,
but the impact of this high growth on asset holding position of the households has not been
assessed. The National Sample Survey Office (NSSO) has not conducted any further survey on
Household's asset holding after 2003. No study has been commenced so far by the Government for

this purpose.
Rural and urban per capita income
1780. DR. GYAN PRAKASH PILANIA: Will the PRIME MINISTER be pleased to state:
(a) Per Capita Income (PCI) at current prices, during the last ten years;
(b) difference in PCI of Rural and Urban India;

(c) the comparative price rise of household use commodities in comparison to above

percentage rise in PCI of the nation; and
(d) whether increase in PCI was illusory ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (c) The Per Capita Income (PCI) of the country, measured by per capita Net National Income
(NNI) at current price, is given year wise for the last ten years from 2001-02 to 2010-11 in table-1 in
the statement (See below). The PCI at current prices has registered an annual average growth rate

of about 12.8% during this period.
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The Central Statistical Organisation (CSO) has been compiling estimates of Rural and Urban
income of the Indian economy along with the exercises for revising base year of National Accounts
Statistics (NAS) series. Accordingly the Rural and Urban PCI compiled for the years 1999-00 and
2004-05 are presented in table-ll at the Annexure. The data indicate increase in the ratio of Rural to
Urban Income from about 35.4% to 36.9% during the period under reference, whereas Rural PCI
has recorded an annual average growth rate of 8.9% compared to 8.0% growth rate registered by
Urban PCI in the country.

The prices of household use commodities, measured by Consumer Price Index of Agricultural
Labourers (CPIAL) for rural areas and Consumer Price Index of Industrial Workers (CPIIW) have
increased by 6.7% and 6.6%b respectively on average per year during the period 2000-2010.

(d) No, Sir. The above mentioned statistics are indicative of the fact that PCI at current
prices has increased faster than the prices of commodities implying increase in PCl in real terms.

Staternent
Per Capita Income
Table-I

Per Capita Net National Income (NNI) at factor cost at current prices- All India

(in Rupees)
Year Per capita NNI
2001-02 18450
2002-03 19653
2003-04 21729
2004-05 24143
2005-06 27123
2006-07 31198
2007-08 35820
2008-09 40605
2009-10 (QE) 46492
2910-11 (AE) 54527

QE: Quick Estimates

AE: Advance Estimates
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Table-lI

Per-Capita Income (in Rupees) in Rural and Urban Areas in India

| Year Per-Capita Income (in Rupees") Ratio of Rural to

Rural Urban Urban Income
1999-00 10652 30095 35.4
2004-05 16327 44223 36.9

Source: National Accounts Statistics-2007 & 2010
Special package to Jharkhand
1781. SHRI DHIRAJ PRASAD SAHU: Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to provide special package to Jharkhand to create

adequate infrastructure to tap its immense natural and mineral resources;
(b) if so, the details thereof; and
(c) the funds allocated to the State for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (C) No special package is presently proposed for the State of Jharkhand to create adequate
infrastructure to tap its immense natural and mineral resources. However, an amount of Rs. 51.63
crore (at 2006-07 prices) has been allocated for sub- sector Minerals (Mines and Geology) for the
State of Jharkhand in the Eleventh Five Year Plan. An outlay of Rs. 2.80 crore and Rs.4.00 crore was
earmarked respectively during Annual Plan 2010-11 and 2011-12 as an allocation for various schemes
being implemented for Mines and Geology in the State. Special dispensation has been given to the
State of Jharkhand under Pradhan Mantri Gram Sadak Yojana (PMGSY) to create adequate

infrastructure regarding rural roads.
Index determining the BPL norms

11782. SHRI SHREEGOPAL VYAS: Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) index referred by Planning Commission for determining the norms of Rs.32 and Rs.26

for defining poverty, the details thereof;

(b) whether individuals from urban and rural areas living above Rs.32 and Rs.26 will not be

entitled for Government schemes, if so, the manner in which such policy will be implemented; and

(c) whether Planning Commission has held adequate discussions before preparing such

norms, if so, the level at which discussions have been held?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (¢) The Planning Commission is the nodal agency for estimation of poverty at the national and
state level. The methodology for estimation of poverty is reviewed by the Planning Commission from
time to time. Accordingly, the Planning Commission constituted an Expert Group under the
Chairmanship of Prof. Suresh D. Tendulkar in December, 2005. The Tendulkar Committee submitted
its report in December, 2009 and poverty lines recommended by the Tendulkar Committee for 2004 -
05 have been accepted by the Planning Commission. Accordingly, the national Poverty line at 2004 -
05 prices is per capita per month expenditure of Rs.446.68 in the rural areas and Rs.578.80 in urban
areas. The Tendulkar Committee has mentioned in its report that the proposed poverty lines have
been validated by checking the adequacy of actual private expenditure per capita near the poverty
lines on food, education and health by comparing them with normative expenditures consistent with

nutritional, educational and health outcomes.

However, in response to the direction in a Supreme Court case, the Planning Commission has
filed an affidavit updating the poverty line to monthly per capita consumption expenditure of Rs. 781
in rural areas and Rs. 965 in urban areas at June, 2011 price level using Consumer Price Index for
Agricultural Labourers (CPI-AL) and Consumer Price Index for Industrial Workers (CPI-IW)
respectively. The media has interpreted these figures as per capita per day expenditure of Rs. 26 and

Rs. 32 in rural and urban areas respectively.

It has been announced by a joint statement of Deputy Chairman, Planning Commission and
the Union Minister of Rural Development on 3rd October, 2011 that the present state wise poverty
estimates based on Planning Commission's methodology will not be used to impose any ceiling on

the number of households to be included under different Government Programmes and schemes.
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The Planning Commission estimates poverty lines and poverty ratios for the years for which
Large Sample Surveys on Household Consumer Expenditure have been conducted by the National
Sample Survey Office (NSSO). These surveys are conducted quinquennially. After 2004-05, this
survey has been conducted in 2009-10, the results of which are now available. A final view on the
methodology for measuring poverty in future can be taken inter-alia on the basis of 2009-10 NSSO
survey and by taking into consideration all relevant indicia of poverty as identified by experts. A
holistic view as to the approach to poverty measurement will be taken and if considered necessary,
the issue will be revisited to arrive at the most credible methodology for poverty estimation. A
Committee of experts will be set up to decide a comprehensive criterion for identifying the BPL

families in consultation with States and other stakeholders.
BPL criteria
1783. MS. MABEL REBELLO: Will the PRIME MINISTER be pleased to state:
(a) the present BPL criteria in the country;

(b) whether Government is planning to change BPL criteria and the standard it is planning

to adopt; and
(c) by when fresh BPL listing will be done along with caste/other details ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
Based on criteria recommended by N.C. Saxena Committee and Hashim Committee for identification
of families to be assisted under Central Government schemes in rural and urban areas respectively,
Ministry of Rural Development and Ministry of Housing and Urban Poverty Alleviation finalized the
criteria for the Socio Economic Caste Census (SECC), 2011 for collecting information on socio
economic indicators. The criteria for rural and urban areas are given in the statement-I and I

respectively (Seebelow).

(b) In a Joint Statement issued on 3rd October, 2011 by the Deputy Chairman, Planning
Commission and Union Minister of Rural Development, it is stated that the Government of India will
take into account multiple dimensions of deprivation based on the indicators that are being collected
through the Socio Economic Caste Census, 2011 for arriving at eligibility and specific entitlements
that rural households will receive under various programmes and schemes of the Central Government

after SECC, 2011 results are available and have been analysed. It was also clarified that poverty
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estimates arrived at through the Planning Commission methodology will not to be used as cap for

extending the benefits under various schemes and programmes. Government after taking a holistic

view have decided to decouple/delink the BPL family identification from the Planning Commission

estimate of poverty which was based on Tendulkar Committee Report.

(c) The Socio Economic Caste Census (SECC), 2011 is expected to be completed in

January, 2012.

(i)

(iii)
)

™)

(vi)
(vii)
(viii)
()
€9

Staterment+
BPL criteria based on recommendations of N.C. Saxena Committee
List of Automatic Exclusions: The following are the criteria for automatic exclusions:

Households owning Motorized Two/Three/Four Wheelers/Fishing boats (which require

registration);

Households owning mechanized Three/Four wheeler agricultural equipments such as tractors,

harvesters etc;
Households having Kisan Credit Card with the credit limit of Rs.50,000 and above;

Households with any member as Government Employee: gazetted and non-gazetted
employees of Central government, State government, Public Sector Undertakings,
Government-aided autonomous bodies and local bodies. This will exclude incentive and other

honorarium based workers;

Households with Enterprises registered with the Government for any purpose: any non

agricultural enterprise registered with the Central or State Governments;
Households with any member in the family earning more than Rs. 10,000 p.m.;
Households paying income tax or professional tax;

Households with three or more rooms with pucca walls and pucca roof;
Households owning Refrigerator;

Households owning landline phones;
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x0)

(xii)
(xii)

Households owning 2.5 acres or more irrigated land with at least one irrigation equipment such

as diesel/ electric operated bore well/ tubewell;
5 acres or more land irrigated for two or more crop seasons;

Households owning 7.5 acres or more land with at least one irrigation equipment such as

diesel/ electric operated borewell / tubewell;

List of Automatic Inclusions: Following categories of households would be compulsorily

included subject to exclusion criteria.

Households without shelter;

Destitutes/living on alms;

Manual scavengers;

Primitive Tribal Groups;

Legally released bonded labourers;

Deprivation Indicators: The following are the deprivation indicators used for inclusion:

Households with only one room with kucha walls and kucha roof;

Households with no adult member between age 16 to 59;

Female headed households with no adult male member between age 16 to 59;

Households with any disabled member and no able bodied adult member;

SC/ST households;

Households with no literate adult above 25 years;

Landless households deriving the major part of their income from manual casual.
StatementH/

BPL criteria based on recommendations of Hashim Committee

Categories of vulnerabilities :

1.

Residential Vulnerability: The following categories of households are defined as 'residentially

vulnerable' i.e. houseless population, persons living in Kuchha/temporary houses, where
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usage of dwelling space (whether ownership-based or rented accommodation) is susceptible
to insecurity of tenure, and households are affected by the deprivation of access to basic civic

services.

Occupational Vulnerability : The following categories of households could be classified as
occupationally vulnerable: persons unemployed for a significant proportion of time and/or the
duration of his/her employment is uncertain or irregular; persons engaged in informal/casual,
low-end occupations with low and uncertain wages/earnings; persons whose employment is
subject to unsanitary, unhealthy and hazardous work conditions, oftentimes bounded/semi-
bounded in nature or undignified and oppressive in the conditions of labour, etc., and finally,

persons occupationally vulnerable on the basis of stability/nature/periodicity of payment.

Social Vulnerability : The following categories of households could be classified as
occupationally vulnerable: female-headed households, minor-headed households, old age in
terms of dependency on the head of household, and education in terms of level of literacy,

health in terms of disabilities and/or chronic illnesses.

Progress in Aadhar enrolment
1784. SHRI KALRAJ MISHRA: Will the PRIME MINISTER be pleased to state:
(a) the progress in the issuing of Aadhar Enrolment status;

(b)  whether Government has any assigned targets for time bound issue of Aadhaar number

card to different sectors of the society; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a) A

total of 7.95 crore Aadhar numbers have been generated as on 29.11.2011.

(b) and (c) No targets have been assigned. UIDAI is enrolling residents through the multiple

registrar model. UIDAI issues Aadhar numbers and not cards. As of now, UIDAI has been authorized

to enroll, through multiple registrar model, up to 20 crore residents or March 2012, which is earlier.

India's 134th position in HDI

1785. SHRI KALRAJ MISHRA: Will the PRIME MINISTER be pleased to state:
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(a) whether India secured a low 134th position in Human Development Index (HDI) related

to the three areas of Human Development i.e. Education, Health and Income; and

(b) the steps taken during the Eleventh Five Year Plan to improve the country's HDI position

in the region and the world?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
and (b) The United Nations Development Programme (UNDP) has been computing and releasing
country specific Human Development Index (HDI) every year since the year 1990. The HDI is a
composite index that combines three dimensions of human development namely long and healthy
life, knowledge and a decent living standard. The countries are ranked on the basis of their HDI. The
Human Development Report (HDR) - 2011 titled " Sustainability and Equity: a Better Future for AH",
places India at 134th rank among 187 countries in Human Development Index. The UNDP HDR 2011
reveals that India has registered a consistent improvement in HDI value which increased from 0.410 in
1990 to 0.461in 2000 and further to 0.547 in 2011.

The Eleventh Five-Year Plan (2007-2012) adopts inclusive growth as the development strategy
with the objectives of attaining high growth rate, generating more employment opportunities and
strengthening of social infrastructure such as public health and education, among others. A number
of flagship programmes are under implementation by the Government, with a view to improve the
human development indicators. These include, inter-alia, National Rural Health Mission (NRHM),
Sarva Sikhsha Abhiyaan (SSA), Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), Mid-day Meal Scheme, Integrated Child Development Scheme (ICDS) etc. Some of
the other important steps taken by the Government such as, Total Literacy Campaign of the National
Literacy Mission, poverty alleviation by providing wage and self employment, safe drinking water and
total sanitation campaign, etc. have impacted the human wellbeing positively and are expected to

improve India's HDI ranking further.
Target of expenditure on social sector schemes

11786. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:
Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that a target had been fixed for the total expenditure to be made
during the Eleventh Five Year Plan to execute social sector schemes for the development of the

country;
(b) if so, the target amount and the total amount allocated out of it till September 2011; and

(c) the difference between the allocated amount and the amount spent and what is the

amount spent as above?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (¢) The Eleventh Plan document provides projected allocations for different sectors over the Plan
period. The Eleventh Plan projections, cumulative allocation and expenditure made during the
Eleventh Five Year Plan to execute social sector schemes along with the difference between allocated

amount and amount spent is given in the statement.
Statement

The protected Eleventh Plan allocation and the actual expenditure made during the Eleventh Five

Year Plan to execute social sector schemes

(Rs. crore)

SI. Ministry / Eleventh Eleventh Eleventh Difference
No. Department Plan Plan Plan Bt. Spending

Projections Allocation & Allocation

2006-07 (2007-08 to Total (5-4)
2011-12)  (Actual Exp. +
RE + BE)
1 2 3 4 5 6
1 Department of Food & 1505.00 1032.96 783.56 -249.40
Public Distribution

2 Health 124005.00 99491.00 94000.93 -5490.07
3 Education 238608.00 193570.00 178154.50 -15415.50
4 Ministry of Labour 2210.00 4345.00 4610.25 265.25

& Employment
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5 Ministry of Minority 6189.00 8690.00 7875.00 -815.00
Affairs
6 Ministry of 231380 348370.00 409469.58 61099.58

Rural Development

7 Ministry of Social 115632.00 16776.00 16652.59 -123.41

Justice & Empowerment

8 Ministry of Housing 43480.00 40464.62 31616.94 -8847.68

and Urban Poverty Alleviation

9 Ministry of Tribal Affairs 3633.00 4743.00 4420.55 -322.45

10 Ministry of Urban 24600.00 31588.01 37244.55 5656.54
Development

1 Ministry of Women 48420.00 43993.00 43698.49 -294.51

& Child Development

TOTAL (’I to 11) 735562.00 793063.59 828526.94 35463.35

Note:

1. Allocation/ expenditure to Social Sector is defined to include allocation / expenditure of the Ministries/
Departments of Food & Public Distribution, Health & family welfare, Human Resource Development,
Labour & Employment, Minority Affairs, Rural Development, Social Justice & Empowerment, Housing and
Urban Poverty Alleviation, Tribal Affairs, Urban Development and Women & Child Development.

2. Eleventh Plan expenditure includes actual expenditure for 2007-08 to 2009-10, RE for 2010-11 and BE for

2011-12
3. Col. 5 includes BE figure of IEBR for 2007-08 & 2011-12, actual IEBR for 2008-09 & 2009-10 and revised
|IEBR for 2010-11.

Road map for universal health coverage

1787. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:
Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that a High Level Expert Group of the Planning Commission on
Universal Health Coverage for India has laid out a clear road map to provide access to affordable,

accountable and appropriate health services for all citizens in a meaningful time-frame; and
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(b) if so, the details thereof and Government's view on its implementation ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
1. The Planning Commission constituted a High Level Expert Group (HLEG) on Universal Health

Coverage (UHC) with the following Terms of Reference:

I Develop a blue print and investment plan for meeting the human resource requirements to
achieve health for all by 2020.

I. Rework the physical and financial norms needed to ensure quality, universal reach and access
of health care services, particularly in under-served areas and to indicate the relative role of

private and public service providers in this context.

. Suggest critical management reforms in order to improve efficiency, effectiveness and

accountability of the health delivery system.

IV.  Develop guidelines for the constructive participation of communities, local elected bodies,

NGOs, the private for-profit and not-for-profit sector in the delivery of health care.

V. Propose reforms in policies related to the production, import, pricing, distribution and
regulation of essential drugs, vaccines and other essential health care related items, for

enhancing their availability and reducing cost to consumer.

VI.  Explore the role of health insurance system that offers universal access to health services with
high subsidy for the poor and a scope for building up additional levels of protection on a

payment basis.

2. The High Level Expert Group (HLEG) has submitted its report to Planning Commission.

The report is available on the Planning Commission website (http://planningcommission .gov.in).

(b) 1. High Level Expert Group (HLEG) has given recommendations on: (i) Health
Financing And Financial Protection (i) Access To Medicines, Vaccines And Technology (i) Human
Resources For Health (iv) Health Service Norms (v) Management And Institutional Reforms (vi)
Community Participation And Citizen Engagement (vii) Social Determinants Of Health.

Recommendations of the High Level Expert Group (HLEG) run into several pages.

2. Recommendations of the HLEG are under examination and the recommendations

approved by the Government, would be implemented in the Twelfth Five Year Plan.
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New tools for poverty reductions

1788. SHRI N.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the PRIME MINISTER be pleased to state:

(a) whether the incidence of decline of urban poverty in the Eleventh Plan has accelerated
with GDP growth;

(b) if not, the reasons therefor;

(c) whether there is a need to develop new poverty reduction tools and approaches to

attack the multi-dimensional issues of urban poverty; and
(d) if so, the measures Government intend to take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (d) The Planning Commission is the nodal agency for estimation of poverty at the national and
state level. The methodology for estimation of poverty is reviewed by the Planning Commission from
time-to-time. Accordingly, the Planning Commission constituted an Expert Group under the
Chairmanship of Prof. Suresh D. Tendulkar in December, 2005. The Tendulkar Committee submitted
its report in December, 2009 and poverty lines recommended by the Tendulkar Committee for 2004 -
05 have been accepted by the Planning Commission. Accordingly, the national Poverty line at 2004~
05 prices is per capita per month expenditure of Rs.446.68 in the rural areas and Rs.578.80 in urban
areas. As per the latest estimates available, the urban poverty has declined from 31.8% in 1993-94
to 25.7 in 2004-05.

The Planning Commission estimates poverty lines and poverty ratios for the years for which
Large Sample Surveys on Household Consumer Expenditure have been conducted by the National
Sample Survey Office (NSSO). These surveys are conducted quinquennially. After 2004-05, this
survey has been conducted in 2009-10 the results of which are now available. A final view on the
methodology for measuring poverty in future can be taken inter-alia on the basis of 2009-10 NSSO
survey and by taking into consideration all relevant indicia of poverty as identified by experts. A
holistic view as to the approach to poverty measurement will be taken and if considered necessary,
the issue will be revisited to arrive at the most credible methodology for poverty estimation. A
Committee of experts will be set up to decide a comprehensive criterion for identifying the BPL

families in consultation with states and other stakeholders.
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Generally higher Gross Domestic product (GDP) accompanied by various anti-poverty
programmes lead to increase in income and reduction in poverty. The rate of growth in GDP during
the first four years of Eleventh Five Year Plan is 9.3% in 2007-08, 6.8% in 2008-09, 8.0% in 2009-
10 and 8.5 % in 2010-11 resulting in an annual average growth rate of 8.2% during this period. The
Government is implementing a number of poverty alleviation programmes such as Targeted Public
Distribution System (TPDS), Jawaharlal Nehru National Urban Renewable Mission (JNNURM),
Swarna Jyanti Shahri Rozgar Yojana (SJSRY), etc. which aim at reducing the incidence of urban
poverty in the country. The Eleventh and Twelfth Plan focus on inclusive growth is also aimed at

poverty reduction throughout the country.
Differences in Central and State lists of BPL
1789. PROF. P. J. KURIEN: Will the PRIME MINISTER be pleased to state:

(a) whether there is any differences between the State Government of Kerala and the Union

Government with regard to inclusion of persons in the BPL list in Kerala;
(b) if so, the details thereof;
(c) the reasons therefor; and
(d) the action being taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
The State Government of Kerala has not yet finalised the list of BPL families. Therefore, it is not
possible to indicate whether there is any difference between the State Government of Kerala and the

Union Government with regard to inclusion of persons in the BPL list in Kerala.
(b) Does not arise.
(c) Doesnot arise.
(d) Does not arise.
Registered NGOs

11790. SHRIMATI HEMA MALINI:
SHRI PRABHAT JHA:
Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) the State-wise number of Non-Government Organizations registered at present in the

country and the State-wise details of the Non-Government Organizations registered after 2005;

(b) whether it is a fact that there has been huge increase in the financial assistance provided

to Non-Government Organizations after the year 2005; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
In India, NGOs / Voluntary organizations / Non Profit Institutions can be registered as societies, as
charitable trusts or as non-profit companies under Central or State laws. The exact number of NGOs
registered State wise as well as State wise details of the NGOs are not maintained. As per the
information provided by Central Statistics Office under Ministry of Statistics and Programme
Implementation, the number of Societies State wise registered under the Societies Registration Act,
1860 and Mumbai Public Trust Act, 1950 up to March 2008 is 3176162 and details are given in the

statement (See below).

(b) The Schemes for financial assistance to NGOs are implemented by Ministries /
Departments / Autonomous bodies of Govt, of India and the State Governments. The requisite
information in this regard is available with the concerned Central Ministries / State Governments.
However, information about the financial grants given by Ministries / Departments to NGOs is

included in their Annual Reports which is placed in both Houses of the Parliament.
(c) Does not arise.
Statement
State-wise Registered Number of Societies

Registered under The Societies Registration Act, 1860
and Mumbai Public Trust Act 1950

SI.No. State/UT Name Number of Registered Societies#
1 2 3

1 Andaman & Nicobar Islands 1140

2 Andhra Pradesh 460888

3 Arunachal Pradesh 4141
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1 2 3
4 Assam 73181
5 Bihar 22272
6 Chandigarh 3488
7 Chhattisgarh 39901
8 D&N Haveli## 1742
9 Daman & Diu 228
10 Delhi 60687
1 Goa 6598
12 Gujarat 172215
13 Haryana 60132
14 Himachal Pradesh 39510
15 Jammu & Kashmir 5465
16 Jharkhand 4141
17 Karnataka 189744
18 Kerala 326392
19 Lakhsadweep 524
20 Madhya Pradesh 87786
21 Maharashtra 483552
22 Manipur 15131
23 Meghalaya 15027
24 Mizoram 2703
25 Nagaland 7330
26 Orissa 133573
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1 2 3
27 Puducherry 14511
28 Punjab 48933
29 Rajasthan 100272
30 Sikkim 2303
31 Tamil Nadu 135062
32 Tripura 5493
33 Uttar Pradesh 433007
34 Uttarakhand 49954
35 West Bengal 169136
3176162

#Societies Registered upto March 2008

## List of 1742 Societies Registered in Dadar & Nagar Haveli has not been received by CSO

Source: As per data collected by Directorates of Economics & Statistics of States /UTs from Registrar of Societies

envisaged to bring in vital investment, especially in critical socio-economic sector, resulted in adding

to the capacity in health, education, etc.;

Governments who are primarily concerned with social sector expansion; and

towards increasing the infrastructure, which may ensure reasonable return of private sectors'

if not, whether there are some built-in-deficiencies in its working or attitude of the State

investment ?

Public-Private Partnership scheme
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1791. SHRIVIJAY JAWAHARLAL DARDA: Will the PRIME MINISTER be pleased to state:

(a) whether the Public-Private-Partnership scheme whose expertise and resources are

(c) whether Government is thinking of reorienting the PPP scheme to basically concentrate



THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
Public-Private Partnership in the socio-economic sectors, particularly in health and education, fall
within the domain of the State Governments. Some initiatives have been taken in various States to

attract private investment in health and education sector.

(b) There are no built-in-deficiencies in the working or attitude of the State Governments.
Since the subject is new, various models are being developed to attract private investment in the

health and education sectors and it will take some time for the system to evolve.

(c) The Central Government provides up to 20% viability gap funding under the "Scheme
for Financial Support to Public-Private Partnership in Infrastructure™. The Central Government has
added Education and Health as sectors eligible for viability gap funding under the Scheme for
"Financial Support to Public Private Partnership in Infrastructure”. The Central Government is
envisaging to set-up 2500 Model Schools under Public-Private Partnership mode to supplement the

efforts of State Governments.
Fundamental projects of major cities

11792. SHRI RANJITSINH VIJAYSINH MOHITE-PATIL: Will the PRIME MINISTER be pleased

to state:

(a) whether Government has received any suggestion from the Chief Minister of
Maharashtra regarding according recognition to main fundamental projects of major cities as national

projects;

(b) whether in the same context, Government has received suggestion from the Chief
Minister of Maharashtra that Mumbai Trans-Harbour Link, Navi Mumbai international airport and

Pinjal-Damanganga water supply projects should be recognised as national level projects;

(c) whether any suggestion regarding increase in the amount for the projects related to

infrastructure framework in the State, has also been received; and
(d) if so, the details of Government's response?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
and (b) Yes sir. Hon'ble Chief Minister of Maharashtra in his speech at the 56th meeting of National
Development Council held on 22nd October, 2011 proposed that initially Mumbai Trans-Harbour Link,
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Navi Mumbai International Airport and Pinjal-Damanganga Water Supply Project to the Mumbai be

considered as "National Projects".

(c) and (d) Yes, Sir. Hon'ble Chief Minister, Maharashtra in his letter dated October 1, 2011
submitted to the Hon'ble Prime Minister during his visit to Mumbai to make a provision of Rs. 32,375
crore for infrastructure and Rs. 20,000 crore for housing projects during the 12th Five Year Plan
period for Mumbai Metropolitan Region Transformation Projects. The quantum of plan resources to
be provided for different projects in Maharashtra would be available only after the 12th Five Year Plan
(2012-17) is finalized.

Golden Quadrilateral Scheme

1793. SHRI K.N. BALAGOPAL: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
(a) whether Golden Quadrilateral scheme envisaged for toll roads;
(b) the number of kilometres of road that had been completed under the scheme; and
(c) the details regarding total cost of all scheme, total Km., etc. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) to (c) 4/6 laning of Golden Quadrilateral (GQ) have been envisaged for
tolling. Golden Quadrilateral project involves 128 projects in various States. Out of 5846 km of GQ
5829 km has been completed. The total awarded cost of these projects is Rs. 24893.4 crore. State-

wise completed length of GQ is given in the Statement. (See below)
Staterment

State-wise details of length completed under GQ

Sl.No. State Total Length (In Km) Completed Length (In Km)
1 2 3 4

1 Andhra Pradesh 1015.77 1015.77

2 Bihar 206 206

3 Delhi 25 25
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4 Gujarat 485.2 485.2
5 Haryana 152 152
6 Jharkhand 191.75 191.75
7 Karnataka 623.9 623.9
8 Maharashtra 489.15 489.15
9 Orissa 442.658 427.06
10 Rajasthan 721.755 721.76
" Tamil Nadu 340.8 340.8
12 Uttar Pradesh 754.445 754.38
13 West Bengal 397.899 396.65

TOTAL 5846.327 5829.41

Decentralisation of NHAI for effective supervision

1794. DR. MANOHAR JOSHI: Wil the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government proposes to set a target for constructing 20 km. of National
Highway per day and is considering a plan to decentralise National Highways Authority of India

(NHAI) so as to ensure effective supervision and timely implementation of highway projects;

(b) if so, the details thereof along with the time-frame by which a final decision on the above

issue is likely to be taken;

(c) whether there is any proposal to prepare annual work plan for expeditious completion of

highway projects and to give Government guarantee to the developers; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) and (b) Yes, Sir. Decentralization in National Highways Authority of India has
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been implemented through setting up of Regional Offices (ROs) each headed by Chief General
Manager for effective supervision and implementation of highway projects. 14 Regional offices have

been set up so far as per details are given in the Statement-I (See below).

(c) and (d) Work plan for 2011-12 has been prepared for acceleration of pre-construction
activities to facilitate award of projects in a length of about 7300 km and details are given in the
Statement-Il (See below). Projects are targetted to be implemented on PPP basis and there is no

proposal regarding guarantee to developers.
Statement+

Regional Offices and its jurisdiction

SI.No. Regional Office Area of jurisdiction

1 Delhi Delhi

2 Hyderabad Andhra Pradesh and Odisha

3 Bangalore Karnataka and Goa

4 Chandigarh Punjab and Haryana

5 Chandigarh J&K and Himachal Pradesh

6 Nagpur Maharashtra

7 Bhopal Madhya Pradesh and Chattisgarh
8 Jaipur Rajasthan

9 Gandhinagar Gujarat

10 Kolkata WB and NE States & Jharkhand
11 Chennai Tamil Nadu & Kerala

12 Lucknow Uttar Pradesh

13 Dehradun Uttarakhand

14 Patna Bihar
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Staterment/

Projects to be awarded in 2011-12

Sl.No. NHNo. Project name State Length (km)
1 2 3 4 5
1 8 Ahmedabad-Vadodara Guijarat 102
2 12 Kota-TeenDhar (Jhalwar) Rajasthan 88
3 14 Beawar-Pali-Pindwara Rajasthan 244
4 6 Nagpur-Wainganga Bridge Maharashtra 45
5 47 Walayar-Vadakancherry Kerala 54
6 215 Panikoili-Rimuli Orissa 163
7 71 Rohtak-Jind Haryana 46
8 66 Tindivanam-Krishnagiri Tamil Nadu 178
9 2 Barwa Adda-Panagarh West Bengal 122
10 7 Jabalpur-Lakhnadon Madhya Pradesh 74
1 3 Shivpuri-Dewas Madhya Pradesh 330
12 3 Gwalior-Shivpuri Madhya Pradesh 125
13 4 Walahjpet-Poonamallee Tamil Nadu 92
14 NE-II Eastern Peripheral Expressway UP/Haryana 135
15 44 Jowai-Meghalaya/ Assam Border Assam 102
16 9 Vijayawada-Machhlipattham Andhra Pradesh 64.6
17 30&.84 Patna-Buxar Bihar 125
18 6 Aurang-Saraipally-Orissa Chhatisgarh 150
19 235 Meerut-Bulandshahar Uttar Pradesh 63
20 7 Jabalpur-Katani-Rewa Madhya Pradesh 210
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1 2 3 4 5
21 8, 79A Kishangarh-Udaipur-Ahmedabad Rajasthan/Guijarat 556
22 87 Rampur-Kathgodam Uttarakhand 93
23 93 Moradabad-Aligarh Uttar Pradesh 145
24 23 Birmitrapur-Barkote Orissa 128
25 71 Punjab/Haryana Border-Jind Haryana 70
26 63 Hospet-Bellary-KNT/AP Border Karnataka 95
27 9 Solapur-Mah/KNT Border Maharashtra 126
28 42 Angul-Sambalpur Orissa 153
29 28 Muzaffarpur-Barauni Bihar 107
30 21 Bilaspur-Ner chowk Himachal Pradesh 54
31 2 Etawah-Chakeri Uttar Pradesh 157
32 5 Vijayawada-Elluru-Gundugolanu Andhra Pradesh 103.59
33 2 Agra-Etawah Bypass Uttar Pradesh 125
34 73 Haryana/Uttar Pradesh Border- Haryana 104
Yamunanagar-Barwala-Panchkula
35 13 Hospet-Chitradurga Karnataka 120
36 9 Mah/KNT Border-Sangareddy Karnataka 145
37 42 Cuttak-Angul Orissa 112
38 200 Raipur-Bilaspur Chhatisgarh 127
39 56 Lucknow-Sultanpur Uttar Pradesh 124
40 5A Chandikhole-Dubari-Talcher Orissa 77
41 60 Kharagpur-Baleswar Orissa 119
42 49 Madurai-Parmakudi- Tamil Nadu 116
Ramanathapuram
43 10 Rohtak-Hissar Haryana 100
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1 2 3 4 5

44 31 Khagaria-Bakhtiyarpur Bihar 120
45 13 Solapur-Mah/KNT Border-Bijapur Maharashtra 100
46 56 Varanasi-Sultanpur Uttar Pradesh 142
47 6 Amravati-Dhule-Gujarat Border Maharashtra 480
48 45C Vikravandi-Kumbakonam- Tamil Nadu 165

Thanajavur
49 6&33 Mahulia-Bahargora Jharkhand 150
50 200 Chandikhole-Paradeep Orissa 133
51 17 Kundapur-KNT/Goa Border Karnataka 192
52 207 Hoskote-Dobespet Karnataka 89
53 95 Ludhiana-Chandigarh Punjab 60
54 5 Rajahmundry-Gundugulanu Andhra Pradesh 128
55 2 Chakeri-Allahabad Uttar Pradesh 150
56 2 Allahabad Bypass-Varanasi Uttar Pradesh 160
57 5 Anandpuram-Vishakhapatnam- Andhra Pradesh 59
Anakapalli

58 4 Mulbagal -Karnataka/AP Border Karnataka 22
59 67 Coimbatore-Mettupalayam Tamil Nadu 54
60 2 Aurangabad-Barwa Adda Bihar 220

Traffic jam on Mathura road

11795. SHRI PARVEZ HASHMI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that the traffic on the roads in both the ways are jam packed even

after the construction of the latest fly-over on Mathura Road, from Delhi to Badarpur Border;

(b) whether the condition on roads from Sarita Vihar to NTPC Badarpur and from Badarpur

to Sarita Vihar is very bad because of the traffic jam thereon;

tOriginal notice of the question was received in Hindi.
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(c) whether any proposal regarding widening of the roads leading to and from Ashram

Chowk to Badarpur is under consideration; and
(d)  whether any scheme is proposed to get rid of the said jam and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) Yes, Sir. There is traffic congestion during peak hours from Ashram Chowk to
Badarpur Border.

(b) No, Sir. The condition of the above road is traffic worthy.

(c) and (d) There is a proposal of up-gradation of Ashram Chowk-Badarpur Border Section
of NH-2 (Km.8/300 to Km. 16/100) including improvement of intersection at Ashram Chowk by
providing Underpass/Elevated Flyover to ease the traffic congestion in the area for which a

consultant has been engaged by the National Highways Authority of India.
Kashmir issue debated in British parliament
1796. SHRI RAJKUMAR DHOOT : Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) whether it is a fact that Kashmir was debated in British Parliament recently;
(b) if so, the details thereof; and

(c) the diplomatic action that was taken by Government over this interference of British

Parliament in the internal Affairs of India?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) and (b) Yes. On 15 September 2011 the UK House of Commons held a general debate on human
rights in the Indian sub-continent. The debate was attended by about 30 Members of Parliament of
UK. The debate also covered the situation in Kashmir and Sri Lanka. The proponent of the debate
Mr. Steve Baker while acknowledging India's democratic credentials emphasised that the debate
was neither to condemn India nor to give any false hopes to the Kashmiris and expressed the hope
that the British Government would take necessary steps to resolve the dispute on Kashmir. Some

Members of Parliament were critical of India while other MPs spoke of India as a beacon of
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democracy surrounded by a number of failed states which were of great concern. They also talked of

the negative impact of a debate of this nature on relations between India and the UK.

In his response to the debate, the Government Minister, Mr. Alistair Burt referred to India being
the world's largest democracy in the region - vibrant, pluralistic, secular and multicultural - which
was also challenged by domestic insurgency, communal violence and caste discrimination. He
reiterated the position of successive British Governments on Kashmir. He welcomed the current
engagement between India and Pakistan adding that mediation by the UK, as wanted by some,
would hinder progress. The Minister also referred to Prime Minister Manmohan Singh's statement
that human rights abuses by security forces in Kashmir will not be tolerated and welcomed the

appointment of the three interlocutors on Kashmir.

(c) India's concerns on the subject of the debate and its contents were conveyed to the

Government of the UK through strong demarches both in New Delhi and in London.
World Bank criticism on the pace of projects

11797. SHRI MEGHRAJ JAIN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that World Bank has criticised India for slow pace of work in road

construction;

(b) whether it is also a fact that World Bank has also expressed concern over corruption,

mismanagement and red tap in contracts of road construction projects;
(c) if so, the details of the report and Government's reaction thereto;

(d) whether Government has formulated any transparent policy for this purpose, keeping in

view World Bank's concern; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) This Ministry is primarily responsible for the development and maintenance of
National Highways. As regards projects under National Highways Development Project, in the year
2008 World Bank expressed concern over slow progress in five packages of Lucknow-Muzaffarpur

National Highway project (under world Bank Loan No. 4764-IN).

tOriginal notice of the question was received in Hindi.
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(b) to (e) No, Sir. However, World Bank expressed its concern related to poor performance
of contractors, work site safety arrangement, contract management. Consequently, the four poor
performing packages (WB-9, WB-10, WB-11 and WB-12) in the State of Bihar were delinked from

the World Bank loan assistance after restructuring the loan.
Repair of highway connecting Darjeeling

1798. SHRI SAMAN PATHAK: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is aware that Highway No. 55 ( Siliguri to Darjeeling region) which
was badly damaged because of the landslides on 18th June, 2010 and 28 * September, 201 | has not

yet been repaired;
(b) if so, the details thereof;

(c) whether Government is taking any steps to restore movement on this only highway that

connects Darjeeling; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) Yes, Sir.

(b) to (d) Details are given in statement.
Statement
Repair of highway connecting Darjeeling

There was a major land slide at Km 43.5 (Paglaghora ) of NH-55 in June, 2010. Total length of
450 mt. of road bench sliped out. An estimate for Rs. 408.71 lakhs was sanctioned in January, 2011
for repair of the road. After repair the road was opened to traffic in April, 2011. On 21st May, 2011
there was a land slide at the same location, due to heavy rains, thereby disrupting traffic, damaging
the already executed work. NH traffic is running through alternative Rohini road ( State Road) since
June, 2011. Due to earthquake on 18.09.2011, 100m long and 100mm wide cracks was developed on
road bench at km 52/900 (near Tindharia). Due to continuous rain, the road bench of about 115m in

length and 55m in height at this location was completely washed out on 28.09.2011. Since then,

tOriginal notice of the question was received in Hindi.
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traffic is suspended in this location also. To keep the alternative route ( Rohini Short Cut Road ) in
traffic worthy condition, an estimate of about Rs.4.85 crore is under sanction in the Ministry. Besides
this consultancy work for preparation of Detailed Project Report is under preparation for rehabilitation
and upgradation to 2 lane with /without paved shoulder configuration and strengthening of entire
NH-55 in West Bengal to be under taken has been taken up with World Bank Assistance. Consultant
has been asked to carry out detailed study and submit a Comprehensive solution for rehabilitation of

these damaged slipes. Work of rehabilitation will be taken up after detailed study.
Use of plastic waste in road construction

1799. SHRI R.C. SINGH: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased

to state:

(a) whether the Central Road Research Institute has carried out or is carrying out any

research on use of plastic waste in road construction;
(b) if so, the details of such research; and

(c) the cost comparison between the roads constructed with the help of plastic waste,

concrete roads and conventional bitumen roads?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) Yes, Sir.

(b) Central Road Research Institute (CRRI) has developed guidelines for use of waste
plastic in bitumen road construction and also developed process technology to manufacture waste
plastic modified bitumen. It has been patented. A number of roads under jurisdiction of Public Works
Department, Government of Delhi, under the supervision of CSIR-CRRI has been constructed and

are performing well.

(c) Itis premature to compare the cost of roads constructed with the help of plastic waste,

with concrete roads and conventional bitumen roads, based on research projects.
By-pass projects in KBK districts of Odisha

1800. SHRI RUDRA NARAYAN PANY: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the action that has been taken by Government till now for the completion of the 'By-

Pass' projects coming under KBK (Koraput-Bolangir-Kalahandi) districts in Odisha;
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(b) whether Government has provided any extra-budgetary support for the above-

mentioned projects;

(c) whether it is a fact that the State has requested the centre for extra-budgetary support

for this purpose; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) The alignment plan of Bypasses (Koraput, Jeypore, Borigumma and
Nabrangpur on NH-26) and Rail over Bridges (ROBs) cum Bypasses (Titilagarh on NH-59 and
Bolangir on NH-26 & 57, coming under undivided Koraput-Bolangir-Kalahandi (KBK) districts in
Odisha have been approved. The proposals for the construction of Bypasses from the States/Union
Territories including from State of Orissa are received and based on the priority list of works finalised
in consultation with the respective States/Union Territories. These proposals are considered for

approval subject to availability of funds and inter-se-priority of works.

(b) to (d) The allocation of fund for the development of National Highways (NHs) are not
made project specific. However the same are made to the respective States/Union Territories based

on existing liabilities of sanctioned works vis-a-vis availability of funds.
Denotification of ten NHs

1801. DR. CHANDAN MITRA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government has received any request from State Government of Madhya
Pradesh regarding denotification of ten stretches of National Highways which passes through

Madhya Pradesh and have become unmotorable and in very bad condition;

(b) if so, the reasons for poor maintenance by NHAI of stretches of National Highways No.
3,7, 12, 12 Ext.,12A, 59A, 69, 78, 86 and 86 Ext. falling in Madhya Pradesh;

(c) the decision taken by Government on the request of Madhya Pradesh Government in

the matter; and
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(d) fresh steps taken by Government to handover these stretches of National Highways to

the Madhya Pradesh Government in order to ensure their proper maintenance ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) and (b) Yes Sir, State Government of Madhya Pradesh had requested for
denatification of ten stretches of National Highways (NHs) in Madhya Pradesh on account of their
bad condition. Development and maintenance of NHs in the country is responsibility of the Ministry.
The NHs in the country including Madhya Pradesh state are being maintained in traffic worthy

condition depending upon the inter-se priority of works and availability of funds.

(c) and (d) Ministry has not decided to denotify any NHs in Madhya Pradesh. However, it has
been agreed in-principal to entrust some stretches of NHs to State Government for its development

and maintenance.
Construction of green field expressway

1802. SHRI B.S. GNANADESIKAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether Government has any proposal for construction of green field expressways with

cement concrete in our country;

(b) if so, whether this concrete roads are environment friendly and have 50 per cent more

longevity then the ordinary roads;
(c) if so, the details thereof and total length of NH proposed under this category; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) The choice of cement concrete pavement over bituminous pavement depend
upon various factors, such as subgrade soil, rainfall, traffic volume, availability of construction
materials, besides costs, etc. Accordingly, the choice of pavement type for development of green

field expressways may vary from project to project.

(b) Cement concrete roads have more life span compared to bituminous pavement; but the

same could not be quantified. However, the concrete roads also have their inherent limitations, such
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as higher initial cost, poorer riding quality at joints and more noise due to traffic as compared to

bituminous pavements. Further, stage construction is not possible in case of concrete roads.

(c) and (d) The Government has approved construction of 1,000 km of Expressways under
the National Highways Development Project (NHDP) Phase-VI. The following stretches have been
identified under NHDP-Phase-VI:

Sl. No. Section Length (km)
1 Vadodara-Mumbai 400
2 Bangalore-Chennai 334
3 Delhi-Meerut 66
4 Kolkata-Dhanbad 277

Expansion Scheme of NH-6
11803. SHRI BHARATSINH PRABHATSINH PARMAR:
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether the progress of the work under the expansion scheme of National Highway 6 is

very slow which is decreasing the speed of the vehicles and increasing pollution; and

(b) the details of the steps being taken by the Ministry to complete this project at the

earliest?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) The stretches of National Highway no. 6 connecting Hazira in Guijarat to
Kolkata in West Bengal forms the part of various phases of National Highways Development Project
(NHDP). Expansion/widening of existing carriageway has been taken up in various stretches as per
traffic condition. There has been delay in completion of work in two stretches namely Nagpur to

Kondhali and Aurang to Raipur.

(b) In order to expedite implementation of projects, Regional Offices, headed by

Chief General Managers have been set up by National Highways Authority of India (NHAI) for close

tOriginal notice of the question was received in Hindi.
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monitoring of implementation of projects. Measures have been taken to expedite land acquisition,

shifting of utilities, etc. Projects are periodically reviewed at field and headquarters.
Award for central road projects through E-tendering

1804. SHRI A. ELAVARASAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government has asked the States to award works for central road projects

through e-tendering, the model recently adopted by NHAI to check corruption;
(b) if so, the details thereof;

(c) whether the move would help to check corruption during bidding process and also

reduce costs manpower requirements; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) to (d) All the State Governments have been advised to adopt e-tendering
procedure for free, fair, transparent and fearless participation by bidders for execution of Road and
Bridge works on National Highways and Centrally financed schemes. They have further been
conveyed that after 01/01/2012, the expenditure incurred on any work in which e-tendering has not
been followed will not be entertained for reimbursement by the Ministry of Road Transport &
Highways. The procedure of e-tendering has been adopted for better transparency and reduced
tender cycle-time; speeding up pre-qualification and evaluation procedure. This is also expected to
result in reducing the labour intensive tasks of receiving bids and is reducing the cost of participation,
improved bidder response and increased efficiency. The bidders can even see their status in each

tendering process and this improves the audit trail and transparency of the tendering process.
Removal of Sarhaul Toll plaza

11805. SHRI JAIPRAKASH : Will the Minister of ROAD TRANSPORT & HIGHWAYS be pleased

to state:

(a) whether any request has been made to Government on behalf of Haryana Government
or the public of the area to close Sarhaul Toll Plaza made on Delhi-Gurgaon Expressway in order to

solve the problems being caused by it;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government has considered these requests; and
(c) ifso, by when Government is likely to pronounce its decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) No, Sir.

(b) and (c) Does not arise.
Targets for development of national highways

1806. SHRI RAM KRIPAL YADAV : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the target fixed for development of National Highways under NHDP during current financial
year i.e. 2011-12 and status of the same;

(b) the phase presently running under this NHDP scheme;

(c) the number of projects that have been taken over under NHDP in Bihar in all phases till
now and what are their status; and

(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) 2500 km have been targeted for completion during the year 2011-12 for
development of National Highways under NHDP and 822.3 km has been completed up to October,
2011.

(b) Phase-wise status of NHDP is given in the Statement-1 (See below).

(c) and (d) 31 projects have been awarded under NHDP so far in Bihar and 07 projects are
yet to be awarded. Details are given in the statement-Il.

Staterment+
Overall status of NHDP
Status as on 31.10.2011

NHDP Phases Total Length Length To be

Length Completed under awarded in

in km in km Implementation km

in km
1 2 3 4 5
I

GQ, EW-NS corridors, 7,5622% 7454 68 -

Port connectivity & others
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4/6-Ianing North South- 6,647 5344 859 444
East West Corridor, Others
Il 12,109 2714 6063 3341
v
2 - laning with paved 20,000 - 2073 17927
shoulders
V
6-laning of GQ and 6,500 661 2532 3307
High density corridor
Vi
Expressways 1000 NIL NIL 1000
VI
Ring Roads, Bypasses 700 km of - 41 659
and flyovers and other ring roads/
structures bypass + flyovers

* Two reaches of 24 km and one reach of ékm from, Phase-| clubbed together and reawarded under Chennai -

Ennore port connectivity project
Statement/
Overall status of NHDP in Bihar

Sl.  NHDP Phase Total Total Complete Under Balanced
No. length No. ddL (Km) implement for award
(Km) of ation in in No. of
packages No. of packages
packages
1 NHDPI GQ 206 06 206 - -
2 NHDP Il EW 487 13 446 7 -
3 NHDP Phase IlI 1015 12 - 10 2
4 NHDP Phase IV 462 05 - 1 4
5 NHDP Phase V 206 % 01 - 1 -
6 NHDP Phase VII* * 65 01 - - 1
Total 2087 38 652 19 7

* The length of 6 laning under Phase V is taken as 192 in Bihar and balance is included in Aurangabad - Barwaadda

section of Jharkhand.

** | ength of Patna Ring Road is approximate as feasibility report for alignment & project proposal is still under

progress.
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Gains from East Asia Summit
11807. SHRI TARUN VIJAY : Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) the gains for India in East Asia Summit, Bali; and

(b) whether China has built a military air-strip in Cocoisland, too close to Andaman and
Nicobar islands?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):
(a) Economic integration with the East Asia region, particularly with the ASEAN countries, is a key
aspect of India's Look East Policy and the East Asia region is today an important economic partner
for India. Participation in the 6th East Asia Summit (EAS) allowed India to take active part in the
further definition of the evolving architecture in Asia and in the process of ongoing efforts to promote
sustained economic growth at the regional and global levels. Member States discussed the global
slow-down in economic growth, the continued strong growth in Asia, regional and international
issues of concern including terrorism, maritime issues and piracy and ways to strengthen
cooperation in the five priority areas of EAS cooperation: energy, finance, education, communicable
diseases and disaster management. Leaders adopted the "Declaration of the East Asia Summit on
the Principles for Mutually Beneficial Relations' known as the "Bali Principles"”, as well as the
"Declaration of the East Asia Summit on ASEAN Connectivity .

(b) No information has come to our notice of any recent activity by China in this regard.
Public transport system in H.P.

1808. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government of Himachal Pradesh has sent Detailed Project Report (DPR) of
Rs. 45.88 crore on 3.7.2010 to the Ministry for the strengthening of public transport system in tribal
and hilly areas of H.P.;

(b) if so, the details thereof and steps taken by the Ministry; and

(c) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (DR.
TUSHAR CHAUDHARY): (a) to (c) Yes, Sir. The proposal dated 29.07.2010 from State
Government of Himachal Pradesh was examined in the Ministry of Road Transport & Highways.
Presently, there is no scheme in the Ministry of Road Transport & Highways for strengthening of
public transport system in tribal and hilly areas of the country. However, Ministry of Road Transport
& Highways has introduced a scheme with effect from 15.03.2010 for providing financial assistance
to States/UTs for implementation of information technology projects in their public transport
systems. Under this scheme, an amount of Rs. 3.45 crore was sanctioned to Himachal Road
Transport Corporation (HRTC) on 28.12.2010.

Four laning of National highways in Odisha

1809. SHRIMATI RENUBALA PRADHAN: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the names of the National Highways connecting Odisha which are proposed to be

converted to four-lanes and six-lanes;
(b) the estimated cost of the projects in detail and their status so far; and

(c) whether any proposal is pending with the Ministry from Odisha Government to make

new roads as National Highways in Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) and (b) National Highways (NHs) nos. 5, 5A, 6, 23, 42, 60, 200, 203 & 215
passing through the State of Odisha are proposed to be converted to four-lanes and six-lanes. The

details are given in the statement (See below).

(c) The State Government has sent proposals for declaration of new National Highways to
the Ministry. Expansion of National Highways network is a continuous process and requests of
various State Governments, including Odisha, for declaration of certain roads as National Highway
are taken up from time to time depending upon requirement of connectivity, inter-se priority and

availability of funds.
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Statermnent

Four laning of National Highways in Odisha

NH No. Section 4/6 laning Cost Status Remarks, if any
(Rs. in crores)
5 Bhubaneshwar Chandikhole 6-laning 1014 Underimplementation.
(67 kms)
5 Chandikhole - Balasore 6-laning 1380 (approx.) Feasibility study for 6-laning 4-laning mostly completed.
(138 kms) under progress.
5 Ichapuram to Khurda (186 kms) 6-laning 675.72 6-laning of stretch on Golden 4-laning under
Quadrilateral may be taken up implementation.
after 4-laning is completed.
5 Jharpokharia - Baripada 4-laning 826.16 Proposed for 4-laning. Project is not viable on
(80.60 kms) Build-Operate-Transfer
(Toll).
5A Chandikhole -Paradeep 6-laning 1036 Pre-qualification of bidders has 4-laning completed.
(76.62 kms) been completed.
6 Sambalpur -Baragarh -Orissa/ 4-laning 909 Work is in progress.
Chhattisgarh Border (88 kms)
6 Baharagora -Sambalpur (366 kms) 4-laning 3000 (approx.) Proposed for 4-laning. Project is not viable on
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23

42

42

60

200

203

215

215

Birmitrapur Rajamunda (75 kms)
Cuttack -Angul (112 kms)
Angul -Sambalpur (153 kms)

Balasore to Laxmannath
(53.41kms)

Chandikhole -Dubari-Talcher
(132.50 kms)

Bhubaneswar -Puri (69 kms)
Panikoili -Rimuli (163 kms)

Rimuli -Roxy-Rajamunda (96 kms)

4-laning
4-laning

4-laning

4-laning.

4-laning.

4-laning
4-laning

4-laning

778.15

1123.69

1123.36

471.05

1273

500.29

1410

586

In the process of Bidding.
Work has been awarded.
Work has been-awarded.

4-laning. completed. Construction
of additional bridges/ vents for
cross drainage are proposed.

In the process of pre-Qualification
of Bidders.

Work is in progress.

Work is likely to start by March, 2012.

Work is in progress.

6-laning of stretch on
Golden Quadrilateral is not
viable.
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Realisation of road-cess for construction of roads

11810. SHRI RAMCHANDRA PRASAD SINGH:
SHRI SHIVANAND TIWARI:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that road-cess is being realised for construction of roads in the

country;

(b) if so, the rates of this cess and the names of products on which this cess is being

realised;

(c) since when this cess is being realised in the country and the last duration fixed for its

realisation; and
(d) the quantum of amount realised through this medium till September, 20117

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) Yes, Sir.

(b) to (d) Cess is being collected on petrol and high speed diesel in the nature of additional
duty of excise and custom in accordance with the provision of CRF Act, 2000. Act does not provide

any terminal date for collection of cess. The rate for collection is as under:

Period Cess per Litre

02/6/1998 to 28/2/1999 Rs. 1 per litre on petrol only

1/3/1999 to 31/3/2003 Rs. 1 per litre on both petrol and diesel only
01/04/03 to 31/3/2005 Rs. 1.50 per litre on both petrol and diesel
w.e.f 1/4/05 till date Rs. 2.00 per litre on both petrol and diesel

CESS is collected by Ministry of Finance. Details of cess collected are given hereunder:

Year Amount collected

(Rs. in crore)

1 2
2002-03 5245.00
2003-04 7453.00
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2004-05 9287.00
2005-06 11313.71
2006-07 12206.54
2007-08 13264.61
2008-09 16198.23
2009-10 16590.68
2010-11 16978.93
2011-12 8806.18

(April to September) Provisional

Note: The above figures on road cess collection prior to year 2002-03 is not being maintained separately.
Compulsory giving way to ambulances

1811. SHRIN.K. SINGH:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether compulsorily giving way to ambulances will be included in India's traffic rules;

(b) whether this practice has been adopted in many countries around the world, and is a

major cause of death of many critical patients in India;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (DR.
TUSHAR CHAUDHARY): (a) to (c) Rule 10 of Rules of the Road Regulations, 1989 provides that
every driver shall, on the approach of a fire service vehicle or of an ambulance, allow it free passage

by drawing to the side of the road.

(d) Does not arise.
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Chopping of trees for road construction

11812. SHRI GANGA CHARAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) the authority which accords permission for chopping off the trees during the
construction of roads and whether it does not amount to the violation of the order of the Supreme

Court;
(b) State-wise details of trees chopped during construction of roads; and
(c) whether funds have been provided for planting trees; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITTN PRASADA): (a) During widening and improvement of National Highways, existing trees are
generally preserved as far as possible. Where the cutting of trees is unavoidable, the executing
Agencies take clearance from the concerned Government Departments. For major projects,
environment clearance which includes cutting of trees, is obtained from the Ministry of Environment

&, Forests. There is no violation of the order of Hon'ble Supreme Court.
(b) Details of the number of trees cut all over the Country, is not maintained.

(C) Requisite amount for compensatory afforestation is deposited with the Forest

Departments, which is included in the project cost.
Widening of NH-47

1813. DR. T.N. SEEMA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased

to state:
(a) whether Government has approved the widening of the National Highway 47 in Kerala;
(b) if not, the reasons for delay;
(c) whether Government has taken any steps to repair the National Highways in Kerala;
(d) if so, the percentage of work that has been completed; and

tOriginal notice of the question was received in Hindi.
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(e) the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) and (b) Yes, Sir. Detalils of projects for widening of NH 47 in Kerala are given
in the Statement (See below). Due to the ban on Land Acquisition (LA) activity in the State of Kerala
imposed by Kerala Government since April 2010, the Letter of Acceptance (LOA) issued to the
prospective Concessionaire in Cherthala-Ochira Section was withdrawn on 12.08.2010 and the
bidding process cancelled. Similarly, in Ochira-Thiruvananthapuram Section, though the bidding
process was initiated subsequently, the same was cancelled on 04.05.2010 due the stalemate on LA.
Government of Kerala has now lifted the ban on LA on 04.11.2011 and directed the District Collectors

to resume the LA process.

(c) to (e) The National Highway stretches under National Highway Development Project
(NHDP) where 4/6 laning works have commenced / being carried out under BOT basis are being
maintained through the Concessionaires of the projects. The 4-lane stretch from Edapally to Aroor is
being maintained by NHAI. The remaining stretches of NHs are being maintained by the State PWD
under funding of the Ministry. During the year 2011-12, Ministry has allocated Rs. 4.56 crore under
Ordinary Repair(OR) and Rs. 1.84 crore under flood damages repair(FDR) for repair of National
Highways under the maintenance of the State PWD in Kerala. Works for the same have already been
taken up by the State PWD.
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Details of NH 47 projects in Kerala

Statement

Widening of NH 47 projects in Kerala

(A) NHDP Phase-II

SI. No. NH No. Name of work Length Project Funded Date of Target Actual / Status
in km Cost By Commencement date  Anticipateddate
(Rs. in crores) of of
completion completion

1 47 4-laning of Walayar -

Vadakkanchery section

(Km 182.250 to Km 240) 55.00 682.00  BOT (Toll) In bidding stage. -
2 47 6-laning ofVadakkanchery - 28.355 617.00  BOT (Toll) Apr-11 Oct-13 Oct-13 Under

Thrissur section (Km 240 implementation

to Km 270)
3 47 4-laning of Thrissur - 40.00 312.564  BOT (Toll) Sep-06 Mar-09 Nov 2011 Completed.

Angamaly section (Km

270 to Km 316.700)
4 47 Angamali to Aluva (NS-28) 16.60 77.38 NHAI Sep-01 Aug-03 Jun-04 Completed.
4 47 Aluva to Edapally 17.00 By Ministry of Road Transport & Highways Completed.
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(D)
Sl.No.

Port connectivity

47

47C

NHDP Phase-lll

47

47

NON NHDP
NH No.
47

47A

Cochin Port connectivity 10.00
(Aroor to Edappally)
km 348/382 - km 358.750

NH connectivity to 17.20
ICTT Vallarpadam

193 SPV Nov-08

557 NHAI Aug-07

Bidding Process cancelled on 04.05.2010.

Apr-10 Jan-11 Completed.

Under
implementation

Feb-10 May-12

Land acquisition
kept on hold
since 20.04.2010.
Now land acquisition
ban lifted.

4/6 laning of Cherthalai BOT LOA withdrawn on 12.08.2010.

to Ochira (Km 379/100 (Toll)

to Km 465.000)

47 4/6 laning of Ochirato BOT

Trivandrum (Km 465/000 (Toll)

to Km 551.900)

4/6 laning of of BOT Bids invited earlier in 2008 under BOT (Toll)
Trivandrum(Kazhakuttam) (Toll) but no response. In March 2010, RFQ was received

to Kerala/Tamil Nadu
Border (Karode)

Name of work
Aroor to Cherthalai

km 0 to km 5.92

under BOT (Annuity). PPPAC proposal was sent and

withdrawn due to the stalemate in LA.

Length in km

20.35

5.92

Status
4-laning completed

Existing 2-lane road is adequate
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Equity finance problem in NH sector

1814. SHRI MOHD. ALI KHAN: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:
(a) whether equity finance is a problem in the National Highways sector;
(b) if so, the details thereof; and
(c) the steps being taken to solve this problem in future by discussing with experts?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) to (¢) No specific problem of equity finance has been brought to the notice of
the Government. However, keeping in mind the projected one trilion US $ investment in
infrastructure during the Twelfth Five Year Plan Period, the Government has constituted a High Level
Committee on Financing Infrastructure (HLCFI) under the Chairmanship of Shri Rakesh Mohan to

look into various aspects of financing including international capital flows in infrastructure financing.
Realisation from proposed projects

1815. SHRI T.M. SELVAGANAPATHI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that the NHAI's borrowing burden can be brought down if NHAI is

able to realise amounts from the proposed projects;
(b) if so, the details thereof;

(c) whether it is also a fact that NHAI could get only ¥ 77,000 crore from ten projects alone

in the last 30 years; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) to (d) National Highways Authority of India (NHAI) has to meet project
expenditure from a pool of funds received from various quarters/sources including projects which
give NHAI revenue share. Since borrowing is resorted to for filing the gap between expenditure and

available resources, overall borrowing can be brought down if funds available for meeting the
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expenditure is increased due to increased realization from awarded projects. So far 63 projects have
been awarded on revenue sharing, negative grant and premium quoted by Build - Operate - Transfer
(BoT) concessionaire and premium has been quoted in another 07 projects for which bids have been
received. Details of such projects with revenue share as well as premium quoted in the 7 projects for

which bids have been received are given in the statement.
Staterment

Details of Works Awarded on Premium

Sl.No. Name of Project Premium
in Crores)

1 2 3

2009-10

1 Indore-Guijrat/MP Border 23.00

2 Hyderabad-Yadgiri 11.70

3 Godhra-Guijarat/MP Border 7.83

4 Rohtak-Panipat 45.00

5 Changapali-Walayar Section( Excluding 36.00

Coimbatore By Pass)

6 Kandla -Mundra Port 42.00
7 Pune-Satara 90.90
8 Samakhiali-Gandhidham 58.41
9 Rohtak-Bawal 12.00
10 Indore - Dewas 24.10
2010-11

1 Deoli - Kota 48.60
2 Ludhiana-Talwandi 1.08
3 Panvel-Indapur 33.95
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4 Sambalpur-Baragarh-Chhattisgarh/Orrisa Border 1.33
5 Belagaum-Khanpur (4-lane) 2.00
6 Jetpur-Somnath (4-lane) 22.71
7 Belgaum-Dharwad 31.00
8 Chitradurga -Tumkur Bypass 140.40
9 Six Laning of Hosur-Krishnagiri 66.90
10 Dhankuni-Kharagpur 126.06
2011-12

1 Kota-Jhalawar 3.51
2 Ahmedabad- Vadodara 309.60
3 Beawar- Pali-Pindwara 251.01
4 Nagpur- Wainganga Bridge 27.35
5 Barwa Adda- Panagarh 106.00
6 Chhattisgarh/Orissa Border- Aurang 29.70
7 Gwalior- Shivpuri 66.66
8 Shivpuri- Dewas 180.90
9 Kishangarh-Udaipur-Ahmedabad 636.00
10 Muzaffarpur-Barauni 5.00
1 Hospet-Bellary- KNT/AP Border 18.00
12 Lucknow-Sultanpur 9.60
13 Rohtak-Jind [Letter of Award issued for 0.1

the project is to be cancelled as per Court's directions ]
Bids Received

14 Raipur-Bilaspur 45.45
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15 Hospet-Chitradurga 63.00
16 Cuttack-Angul 61.09
17 Mah/KNT Border-Sangareddy 80.01
18 Rampur-Katgodam 34.00
19 Agra-Etawah 128.07
20 Etawah-Chakeri 91.89

Facilities on major highways

1816. SHRI TARIQ ANWAR: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that Government has decided to set up food court complexes,

multiplexes, ATM and amusement parks on major highways;
(b) if so, the details thereof;
(c) whether it would be run under PPP; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (SHRI
JITIN PRASADA): (a) and (b) Yes, Sir. NHAI has planned provision of way side amenities on
National Highways. These amenities would include parking for cars, buses & trucks, eateries, rest
rooms/dormitory for short stay (motel), neat toilets, retail arcade, ATM, Medical aid etc.Optional
components include Fuel stations/service centre, shopping mall, amphi-theatre, arts and craft
centre, tourist information centre etc. subject to conforming to National Building Code and Local by

laws.

(c) and (d) The sites identified for development of wayside amenities are proposed to be
leased out to qualifying agencies for a period of 15/30 years on highest lease amount basis through

open bidding. The lessee shall pay NHAI annual lease.
Policy to attract investment in ports

1817. DR. JANARDHAN WAGHMARE: Will the Minister of SHIPPING be pleased to state:
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(a) whether Government is developing any partnership with the States having coastline to

devise comprehensive port policy to attract substantial investments in the port sector;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) No, Sir. There is no proposal for
developing any partnership with the States having coastline to devise comprehensive port policy to
attract substantial investments in the port sector. However, this Ministry has written to all the States
Governments of Coastal States to identify and provide land for setting up a new Major Port or a new
Ship Building Yard or a Composite Port cum Shipyard Project. Further, action will be taken on receipt

of response from the States and commitment on providing the requisite land.
(b) Does not arise.

(c) As per Indian Ports Act, 1908, the development of a Non-Major Port vests with the

respective State Government/ State Maritime Board.
Waterway from Howrah to Haridwar
1818. SHRI TARUN VIJAY : Will the Minister of SHIPPING be pleased to state:

(a) whether there was any proposal under consideration to revive old riverway connecting

Howrah to Haridwar for shipping purpose;
(b) the present status thereof;
(C) the number of riverways those are being used for commercial purpose presently; and
(d) the future plans to make more riverways operational, areas-wise?

THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING (SHRI MUKUL ROY): (a) and (b)

No Sir. Does not arise.

(c) The first 3 National Waterways as well as Indo-Bangladesh Protocol route for Transit
and Trade are being used presently for commercial operations. Waterways in Mumbai and Goa are
also being used for commercial operation. However, these are under the jurisdiction of the respective

State Governments.
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(d) National Waterway-4 (canal connecting Kakinada and Puducherry alongwith rivers
Godavari & Krishna in the States of Andhra Pradesh, Tamil Nadu and Union Territory of
Puducherry), National Waterway-5 (East Coast Canal alongwith river Brahmani and Mahanadi delta
Rivers in the States of West Bengal and Odisha) are proposed to be developed for commercial
operations in the near future. Further, River Barak in Assam is also proposed to be declared as
National Waterway-6 and thereafter it will be developed with infrastructure facilities for commercial

operations.
Corporatisation of major ports
1819. SHRI RAJIV PRATAP RUDY : Will the Minister of SHIPPING be pleased to state:

(a) whether steps have been initiated towards Corporatisation of major ports such as

Jawaharlal Nehru Port Trust and Haldia;
(b) if so, then progress so far;

(c) whether such Corporatisation measures will be extended to other major ports in the

country;
(d) the details about the basis on which Corporatisation for Ports is decided;

(e) whether Government has resolved issues raised by trade unions of ports towards

Corporatisation; and
(f)  if so, the details thereof ?

THE MINISTER OF SHIPPING (SHRI G.K.VASAN): (a) to (f) No final decision has been taken

regarding Corporatisation of Major Ports.
Implementation of pay revision in Shipping Corporation of India
1820. SHRI VIUAY JAWAHARLAL DARDA: Will the Minister of SHIPPING be pleased to state:

(a) whether despite orders issued by the Department of Public Enterprises No. 2 (70)
08DPE (WE) dated 26 September, 2008 relating to pay revision of officers and non-unionised
supervisors in all Central Public Sector Enterprises effective from 1 January, 2007, the Shipping

Corporation employees have been denied this pay-revision benefit; and
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(b) if so, the reasons thereof when Shipping Corporation of India earned a profit-before-tax
to the tune of Rs.776.90 crores during 2007-08 and Rs.903.33 crores during 2008-09 and such

revision could be absorbed and afforded within the resources generated?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) The Government of India
issued Presidential sanction/directives for implementation of revised pay scales for Board level and
below Board level executives and non-unionised supervisors in the Shipping Corporation of India
w.e.f 01.01.2007 in terms of Department of Public Enterprises No. 2(70)/08DPE (WC)/GL-XVI/08
dated 26th November, 2008. In pursuance of the Presidential directives, Shipping Corporation of

India have implemented the revised pay structure in August, 2011.
Law for setting up of major ports
1821. DR. K.P. RAMALINGAM : Will the Minister of SHIPPING be pleased to state:

(a) whether Government has envisaged setting up seven major ports by 2017 at an

estimated investment of Rs.35,000 crore;

(b) if so, whether Government has asked the maritime States of Odisha, Andhra Pradesh,

Tamil Nadu, Karnataka, Kerala to offer land for the proposed ports; and
(c) if so, the details thereof?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) This Ministry has written to all the
State Governments of Coastal States to identify and provide land for setting up a new Major Port or a
new Ship Building Yard or a Composite Port cum Shipbuilding yard Project. The number of ports to
be set up, timelines and the estimated investment will depend on the response received from the

coastal states.

(b) Government has asked the Maritime States of Odisha, Andhra Pradesh, Tamil Nadu,

Karnataka and Kerala to offer Land for the proposed ports.

(c) Proposals have been received from Andhra Pradesh and Karnataka which are under

examination. Response from other coastal states is awaited.
Scheme for welfare of OBC'S

1822. DR. GYAN PRAKASH PILANIA: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(a) whether Government is implementing schemes for the welfare of OBCs;

(b) if so, the details thereof during the last five years, State-wise;

(c) thefunds released and spent for each scheme, year-wise and State-wise; and

(d) the new schemes which are under consideration for the welfare of OBCs especially in

the rural areas to benefit women ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) The Ministry of Social Justice & Empowerment is implementing

of following Schemes for the welfare of OBCs:

S.No.

State-wise are given in the statement-| to IV respectively (See below).

Schemes

Pre-matric Scholarship for OBCs

Post-matric Scholarship for OBCs

Hostel for OBC Boys and Girls

Assistance to Voluntary Organization working for the Welfare of OBCs

(d) At present, there is no such proposal under consideration.

Staterment+

Details of funds released under the above Schemes during the last five years, year wise.

Details of funds released under the Scheme of Pre Matric Scholarship for OBC students during the
last five years 2006-07 to 2010-11

(Rs. in lakh)
SI.No. State/UTs 2006-07 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6 7
1 Andhra Pradesh 510.00 377.50 407.90 533.00 -
2 Bihar 216.38 400.18 446.43 - -
3 Chhattisgarh - - - - -
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1 2 3 4 5 6 7
4 Goa - - 7.68 - -
5 Gujarat 346.12 175.64 267.24 290.00 227.00
6 Haryana - - - 79.00 -
7 Himachal Pradesh - - 27.58 28.00 25.25
8 Jammu & Kashmir 103.11 46.12 - - -
9 Jharkhand - - 30.55 31.45

10 Kerala - - - - -
M Karnataka 122.34 50.00 50.00 50.00 238.00
12 Madhya Pradesh - - - 158.00 -
13 Maharashtra - - 518.30 -

14 Odisha - - 96.00 140.00

15 Punjab - 156.00 124.35 - 100.00
16 Rajasthan 310.00 - - - 245.00
17 Tamil Nadu 400.00 150.22 100.00 320.00 846.00
18 Uttar Pradesh 225.60 779.82 894.41 1159.00 2241.00
19 Uttarakhand 16.40 - - 135.00 117.00
20 West Bengal - 104.05 42.56 88.64

21 Andaman Nicobar - - - 4.40 -
22 Dadra & Nagar Haveli - - - - -
23 Daman & Diu - - 0.00 21.69

24 Chandigarh - - - 1.36 -
25 Delhi - - - 3.69 -
26 Puducherry - - - - -
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1 2 3 4 5 6 7
27 Assam 55.00 68.24 40.81 51.33 32.65
28 Manipur 65.32 100.00 125.00 108.36 68.36
29 Tripura 156.69 91.35 127.34 146.00 49.00
30 Sikkim - 0.00 6.79 - -
TOTAL: 2526.96 2499.12 3216.94 3163.14 4471.04
StatementH/

Details of funds released under the Scheme of Post Matric Scholarship to OBC students during the
last five years i.e. 2006-07 t02010-11

(Rs. in lakh)

SI. No. State/UTs 2006-07 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6 7

1 Andhra Pradesh 364.73 925.02 1676.89 2035.00 1693.00
2 Bihar 601.78 1436.49 1977.72 1752.00 4861.88
3 Chhattisgarh - - - - -
4 Goa - 48.97 38.44 16.00 41.00
5 Gujarat 401.96 223.92 288.69 568.31 745.19
6 Haryana - 396.59 491.00 563.00 71.56
7 Himachal Pradesh 35.57 - 22.00 - -
8 Jammu & Kashmir - 210.22 188.77 - 368.00
9 Jharkhand - 143.50 444.78 282.00 1385.00
10 Kerala - 560.45 161.67 - -
i Karnataka 539.66 611.80 454.43 445.57 1000.00
12 Madhya Pradesh 393.59 1425.34 1612.00 3534.87
13 Maharashtra - 1950.36 2307.08 2587.00 5677.1
14 Odisha - 51.87 441.00 - -
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15 Punjab - 468.59 552.00 - 391.00
16 Rajasthan 351.80 431.68 754.49 833.00 1982.00
17 Tamil Nadu 500.00 1099.55 1485.45 1140.32 2344.68
18 Uttar Pradesh 671.56 2022.41 3962.88 4436.00 9742.02
19 Uttarakhand 81.94 - 189.58 104.00 504.54
20 West Bengal 125.90 - 740.00 - 380.55
21 Andaman Nicobar - - 0.23 -
22 Dadra & Nagar Haveli - - - -
23 Daman & Diu - - 5.28 - 1.89
24 Chandigarh - - 1.09 1.03 -
25 Delhi - - - - -
26 Puducherry - 84.60 41.39 - -
27 Assam 1285.62 1208.32 - 659.19 253.43
28 Manipur 200.70 120.56 120.00 25.00 140.49
29 Tripura 160.52 128.59 193.18 230.10 202.00
30 Sikkim 8.06 - 5.78 7.20 12.36

TOTAL 5329.80 12517.08 17968.93 17296.95  35332.57

Statement//

Details of funds released under the Scheme of Hostel for OBC boys and girls during the last five years
i.e.2006-07 to 2010-11

(Rs. in lakh
SI.No. State/UTs 2006-07 2007-08 2008-09" 2009-10 2010-11
1 2 3 4 5 6 7
1 Andhra Pradesh 275.00 542.50 240.00 - -
2 Bihar 207.79 - - -
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1 2 3 4 5 6 7
3 Chhattisgarh 14.62 - 17.28 - -
4 Goa - - - - -
5 Gujarat - 107.50 420.00 120.00 490.00
6 Haryana - - 192.50 65.00 210.00
7 Himachal Pradesh 1.83.48 - - - -
8 Jammu & Kashmir - - - - -
9 Jharkhand 39.08 126.65 156.32 81.33 121.41
10 Karnataka 300.00 280.00 299.95 147.17 205.00
il Kerala - - 241.50 89.00 119.00
12 Madhya Pradesh 369.27 444.31 287.11 345.00 775.00
.13 Maharashtra - - - - 0.00
14 Odisha 37.52 - - - 72.79
15 Punjab - - - - 0.00
16 Rajasthan - 84.53 283.75 17.50 210.00
17 Tamil Nadu 346.50 378.00 472.50 189.00 236.25
18 Uttar Pradesh 295.12 358.26 - 502.20 -
19 Uttarakhand - - - - -
20 West Bengal 16.26 0.00 86.87 - -
21 Andaman Nicobar - - - - -
22 Dadra & Nagar Haveli - -

23 Daman & Dieu - - - -

24 Chandigarh - - - - -
25 Delhi - - - - -
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1 2 3 4 5 6 7

26 Puducherry - - - - -

27 Assam 102.79 - 150.00 255.00

28 Manipur 45.51 - 156.23 - 140.00

29 Tripura - - - - -

30 Sikkim - - 123.95 - -
TOTAL 1957.94 2054.25 3430.46 2051.20 2579.45

Statement1V

Details of release of funds to NGOs under the Scheme of Assistance to Voluntary Organisations

working for the welfare of OBCs during the last five years i.e. 2006-07 to 2010-11

(Rs. in lakhs)
SI.No. State/UT 2006-07 2007-08 2008-09 2009-10 2010-11
1 2 3 4 5 6 7
1 Assam 5.01 10.03 14.12 1.33 11.34
2 Bihar - - 1.86 - 0.85
3 Chhattisgarh - - 1.87 - -
4 Guijarat - - 5.49 8.22 5.38
5 Harayana 9.91 9.97 10.19 1.71 11.20
6 Karnataka 1.65 6.58 1.88 - -
7 Madhya Pradesh 10.10 6.01 13.45 2.07 19.72
8 Maharashtra 17.46 49.73 56.42 4413 26.55
9 Manipur 18.52 57.49 55.20 - 38.03
10 Odisha 4.73 11.95 11.09 4.50 8.43
1 Rajasthan 4.16 22.46 29,27 22.42 -
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12 Uttarakhand 1.29 - 5.51 - 4.99
13 Uttar Pradesh 47.96 40.17 41.63 11.53 7.39
14 West Bengal 9.06 2.31 3.50 - 9.78
15 Delhi 61.36 17.14 31.13 - 21.37

ToTAL 191.21 233.84 282.61 95.91 165.01

Begging menace

1823. SHRIMATI VIPLOVE THAKUR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether Government is aware that begging by children and senior citizens is a complex

social problem;

(b) whether Government has urged the State Governments to enact and implement the

relevant laws on prevention of begging;

(c) if so, the details of the States which have not enacted such laws, along with the action

taken by Government in this regard;

(d) whether Government proposes to address the problem in a holistic manner at national

level; and

(e) if so, the details thereof along with the steps taken by Government during the last three

years and the current year in this regard and if not. the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) Yes Sir.

(b) The Central Government have requested State Governments and UT Administrations to

effectively implements their existing laws or enact a new law in case such law is not in existence.

(c) As per available information, 20 States namely, Andhra Pradesh, Assam. Bihar,

Chhattisgarh, Goa, Guijarat, Haryana, Himachal Pradesh, Jammu & Kashmir, Jharkhand,
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Karnataka. Kerala, Madhya Pradesh, Maharashtra, Punjab, Sikkim, Tamil Nadu, Uttar Pradesh,
Uttarakhand and West Bengal and 2 Union Territories namely, Daman & Diu and NCT of Delhi have
enacted anti-beggary legislations or adopted the legislations enacted by other States while Rajasthan
and Puducherry have enforced anti-beggary measures through Executive Orders. No concrete

information is available for the remaining States/UTs in this regard.

(d) and (e) Yes Sir. The Central Government provides financial support to concerned
agencies for looking after children in need of care and protection, and destitute older persons under
the Integrated Child Protection Scheme (ICPS) and Integrated Programme for Older Persons (IPOP)
respectively. Besides, under the Indira Gandhi National Old Age Pension Scheme (IGNOAPS)
central assistance is also provided to States for giving pension @ Rs. 200/- per month to persons
above 60 years and @ Rs.500/ - per month to persons above 80 years, living below the poverty line,

which is meant to be supplemented by at least an equal contribution by the States.
Rehabilitation Council of India

1824. SHRI PARIMAL NATHWANI: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the objectives and the role of the Rehabilitation Council of India;

(b) the works undertaken by the Council during last five years budget provided for the same

and the actual expenditure made;
(c) whether any shortcomings have been noticed during its functioning;
(d) if so, the details thereof; and
(e) the steps taken to make it more effective to cope up with the present requirements?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI' D. NAPOLEON): (a) Rehabilitation Council of India (RCl), inter-alia, undertakes
standardization, regulation and monitoring of the training of professionals in the field of rehabilitation
and special education, promotes research, maintains register of rehabilitation professionals,

prescribes code of conduct and ethics for these professionals etc.

(b) RCl has developed training courses, organize Seminar/Workshop/Conference to
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update the knowledge of professionals dealing with the persons with disabilities. RCI has also
recognized different courses through distance mode. The details of budget provided and the actual

expenditure made is as under:

(Rs. in lakh)
Year Budget Provided (Grant) Actual Expenditure
2006-07 317.19 334.07
2007-08 332.30 270.40
2008-09 417.00 352.20
2009-10 410.00 445.82
2010-11 404.00 512.85

(c) to (e) No shortcomings have been noticed.
Turban issue in France

1825. SHRI SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether Government has taken up recently the matter with the Government of France

over the difficulties experiencing by Sikhs in wearing turbans; and
(b) the details of discussions held with France?

THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) Yes. This issue has
been raised with the French Government from time to time, including at the highest level by the Prime
Minister in his meeting with the French President on 30 September, 2008. Most recently, it was
raised by the External Affairs Minister during his meeting with the French Foreign Minister on 20
October, 2011 in New Delhi. The French Government has clarified that their domestic law bans
display of any religion-connected symbols in public schools and is hon-discriminatory and applies to
people of all religions living in France. Neverthness, we continue to raise the matter at various levels

at appropriate fora.
Scholarship Schemes for SCs and OBC's

1826. PROF. ANIL KUMAR SAHANI: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:
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(a) the details of scholarship schemes implemented for improving the social and economic

status and educational welfare of SCs and OBCs;

(b) scheme-wise allocation proposed by the Ministry and allocations approved by Planning

Commission for scholarship schemes for SCs and OBCs for the years 2009-10 and 2010-11;

(c) whether against proposed allocation of Rs.1725 crore and 494 crore for SC and OBC
students only Rs.935 crore and Rs.165 crore were approved by Planning Commission and if so, the

reasons therefor; and

(d) the measures taken to ensure that maximum SC and OBC students are benefited from

the scholarship scheme?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI' D. NAPOLEON): (a) Centrally Sponsored Schemes of the Ministry for educational
development of students belonging to Scheduled Castes (SCs) and Other Backward Classes
(OBCs) are as follows:

1. Post-Matric Scholarship (PMS) Scheme for SC students;

2. Pre-Matric Scholarship for Children of those engaged in "unclean' occupations (both for SCs
& non-SCs);

3. Post-Matric Scholarship (PMS) Scheme for OBC students;and
4. Pre-Matric Scholarship Scheme for OBC students.

(b) and (c) Planning Commission approves the total Plan outlay of the Ministry and its
Scheme-wise allocation is done by the Ministry. Subsequently, the Planning Commission concurs
the same before its publication in Central Budget. Planning Commission approved a'dross Budgetary
Support (GBS) of Rs.2500.00 crore and Rs.4500.00 crore in the Annual Plan of Ministry for year
2009-10 and 2010-11 respectively. The allocation amongst various-scholarship schemes during 2009~

10 and 2010-11, as concurred by Planning Commission, are given in the Statement (See below).

(d) The State Governments/ UT administrations have been advised to take appropriate
action for regular and timely payment of scholarship to the students, ensure that the scholarship
money is paid to students through their individual accounts in post-offices/banks, and to designate
Grievance Redressal Officers (GROs) at the State and District level to redress scholarship related

grievances of students.

178



The implementation of the Scheme is also reviewed in the Conference of State Welfare
Ministers/ Welfare Secretaries organised by the Ministry and during visits of nodal officers of the

Ministry in the States.
Statement

The allocation concurred by Planning Commission under Centrally Sponsored Scholarship schemes
of the Ministry during 2009-10 and 2010-11

(Rs. in crore)

SI.No. Name of the Scholarship Scheme 2009-10 2010-11
1 Post Matric Scholarship Scheme 750.00 1700.00
to students belonging to Scheduled
Castes
2 Pre-matric scholarship for children of 80.00 80.00

those engaged in 'unclean' occupations
(both for SCs & non-SCs)

3 Post Matric Scholarship to OBCstudents 135.00 350.00

4 Pre Matric Scholarship for OBCstudents 30.00 50.00

Discrimination of disabled persons

1827. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be pleased to state:

(a) the year in which the Disability Act was enacted for giving equal opportunities,

protection of rights and full participation to the people with disabilities;

(b) whether United Nations Convention on the Rights of Persons with Disabilities has
undertaken the obligation to ensure and promote full realisation of human rights and fundamental
freedoms for all persons with disabilities without discrimination of any kind on the basis of disability is

being followed;

(c) whether in the Constitution of India, it is laid down that the persons with disabilities are

full citizens, who cannot be discriminated on the grounds of disability; and

(d) if so, the reasons for disabled persons being treated otherwise?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) The Persons with Disabilities (Equal Opportunities, Protection of Rights
and Full Participation) Act, 1995 was enacted in the year 1996.

(b) The Ministry is in the process of replacing the Persons with Disabilities Act, 1995 with a
new legislation in harmony with the United Nations Convention on the Rights of Persons with
Disabilites (UNCRPD)).

(c) and (d) The Constitution guarantees Fundamental Rights to all citizens including persons

with disabilities. Article 41 of the Constitution reads as follows:

"The State shall, within the limits of its economic capacity and development, make effective
provision for securing the right to work, to education and to public assistance in cases of

unemployment, old age, sickness and disablement, and in other cases of undeserved want."

The Government implements various schemes and programmes for social, educational and

economic empowerment and rehabilitation of persons with disabilities.
Launching of two satellites for Devas
1828. SHRIM.V. MYSURA REDDY : Will the PRIME MINISTER be pleased to state:
(a) whether it is fact that ISRO has launched two satellites for Devas Multimedia Pvt. Ltd.;
(b) if so, the details of the launching of satellites;

(c) the reaction of the Ministry that public resources were diverted to build two customer-

specific satellites; and
(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) No, Sir. Indian Space Research Organisation (ISRO) has not launched any satellite for Devas
Multimedia Pvt. Ltd.

(b) Does not arise.

(c) and (d) Taking note of the fact that Government policies with regard to allocation of

spectrum have undergone a change in the last few years and the increased demand for national
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needs, including for needs of defence, para-military forces, railways and other public utility services
as well as for societal needs, and having regard to the needs of the country's strategic requirements,
Government directed annulment of an agreement entered into between Antrix Corporation Limited
(ACL) of Department of Space and M/s. Devas Multimedia Pvt. Ltd., for leasing part of the space
segment capacity in S-band on two geo-stationery satellites to be built by Indian Space Research

Organisation (ISRO). Accordingly, Antrix has annulled the contract.
Space exploration in Twelfth Plan
1829. SHRI SHADI LAL BATRA: Will the PRIME MINISTER be pleased to state:
(a) whether ISRO has any plans for space exploration in the Twelfth Five Year Plan;
(b) if so, the details thereof; and
(c) the time by which such exploration would be carried out?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY):
(a) Yes, Sir.

(b) ISRO has plans for space exploration in the areas of Astronomy, Planetary exploration

through unmanned missions.

(c) These missions are planned to be accomplished during the Twelfth Five Year Plan
period (2012-2017).

Violence in Durgapur Steel Plant
1830. SHRI TARINI KANTA ROY : Will the Minister of STEEL be pleased to state:

(a) whether Government is aware of frequent incidences of violence and attacks on regular

and contract workers within the premises of Durgapur Steel Plant;

(b) whether such incidents of attacks occurred on 10th September, 2011 and 16 November,
2011;

(c) whether any enquiry has been ordered;
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(d) ifnot, the reasons therefor; and

(e) the actions taken to protect the workers from attacks of armed hooligans within the

plant?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) Steel Authority of India
Limited (SAIL) has reported that sporadic incidents of clash between two groups of contract workers
occurred within the plant premises on 10.9.2011 and 16.11.2011. The incident did not involve regular
employees on either occasion. The situation was controlled with the prompt intervention of CISF and

the District Police Authorities.

(c) and (d) First Information Reports (FIRs) have been lodged with the police in both the
incidents of 10.9.2011 and 16.11.2011. Police authorities are in the process of conducting enquiries in

the matter.

(e) There have been no reports of presence of any armed hooligan inside the Plant.
However, many proactive actions have been taken by the Management for better security inside the

plant and to ensure smooth functioning of plant activities.
Steel plant in Mongolia by SAIL
1831. SHRI A. ELAVARASAN: Will the Minister of STEEL be pleased to state:

(a) whether the State run Steel Authority of India Ltd. (SAIL) has decided to set up 3 million

tonne per annum steel plant in Mongolia with around Rs.20,000 crore investment;
(b) if so, the details thereof;

(c) whether the Mongolian Government has provided sufficient raw materials to feed the

proposed plant to cater to the needs of the country;

(d) if so, the details thereof and whether the country has enough coking coal and iron ore

deposits to cater the steel plant; and
(e) if so, the details thereof?
THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) No, Sir.
(b) Does not arise.
(¢) No, Sir.
(d) and (&) Does not arise.
Contribution of SAIL in Uttar Pradesh

1832. SHRI TAPAN KUMAR SEN: Will the Minister of STEEL be pleased to state:
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(a) whether SAIL has contributed Rs.3.79 crore in Uttar Pradesh under Corporate Social
Responsibility (CSR) during April-August 2011;

(b) whether Manganese Ore India Limited (MOIL) a PSU located in Nagpur also has
contributed Rs.50 lakh under CSR in a village in Uttar Pradesh;

(c) whether implementation of CSR was not possible in surrounding populations where

plants of SAIL and MOIL are located, as per guideline of CSR; and
(d) if so, the reasons for ignoring the nearby backward areas?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) During April - August 2011, an
amount of Rs.2.97 crore has been spent on various projects in different parts of Uttar Pradesh under
Corporate Social Responsibility (CSR) against allocation of Rs.64.00 crores for undertaking CSR

projects across the country for 2011-12.
(b) Yes,Sir.

(c) and (d) Major part of the CSR budget is allocated and spent in developmental activities in
and around peripheral areas of plants/mines/units of SAIL/MOIL. SAIL is a PSU with multi location
presence. SAIL has undertaken CSR projects for welfare and development of surrounding population
near its plant/ units located in more than 10 states across the country. SAIL has a Steel Processing
Unit at Jagdishpur and also many marketing establishments like warehouses, stockyards, dealers

network, etc. in Uttar Pradesh.

MOIL Ltd. is implementing CSR projects in the surrounding areas of its operations and a major

portion of the CSR budget is spent in the peripheral areas of its operation / mines.
Assistance for tourism in Goa
1833. SHRI SHANTARAM NAIK: Will the Minister of TOURISM be pleased to state:

(a) whether Government has given any assistance to the Archaeological Survey of India or

any other Central agencies to undertake tourism related activities in the State of Goa; and
(b) if so, details of each of such projects and the assistance given till date?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) Development, promotion and implementation of various tourism infrastructure projects are

primarily the responsibility of the respective State Government/Union Territory (UT) Administration.
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The Ministry of Tourism, however, provides Central Financial Assistance (CFA) for tourism
infrastructure development projects/fairs/festivals/events identified in consultation with them,

subject to availability of funds, inter-se-priority and adherence to scheme guidelines.

Ministry of Tourism, Government of India has not given any financial assistance to the
Archaeological Survey of India or any other Central Agency to undertake tourism related activities in

the State of Goa during the Eleventh Plan period.
LTC for Lakshadweep
1834. SHRIMATI GUNDU SUDHARANI: Will the Minister of TOURISM be pleased to state:

(a) as a part of promoting tourism, whether it is a fact that Government has allowed Central

Government employees to fly by air to Srinagar and North-East;

(b) whether there is any move to send a proposal to Department of Personnel for allowing
Government employees to go to Lakshadweep by availing Leave Travel Concession (LTC) so as to

promote tourism in Lakshadweep;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) All
officers/employees of Government of India are allowed to avail Leave Travel Concession (LTC) to
visit Jammu and Kashmir (J&K) and North Eastern Region (including Sikkim) against conversion of

one block of their home town LTC.

For J&K, officers/employees of Government of India entitled to travel by air can avail this LTC
in their entitlements. All other employees of Government of India can travel by air in economy class
from Delhi and Amritsar to any place in J&K by any airline subject to their entitlement being limited to
LTC-80 fares of Air India. Journey from their place of posting up to Delhi/Amritsar will have to be

undertaken as per their entitlement.

Similarly for North Eastern States (including Sikkim), Group A and Group B Central
Government employees are entitled to travel by air as per their entitlements from their place of
posting or nearest airport to a city in the North Eastern Region (NER) or nearest airport. Other
categories of employees are entitled to travel by Air India only to a city in the NER from Guwahati and
Kolkata.

(b) At present there is no move in the Ministry of Tourism to send any proposal to
Department of Personnel for allowing Government employees to travel by air to Lakshadweep by

availing Leave Travel Concession (LTC).
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(c) and (d) Does not arise.
Decline in tourism
11835. SHRI SHREEGOPAL VYAS: Will the Minister of TOURISM be pleased to state:

(a) whether there has been some decline in tourism in last few years and if so, the names of
the affected States;

(b) if so, the measures being undertaken to improve it;
(c) the targets fixed for next three years;

(d) the amount to be spent thereon; and

(e) therole of the States therein and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) The numbers of Foreign Tourist Arrivals (FTAs) in India during 2008, 2009 and 2010 and their

growth rates over the previous year were as follows:

Year Foreign Tourist Arrivals in Percentage change over
India (in millions) previous year

2008 5.28 4.0%

2009 5.17 -2.2%

2010 5.78 11.8%

The decline of 2.2% in FTAs in India in 2009 over 2008 may be due to various reasons but

mainly due to the global financial slowdown, terrorist attacks and HIN1 pandemic, etc.
FTAs figures are compiled for only the country.

The Ministry of Tourism, as part of its on-going activities, releases print, electronic, online and
outdoor media campaigns in the international and domestic markets, under the Incredible India
brand-line, to promote various tourism destinations and products of the country. In addition, a series
of promotional activities are undertaken in important and potential tourist generating markets
overseas through the Indiatourism Offices abroad with the objective of showcasing India's tourism
potential. These promotional activities include participation in travel fairs and exhibitions; organising
road shows, Know India seminars & workshops; organizing and supporting/Indian food and cultural

festivals; publication of brochures; offering joint advertising and brochure support and inviting media

tOriginal notice of the question was received in Hindi.
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personalities, tour operators and opinion makers to visit the country under the Hospitality Programme

of the Ministry.

The Ministry of Tourism also provides financial assistance to stakeholders for promotion of
tourism in the international and domestic markets under the Marketing Development Assistance
(MDA) Scheme.

(c) and (d) The Working Group on Tourism, set up by the Planning Commission has
recommended to increase India's share of International Tourist arrivals to at least 1% by end of 12th
Plan from the level of 0.61% in 2010.

For undertaking various activities relating to the development and promotion of tourism, the
Working Group has also recommended total outlay of Rs.22800 Crore for tourism sector during 12th

Plan.

(e) Development and promotion of tourism are primarily the responsibility of the State
Government/Union Territory (UT) Administrations. However, Ministry of Tourism provides central
financial assistance for the development of tourism infrastructure on the basis of proposals received
from them which are complete in all respects as per the Scheme Guidelines, inter-se priority and

subject to availability of funds.
Special Area Programme

1836. SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of TRIBAL AFFAIRS be pleased to

state:

(a) whether the funds allocated in respect of Special Area Programme and grants made to

the States for the welfare of tribal's have been fully utilised and target achieved;
(b) if so, the details thereof for the last three years and the current year, State-wise; and

(c) the detalils of the schemes/programmes being implemented by Government to remove

the social, economical and educational backwardness of the tribals and their result outcome?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI MAHADEV S.
KHANDELA): (a) and (b) Statements showing allocation, release and utilization reported under the
Special Area Programme of Special Central Assistance to Tribal Sub-Plan and grant under Article
275(1) of the Constitution of India, for the last three years, State-wise, are given in the Statement-|

and Il respectively (See below).

(c) The primary responsibility for implementing the schemes/programmes to remove the,

socio, economic and educational backwardness of the tribals rests with all the central Ministries,
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State Governments. The Ministry of Tribal Affairs complements their efforts by way of various

developmental interventions through its following schemes:

®

i)

(i)

(V)
™)
(Vi)

(vii)
(vii)
()
)

o)
(i)

(xii)

Special Central Assistance to Tribal Sub-Plan for employment-cum-income generation

activities.

Grant under Article 275(1) of the Constitution of India for promotion of Welfare of Scheduled
Tribes and upgradation of the levels of administration in Scheduled Areas. A part of grant
under Article 275(1) of the Constitution is used for setting up of "Ekalavya Model Residential
Schools" for providing quality education to ST students (both girls and boys) from class VI to
Xll.

Scheme of Strengthening Education among Scheduled Tribe (ST) Girls in Low Literacy

Districts.
Scheme of construction of hostels for ST girls and boys.
Scheme of Establishment of Ashram Schools in Tribal Sub Plan Areas.

Vocational Training in Tribal Areas. The Schemes of Vocational Training in Tribal Areas a self-

employment or employment oriented scheme aimed at benefiting ST boys and girls equally.
Post-Matric Scholarship for ST students.

Upgradation of Merit of ST students.

Rajiv Gandhi National Fellowship for STs.

Scheme of National Overseas Scholarship for STs.

Top class Education for ST students.

Grants-in-aid to Voluntary Organizations (under which residential, non-residential schools,
computer training centers and knitting, weaving & handloom training centers run by NGOs for

ST students are supported, apart from hospitals, mobile dispensaries etc.).

This Ministry is also implementing the Scheduled Tribes and other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 which seeks to recognize and vest forest rights over

forest land in forest dwelling STs and other traditional forest dwellers.

Implementation of the schemes/programmes of the Government for the upliftment of tribal

people is an on-going process and endeavors are constantly being made through various such

schemes/strategies to bridge the gaps in development of tribals as compared to that of rest of

population.
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Staterment+

Allocation, fund released and utilization reported under Article 275(1) of the Constitution during last three years and current year

(Rs. in lakh)
SI.No. States 2008-09 2009-10 2010-11 2011-12
Allocation Release Utilization  Allocation Release Utilization Allocation Release Utilization  Allocation Release
Reported Reported Reported (Ason
04.12.2011)
1 2 3 4 5 6 7 8 9 10 1 12 13
1 Andhra Pradesh 2199.32 1863.44 1863.44 5283.00 1946.20 1946.20 5526.00 5187.70 0.00  6324.00 5732.38
2 Arunachal Pradesh 308.68 308.68 308.68 738.00 35.20 35.20 772.00 772.00 632.44 883.00 532.27
3 Assam 1448.34 1444.88 1389.13 3483.00 1240.77 1240.77 3643.00 3517.96 0.00  4169.00 0.00
4 Bihar 331.97 0.00 0.00 801.00 95.00 95.00 838.00 838.00 838.00 959.00 959.00
5 Chhattisgarh 2896.43 3211.43 3211.43 6966.00 2834.80 2834.06 7286.00 7786.00 5465.58  8338.00 0.00
6 Goa 71.19 7.00 0.00 171.00 0.00 0.00 179.00 0.00 0.00 205.00 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
7 Guijarat 3274.90 2372.77 2372.77 7875.00 4783.00 4783.00 8237.00 8302.00 5667.92  9426.00 6870.36
8 Himachal Pradesh 148.32 148.32 148.32 360.00 360.00 360.00 377.00 377.00 377.00 431.00 431.00
9 Jammu & Kashmir 484.14 193.66 193.66 1161.00 282.74 282.74 1214.00 607.00 607.00  1390.00 0.00
10 Jharkhand 3102.38 1852.43 1852.43 7461.00 3730.00 3730.00 7804.00 8004.00 4392.20  8931.00 8731.00
" Karnataka 1516.37 1496.37 1496.37 3645.00 1823.00 1823.00 3813.00 3813.00 1264.10  4363.00 3652.00
12 Kerala 159.42 159.42 159.42 387.00 387.00 387.00 405.00 405.00 175.18 463.00 347.22
13 Madhya Pradesh 5355.23 6466.80 6466.80 12870.00 6435.00 6435.00 13462.00 17311.31 12710.77  15405.00 10363.00
14 Maharashtra 3754.722 2441.46 2441.46 9027.00 2000.00 2000.00 9442.00 9442.00 5385.48 10805.00 0.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
15 Manipur 324.44 324.44 324.44 783.00 3562.50 3562.50 819.00 819.00 819.00 937.00 937.00
16 Meghalaya 872.38 165.33 125.30 2097.00 0.00 0.00 2193.00 2100.00 0.00  2510.00 0.00
17 Mizoram 367.41 403.57 403.57 882.00 441.00 441.00 923.00 922.96 922.96  1056.00 192.00
18 Nagaland 776.589 200.00 200.00 1863.00 576.59 576.59 1949.00 2047.42 2047.42  2230.00 998.00
19 Odisha 3565.53 4129.73 4129.73 8568.00 7026.00 7026.00 8962.00 11144.33 3797.62  10256.00 5845.00
20 Rajasthan 3107.04 3107.04 3107.04 7470.00 1500.00 848.91 7814.00 8351.00 907.55  8942.00 3500.00
21 Sikkim 91.00 65.00 65.00 216 00 149.20 149.20 226.00 226.00 194.23 259.00 259.00
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1 2 3 4 5 6 7 8 9 10 1 12 13
22 Tamil Nadu 285.12 291.39 217.94 684.00 342.00 333.85 716.00 358.00 63.23 819.00 0.00
23 Tripura 434.88 434.88 434.88 1044.00 780.00 780.00 1092.00 1358.73 1355.72  1250.00 927.10
24 Uttar Pradesh 523.00 391.28 391.28 1260.00 350.00 350.00 1318.00 1200.00 450.00  1508.00 127.60
25 Uttarakhand 112.12 20.00 20.00 270.00 120.00 120.00 282.00 250.00 134.86 323.00 0.00
26 West Bengal 1929.09 2489.09 2489.09 4635.00 2320.00 2320.00 4848.00 4848.00 2315.00  5548.00 5209.38

TOTAL 37440.00 33978.41 33812.18 90000.00 39910.00 39250.02 94140.00 99988.41  50523.26 107730.00 55613.31
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Staterment/

Allocation, fund released and Utilisation reported under SCA to TSP during last three years and current year

(Rs. inlakh)

Sl.No. States 2008-09 2009-10 2010-11 2011-12
Allocation Release Utilization  Allocation Release Utilization Allocation Release Utilization Allocation Release
Reported Reported Reported (Ason

30.11.2011)

1 Andhra Pradesh 4176.75 4176.75 4176.75 4404.35 1930.00 1930.00 5062.00 5746.50 3940.50 5085.00 5085.00
2 Assam 3896.00 3755.65 3755.65 4158.33 2883.00 2883.00 4675.00 3500.00 3500.00 5475.00 2471.95
3 Bihar 816.00 0.00 0.00 870.94 870.94 870.94 979.00 650.00 650.00 1147.00 400.00
4 Chhattisgarh 6839.00 6829.20 6829.20 7211.44 6322.88 6322.88 8189.00 8453.00 3588.83 8325.00 0.00
5 Goa 150.00 0.00 0.00 160.10 0.00 0.00 178.00 0.00 0.00 208.00 0.00
6 Gujarat 6095.25 4571.44 4571.44 6427.23 5635.53 5635.53 7326.00 8126.00 7356.00 7420 00 3700.00
7 Himachal Pradesh 1276.00 1276.00 1276.00 1345.10 1179.40 1179.40 1506.00 1506.00 1467.70 15653.00 750.00
8 J&k 1352.00 676.00 494.21 1443.04 263.79 28.37 1622.00 489.57 0.00 1900 00 0.00
9 Jharkhand 8793.00 2198.25 2198.25 9271.38 0.00 0.00 9140.00 9481.55 8592.04 10704.00 4600.00
10 Karnataka 1544.00 1544.00 1544.00 1647.96 1647.96 1647.96 1853.00 2053.00 1800.00 2170.00 2170.00
M Kerala 396.25 396.25 396.25 417.33 366.10 366.10 502.00 440.00 440.00 482.00 240 00
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20

21

22

Madhya Pradesh
Maharashtra
Manipur

Odisha
Rajasthan
Sikkim

Tamil Nadu
Tripura
Uttarakhand
Uttar Pradesh

West Bengal

12644.25

4830.00

989.00

9610.50

5236.00

315.00

469.00

1548.00

124.00

644.25

3255.75

12644.25

2500.00

989.00

10110.50

5236.00

315.00

469.00

1548.00

0.00

644.25

3255.75

12644.25

2500.00

989.00

10110.50

5236.00

315.00

284.05

1548.00

0.00

62.64

2950.25

13332.33

5879.67

1055.59

10133.53

5588.56

332.21

494.18

1632.22

132.35

679.62

3432.54

8722.00

895.91

527.80

8885.55

3400.00

291.38

108.00

1431.29

108.14

0.00

2654.34

8722.00

815.90

527.80

8885.55

1828.27

291.38

101.00

1431.29

0.00

0.00

2654.34

15214.00

6696.00

1187.00

11520.00

7273.00

328.00

578.00

1879.00

149.00

760.00

3384.00

15214.00

6696.00

1187.00

12393.00

8209.00

369.00

393.05

1879.00

0.00

0.00

3384.00

15214.00

5115.76

0.00

6393.20

3826.51

327.00

0.00

1879.00

0.00

0.00

0.00

16393.00

6788.00

1390.00

11700.00

7358.00

384.00

572.00

1884.00

174.00

785.00

3963.00

7700.00

0.00

705.00

10865.00

1840.00

384.00

0.00

950.00

0.00

0.00

3962.00

(Exclusive of Funds released for Development of Forest Villages under SCA to TSP)
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Shortage of hostels for STs

11837. SHRI BALAVANT ALIAS BAL APTE:
SHRI ANIL MADHAV DAVE:
Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether there is a shortage of hostels for the students of Scheduled Tribes in the
country;

(b) if so, the details thereof;

(c) the State-wise and year-wise number of received, sanctioned and pending proposals
with Government for the establishment of hostels for the girls and boys of Scheduled Tribes during
each of the last three years and in the current year;

(d) the details of the follow-up action taken in this regard; and

(e) the funds sanctioned, released and utilised by the State Governments during the said
period?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI MAHADEV S.
KHANDELA): (a) and (b) A Centrally Sponsored Scheme of "Hostels for ST girls and boys" is
being implemented by the Ministry under which grant-in-aid is released to State Governments/UT
Administrations and Universities for construction of hostel buildings based on proposals sent by the
States/UTs/Universities according to their requirement of such hostels. The details of funds released
under the scheme during the last three years and current financial year to various
States/UTs/Universities for enhancement of hostels facilities for ST students in the country is given in
the Statement-| (See below).

(¢) and (d) The receipt of proposal from the State Governments/UT
Administrations/Universities for grant of funds under the scheme is an ongoing and continuous
process. Funds are released only if the, proposals are complete in all respects including utilization
certificates and physical progress report of funds released earlier and subject to availability of funds in
a particular year. At the end of a particular financial year proposals received during that particular
year lapse. The State/UT/University has to revalidate the proposal for the next financial year. The
details of proposals which were complete in all respect during the last three years and funds for
which were released as per availability of funds under the scheme during the last three years and
current year (State-wise) are given in Annexure-l. The details of proposals received from different
State Governments/UT Administrations/Universities during the current financial year are given in the
Statement-1l (See below).

(e) The details of funds sanctioned and released during the last three years and current year
and utilization thereof by States/UTs/Universities is given in the Statement-Iil. (See below).

tOriginal notice of the question was received in Hindi.
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Statement+

Grant-in-aid released to State Governments/UT Administration/Universities during the last three years i.e. from 200810 to 2010-11 and during the current year i.e.
2011-12 along with number of hostels and seats sanctioned.

(Rs. in lakh)

Sl.  Name of State/ 2008-09 2009-10 2010-11 2011-12
No. UT/University (Ason 7.12.2011)

Amt. Hostel Seat Amt. Hostel Seat Amt. Hostel Seat Amt. Hostel Seat
1 2 3 4 5 6 7 8 9 10 1 12 13 14
| Arunachal Pradesh 0.00 0 0 0.00 0 0 75.09 6 121 75.09 Arrear 0
2 Assam 601.39 9 750 0.00 0 0 0 0 0 0 0 0
3 Chhattishgarh 803.83 40 2050 830.83 Arrear 0 0 0 0 0 0 0
4 Gujarat 0.00 0 0 646.10 44 4400 1296.43  Arrear 0 0 0 0
5 Himachal Pradesh 200.00 2 131 236.04 Arrear 0 *180.47 1 88 0 0 0
6 Jharkhand 128.69 1 600 259.17 Arrear 0 0 0 0 0 0 0
7 Karnataka 125.01 0 0 250.00 10 700 105.38 Arrear 0 0 0
8 Kerala 0.00 0 0 0.00 0 0 146.79 3 160 0 0 0
9 Madhya Pradesh 255.00 Arrear 0 1300.00 60 3000 0 0 0 0 0 0

195



1 2 3 4 5 6 7 8 9 10 M 12 13 14
10 Maharashtra 889.56 15 2375 0.00 0 0 0 0 0 0 0 0
n Manipur 0.00 0 0 0.00 0 0 1372.54 19 899 0 0 0
12 Nagaland 87.50 1 100 0.00 0 0 0 0 0

13 Odisha 87.60 30 1200 0.00 0 0 1000.00 65 6500 0 0 0
14 Rajasthan 1240.53 a1 1850 1503.83 13 975 3123.87 62 3100 0 0 0
15 Tamil Nadu 0.00 0 0 200.00 8 400 0 0 0 0 0 0
16 Tripura 1380.90 n 650 664.00 12 1200 0 0 0 0 0 0
17 Uttarakhand 100.00 2 200 0.00 0 0 0 0 0 37.48 Arrear 0
18 West Bengal 0.00 0 0 10.03 1 20 179.90 2 200 0 0

19 University of Hyderabad 73.73 Arrear 0 0.00 0 0 0 0 0 0 0 0
20 Delhi University 0.00 0 0 500.00 Arrear 0 173.20 Arrear - 0 0 0
21 The English and 526.27 2 420 0 0 0 0 0 0 0 0 0

foreign Uni. (Shillong
Campus), Hyderabad
(AP.)
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22 Veer Narmad South 0 0 0 0 0 0 100.00 1 100 0 0 0
Gujarat University,
Surat, Gujarat

23 Banaras Hindu 0 0 0 0 0 0 46.33 1 80 0 0 0
University (BHU),
Varanasi, |'.P.

ToTAL 6500.00 164 10326 6400.00 148 10695 7800.00 160 11248 112.57 0 0

* Released to Himachal Pradesh University.

Staterment/

Detail of proposals received during the current year 2011-12 from different

States/UTs/Universities under the scheme of Hostels for ST girls and boys

(Rs. in lakh)

SI.No. Name of State/UT Amount asked No. of Hostels proposed

1 2 3 4

State Governments

1. Andhra Pradesh 860.00 13 (8 girls" + 5 boys") number of seats not mentioned
2. Uttarakhand 76.75 2 (1girls' + 1boys") 16 seats each
37.475 Final inst. for two hostels sanctioned during the year 2008-09
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1 2 3 4

3 Madhya Pradesh 2775.50 33 new (20 girls' + 13 boys") + Arrears of 60 hostels which were sanctioned during
2009-10

4. Uttar Pradesh 420.64 5 hostels (3 girls' + 2 boys") one boy and girl each in LWE

5. Rajasthan 7356.21 73 girls' hostels

6. Nagaland 395.25 3 (1girls" + 2 boys")

7 Tripurra 2088.73 11 hostels (7 girls' + 4 boys")

8 Chhattisgarh 11526.20 100 hostels (boys’ and girls') in naxal affected Distts.

9. Jharkhand 2033.31 22 hostels (5 in naxal affected +7 girls hostels + 7 boys hostels)

10. Arunachal Pradesh 75.09 Final instalment for completion of 6 hostels sanctioned during the year 2010-11

2553.09 15 girls hostels (790 seats)

1. Odisha 1697 .50 Final instalment for completion of 65 girls” hostels sanctioned during the year
2010-11.

12. Guijarat 4108.86 Final instalment for completion of 44 hostels (27 girls’ + 17 boys’) sanctioned
during the year 2009-10

13. Kerala 419.03 4 hostels (2 girls’ + 2 boys”)

14 Himachal Pradesh 423.00 1 girls" hostel
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15. Bihar

16. Tamil Nadu
Universities

1. Jahwarlal Nehru Agr.

University, Jabalpur
2. Assam University

3. National Law School of

India University, Banglore

4. Rajiv Gandhi University,

Arunachal Pradesh

5. Tejpur University,

Tejpur, Assam

2412.00

12.73

304.20

956..02

100.00

148.00

1194.34

9 boys' hostels

2nd instalment for completion of 8 hostels sanctioned during the year 2009-10

2 hostels (1 boys' 100 seats + 1girls’ 50 seats)

2 hostels (1boys' + 1girls") 100 seated each

1 girls" hostel (19 seats)

Final instalment for completion of 2 hostels (1 girls" + 1 boys') sanctioned during
the year 2007-08

2 hostels (1girls' 4+ 1boys' 150 seates each)
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Staternentll

Details of funds released to State Governments/UT Administrations/ Universities and utilization thereof under the Scheme of Hostels for ST Girls and Boys during the

last three years and current financial year i.e. from 2008-09 to 2011-12.

(Rs. in lakh)

Sl Name of the State/ UT/ 2008-09 2009-10 2010-11 2011-12 (As on date)
No University Funds Utilised Funds Utilised Funds Utilised Funds Utilised

Released Released Released Released
1 2 3 4 5 6 7 8 9 10
1 Arunachal Pradesh 0.00 N.A. 0.00 N.A. 75.09 75.09 75.09 o
2 Assam 601.39 *540.89 0.00 N.A. 0.00 N.A. 0.00 N.A.
3 Chhattisgarh 803.83 803.83 830.83 830.83 0.00 N.A 0.00 N.A.
4 Gujarat 0.00 N.A. 646.10 646.10 1296.43 *205.49 0.00 N.A.
5 Himachal Pradesh 200.00 200.00 236.04 * 180.47 * 0.00 N.A.
6 Jharkhand 128.685 128.685 259.17 * 0.00 N.A. 0.00 N.A.
7 Karnataka 125.01 125.01 250.00 * 105.38 * 0.00 N.A.
8 Kerala 0.00 N.A. 0.00 N.A. 146.79 *106.25 0.00 N.A.
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20

21

Madhya Pradesh
Maharashtra
Manipur
Nagaland
Odisha
Rajasthan
Tamil Nadu
Tripura
Uttarakhand
West Bengal
Delhi University

University of
Hyderabad

The English and

Foreign University,

(Shillong Campus),

Hyderabad (AP)

255.00

889.56

0.00

87.50

87.60

1240.53
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100.00

0.00
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100.00
N.A.

N.A.
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0.00
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0.00

0.00

0.00
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173.20

0.00

0.00

N.A

N.A.
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*299.73

N.A.
N.A.

N.A.

N.A.

N.A.

N.A.

N.A.

N.A.

N.A

N.A.

N.A.

N.A.

N.A.

N.A.

N.A.
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1 2 3 4 5 6 7 8 9 10
22 Veer Narmad South 0.00 N.A. 0.00 N.A. 100.00 * 0.00 N.A.
Gujrat University, Surat
23 Banaras Hindu 0.00 N.A. 0.00 N.A 46.33 * 0.00 N.A.
University (BHU),
Varanasi
Total 6500.00 5434.65 6400.00 3973.42 7800.00 776.56 112.57 0.00

*UC awaited/Further UC awaited
** UC not yet due

N.A. (Not Applicable)
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Food supplementaries for mothers under ICDS Scheme

1838. SHRI RAJIV PRATAP RUDY : Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) whether the proportion of pregnant women or lactating mothers receiving food

supplementation under the ICDS scheme is less than the targeted measures;
(b) if so, the reasons therefor;

(c) whether Government is putting in place measures to ensure reach of such food

supplements meets targeted levels; and
(d) if so, the progress achieved so far?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) There were 2.32 crore pregnant women and lactating
mothers (P&LM) eligible for enrolment as per Anganwadi survey register in 12.88 lakh operational
Anganwadi Centres (AWCs) of which 1.80 crore P& LM availed of supplementary nutrition as on

30.09.2011 as ICDS is a self selecting scheme.

Though ICDS is a self selecting scheme, the number of pregnant women & lactating mother
receiving supplementary nutrition have increased from 1.51 crore as on 31.03.2009 to 1.56 crore as on
31.03.2010 and to 1.80 crore as on 30.09.2011.

The Government has introduced 5-tier monitoring & review mechanism at National, State,
District, Block and Anganwadi levels and has issued the guidelines on 31.03.2011. Under these
guidelines, the District and Block level Committees will closely monitor inter-alia coverage of
beneficiaries including pregnant women & lactating mothers (P&LM) and Anganwadi level
committee is required to review and take as well as suggest actions to improve coverage of all eligible

beneficiaries as against the surveyed population.
Report on death of children in Uttar Pradesh

1839. SHRI BALWINDER SINGH BHUNDER: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the National Commission for Protection of Child Rights (NCPCR) has asked a
report from the State Government of Uttar Pradesh regarding death of hundreds of children in the

State;
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(b) if so, whether the report has been received; and
(c) if so, the contents of the report and the reasons given for the death of children?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Yes Sir. The National Commission for Protection of Child Rights
(NCPCR) had called for a report from the Government of Uttar Pradesh regarding deaths of children
in the State.

(b) and (c) The Commission has received the report. As per report, 462 children died from
Acute Encephalitis Syndrome (AES) and 27 children died from Japanese Encephalitis (JE) in 2011
(as on 31st October, 2011). The State has further informed that a special- immunization drive was
carried out in 2006 and again in 2010 for Japanese Encephalitis (JE) in Gorakhpur district. Thereafter

a regular immunization programme has covered 32,421 children till September, 2011.

As per the report, reason of AES in more than 50% of the cases is not known. Investigation
for the reasons is going on in Gorakhpur Unit of National Institute of Virology, Pune. Once the reason

is known, effective initiative can be planned.
Working women hostel in Gujarat

1840. SHRI NATUJI HALAJI THAKOR: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the State-wise number of working women's hostels in the country including Guijarat;
(b) the norms to allocate funds for building these hostels;

(c) whether Government has received proposals from some State Governments to build

more working women's hostels; and
(d) if so, the State-wise details thereof and the actions taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Since the inception of the scheme, 891 working women hostels
have been sanctioned in the country including 26 working women hostels in Gujarat. State-wise
number of working women's hostels sanctioned throughout the country is given in the Statement
(See below).
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(b) The Scheme of Working Women Hostel has been revised and notified on 26-11-2010. As
per the revised norms of the Scheme, financial assistance is provided to the eligible implementing
organizations such as State Government agencies and Civil Society Organizations etc. upto 75% of
the cost of construction of the hostel building for working women on public land as per the
prescribed area norms. There is also provision of extending financial assistance for hostels to be run
in rented premises. Corporate houses or associations like Cll, ASSOCHAM, FICCI etc., also can
seek financial assistance for a matching grant (50 :50) for hostel building construction on public land
only. There is also a provision of one-time non-recurring grant @ Rs. 7500/- per inmate for

purchase of furniture and furnishings.

(c) and (d) During the current financial year, only two proposals have been recommended by
the State Governments for financial assistance under Working Women Hostel Scheme which are

under consideration of the Government. The details are as under:
(i)  Kerala State Women's Development Corporation Ltd. at Vanchikkavala, Idukki District.
(i)  Karuppiah Pillai Theivanai Ammal Educational Trust, Madurai, Tamil Nadu.
Statement

State-wise number of working women''s hostel sanctioned in the country

Sl.No. Name of State No. of Hostels
1 2 3
1. Andhra Pradesh 48
2 Arunachal Pradesh 10
3 Assam 14
4 Bihar 06
5 Chhattisgarh 10
6 Chandigarh 07
7 Goa 02
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1 2 3
8 Gujarat 26
9 Haryana 20
10 Himachal Pradesh 13
" Jammu & Kashmir 05
12 Jharkhand 02
13 Karnataka 51
14 Kerala 148
15 Madhya Pradesh 62
16 Maharashtra 136
17 Manipur 17
18 Meghalaya 03
19 Mizoram 04
20 Nagaland 16
21 Orissa 29
22 Pondicherry 04
23 Punjab 14
24 Rajasthan 39
25 Sikkim 02
26 Tamil Nadu 96
27 Tripura 01
28 Uttar Pradesh 41
29 Uttaranchal 07
30 West Bengal 38
31 Delhi 20
ToTAL 891
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Status of Kishore Shakti Yojana

1841. SHRI BHAGAT SINGH KOSHYARI: Wil The Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the status of Kishori Shakti Yojana (KSY) & Nutrition Programme for Adolescent Girls
(NPAG) for the last three years;

(b) whether Government has received any complaints of these programme; and

(c) whether Government has plan to add any new components to these programmes, if so,
the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Nutrition Programme for Adolescent Girls (NPAG) was being
implemented by Ministry of Women & Child Development on a Pilot Project basis in 51 districts
across the country to provide free food grains @ 6 kg. per beneficiary per month to the

undernourished adolescent girls (11-19 years).

The Status of implementation of NPAG is as under:

Year No. of Districts covered No. of beneficiaries covered

reported by States)

2008-09 51 30.8 lakh
2009-10 51 24.27 lakh
2010-11 NPAG was not implemented as all the districts have been

covered under Sabla

Kishori Shakti Yojana (KSY) is being implemented by Ministry of Women and Child
Development for addressing the needs of self development, nutrition and health status, literacy and

numerical skills, vocational skills, etc. of Adolescent Girls (11 to 18 years).

The Status of implementation of KSY is as under:

Year Projects Beneficiaries covered
(as reported by States) (in lakh)

2008-09 6118 56.33
2009-10 6118 64.03
2010-11 4194 55.03
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(b) Government has not received any complaints for these programmes.

(c) In 2010-11, the Government introduced Rajiv Gandhi Scheme for Empowerment of
Adolescent Girls - Sabla, a comprehensive scheme for the development of adolescent girls (11-18
years) in 200 districts across the country. Sabla has been formulated by merging the two existing
schemes /.e. Kishori Shakti Yojana and the Nutrition Prorgramme for Adolescent Girls with content
enrichment. In addition, under Sabla, the adolescent girls (11-14 years out of school girls and all
adolescent girls of 14-18 years, both in school and out of school) are provided Take Home Rations or
Hot Cooked Meals instead of provision of free food grains to under nourished adolescent girls under
NPAG.

With the launch of Sabla in 200 districts from 2010-11, the scheme NPAG has ceased to
operate as all the districts of NPAG have been subsumed under Sabla, KSY is being implemented in

4194 projects in the Non-Sabla districts.
Failure of ICDS

1842. SHRI MAHENDRA MOHAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) whether the Integrated Child Development Services (ICDS) Scheme has failed to

protect children from malnourishment and to provide mothers with nutritional supplements;
(b) if so, the details thereof;
(c) major bottlenecks in the functioning of the ICDS across the country; and
(d) the steps being taken to improve the scheme's performances?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The problem of malnutrition is complex, multi-
dimensional and inter-generational in nature which needs to be tackled through focused and
coordinated interventions in areas of food security, sanitation and safe-drinking water, nutrition,
health, family welfare and poverty alleviation and income generation. Besides, early marriage of girls,
teenage pregnancies, inadequate purchasing power, ignorance about nutritional needs of infants and

young children also aggravate malnutrition among children.
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Since there are multiple determinants of malnutrition, this cannot be addressed by single
sector scheme or intervention alone. This requires multi sectoral, direct and indirect interventions.
Among the various schemes/programmes of different Ministries, one of the programmes being

implemented by the Government is the Integrated Child Development Service (ICDS) Scheme.

ICDS is primarily a Child Development Scheme. It is a Centrally Sponsored Scheme which
provides a package of six services to children below 6 years and pregnant and lactating mothers in
which supplementary nutrition is one of them. It is not a full nutrition programme. The supplementary
nutrition is meant to bridge the gap between the Recommended Dietary Allowance (RDA) and the
Actual Dietary Intake (ADI).

The Integrated Child Development Services (ICDS) Scheme is a self selecting scheme. It is
open to all children below six years of age and pregnant and lactating mothers. As on 30.9.2011,
770.84 lakh children and 179.50 lakh Pregnant and lactating mothers are registered for availing the

benefit of nutrition at Anganwadi Centres under ICDS.

As per the National Family Health Survey, the prevalence of underweight children below 3
years of age has declined from 42.7% in 1998-99 (NFHS-2) to 40.4% in 2005-06 (NFHS-3).

Further, Government has accorded priority to the issue of malnutrition and is implementing
several schemes/programmes of different Ministries/Departments through State Governments/UT
Administrations which directly or indirectly have an impact on the nutritional status of the children.
Several of the schemes namely, Integrated Child Development Services (ICDS) Scheme, National
Rural Health Mission (NRHM), Mid-Day Meal Scheme (MDM), Swarnajayanti Gram Swarojgar
Yojna have been expanded in recent years to provide for increased coverage and improved services

to the people and these would further improve the nutrition status of the children.

(c) and (d) There are programmatic, administrative and operational challenges like
inadequate infrastructure and facilities, poor focus on under 3s and Early Childhood Education, poor
convergence of programmes/services, management of SNP and cost indexation, slow pace of
universalisation, coordination & convergence with health, water & sanitation etc., which continue
to confront the ICDS Scheme. To address these challenges, a proposal to strengthen and
restructure the ICDS with inter-alia (&) special focus on pregnant and lactating mothers and children

under 3 years, (b) forging strong institutional convergence with National Rural Health Mission and
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Total Sanitation Campaign, particularly, at the district and village levels (¢) models providing
flexibility at local levels for community participation (d) strengthening package of service and Early
Childhood Care and Education (ECCE) (e) improving Supplementary Nutrition Programme including
cost indexation (f) care and nutrition counseling services (g) adequate care of severely underweight
children (h) allocating adequate financial resource and to put ICDS in a mission mode etc. has been

taken up by the Government in the Ministry of Women & Child Development.
Rehabilitation scheme for mentally retarded women

1843. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH PARMAR:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether the Ministry is having or in process to launch any rehabilitation scheme for
mentally retarded women who are living in open sky along with their kids as it has been observed that

nobody is taking care of them;

(b) whether the Ministry is having any rehabilitation scheme for women who are released
from prisons as it has been observed that such women are facing greater difficulties for survival and

to join in main-stream of the sxiety; and
(c) whether the Ministry approached State Governments on these subjects?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) The primary responsibility for programmes of
rehabilitation and care of persons with disabilities including that of mentally retarded persons lies with
the State Governments as per entry No. 9 in the "State List". However, the Central Government
supplements the efforts of the States in the rehabilitation of persons with disabilities. Under the
Central Sector Deendayal Disabled Rehabilitation Scheme (DDRS), financial assistance is provided
to Non-Government Organizations for providing various services to mentally retarded persons
including women for projects like special schools for persons with mental retardation, vocational
training centres, project for cerebral palsied children, pre-school and early intervention & training,

half way homes for psycho-social rehabilitation of treated and controlled mentally ill persons etc.

The Government in the Ministry of Women and Child Development is administering Swadhar
Greh Scheme for rehabilitation of women in difficult circumstances including mentally retarded and

women prisoners released from jail without any family/societal support. Under the Scheme free
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shelter, food, medical care, pocket money and vocational training etc. are being provided to

beneficiaries.
Nari Niketan and Bal Niketan

11844. DR. PRABHA THAKUR: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether the formal and vocational education is also provided to minors or destitute or
girls or children kept in places like 'Nari Niketans' and 'Bal Niketans' functioning in different States of
the country for any other reasons for giving protection to them with legal consent, if so, the details

thereof, if not, the reasons therefor; and

(b) the legal provision for any girl or boy who want to leave Nari Niketan of Bal Niketan with

one's own will after attaining adulthood, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Government, in the Ministry of Women and Child
Development is not implementing any programme/ scheme specially for 'Nari Niketans' and 'Bal
Niketans'. However, the Government, in the Ministry of Women and Child Development is providing
financial assistance to State Governments/UT Administrations for setting up of various types of
Homes as per the Juvenile Justice (Care and Protection of Children) Act, 2000 (JJ Act) for children
in difficult circumstances, including orphans and destitute children under the Integrated Child
Protection Scheme (ICPS). ICPS also provides for formal education and vocational training for

children residing in these Homes.

Children living in these Homes, except children in conflict with law, can leave the Home after
attaining adulthood. Children in conflict with law undergoing an enquiry are required to continue
staying in the Observation Homes if required by Juvenile Justice Boards (JJBs). Similarly, children
who have been found guilty, and JJBs have given orders to keep them for a specified period in
Special Homes, would be required to stay in the Home till the completion of such period even if they
attain adulthood. As per the JJ Act the maximum period for which the child can be kept in a Special

Home is three years.

As for the Nari Niketans, the information is being collected from the State Governments/UT

Administration and will be laid on the table of the House.

tOriginal notice of the question was received in Hindi.
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Children rescued from trafficking

1845. SHRI P. RAJEEVE: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:
(a) the number of Children rescued from trafficking from 2009 till the present, State-wise;

(b) the number of convictions made for Child trafficking under the Immoral
Traffic(Prevention) Act from 2009 till the present; and

(c) the steps being taken to prevent child trafficking?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The data on number of children rescued from trafficking
is not centrally maintained. However, as per the information provided by the National Crime Records
Bureau, the number of cases registered (CR) and persons convicted (PCV) under the Immoral
Traffic (Prevention) Act, 1956 during 2009 and 2010, State-wise, is given in the Statement (See

below).

(c) The Government has been taking various measures to combat trafficking for
commercial sexual exploitation in the country. The Immoral Traffic (Prevention) Act, 1956
supplemented by the Indian Penal Code prohibits trafficking in human beings, including children and
lays down penalties for trafficking. Advisories for combating trafficking have been issued on
09.09.2009 and 12.10.2011 by the Government of India to all States/Union Territories. Further, the
Ministry has been implementing the "Ujjawala" Scheme, under which financial assistance is being
provided for prevention of trafficking and for rescue, rehabilitation and re-integration of victims of

trafficking for commercial sexual exploitation.
Staternent

Cases Registered (CR) & Persons Convicted (PCV) Under Immoral Traffic (P)Act, 1956 during

2009 & 2010
2009 2010
Sl. No. State/UT CR PCV CR PCV
1 2 3 4 5 6
1 Andhra Pradesh 279 194 548 162
2 Arunachal Pradesh 0 0 0 0
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1 2 3 4 5 6

3 Assam 37 0 25 4
4 Bihar 40 9 24 5
5 Chhattisgarh 9 3 12 8
6 Goa 23 17 16 0
7 Guijarat 41 10 46 4
8 Haryana 90 93 57 94
9 Himachal Pradesh 5 0 1 0
10 Jammu & Kashmir 6 0 4 0
1 Jharkhand 1 1 13 7
12 Karnataka 329 322 242 358
13 Kerala 314 248 309 274
14 Madhya Pradesh 19 5 19 10
15 Maharashtra 271 199 306 169
16 Manipur 0 0 0
17 Meghalaya 1 0 3 0
18 Mizoram 1 1 0 1
19 Nagaland 3 18 2 1
20 Orissa 14 7 25 7
21 Punjab 59 38 59 68
22 Rajasthan 62 107 82 31
23 Sikkim 1 0 3 0
24 Tamil Nadu 716 820 567 668
25 Tripura 0 0 1 0

213



26 Uttar Pradesh 39 176 23 201
27 Uttarakhand 6 0 4 19
28 West Bengal 63 17 56 42
29 A&N lIslands 1 1 3 0
30 Chandigarh 4 0 3 0
31 D&N Haveli 0 0 1 0
32 Daman & Diu 4 0 6 0
33 Delhi 27 80 28 84
34 Lakshadweep 0 0 0 0
35 Puducherry 9 12 1 25
ToTAL (ALL-INDIA) 2474 2388 2499 2242

Source: Crime in India, National Crime Records Bureau
Welfare schemes for children

1846. DR. T. SUBBARAMI REDDY: Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:
(a) the number of street/ destitute/ orphan/ neglected children in the country, State-wise;

(b) whether Government has reviewed the various welfare schemes/ programmes running

for these children in the recent past;
(c) if so, the details thereof along with the outcome thereof; and

(d) the steps taken or proposed to be taken by Government to make these

schemes/programmes more purposeful ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) The Government, in the Ministry of Women and Child
Development does not collect data regarding number of street children nor are there any authentic
figures available from any other source for the country. One of the reasons for it is that their number

is fluctuating in nature.
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(b) to (d) Prior to 2009-10, the Government, in the Ministry of Women and Child Development
was implementing three Schemes for rehabilitation of such children, namely, (i) A Programme for
Juvenile Justice; (i) An Integrated Programme for Street Children; and (i) Scheme for Assistance
to Homes (Shishu Greh) to Promote In-Country Adoption. The Schemes were reviewed and it was
inter alia found that the quality of infrastructure & services provided to children needed
improvement; resources allocated were not adequate etc. To address the gaps identified, the
Government, in the Ministry of Women and Child Development introduced a centrally sponsored
scheme, namely, Integrated Child Protection Scheme (ICPS) in 2009-10 by merging the
components of these three Schemes with enhanced financial norms and adding new interventions

such as dedicated service delivery structure at various levels.
Medical tourism under MDA Scheme
1847. DR. T. SUBBARAMI REDDY : Will the Minister of TOURISM be pleased to state:

(a) whether Government has included Medical Tourism under the Marketing Development
Assistance (MDA) Scheme; and

(b) if so, the details thereof alongwith the financial assistance granted to the Medical

Tourism Service Providers (MTSP) in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) and
(b) The Ministry of Tourism has included Medical Tourism under the Market Development Assistance
(MDA) Scheme in February 2009. Financial support under the MDA Scheme is provided to approved
Medical Tourism Service Providers (MTSP) i.e. Representatives of Hospitals accredited by Joint
Commission International Accredited Hospitals (JCI) and National Accreditation Board of Hospitals
and Healthcare Providers (NABH) and Medical Tourism facilitators (Travel Agents/Tour Operators
approved by Ministry of Tourism, Government of India) engaged in Medical Tourism. The MDA
assistance is provided for participation in approved Medical Tourism fairs/conferences and allied
road shows. During the year 2010-11, an amount of Rs. 12.48 lakh was released to 10 Medical
Tourism Service Providers and during the current year as on 31.10.2011, an amount of Rs.2.75 lakh

has been released to two Medical Tourism Service Providers.
Retirement age for Anganwadi workers and helpers

1848. SHRI T.K. RANGARAJAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:
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(a) whether Government has fixed the age for retirement for the Anganwadi Workers and

Helpers;

(b) if so, the details of schemes formulated by Government to compensate the Anganwadi

employees being retired; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (¢) Under the Integrated Child Development Services (ICDS)
Scheme, Anganwadi Workers(AWWSs) and Anganwadi Helpers(AWHSs) are honorary workers and
not government employees. Besides, the ICDS Scheme is a Centrally Sponsored Scheme
implemented by the State Govts./UTs. There are no guidelines issued by the Government stipulating
retirement age for AWWs and AWHs. However, their honorary services can be discontinued on
attainment of a particular age. The issue of fixing the upper age limit has been left to the State

Governments/Union Territory Administrations to take an appropriate view in the matter.
Recommendation on child protection

1849. SHRI MOINUL HASSAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether Government held a consultation with civil society organisations on child

protection;
(b) if so, the details thereof of the major recommendations/findings of the meeting;
(c) whether Government is looking to implement any of the recommendations made; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Government, in the Ministry of Women and Child
Development have been from time to time, holding consultations with the civil society organisations
on various issues, including child protection. Recommendations given in the consultations held in the

recent past included suggestions for Protection of Children from Sexual Offences Bill, 2011,
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Amendment of Juvenile Justice (Care and Protection of Children) Act, 2000 and planning for 12th

Plan Period etc.

(c) and (d) Yes, Sir. Appropriate action is taken on the recommendations received after

following due process.
Increase in dowry cases

1850. SHRI PIYUSH GOYAL: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:
(a) whether it is a fact that number of dowry cases have been risen in the past few years;
(b) if so, the details State-wise, in the last five years;
(c) whetheritis a fact that the conviction rate of the accused has risen in the last five years;
(d) if so, the details thereof;
(e) if not, the reasons therefor;
(f)  whether Government has taken preventive actions in this regard;
(g) if so, the details thereof; and
(h) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The National Crime Record Bureau (NCRB) data on
the number of cases registered under the Dowry Prohibition Act, 1961, State/UT wise, for the last five

year is given in the Statement (See below). The data does not show any definite trend.

(c) to (e) As per the NCRB data, the conviction rate under the Dowry Prohibition Act, 1961
was 27.3%, 23.1%, 23.9%, 21.5% and 23.3% in the years 2006, 2007, 2008, 2009 & 2010

respectively. The conviction rate in the year 2010 has risen over that of 2009.

(f) to (h) As per Seventh Schedule, 'Police’ and 'Public Order' are State subjects under the
Constitution. As such, the primary responsibility of prevention, detection, registration, investigation

and prosecution of crimes, including crimes against women, lies with the State Governments/ Union
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Territory Administrations. However, the Central Government attaches importance to the matter of
prevention and control of crime against women and has been advising the State Governments from
time to time regarding the steps that need to be taken to afford a greater measure of protection to the
women and, in particular, to prevent incidence of crimes against them. These advisories, inter-alia,
emphasize gender sensitization of the police personnel, minimizing delays in investigations of crime
against women, improving the quality of investigation and setting up 'Crime against Women Cells' in
districts where these do not exist. States/ UT Administrations have also been advised that dowry
related cases must be adjudicated expeditiously to avoid further harassment of the women and also

to develop a community monitoring system to check cases of violence, abuse and exploitation.

In addition, the Ministry of Women & Child Development undertakes awareness programmes

on issues related to dowry through electronic media, print media & outdoor publicity.
Statement

NCRB Data on cases registered under Dowry Prohibition
Act, 1961 during 2006 fo 2010.

State/UT 2006 2007 2008 2009 2010
1 2 3 4 5 6

Andhra Pradesh 474 817 1069 1362 1186
Arunachal Pradesh 0 0 0 0 0
Assam 31 16 il 40 37
Bihar 909 Q78 1288 1252 997
Chhattisgarh 9 14 14 16 6
Goa 0 0 0 0 0
Gujarat 1 0 0 2 7
Haryana 7 8 13 6 1
Himachal 2 4 2 4 0
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Jammu & Kashmir 2 1 2 3 2
Jharkhand 345 453 435 414 404
Karnataka 476 517 628 904 1077
Kerala 5 9 5 8 7
Madhya Pradesh 32 52 32 91 67
Maharashtra 55 45 49 50 40
Manipur 0 0 0 0 0
Meghalaya 0 0 0 0 0
Mizoram 0 0 0 0 0
Nagaland 0 0 0 0 0
Orissa 1394 1460 1316 945 942
Punjab 7 6 4 9 1
Rajasthan 3 2 3 3 3
Sikkim 0 0 0 0 0
Tamil Nadu 81 368 262 207 199
Tripura 0 0 1 2 1
Uttar Pradesh 628 803 324 274 15
Uttaranchal 1 2 0 1 1
West Bengal 25 40 68 46 53
TOTAL STATE 4487 5505 55626 5639 5156
A&N lIslands 0 1 0 0 0
Chandigarh 0 0 1 0 0
D&N Haveli 0 0 0 1 0
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Daman & Diu 0 0 0 0 0
Delhi UT 15 16 19 15

Lakshadweep 0 0 0 0 0
Pondicherry 2 1 9 4 1
TOTALUT 17 28 29 n 26
TOTAL ALL INDIA 4504 5623 5555 5650 5182

Decline in crimes of women harassment

11851. DR. PRABHA THAKUR: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether there has been decrease in crimes of women harassment after the enactment
of stringent law like protection of women from Domestic Violence Bill to check harassment of women

in dowry related cases;
(b) if so, the State-wise figures of the last three years in this regard;

(c) whether any facts have also come to the light regarding falsely implicating the innocent

persons by making accusation from the victim's side in allegations relating to dowry in any case; and

(d) if so, the reasons which have come to the light in this regard and the policy being
considered by Government to check the misuse of such law made in the public interest and the

details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Dowry related harassment of women is covered under Section
304B (Dowry Death) of Indian Penal Code (IPC) and partly under Section 498A (Cruelty by
Husband & Relatives) of IPC. As per National Crime Records Bureau data cases registered under
these provisions in the last three years shows an increase, State/UT wise data on cases registered
under Section 304B of IPC & 498A of IPC for the last three years is given in the statement (See
below).

tOriginal notice of the question was received in Hindi.
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(c) Some complaints/ representations regarding alleged harassment of husband and other
family members for inflicting cruelty on account of dowry, using Section 498A of IPC, have been

received.

(d) For preventing the alleged misuse of Section 498A of IPC, the Government has issued
an Advisory to all the State Governments and Union Territory Administrations on 20th October, 2009.
They have been advised to comply with the procedures laid down by the Hon'ble Supreme Court in
the case of DK Basu Vs. State of West Bengal (CRI CWP No0.539/86) and that in cases of
matrimonial disputes, the first recourse should be to effect conciliation and mediation between the
warring spouses and their families. The recourse to filing charges under Section 498A IPC may be
resorted to where such conciliation fails and where there appears a prima facie case under Section
498A and other laws.

Statermnent

NCRB data on cases registered during 2008 to 2010 under
Section 304B of IPC and Section 498A of IPC

SI.No. State/UT Section 304B of IPC  Section 498A of IPC

2008 2009 2010 2008 2009 2010
1 2 3 4 5 6 7 8
1. Andhra Pradesh 556 546 588 10306 11297 12080
2. Arunachal Pradesh 0 0 0 13 13 12
3. Assam 103 170 175 3478 4398 5410
4. Bihar 1210 1295 1257 1992 2532 2271
5. Chhattisgarh 106 128 115 897 893 861
6. Goa 2 3 1 12 21 17
7. Gujarat 27 24 19 6094 5506 5600
8. Haryana 302 281 284 2435 2617 2720
9. Himachal Pradesh 3 1 2 343 284 275
10. Jammu & Kashmir 21 12 9 162 196 21
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1 2 3 4 5 6 7 8

1. Jharkhand 266 295 276 851 710 650
12. Karnataka 259 264 248 2638 3185 3441
13. Kerala 31 20 22 4138 4007 4797
14. Madhya Pradesh 805 858 892 3185 3983 3756
15. Maharashtra 390 341 393 7829 7681 7434
16. Manipur 1 0 0 28 25 18
17. Meghalaya 2 0 0 32 24 24
18. Mizoram 0 0 0 5 4 3
19. Nagaland 0 0 0 4 0 1
20. Odisha 401 384 388 1618 2047 2067
21. Punjab 128 126 121 984 1061 1163
22. Rajasthan 439 436 462 8113 10371 11145
23. Sikkim 0 0 1 5 6 3
24. Tamil Nadu 207 194 165 1648 1460 1570
25. Tripura 16 29 25 735 815 937
26. Uttar Pradesh 2237 2232 2217 8312 8566 7978
27. Uttarakhand 73 94 75 340 361 334
28. West Bengal 451 506 507 13663 16112 17796
29. A&N Islands 2 1 0 26 21 9
30. Chandigarh 3 2 5 49 51 41
31. D&N Haveli 0 0 0 4 3 3
32. Daman & Diu 0 0 0 5 3 3
33. Delhi 129 141 143 1387 1283 1404
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34. Lakshadweep 0 0 0 1 0 0
35. Puducherry 2 0 1 12 10 7
TOTAL 8172 8383 8391 81344 89546 94041

Achievement of Nehru Yuva Kendra Sangathan

1852. SHRI'Y.S. CHOWDARY : Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased

to state:

(a) the amount spent on the scheme Nehru Yuva Kendra Sangathan(NYKS) upto end of
Ninth Plan;

(b) the number of districts targeted to be connected under the scheme and the results

achieved upto end of Ninth Plan;

(c) the amount spent during Tenth and Eleventh Plans and whether the targets could be

achieved;

(d) whether it is a fact that after Ninth Plan the performance under this scheme is not upto

the mark; and
(e) if so, the reasons and details of remedial action planned?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) A sum of Rs.206.17 crore was spent on the scheme of Nehru Yuva Kendra Sangathan
(NYKS) upto the end of Ninth Plan.

(b) During the Ninth Plan period it was proposed to open a Kendra of NYKS in 500 districts
of the country which was achieved. During the Ninth Plan period various programmes and activities
were organized through a trained cadre of Youth Coordinators, National Service Volunteers and
Social Workers at grassroots level through out the country. The programmes included Awareness
Campaign, Vocational Training Programmes, Youth Club Development Programmes, Work Camps,
Sports Promotion Programmes, Workshops & Seminars, Cultural Programmes, Celebration of
National/International Days & Weeks, Adventure Promotion Programmes etc. The targets set were

achieved.

(c) Under the scheme of NYKS, an amount of Rs.224.36 crore was spent during the Tenth
Plan and Rs.488.46 crore has been spent till date during the Eleventh Plan. The funds
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allocated/released to the Kendras during the Tenth Plan and current Five Year Plan period have been

fully utilized for the purpose for which they were granted and the targets met.

(d) and (&) Does not arise. Nehru Yuva Kendras were established in 1972 with the objective of
providing rural youth avenues to take part in the process of national development and opportunities
for the development of their personality and skills. These Kendras established in the States undertake
multifarious activities through a large network of Youth Clubs/Mahila Mandals and volunteers who
work at the grassroots level. NYKS is spearheading the youth development related initiatives. NYKS
has also taken new initiatives for implementing programmes and activities of various
Ministries/Departments especially concerning awareness campaign and advocacy. A paradigm shift
has been brought in the functioning and implementation of schemes by NYKS. Towards this end,
specific projects have been initiated in respect of Women and Child Development, Youth Exchange
Programme for Jammu & Kashmir and North Eastern Region, HIV/AIDS, Drinking Water and
Sanitation, Disaster Management and providing Agricultural Extension and Education, Youth
Employability Skill (YES) Project for 59 districts of North Eastern States, Skill Upgradation Training
Programme (SUTP) for women in 200 Border/Tribal/Backward Districts and Skill Development
Training Programme (NCVT) in 100 districts.

A holistic management study of NYKS was entrusted to Indian Institute of Management (IIM),
Ahmedabad which submitted their report in February, 2009 had observed that the organization meets

its objectives.
Plans for fostering sports talent

11853. SHRI PARVEZ HASHMI: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased

to state:

(a) whether the performance of Indian players in Olympic, Commonwealth and Asian

Games has been considerably commendable;
(b) the plans proposed by the Ministry for searching and fostering sports, talents;
(c) the plans for fostering sports in schools at district level; and

(d) whether any special scheme is being contemplated for employment/engagement of

persons who win medals in spurts at national and interational levels, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) There has been perceptible improvement in the performance of Indian sportspersons
in International Sports Competition as evident from the medals won by them at Beijing Olympics,

2008, Commonwealth Games, 2010 and Asian Games, 2010.

(b) and (c) Identification and nurturing of the identified talented sportspersons is done under
various Schemes of the Sports Authority of India (SAI) namely, National Search Talent Contest
(NSTC) Scheme, Army Boys Sports Company (ABSC) Scheme, SAl Training Centers (STC)
Scheme, Special Area Games (SAG) Scheme, Extension of STC/SAG Scheme, Center of
Excellence Centers (COE) Scheme. Under the Scheme of NSTC, scouting of talented children in the
age group of 8-14 years is done from the schools. At present, 22 regular schools, 15 Navodaya
Vidyalayas and 24 schools for promotion of indigenous Games and Martial Arts are covered under the
Scheme of NSTC. Further, 101 Extension Centres of STC/SAG Centres to cover schools and

colleges for wider coverage are at present in existence.

Talented sportspersons are also emerging from the sports competitions conducted at district,
State and national levels under the scheme of Panchayat Yuva Krida aur Khel Abhiyan (PYKKA)
introduced from 2008-2009.

(d) There s already a provision for reservation of 5% in direct recruitment for Group 'C and

erstwhile Group 'D' posts in Central Government offices for meritorious sportspersons.
Government's role in F1 car race

1854. SHRI V.P. SINGH BADNORE: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) the involvement of Government in the international event Grand Prix F1 car race in Noida

last month;

(b) whether the successful Fl event is only a private entrepreneurship or a Foreign event or

also supported by Government of India; and
(c) how much was the investment and what was the benefit, if any, to Government?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) The Formula 1 Grand Prix Motor Racing Events were held in Greater Noida from 28th
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to 30th October, 2011. The Government granted permission for holding the event at no cost to

Government, subject to following conditions:

vi.

Vii.

viii.

Xi.

Xii.

All requisite approvals to be obtained for the use of the venue for the holding of the event.
Approval of the State Government for holding of the event.
Clearance from the Ministry of External Affairs.

Approval of the Ministry of Home Affairs from security angle for the participation of foreign

teams and other foreign participants.
Compliance with applicable regulations governing imports, including payment of custom duty.

Requisite approvals for all foreign exchange remittances related to the event and compliance of

all requirements under Foreign Exchange Management Act, 1999.
No advertisement or promotion of Tobacco and liquor in the tournament.
No claim for customs duty or tax exemption or any other exemption as a sporting event.

No foreign participant associated to or connected with the event to visit any restricted or

prohibited area in India without prior approval of Government of India.

Fulfilment of commitments made in respect of sports promotion, including annual contribution
of Rs. 10.00 crores (Rupees ten orores) per annum to National Sports Development Fund for
the entire duration of the agreement /.e., upto 2015, extendable by another five years. The

contribution for 2010 and 2011 to be made upfront.

Al other clearances concerning the event, including necessary permission,

clearances/approval from FMSCI, FIA and FOA.

that no foreigner will be permitted to visit any restricted/prohibited area in India without prior

permission of the Government.

(b) It was a private entrepreneurship and Government of India have only given permission

for holding the event at No Cost to Government.
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(c) No assessment has been made towards investments. However, the Ministry has
received a sum of Rs. 10.00 crore towards annual contribution for the year 2011 to the National
Sports Development Fund from the Sponsorer. The Organizer has also planned to set up a Sports
Academy and sports facilities in the field of Cricket, Archery, Boxing, Squash, Badminton, and Lawn

Tennis.
Introduction of Sports Bill

1855. SHRI MOINUL HASSAN : Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased

to state:
(a) whether Government is going to introduce a Sports Bill;
(b) if so, the details thereof;
(c) whether the bill has been delayed; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) Yes, Sir.

(b) In order to bring transparency and accountability in the functioning of the National
Sports Federations and Indian Olympic Association Government is formulating a regulatory
framework with the objective of promoting good governance among sports bodies. The Draft of the
National Sports Bill has been placed in the public domain for pre-legislative stakeholders
consultations. Following are the salient features of the proposed National Sports Development Bill,
20112

a) Central Government support for development and promotion of sports including financial and
other support for preparation of National teams, athletes' welfare measures and promoting
ethical practices in sports including elimination of doping practices, fraud in age and sexual
harassment in sports, Rights and obligations of the Indian Olympic Association and National
Sports Federations (including adoption of basic universal principles of good governance and

professional management of sports).

b) Participation of athletes in the management/decision making of the concerned National Sports

Federation and the Indian Olympic Association through the Athletes Advisory Council.

c) Duties and responsibilities of the Sports Authority of India and the Government of India, which

have been clearly defined.
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o)

f)

9)

h)

State:

Mechanism for sports dispute settlement and establishment of a Dispute Settlement and

Appellate Tribunal.

Greater autonomy to National Sports Federations and dilution of control of Government over

the National Sports Federations.

Bring National Sports Federations under Right to Information Act, 2005 with certain exclusion

clauses for protecting personal/confidential information relating to athletes.

Specific provision has been inserted in the anti-doping clause to exclude the administering by
the National Anti Doping Agency (NADA) of those provisions of the World Anti Doping Agency
(WADA) Code to which the International Federation of the Sport is not subject.

A duty has been enjoined upon the coaches, guardians and other support personnel to

prevent unethical practices in sports such as doping and fraud of age.

Specific provisions have also been made to ensure that National Sports Federation, the
National Olympic Committee, the Sports Authority of India adopt or undertake measures not
only to prohibit sexual harassment at workplace for sports but also provide appropriate
conditions for women in respect of work, leisure, health and hygiene. Other measures have
been provided for setting up a complaint mechanism for redressal of complaints with a
committee headed by a woman, or a special counselor, whilst adhering to the principle of

confidentiality.
(c) No, Sir.
(d) Does not arise.
Funds for development of sports in Rajasthan

11856. SHRI ASHK ALI TAK: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to

(a) the schemes implemented in this financial year for development of sports in the State of

Rajasthan, the funds allotted therefor and amount incurred, head-wise thereon, the details thereof;

and

tOriginal notice of the question was received in Hindi.
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(b) whether there is any plan proposed to construct a stadium of international level in the

State of Rajasthan, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) Panchayat Yuva Krida Aur Khel Abhiyan (PYKKA) scheme is being implemented since
2008-09, in all the States including Rajasthan, for development of playfields in village and block
panchayats. Rs.8.43 crore has, so far, been released to Rajasthan State to develop playfields in 893
village/block panchayats. In addition, during this financial year (/‘.e. 2011-12), Rs.3.42 crore has
been released under the PYKKA Scheme to the State for conducting rural competitions at block,
district and state level. In 2011-12, Rs.4.50 crore has been released under Urban Sports

Infrastructure scheme (USIS), to the State to construct multi-purpose hall in Jodhpur.
(b) No, Sir.
Reward for Hockey team

1857. SHRIMATI NAZNIN FARUQUE: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether it is a fact that the Hockey is our National game and our hockey team has won

Asian Champions Trophy against Pakistan this year;
(b) whether it is a fact that they did not get reward for what they achieved for India;
(c) if so, the details thereof; and

(d) the reasons behind it and the steps taken by Government for betterment of our National

game?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) Yes Sir, Hockey is known as National Game and the Indian Hockey Men's team won

the Gold Medal defeating Pakistan in the Asian Championship held in September, 2011 in China.

(b) and (c) As per the provisions of the Scheme of the Government, each player was

awarded a sum of Rs. 1,50,000/-.

(d) Hockey is one of the disciplines identified for the 2012 London Olympic Games. As such

Hockey is a high priority sport of the Government. International standard training facilities and build
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up competitions are being provided for the preparation of the Indian Hockey team. Further
Government not only provides all the necessary facilities including training, foreign exposures for
training and competition, foreign and Indian coaches and other support personnel, etc. but also
assesses the performance of the Indian Hockey players at periodic intervals. As a part of preparation
for Olympics, the Government has spent Rs 16.10 crore on hockey from April to 30th November, 2011
in various aspects of the game of hockey including foreign exposure, foreign coaches, boarding and

lodging etc.
Abusing of Indian Cricket team by a Commentator

1858. SHRIMATI NAZNIN FARUQUE: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether it is a fact that England's Commentator Nasser Hussain abuse Indian Cricket

team on ODI match in last two months;
(b) if so, the details thereof; and
(c) the steps taken by Government against him?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) to (c) The Board of Control for Cricket in India (BCCI) has informed that Mr. Nasser
Hussain did not use any abusive language in his commentary but only made some comments relating

to the poor fielding of the Indian Team. Mr. Nasser Hussain later clarified his remark.
Panchayat Yuva Krida Aur Khel Abhiyan Scheme

1859. SHRI NARESH GUJRAL : Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased
to State:

(a) the number of villages, State- wise covered under the Panchayat Yuva Krida Aur Khel
Abhiyan (PYKKA) scheme;

(b) the number of sportspersons benefited after implementation of PYKKA scheme, the

details thereof, State-wise;
(c) whether there have been complaints about delay in release of funds; and

(d) if so, the details thereof and the action taken by Government, case-

wise?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) Around 49,472 village panchayats and 1,453 block panchayats have been covered
under the Panchayat Yuva Krida Aur Knel Abhiyan (PYKKA) Scheme, for the last three years (2008~
09 to 2010-11) and upto 31st October, 2011 of the current financial year. State-wise details are given
in the Statement-I (See below).

(b) Annual sports competitions are conducted at block, district, state and national level.
7.22 lakh, 22.50 lakh and 43.15 lakh men and women participated in the competitions held during
2008-09, 2009-10 and 2010-11 respectively. State-wise details are given in the Statement-Il (See

below).
(¢) No, Sir.
(d) Does not arise.
Staternent

State-wise coverage of village panchayats and block panchayats under PYKKA for the last three
years (2008-09 to 2010-11 upto 31.10.2011).

SI.No. Name of the State/ Coverage of village/ block panchayats
uT under PYKKA scheme
Number of village Number of block
panchayats covered panchayats

1 2 3 4
1 Andhra Pradesh 6570 339
2 Arunachal Pradesh 1065 96
3 Assam 333 22
4 Bihar 847 53
5 Chhattisgarh 982 14
6 Goa 19 04
7 Gujarat 1975 44
8 Haryana 1857 36
9 Himachal Pradesh 972 24

231



1 2 3 4
10 Jammu Kashmir 413 14
1" Jharkhand 403 21
12 Karnataka 1694 54
13 Kerala 200 30
14 Madhya Pradesh 4608 62
15 Maharashtra 5441 70
16 Manipur 79 04
17 Meghalaya 166 16
18 Mizoram 409 13
19 Nagaland 660 30
20 Orissa 1869 93
21 Punjab 3699 42
22 Rajasthan 869 24
23 Sikkim 64 40
24 Tamil Nadu 1261 38
25 Tripura 624 24
26 Uttar Pradesh 9696 164
27 Uttrakhand 2250 29
28 West Bengal 335 33

UTs
29 Andaman & Nicobar Islands 60 06
31 Lakshayadweep 02 09
32 Puducherry 50 05

TOTAL 49,472 1,453
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Staterment/

State-wise details of participants in the annual sports competitions
held under PYKKA during 2008-09, 2009-10 and 2010-11

SI.No.  Name of the state/UT 2008-09 2009-10 2010-11*
1 2 3 4 5

1 Andhra Pradesh 1,34,097 1,35,211 6,58,819
2 ArunachalPradesh 29,310 46,832 2,808
3 Assam 1,39,900 21 15,212
4 A & N Island -- -- 296
5 Bihar #143 161 1,71,166
6 Chhattisgarh #134 88,885 1,00,400
7 Chandigarh -- -- 1,368
8 Delhi -- -- 8,183
9 Dadar Nagar haveli -- -- 1,126
10 Goa #156 == 3,285
n Gujarat #164 1,54,359 16,735
12 Damman & Diu -- -- 9,33
13 Haryana #167 76,227 1,71,994
14 Himachal Pradesh 5,140 21,329 45,215
15 Jammu & Kashmir -- -- 60,484
16 Jharkhand #140 -- 15,057
17 Karnataka #168 1,13,584 2,00,686
18 Kerala #149 1,75,487 64,900
19 Madhya Pradesh #159 1,48,303 2,06,582
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20 Maharashtra #166 2,05,749 3,22,073
21 Manipur o= 190 7,657
22 Meghalaya -- -- 35,586
23 Mizoram 19,992 21,758 47,962
24 Nagaland -- 22,253 28,421
25 Orissa #64,367 64,896 2,43,540
26 Puducherry - -- 4,088
27 Punjab 1,20,418 1,15,484 1,38,005
28 Rajasthan -- 1,44,491 98,575
29 Sikkim -- 15,568 2,497
30 Tamil Nadu #168 3,97,235 7,90,796
31 Tripura 16,859 15,516 32,464
32 Uttrakhand -- 16,723 1,45,825
33 Uttar Pradesh 1,89,585 3,02,708 5,79,690
34 West Bengal #86 65,773 92,326
35 Delhi #51 -- --

TOTAL 7,21,519 22,48,944 43,14,754

This includes participants of rural, inter-school, north east and women competitions.
# Only participants of national level competitions.
Development of Sportspersons in country

860. SHRISHADILAL BATRA: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased

to state:

(a) the criteria for identification and development of athletes and sportspersons in the

country;
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(b) the amount allocated for development of sports in the country during each of the last

five years, including the current year. State-wise;
(c) theresults achieved thereof; and

(d) the initiative taken or proposed to be taken by Government to improve the performance

of Indian athletes and sportspersons in International sports events ?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI AJAY
MAKEN): (a) The identification and nurturing/training of the identified talented sportspersons for
both National and International sports events is done under the following schemes of the Sports
Authority of India (SAI):

1. National Sports Talent Contest (NSTC) scheme

2. Army Boys Sports Company (ABSC) scheme

3. Sports Authority of India Training Centers (STC) scheme
4.  Special Area Games (SAG) scheme

5. Centre of Excellence (COE) scheme

The details of selection criteria for the above-mentioned schemes are given in the Statement-|

and Il respectively (See below).

(b) and (c) For broad-basing of the sports in the country by way of creation/ development of
play fields and providing access to the organized sports competitions, the Ministry of Youth Affairs
and Sports has introduced the Scheme of Panchayat Yuva Krida aur KhelAbhiyan (PYKKA) in 2008~
09. The details of the funds released to the States under the scheme of PYKKA from 2008-09 are

given in Statement-1l (See below).

(d) For improving the performance of the Indian sportspersons in international sports

events, the Ministry is implementing the following schemes.
i) Scheme of Assistance to National Sports Federations (NSFs)
i) National Sports Developments Fund (NSDF) scheme
i)  Talent Search and Training (TS&T) scheme

iv)  Scheme of Special Awards to the medal winners in International sports events and their

coaches

v) Scheme of Pension to Meritorious Sports persons
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Statement+

Details of funds released to States/UTs for development of playfields
under PYKKA scheme during the years 2008-09, 2009-10, 2010-11
and 2011-12 (up to 31.10.2011)

(Rupees in crore)

Sl. No Name of State 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6

1. Andhra Pradesh 12.99 12.99 25.98 25.98
2. Arunachal Pradesh - 4.44 10.51

3. Assam - 3.85 - -
4. Bihar 5.22 5.02 - -
5. Chhattisgarh - 5.06 - -
6. Goa - 0.18 - -
7. Guijarat - 7.10 2.55 -
8. Haryana 3.26 3.25 14.43 -
9. Himachal Pradesh 2.01 2.01 8.80

10. Jammu & Kashmir 2.66 -

1. Jharkhand - 2.39 - -
12. Karnataka - 3.12 14.86 -
13. Kerala 0.80 0.80 11.17 -
14. Madhya Pradesh 11.82 - - 29.73
15 Maharashtra 8.91 4.86 41.94 -
16. Manipur 0.87 - - -
17. Meghalaya - 1.06 1.19 -
18. Mizoram 0.85 0.21 2.27 -
19. Nagaland 1.18 0.30 2.96 4.44
20. Orissa 3.67 8.05 5.98 7.34
21. Punjab 6.27 6.27 26.66 -
22. Rajasthan 3.71 4.72 - -
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1 2 3 4 5 6

23. Sikkim 0.54 0.13 2.02 -
24. Tamil Nadu 5.00 1.91 - -
25. Tripura 1.09 - 3.24 -
26. Uttar Pradesh 10.00 16.96 62.27 18.39
27. Uttrakhand 3.00 5.90 19.43 -
28. West Bengal - 2.32 2.32 -

Union Territories -

29. Andaman & Nicobar - - 1.06 -

30. Lakshadweep - - 0.51 -

31. Puducherry - - 0.69 -

TOTAL 83.85 105.00 260.84 87.95
Staterment/

Details of funds released to States/UTs for conduct of annual competitions under PYKKA Scheme
auring the years 2008-09, 2009-10, 2010-11
and 2011-12 (up to 31.10.2011)

(Rs. in crores)

Sl. No Name of State 2008-09 2009-10 2010-11 2011-12
1 2 3 4 5 6
1. Andhra Pradesh 0.78 0.95 11.26 -
2. Arunachal Pradesh 0.93 - 2.05 -
3. Assam 1.88 3.34 -
4. Bihar - 3.42 6.19

5. Chhattisgarh - 1.17 2.01 2.23
6. Goa - 0.26 -
7. Gujarat - - 2.69 -
8. Haryana - 1.10 1.81 1.60
9. Himachal Pradesh - 0.71 1.33 1.23
10. Jammu & Kashmir - - 2.10 -
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1 2 3 4 5 6
1. Jharkhand - 3.16
12. Karnataka - 1.42 2.94 2.16
13. Kerala - 1.32 0.23
14. Madhya Pradesh - 2.64 4.79 4.92
15 Maharashtra - 4.36
16. Manipur - 0.47
17. Meghalaya - 0.79 0.09
18. Mizoram - 0.37 0.71 -
19. Nagaland - 0.56 0.13 -
20. Orissa - 2n 4.27 -
21. Punjab 1.97 1.18 1.85 2.09
22. Rajasthan - 1.93 - 0.46
23. Sikkim - 0.32 - 1.12
24. Tamil Nadu - 2.62 5.10 -
25. Tripura 0.37 0.36 0.78 0.70
26. Uttar Pradesh - 2.55 9.47 8.20
27. Uttrakhand - 1.03 1.47 1.39
28. West Bengal - - 3.31 -
Union Territories - - - -
29. A & N Islands - - - -
30. Chandigarh - - 0.03 -
31. Lakshadweep - - - -
32. Puducherry - - - -
33. NYKS (rural competitions) - - 3.22 -
34. NYKS (inter-school - - 7.31 -

competitions)

ToTAL 5.93 24.91 88.05 26.42
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Statermentll

Development of Sports persons in the country

SlI. No. Name of the Scheme Obijective of the Scheme and the criteria for selection
1 2 3
1. National Sports Talent Contest (NSTC) Scheme The Scheme was launched during 1985 under which the talented young

children between the age group of 8-14 years are spotted and nurtured
by providing scientific training. The selection of trainees under the
above scheme is done on potential / performance basis.

. Medal winners in State/National Level Competitions are
automatically admitted into the Scheme subject to their being
found medically fit.

. Medal winners at District Level Competitions or have participation
in State Level Competitions are admitted subject to their being
found fit medically and physically and also have the required
potential which is assessed by battery of tests.

. Selection from remote, tribal & coastal areas is done by
organizing competitions.

. The selection for team games as well as individual events is done
by a Selection Committee consisting of representatives of SAl,
School/Akhara, SAl coaches, Sports Scientists etc.
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Army Boys Sports Companies (ABSC) Scheme

SAl Training Centres (STC) Scheme

. The sports persons identified on this basis are offered admission
after age verification, medical examination and finding suitable by
applying battery of tests.

The scheme is a joint venture of the Army Authorities and Sports
Authority of India with a view to leveraging the excellent infrastructure,
efficient administration and disciplined environment for sports training
available in the various Army Regimental Centres. Boys in the age
group of 8-16 vyears of age are inducted under the scheme. After
attaining the required age, the trainees are also offered job in the
Army.

Selection criteria

The selection of trainees under the above scheme is done on potential
and performance basis as applicable under the NSTC Scheme.

The main objective of the scheme is to train meritorious sports persons
in the age group of 14-21 years.

Selection criteria

. Medal winners in State/National Level Competitions in Individual
events and Team games are automatically admitted into the
Scheme subject to their being found medically fit.
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4.

Special Area Games (SAG) Scheme

. Medal winners at District Level Competition or having
participation in State Level Competitions are admitted subject to
their being found fit medically/physically and also having the
required potential which is assessed by battery of tests.

The main objective of the scheme is to scout natural talent for modern
competitive games and sports from tribal, rural, coastal and hily areas
of the country and also from regions having genetic/geographic
advantage and nurture them scientifically for achieving excellence in
modern competitive games and sports. The trainees are adopted in the
age group of 14-21years.

Selection criteria

. Medal winners in State/National Level Competitions are
automatically admitted into the Scheme subject to their being
found medically fit.

. Medal ~ winners  at  District Level Competition  or  having
participation in State Level Competitions are admitted subject to
their being found fit medically/physically and also having the
required potential, which is assessed by battery of tests.
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2

Centre of Excellence (COE) Scheme

The scheme envisages advance training of elite sports persons in
particular  disciplines and also to provide competition exposure. The
trainees in the age group of 17-25 years are selected under the scheme
who have shown promising performance in the senior national
competitions. These Centres of Excellence operate as regular coaching
camps for the best available talent in India and provide two or possibly
three concurrent layers of highly skilled sports persons giving a wider
choice of talent and continuity for later selection to National Teams and
provide alternative second and third options for the National Teams.

Selection criteria

. Best six in  Sr. National Competitions or Jr. International
Competitions  provided they have the potential to continue in
competitive sports for at least 2 to 3 years.

. Trainees showing excellent performance in the Schemes of SAl
as well as talented sports persons scouted collectively by the
SAl and National Sports Federations for advance training.
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MR. CHAIRMAN: The House is adjourned till 12.00 hrs.

The House then adjourned at fifty two minutes past eleven of the clock.

The House reassembled at twelve of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
PAPERS LAID ON THE TABLE
MR. DEPUTY CHAIRMAN: Papers to be laid. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU (Karnataka): Sir, please try to understand. ... (Interruptions)...
MR. DEPUTY CHAIRMAN : Now, we have Papers to be laid. ... (Interruptions)...
Report and Accounts (2010-11) of the AAI, New Delhi and related papers

THE MINISTER OF OVERSEAS INDIAN AFFAIRS AND THE MINISTER OF CIVIL AVIATION
(SHRI VAYALAR RAVI): Sir, | lay on the Table, under sub-section (4) of Section 28 of the Airports
Authority of India Act, 1994, a copy each (in English and Hindi) of the following papers:

(a) Sixteenth Annual Report and Accounts of the Airports Authority of India, New Delhi, for
the year 2010-11, together with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report....(Interruptions)... [Placed in
Library. See No. L.T. 5555/15/11]

. Notifications of the Ministry of Shipping
Il Reports and Accounts (2010-11) of various Port Trusts and related papers
Il Report and Accounts (2010-11) of EPL, Chennai and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI RAJEEV
SHUKLA): Sir, on behalf of Shri G.K. Vasan, | lay on the Table:

[ A copy each (in English and Hindi) of the following Notifications of the Ministry of
Shipping, under sub-section (3) of Section 458 of the Merchant Shipping Act, 1958
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(1) G.S.R. 654 (E), dated the 30th August, 2011, publishing the Merchant Shipping

(Levy of Seamen's Welfare Fee) Amendment Rules, 2011.

(2) S.0.2044 (E), dated the 6th September, 2011, regarding delegation of Powers
of Indian Classification Societies. [Placed in Library. See No. L.T. 5479/15/11]

A copy each (in English and Hindi) oT the following papers, under sub-section (2) of
Section 103 and Section 106 of the Major Port Trusts Act, 1963:

OJNO)
(®)
OINO)
(®)
QIO
(®)
™) (@
(®)
© @
(®)
o) (@)

Annual Accounts of the Tariff Authority for Major Ports, Mumbai for the year
2010-11, and the Audit Report thereon.

Review by Government of the Annual Accounts of the above Authority.
[Placed in Library. SeeNo. L.T. 5776/15/11]

Annual Accounts of the Visakhapatnam Port Trust, Visakhapatnam,

Andhra Pradesh, for the year 2010-11, and the Audit Report thereon.

Review by Government of the Annual Accounts of the above Port Trust.
[Placed in Library. See No. L.T. 5774/15/11]

Annual Administration Report of the New Mangalore Port Trust, Panambur,

Mangalore, for the year 2010-11.

Review by Government on the working of the above Port Trust. [Plaoed in
Library. See No. L.T. 5477/15/11]

One Hundred and Thirty-second Administration Report of the Mumbai Port
Trust, Mumbai, for the year 2010-11.

Review by Government on the working of the above Port Trust. [Plaoed in
Library. See No. L.T. 5475/15/11]

Administration Report of the Jawaharlal Nehru Port Trust (JNPT), Navi
Mumbai, for the year 2010-11.

Review by Government on the working of the above Port Trust. [Placed in
Library. See No. L.T. 5473/15/11]

Annual Accounts of the Paradip Port Trust, Paradip Orissa, for the year
2010-11, and the Audit Report thereon.
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(i) (a)
(®)
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(®)
) (@
(®)

Review by Government of the Annual Accounts and Audit Report of the
above Port Trust. [Placed in Library. SeeNo. L.T. 5476/15/11]

Annual Accounts of the Mormugao Port Trust, Goa, for the year 2010-11,

and the Audit Report thereon.

Review by Government of the Annual Accounts of the above Port Trust.
[Placed in Library. SeeNo. L.T. 5475/15/11]

Thirty-second Administration Report of the V.O. Chidambaranar Port Trust
(erstwhile Tuticorin Port Trust), Tamil Nadu, for the year 2010-11.

Review by Government on the working of the above Port Trust. [Placed in
Library. See No. L.T. 5472/15/11]

Administration Report of the Kolkata Port Trust, Kolkata, for the year 2010~
1.

Review by Government on the working of the above Port Trust. [Placed in
Library. See No. L.T. 5478/15/11]

Annual Accounts of the Kandla Port Trust, Gandhidham, for the year 2010~
11, and the Audit Report thereon.

Review by Government of the Annual Accounts of the above Port Trust.
[Placed in Library. See No. L.T. 5474/15/11]

. A copy each (in English and Hindi) of the following papers, under sub-section (1) of
Section 619A of the Companies Act, 1956

(a) Eleventh Annual Report and Accounts of the Ennore Port Limited (EPL),

Chennai, for the year 2010-11, together with the Auditor's Report on the Accounts

and the comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 5468/15/11]

...(Interruptions)...

Report and Accounts (2010-11) of various PSUs and related papers

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): Sir, | lay on the Table, under sub-
section (1) of Section 619A of the Companies Act, 1956, a copy each (in English and Hindi) of the

following papers:
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Forty-ninth Annual Report and Accounts of the Manganese Ore (India) Limited
(MOIL), Nagpur, for the year 2010-11, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 5480/15/11]

Thirty-eighth Annual Report and Accounts of the MECON Limited, Ranchi, for the
year 2010-11, together with the Auditor's Report on the Accounts and the

comments of the Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 5481/15/11]

Forty-sixth Annual Report and Accounts of the MSTC Limited, Kolkata, including
the Thirty-second Annual Report and Accounts of its subsidiary, Ferro Scrap
Nigam Limited, for the year 2010-11, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Companies. [Placed in
Library. See No. L.T. 5483/15/11]

Fifty-third Annual Report and Accounts of the National Mineral Development
Corporation Limited (NMDC), Hyderabad, for the year 2010-11, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 5482/15/11]

...(Interruptions)...

Report and Accounts (2008-09 and 2009-10) of CARA,

New Delhi and related papers

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): Sir, | lay on the Table, a copy each (in English and Hindi) of the

following papers:
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() (a) Annual Report and Accounts of Central Adoption Resource Agency (CARA),
New Delhi, for the year 2008-09, together with Auditor's Report on the Accounts.

(b) Statement giving reasons for the delay in laying the papers mentioned at (i) (a)
above. [Placed in Library. See No. L.T. 5442/15/11]

(i) (a) Annual Report and Accounts of Central Adoption Resource Agency (CARA),
New Delhi, for the year 2009-10, together with Auditor's Report on the Accounts.

(b) Statement giving reasons for ther delay in laying the papers mentioned at (i) (a)

above.
...(Interruptions)...

Report and Accounts (2010-11) of NEHHDCL, Guwahati

and related papers

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH EASTERN
REGIONS AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PABAN SINGH GHATOWAR): Sir, | lay on the Table, under sub-section (1) of Section 619A of the
Companies Act, 1956, a copy each (in English and Hindi) of the following papers:

(a) Thirty-fourth Annual Report and Accounts of the North Eastern Handicrafts and
Handlooms Development Corporation Limited, Guwahati, for the year 2010-11, together
with the Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Statement by Government accepting the above Report. [Placed in Library. See No.
L.T. 5534/15/11]

...(Interruptions)...

Report and Accounts (2010-11) of CSOI, New Delhi and GKK, New Delhi together with Auditor's

Report thereon and related papers

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
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NARAYANASAMY): Sir, | lay on the Table a copy each (in English and Hindi) of the following

papers:
® @
(b)
@ @
G)

Annual Report and Accounts of the Civil Services Officers Institute (CSOI), New
Delhi, for the year 2010-11, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above report. [Placed in Library. See
No. L.T. 5561/15/11]

Annual Report and Accounts of the Grih Kalyan Kendra (GKK), New Delhi, for
the year 2010-11, together with the Auditor's Report on the Accounts.

Statement by Government accepting the above report. [Placed in Library. See
No. L.T. 5560/15/11]

...(Interruptions)...

Report and Accounts (2010-11) of various Hotel Corporations and related papers

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED)! Sir, | lay
on the Table, under sub-section (1) of Section 619A of the Companies Act, 1956, a copy each (in

English and Hindi) of the following papers:

® @
(®)
@ @
(®)

Thirteenth Annual Report and Accounts of the Punjab Ashok Hotel Company
Limited, Chandigarh, for the year 2010-11, together with the Auditor's Report on
the Accounts and the comments of the Comptroller and Auditor General of India

thereon.

Review by Government on the working of the above Company. [Placed in
Library. See No. L.T. 5738/15/11]

Twenty-seventh Annual Report and Accounts of the Assam Ashok Hotel
Corporation Limited, Guwahati, for the year 2010-11, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor

General of India thereon.

Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 5737/15/11]
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(i) (a) Twenty-fifth Annual Report and Accounts of the Pondicherry Ashok Hotel
Corporation Limited, Puducherry, for the year 2010-11, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 5735/15/11]

(v) (a) Twenty-fourth Annual Report and Accounts of the Donyi Polo Ashok Hotel
Corporation Limited, Arunachal Pradesh, for the year 2010-11, together with the
Auditor's Report on the Accounts and the comments of the Comptroller and

Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation. [Placed in
Library. See No. L.T. 5736/15/11]

...(Interruptions)...

MESSAGES FROM LOK SABHA
The Damodar Valley Corporation (Amendment) Bill, 2011.
The New Delhi Municipal Council (Amendment) Bill, 2011.
The Appropriation (No.4) Bill, 2011.

SECRETARY-GENERAL: Sir, | have to report to the House the following messages received

from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

U]

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Damodar Valley Corporation
(Amendment) Bill, 2011, as passed by Lok Sabha at its sitting held on the 7th December
2011."

an

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the New Delhi Municipal Council
(Amendment) Bill, 2011, as passed by Lok Sabha at its sitting held on the 7th December
2011."

249



(D)

"In accordance with the provisions of rule 96 of the Rules of Procedure and Conduct of
Business in Lok Sabha, | am directed to enclose the Appropriation (No.4) Bill, 2011, as
passed by Lok Sabha at its sitting held on the 7th December, 2011.

2. The Speaker has certified that this Bill is a Money Bill within the meaning

of article 110 of the Constitution of India."
Sir, | lay a copy each of the Bills on the Table.

MR. DEPUTY CHAIRMAN: Nothing else will go on record. ... (Interruptions)...

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
HUMAN RESOURCE DEVELOPMENT

SHRI PRAMOD KUREEL (Uttar Pradesh): Sir, | present the Two Hundred and thirty-ninth
Report (in English and Hindi) of the Department-related Parliamentary Standing Committee on
Human Resource Development on 'The Protection of Women Against Sexual Harassment at Work

Place Bill, 2010°.

...(Interruptions)...

EVIDENCE TENDERED BEFORE THE DEPARTMENT
RELATED PARLIAMENTARY STANDING COMMITTEE
ON HUMAN RESOURCE DEVELOPMENT

SHRI PRAMOD KUREEL (Uttar Pradesh): Sir, | lay on the Table, a copy of the Evidence
tendered before the Department-related Parliamentary Standing Committee on Human Resource

Development on ‘The Protection of Women Against Sexual Harassment at Work Place Bill, 2010".

...(Interruptions)...

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON
DEFENCE

SHRI MUKHTAR ABBAS NAQVI (Uttar Pradesh): Sir, | lay on the Table, a copy each (in
English and Hindi) of the Thirteenth Report of the Department-related Parliamentary Standing

Committee on Defence (2011-12) on 'Performance of Coast Guard Organisation'.

...(Interruptions)...
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STATEMENTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING COMMITTEE ON

RURAL DEVELOPMENT

1. I BT (BRI : 7RGy, H fIurT Hdfera ariior faem ddeh dadia e afifa &

frefeRae @) 7§ Brars e ufcrdei 7 siafdee RiemRel w i @ Srgad] HRarg S 2
arel faaRvil Y Ueb-Tep Uiy (ST Tt fawel ) AT geel uR e g

®

(i)

(iin)

(V)

™)

(vi)

(vii)

(vii)

()

14th Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2005-06)" of the

Ministry of Rural Development (Department of Drinking Water and Sanitation);

23rd Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2006-07)" of the
Ministry of Rural Development (Department of Drinking Water & Sanitation),-

24th Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2006-07)" of the

Ministry of Rural Development (Department of Land Resources);

32nd Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2007-08)" of the
Ministry of Rural Development (Department of Drinking Water & Sanitation);

33rd Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2007-08)" of the

Ministry of Rural Development (Department of Rural Development);

34th Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2007-08)" of the
Ministry of Panchayati Raj;

44th Action Taken Report (Fourteenth Lok Sabha) on 'Demands for Grants (2008-09)" of the

Ministry of Rural Development (Department of Rural Development);

5th Action Taken Report (Fifteenth Lok Sabha) on 'Drinking Water scenario in rural areas in
the country' of the Ministry of Rural Development (Department of Drinking Water &

Sanitation); and

12th Action Taken Report (Fifteenth Lok Sabha) on 'Demands for Grants (2009-10)" of the
Ministry of Rural Development (Department of Drinking Water & Sanitation).

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m.

The House then adjourned at five minutes past twelve of the clock.

The House reassembled at two of the clock,
MR DEPUTY CHAIRMAN, in the Chair.
SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2011-12

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI BHARATSINH SOLANKI):
Mr Deputy Chairman, Sir, | lay on the Tablea statement (in English and Hindi) showing the
Supplementary Demands for Grants (Railways) for the year 2011-12.

GOVERNMENT BILLS
The Citizenship (Amendment) Bill, 2011

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN ): Mr Deputy Chairman, on behalf of my senior colleague, Shri P. Chidambaram, |

move for leave to introduce a Bill further to amend the Citizenship Act, 1955.
The question was put and the motion was adopted.
SHRI MULLAPPALLY RAMACHANDRAN:: Sir, | introduce the Bill.
The Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2010

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA):): Sir, | move:

That the Bill further to amend the Prasar Bharati (Broadcasting Corporation of India) Act,

1990, be taken into consideration.
The question was proposed.

SHRI N.K. SINGH (Bihar): Mr. Deputy Chairman, Sir, | want to submit for your kind
consideration that it is a very important Bill. It deserves the presence of the Cabinet Minister.

Somewhat unfortunate that the Cabinet is not here to hear this debate.
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MR. DEPUTY CHAIRMAN: The Cabinet Minister has written a letter that she was going out of
the country; and her colleague the Minister of State will move the Bill. She has taken permission from

the Chair.

st TUT faor (STRIES): STAHMRT A2led, TR AR (VR TR A7) deited
f4era, 2010 Vs S1RAT Fewaqul fIway F HfT 1 TRIR AR &b BRISHAT A HRA &b &1 BRIST AR
FHIf 21 BIT afeth faRE@wR # i1 3 ST 3iR &30 &, 9+ 3Ha! urd< iR sHa! I 4
T BT 21 38,000 HHATRAT ATel TR R W67 # 36 99 12,000 Reb T F1 37 38,000
FHATRAT H 20 HAR] ATST HM PR & &1 T Sl 20 FHAR WS 8, I TR WA &b -,
SHD! TUTE 3R $HD T A S 310D SRIIE © b I HART ATST FT PR I8 8 b TR
VR Pl HIT HRP, o argd HRET 3R e & g | et forar S| s9a! fe@ &1 v
T HE@YY! FRANT AT AT AT 3R 1978 H Fa U8l 37 ATl H01 freaofl < A & v
TAIRTRIT JAROT R R 9 BT ARG, Sl IS e aaiaii Bl GRT B arel 81, S 4RI
<efepT BT STl 1 gRT PR dTell 81 3R ST a1 AU T BR b AT -1 TSI B0l
3R AT & dd d Heaqul STEHINT, FaTsil $T S -USH, g8, disi a1 €93 iR 51
AT A S IR B €, ST ST BRI Ab| $HS [T U g SaTd [GdR & A1 I8 Al
T 1 % U VAT TARRIRIR JARYT o9 R § 841 912, ST IS0 THRY1 6T U Heayol
SR 191 7ep | =11 A1eT ST Srsarlt Sl §RT 519 I8 R @7 17 2T, A1 99 GHY AThTeT JRA!
3R 3d U B B 31 19 M AU & AR 3fcTl: SHBT A7 TR AR 7 Tl 3fia: 1990 ,
ST &7 0. U= a1 TR HA1 &, I8 UaT U gl SR A1 A1 a18 I9 Uae &l AICHTs fhar
T FRIGY, § U8 I ArEdT § 5 e, Riaw, rawH &) T8 Wi dd) Sl TR R TR
BT, 37T S RART a1 87 3771 AT I & b I pHaARAT D1 € SR el R U7 W% €
ITd TSR] TR TETAR $ TR AR HIDPR AR | IgHSA Wi b FHI 4 Y1e] AT -
I TR S 135 BRIS B9 &b HICTel P MRIY MY, S JRUI &b IR H HIg BRATS T8l DI Sl Tl
3R 9 PR S99 I8 AUIE 9IS AN B AaeID HeGd B Ts| FEIGY, ANGT AT
JMRIRHR FIT IUAY B dTell B2 FIT MY FHadl HHAIRAT BT ST XA, I TS B,
e &3 & forg &1 J M WReRY, F9ET Sriare], e SRiars! S sfear S6e! Jordd
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BI GIRA 3R ORI 78T £ 2T DI A rsaril St 3R 71 #ff sredt g arerodt ot 31 59
TRIR AR 1 1 o o, S Seedi @t gt & forg 0 @l AR fan som? weiey, dga
fafTel IR 7 TR WRAT &1 S BT T Savel 2, I6dh d H ga-l 3T T 3R
YR & STV IR BT o RTd SR g 397 H IR 9 BT W) 19 BR1, S9! 919
e Y| IR 9IRS o1 % 98 A7 I, 319 B, 3R Ya= &1 S2b] & AT T, oA
TE 3 : T TR IR, 'qTg AR TP 811 T YPR 9 Sl P ARPR 1 d1.U0.7.7el. 3R
TR e & |1 b, S! avga: i) a1 faan, 98t &M IR AR & A1 gl /IS
TRIRYT &1 U JEIERT A A 8 &1 Iod P! 91 FRaR 19 FRal) 718 3fR I9aT uv,
D! ora], FRAR gl 18 81 59 I8 Vae uIRd 61 11 o, 9 W9y g8 $el 1 A7 (5 I8
e FRUer wig | G 3201 IR AR ST & ol U SRIHA] B Il I, ST S
e SR I fapTd & IR H A YUl IR <41, Wfh HBIGY, 31T $HG HRIHH o Ny,
ISR &, T8t IR Aad STeT RERA <l Sl 8, R a8f U= a7a! TaRvl S A ugd T8 urd &,
a8l W 4l TR I8 RIPRId BIell & b U8 baet AR diod BRIBHAI b bisd 81 1T 8 3R T8 R
< B U UEAT, ISP ARA Pl YPHT B 3 YR) IRE A SRIBe Y81 81 Held, TR AR $ Hefel
H 9T 3 I§ BT ST 8 {6 FIfACt dglat ST Sl e AR 8, i $9d! e, 39
PRIPH F IR H IRATH IR S Fdhdd ©, SAD! IO SFSTT SHIAM A 37ar Sfea
vefifrgfed afdw, I o e, vy, iR o1E.0.q9. & ISR ae o €, 3 f5d geR & ua
AUl R STSPINCT el B Joraell BT R $R Abdl & AT IHBT A7 A1 < Fehal 872
T # @1 7 § 5 59 o B Aeayel geAr B ® O 99 $9F 6 AR RN A1 TR
AR S TS W@ada $e ST dTel e Bl oW, d 3 U1Sde Ied Pl Sl SUIGT UHE 3R o
U1 9ol 8, P I FHSI & 6 IT! AR STET © SR TR WRd! Bl AT Hael T TRBRI
AR 3R ARPR & A1 S S ISTTD Gl AR IS0 [TaRYRTG &, ITD] e A dP ol
g AT T8 TS 21 Weled, H I8 g 9 6 afe 59 [gge & A1 3 g9 SHaiRal bl
SRR AT ST B BT ARWBR o1 A8 8, A1 SHD W1 & HHATRAT $ He ST SR &
3R 31T TR 9T & ST 12,000 Rt I &, 39S I H Al 89! faR &1 =1f2y) v 71, T
reg ) VT TET &, S I 91 A b & TR WRH &b ST DBl GRT B o fory A1 S} Juran H
JUR B P [T DTS (AR PR o (oY 325 o

379 H 3MMIP] TG AT gl GG Bl 720 fhhe To HU HIS P YARY &1 G{I -8 4
IfIPHR ATl Central Vigilance Commission P HIH F GHER U S s ?, i Sgd DR
gredl gl "This is the case of the T20 Cricket World Cup matches, which Doordarshan did not

telecast, despite having the rights to do it, through the Mandatory Sharing Act of 2007. This
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abdication meant that ESPN could telecast them exclusively and make a tidy pie. This was after the
ECSR said this should be telecast and also after obtaining a clear legal opinion affirming that T20

Cricket was to be considered a sporting event of national importance' . &x @,' ¥UY D HICT 3T

JAMABR o1, AMBR WIST AT AT, SHD! telecast AT ST =Y 21, fban ST Fapar o1, offdp
B 51 39 91a @1 S el fh 3R UE telecast el BT 1T, Al T &1 AT 7T 3R HIF
YD A, R T WY Tefdll 3R YR B §Y IR B a1 991 JhH & a1 foa,
et MR BT IS TAROT WA BT ARI T 7RE 4 FRTS 1 $4 TR CVC F I1IER 50D arwredt
a7 U 2, "The beneficiaries of such generosity are NIMBUS, ESPN Star Sports, ESPN, Ten

Sports, MSN, SET MAX, ICC and Big FM".

TN YR &3 &SIl FH1eTeh & MR Il 399 &1 Bl ¥l &, d TR R & IR H I8 Bl &
{3 3ITST TR WIRTH M THRYT BT Yo Hecaqul HRAT 7 81 Sl [+l TR &, T4 &, ITd!
F3 % |11 R =er T 51 I8 I [ IR YR & S CEO §91Y Y o, S=iH U] IUrasil
G MR FACT Bl & foy v & fovan {6 oo 81 il & 916 4w 7 & |1 el 19
3R B[ TAR YR Bl BI$ [T I8 1 IR AR BT 3T819 8, 519 ¥ I9R 9Ra d fRae
3ATS 3T AR =1 AT BT b ST Joral § IR foham Sy, T 317 fhdT IAS JTHER Bl o 311 &,
Pl TRHRI 919 BT o AT &1 FIT AR HReA & HHBIST DI S@HTA B T IHD! O AR
BRIPH b IR | S U IS BT AT, S IHHI ARG 8HT1 AR, T§ Pls AXHRI AHER
HIA T BRI W B AHT & {5 98 1AS A1 frfl gad) i ar & wefdd 22 &9 gud ot T
AIBETe GOl & @l Pl F1geh B U €, S SHP! aRaIad WY A FRYeT, T 3R W@ a9 &
forg @1 @, 7 o U Toriferes Tl a1 RIS ey &1 /413 1Y 991 % Brs <

# 3T TE I ARl § & the two member Committee headed by former Comptroller and
Auditor General, Shri V.K. Shunglu, recommended action against the officer saying they cannot be

rescued from the act of omission and commission which facilitated this wrong doing. 236 ST &1

3R RUIE STl TSI 39 236 Ut Bt SidRA RIS W, S gre] HHt 3t RUIE 7, B HRarg el
DI TS, fHdl & [Iog BI TaR T2 fordn M1 3R I 914 foran 11 i 9a o Sia-01d 9 8T B
g f5d THR &1 TN I I8T 87 Yo U1 TN, a1 <91 & Frel IRIRT & el IR 38R

ISl B, S J BRISH G B A B <= &I g2l &I Sl W1 &, 98 TR el geil
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TS 1 SHBT TR VAT ol 2, A1 U ARBRT Ta<hT PIB A STG! Th I Reflol STRY &R 8T
B 39 IS9P A= 2RIV | b Briehdl & il famos 8ld &, 9 ga- ufear wWR & 8 8 b o
2 o SgdIdt & AT 919 gRT &1 AR BRSS! el [T 7T 81 T 39 YR 4 89 I,

1%, Gra=H' BT WG Pl AMAITH BT A8t &7 IIT IS g1 9T &, [THD] AP TAR AR
B RATIAT B TTg 21?2

12,000 RfhaT &, fT7h HROT A TAR WRA & HHBIST H agd Jhd, 98d &l 81 X8l 2
BIs W HRIHA I A T1 I T 8T 21 MY IR AR & Hraferd § Sax <Ray, a1 ovrdl & 5
31Ty fl BIC 28R &b TR UIferep! & THRIR H Ugd TV &1 BINSR H Blgal U1 €, d1g AN SUR-SER
TAE &, Bol (¥l B Bl TI-01 T8l 2| I8f U= 37T dTel HRIHH & Faerd A1 Iwd < aTel AR
PBRIGA F IR H 5 ISR B T4 R &, g Wi 2, adT Ieokd H1 WY BfST S
ST 21 8% PIRIHH P UTY P8 7 $B oi-o $I 414 811 81 8 PIRIHH & IS $B NBIR Bkl &
3R 39 UBR B ATATST BT 8 Sl S R YR I T rell Bl B

HEIEd, H g1 g F o &1 R aRell & A # 79 YR ER & HRAW 8U 8,
ITH BRY &1 & HHATRET BT 71 iR FRT 71 370! o1 2 6 afS 9 aafdes w9 | & w3
Al ISP DTS IS el (Hel, ST AN GG I Dlg HIDT T8l (el SR d $B 5 Bishd
T 3BT HRIPHH HAT d18d ©, Il SAD (oY I IJART 81 fHerdl, Hifd - s Uh
ST = A Sl Sl B IR 9IRGBl aRad H SN SIS hIRe T BRI § el dY
fean g

TR, § ATIP! I€ g A F {59 yopr F g8i W ifveafts 1 0 FRifa fear s g
T WY R IR U BRIsH @ 97| @R 3T T & Uh URig AR E, o 98 & Ager
fep<aT b TMRIR &1 I8 11 97 TR U i fordt off-

SRR AR RIS EINESASIE ]

Ig ga- &1 o Bl

SIq g9 I RV b HIoiae W SIal, 1 &4 H8l T {6 I8 Hiaar g9 yaRa T8l e}
Fel | FAR T A FHAT 6 R gAY Awrdt ok A¥a T o) wciles 2, I8 R WRAdy af e
1 31fWerh BT 81 G A haet HRday g V1 U <1 &, FTeT T a8t &1 Ud el & T W)
fegm v, fowg ueTl 'Sfear ol vres 2, g8 (&l 7 faar 181 8, 98 v 'S4’ ¥ Fider &, 'Ry
el Bl 98 BRI IS ARG fId AT R TS DI U Telld a1 2, S PRI 89 T
2 © - "o STE ¥ Ry Tor wwell fegwa &, AT a8l -g8] fEg & §wId 3R H¥p i at
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JFftrafRh Bl 21 dife 98 waRa 81 &1 751 e 'Ry’ & 'feg! @) arfdreafts Bl &, gaferg a8
R, ST gTeaR AT B 5T oY, IBI S TATRT B A STHR R (Tl

TRy, S PR H ATIH] g qaT1 aTedl § (P AdRT $I RUlE 9= v oot a7rs off, "A
few days later, on March 21st, all the nine Members of Prsaar Bharti found themselves being asked to
sign another page of recommendation pertaining to the same meeting in which the order of
candidates listed was changed to prioritize two officers for the post of DG, Doordarshan, over the
name of another IBPS candidates.” I8 &RIT el &1 X8 &2 BT bl gl A & AR Bl g
I8t Frgeh &3 & forg Raerars wvd 2, S 311 JATSUTH Bl ol 8, HH 37T ATSIRYH B Jalrd
21 g8t & WIS SMTHER MR Sl & 1 H ST 3T gl [ I 3T & BRI KI foQ 7T,
JGIRT H I SHTST BT GaN BUI | T TN WA & §RT 89 IS 3TU&T PR el © b 98 AR Bl
ST 1 qeH RIaH Gravd' B |G- &b g0 BRIHH TAIRG Hargi a1 Hfid g <

HEISY, Jo I8 Hed gV §:9 © & 919 d U Q91 99 WY o1, 519 BN 1 9ed R
Fexd' & foee o a8t A geT faar ok SuH 9 I e e wres et faar T o1 o9 91g |
ST AT TERTST a1 Gd JAROT A1 a1 < S=H aTo™ I ReA1fud S 6 saept qof wra
qegH e o<’ B 81 I8 aR<Id H AR <41 Bl Teb &Y AT T

RIS, H 3MYH! U a1 98 % B A1 I 18 § b a1 TAR I&i STl &4 8,
gafeel & & 8, TERG O} &1 ©, clfcb §7cb IR H YR WIRell § bl (A2 AT AT HRIHHA] B
DS AHHT e B ST &1 TR IR BT R AT FiTad w4 A $B ARl & [aR] $I 41 iR
PO ARN & =T B 9o aTel 81 T 21 f599 IR & Heda 1 & TS off fh 589 wul g @t
faf=1 8311 & AN SO ST -370 BRIH! AT 3T A icrd Aifafpal & forg te i sk
I AT b1, AT B TR AR b HEGH 9 T (1 17|

TRIey, f9 YR A I8 AeNg IR (61 ST V@7 8, 98 Phad SHAIRAI Bl TUS o W
P 7, AT ST S IUre & MR IAF S HIIEHH €, S R i fraR foran s anfee fos
I AT AU ol ST Pl AT B b [ofQ 36l 32 7 Tl XeT1 2 A1 394 8 yRac B S
aMeg?

# 31 419 W YT YR b $© GG <A1 I8l gl AId U8 TR WK< Bl Ui
ATRIRTRIIT &1 1 =11 H HeH SSY S A1 3741 Uh e d g ST ST RET © [ SHD
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1231, BT WRT WBHR A AP T8 ISP IR A HRATS H HR AP | TR § gHD! Hhod 1 o= &
BN AT -- SR SR BHITH B Teb W@ R 2, I-f) &1 Tt R s 9aRalt 1
BIFI AR, A1 IS HHART WAAAYd D B B b IR SHSD BRI WA AP HTIHHI
BT FEROT BR Ab | U S THRUT HRAT 2 P HGAIAT P AT B aTeil G 81 ol 399 T
R T 7RG gl 8 AR AR ST DI il ST 2, 98 Wi I U1 BIell &1 <ifh, I8 1 9T
&1 81 Y81 87 98 39 HRUI YT 7T8] 81 &1 &, Fifb &H YD BIRIHH H U TSI [qaRERT
T LHT T IT I TS T EIe B BIRTET B & 3R 3P BROTEAR 3 &3] & Sl AN 2,
ITPI 95 HH Hed AT 81 S&TeR0 & foy S 89N fdddIe gWIfad &5 &, S 831 9 S
[T ST Y8 &1 &, IS9P IR 98] Pls HRIHH o] 811 2| BUTEe I, ANTeS, AR
AT IR I < §Y SN SR Y<¥ 8, ISP dR H OId 84 <8 o ol TR W< &b HIRIHH 11 989
1S AR IRT 6T & BI & AT ] g1 |l g T8l 81 Ur 8 AR ST Al Hel T8l
&Il 81

HEIST, S YR &9 g Y A1 T81 1962 B TSTS g AN 514 WRA & A8 IR HorR AdH
g 71 At SfreT B R b 16 TaRR & & faorg g a1 ot 3R D! FRONIRT AETdR
<Ih AT 71 1| A b IR H, T&T BT AT b G H MR HIHR &b AMHTE &3 b IR H 5 8877
g &Y o GREM W JIR 9RT §RT 9 UHR & HRIHH Y S 112 A1 IHHT HIs S1dTd
b 21 foam |

HAEIGY, TR WR IR & S-S $I YR B+ arell Yo A 8FT A118Y1 3R I8
$Id F© AR P, $B 1 b I1 PO &3] qh W I8 dTell TRATT T S & Al 370 369 BT
I E HRAT 2 31R 98 IRTd H o redundant HRAT HET ST 81 AP HHART 59 84 fied 8 a9
PE © [ ST BT I G 10T BIRIHH ol DI DI BRI & <l ST I8 YBT ST & 1 T 39
FHUR Y OPR 31 Y7 HUR A Y8+ BT Aierd I 811 © b ST 3715 9. Q4. JATMBad 814 &, d 319
RIS TBT3 ¥ AFALT bR I8 IA1Y b T8 HRIDHH (AT ST Aqehall € AT 81| BRIHH B
T I AR 3R HTIHH BT U AR BT 91| T 98 BRI%H arad # S &5 B
FRART B3 4 T 2, forae! sfWaafts & forg 98 Srisd GUR v 1 872 1 ada 3 9RdG
Wﬂ'ﬁﬁﬁwg,wg,WW%,WW%W@Wdisagreements?ﬂw
mnﬁw%,mmaﬂ#ﬁagweﬁ? 1=T <91 7 National Broadcasting Corporation?l'%ﬁ'q
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ST &) SIEHIIRIT Bl e BR | Hbld &Y, NI 97 ) I TRIRT TRAT 3 < B1 ST
B AT dgT1att SiR TRaT e WY et & Tl ST W H SN SrAEHfy ], SHd] e B
TP B, 1 R & SABT IS THRIT HI B8 Fhd &7 Hels el bg Adbd| I8 fha) vh
TSI fIaRERT BT AT B AhdT §, ifth I BT XA 181 81 b I BT AT I8 &
FHeT 2, A AGYRT IR 3a 2T T aTel Seehi & A H o A, F1e € ST Al & IR H 9,
ST IR E...| Sl Peur W IE &, Gl A 98 Y@ S RIGR B 8 3R ITH! ATaTST 3R
TSR TR T AT Y T MTell, T 9 ATedd STeh! URATR BN, ST AT driven & AT 1 S
ST & TR & AR BT 2

(SUTHTEAE (3. 9.5 HRa) o= gv

39 PR & BRIBH] B Fhod-T hdd T TARY GRAH F & I 5 Ahdl §, P a8
STAT & IO 9 FeAdT 2 3R ST & Ui Saxardl 8Id1 &, 7 & i urdt an i v favy
RGN TR & JiT IAerf) BT 21 g4fery, JaR AR &) Jyot wRday & ufy Sl a9 e
T U VAT R 1 b folg & TR AT A1fR T, S YR &7 ) H1aiait &1 fae bt e,
fo11 forddt SR qafwre, e forelt JenRes Srgead Trehe - |1 31TST TR WR ARQIT 7 hael
ICTEAR 9 TK &, dfch I8 G4 ST TR S SRYLIT BT YTl B aTell Yob eI a9 11 5,

T8l W ideological apartheid 31 A8 | HHTAT BIhR Sh HIRIHH, SAD! AMARTHAT TAT ITH
TR &1 REiRT HaT 81 39 UHR & 3 IeTevvl firel B & {5 JaR & wwmEaR < =ty a1
3 =nfey I e Anfeu

eIy, H JMUe! ITeR0T g gl sl A1 39 & U wiw Al |eT o After aawt
P el # 14 S8 W BRIHA gUI I8 < P ATl PI, I BT JaT AR PI ABR 3]
TSEIT 61 9T A FaTferd BRe & forg, IRT a== & forg, <91 'R ;R-fires & e, It &t
AT R & fory, I X DT & I SH) ITD] IR e & o7y 3R <ervifn &) fRrem <
% forg gt faeel & SR vy, oifd gRevM W a8 BRiHH JaRd 781 gar, afed gan I fb
cie ® it afifed Yo 2, 98t @t HERT &1 S Yol §, S9S IR | I 99T H Uh HAT S TS, Uh
TR 71 71, AfehT IR BT arall &1 i1 Uob Feaqul H1ishH T, SHb IR H T 1T {6 I8
BHRIHH eI [TT ST FhdT|

TRIGY, U YR MR URaR &1 Uh 954 981 HRIHH focll & 186 wiead d gam §
TJETERVI SN < BT §, FITP H generalise & HRAT T8 g1 #X U U4 S/ ITERVI & [ o9
T aret @, fafr feeReRTett atel <, faff = gorR & &= § oM B a1l T, AT 6
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&3 H BT B dTel AN AU BRIBH B 8, A I BRIPH qRazd W AT YR AR §IRT
sivfrer T fory <t €, i 9 fondt g Sroriiferes 1 ® 1 1 8141 99 et 31 T8 H
B, R Torifres 1 351 iR AR H #8199 H SRy gl €, 39y a8 WHah1Rar 37 &
YR TR T2 B AR, TE BT TaIRS WEHIE & YR W 8] el a2y, Jg WhRidr
PIA WRA 3R ARATIAT b AR IR BT 1Y AT AT 91 37 P &1, 4T &b 81, Hid & 8, 919 5
Bl 7 fel Y & & 8 9Tl 2, 31y foedt +ff 91 Bl e arel B, 317 AR WRBR & el § alel AT
WREHR & fquer 7 9], IS T Bt MMaATS, U gl ARMRE @t S{rarst ol s di &
HLRAT JRIR VR Bl BT AR, aRAT 3D 17 | W] o 2Tes 8¢l g 5 =n1fay &ik &g
foq ST =nfey {3 o1 Tt &1 TReR 3G, Hact Sl Ul & TSR B 1| Bl T8 IR0 B
3R 1! oAl faaRERT ST FRIRTN 81 BRI &1 89 aR<id § VAT fR=gRaI a11 d18l &2 &
BT & TR B AN BT Fei=Ad1 BT 312 FAR FHEH I8 © b 89N 31 H T, aRAT §AR
fR1eft 81 FARY 97 DY 7, TR S A, TR S ®El, aRAT 89 R aTd $l A T8l
<1 ATE | HET T 98 Yol W ? H 39! ATe QA1 =red § b I8 TR AR & Hererd el
fSd Ew B 91 B B UfRed A8w 7 I9RE WA F IR H ST 37 U e A, T TR
AR IT] A1 &1 272 Ufed 8% + dal o1 b 1 <21 4 SaiRes wac=et &1 31ef I A1 oIl &
% X faaRT & f=1 <fth @1 919 1 § gabe 811 &I W=l Te1 &, T8 IR RS Wil T8,
WWWautocraoyﬁ?ﬁ%lWWﬁ%WWﬁmm,ERZN%'I'QWR'UT
F &= | prerarht #) 9 S=H BE b 519 I repreraroi | A ardl 1, TR ST & |
{relth B aTell WA T&| Be! S| SHIfeTg § e AT el anedn g1 39 iR fbed 3 ara
A 7 A4, $ 9 $F Ufed 78 & [TaRT S a1 A S IR AR S IR § W1 iR @i
<1 I8 g™ &1 9aTe 21 I8 Bl Ure] a1 ISR &1 |aTd 81 1 3MTad! 377 arelt difeai ol
SATE <1 B 3 M9 5 TR & wRer= (T {53 b g <21 1 91 Fed O A1 hadl #4-) aret
1 3MR ART ST o1 §Y, YB¥ o1 §U BIISIA B &1 TR S BT AfABR 3@ 1 97 39 59
THR & < BT AT BRAT AT §2 FH AT 9T 39 UHR B ARl o1 Fafor dxe ared € orat
R IS =T BRIt & -1, TR, el R AN F e B- ol 81 3iR a1t AR
& 1Y BH I FIBR PN A1 9 AP ©, JY & 3R AR A1 Tl &b A 81 67
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HEIGY, B9 AN YRI & fa%g &1 AT 89 AT sRgearal & fRieh €, a1 &9 daiR®
LI F N RN §1 59 I faRaRT &1 791 &, 7 fewg ot faemer = fegwam & g
P FIH I AlDa, IgaAdaral TS AR FJe B W21 B I8 g4l 91 BT Jd9 387 © fH
T |1 IS+ B WA & MR (B BT I8 T8I P81 Sl & b STd T A 9X KT IR T8 g,
9 T JH WIIETT F fid AIfBR I el B Fhd| I8 fegw &l |ied 8, I8! fegeas ot
IR

TR & el T, "W - aRE Riero, gidert wd A 98 9g <9 8, e g e w
SART JATPHR IYT-3791T el BT 3751 B [a%a H 1 AR | I8 BT AT, "3 A1 9T: heral aw
foreqa:1" TR U T WR & e 31| g R & & 3 A 9oR &l f[aReRT g9 Uy
MY | TR T8t S fhelt Tefiferal &l SUF faRT & dRr Fo 781 &1 it g9R I8 9raid o
"ygaeE" # M &1 ug & T, wel B 9rafe 7 I 79 & fIog foran oik @1 fo "araq sfaa
wERT & g foran, AfeT e arde & ik 7El g 91de & R # I8 T8 Fa {6
SHD! THH YRl Sfell &I, $H@! THH TRl @ B &1, THH! Hel TAIRd 7d 8 a1, Fif I8
TR 910 & fI%g SITaT 21 A8y, &9 91 & "veas " # e faaT

3ITST Y31 51 BIAT © o A< UaT & WedINRl gRT deles SHhAl FRIFT dldds 31 9 &l
St B1 U8 T dgles SHIRYT & SN TIR WRdl # 3rffrereh gl faxadht 1 A 981 deles daRe
qfeRi €, duF €, S TR 9RaA) H s1ferth e e 81 9 98 dgles SHRh @1 WY 8, e
JATCTsH¥N B H'T S Wbl g1 §AN A< ue &1 3R ¥ I8 Yo & 9 & & drerer Aifsan a1 amg
WWWIWW’#GovemmemW[Stateﬁmwﬁﬁl?lwﬁﬂwwm
qTel WRBR BT [AR $8 Gl 672 TP AR AT HB © [P &9 TAR AR a1 B IR,
Adaare, T, PR iR Tt frar &1 oo # FfieR BRe aTell Rl g0, gast 3R
9 TR AR & A1 SRl 31 FT8R HRA & SR M0 4 i R arall &1 gar @t
PR PR &1 AT HSAT BT 9T B 1 41 81 K& 2, T8 g8 AFNIDAT & FTd TAR HIR<H Bl
T UTET BT JARVI-HIY &1 B I &A1 8 7 6 gop et waci= ATl g9 g araearas en fb
7 R4t 89 SHATRAT BT AT P AR I HEH § ST U self mechanism FETRT B 3R
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B U] AHR & 3T U HOR AR Hgles WRAT 1 $R W 41, A1 TR AR BT 1
I ¢ I FHI 1 ST IR 98 aad H 10 qR &A1 # <ol S, 59 sqrprerarht iR
RS AHT-FT U1 T I8 Bl 8 [ PR 7 R A Tdh TH HEH I DI ofdx W1
R T3, TTaT R A ST Bl B} R fHd T UM B T IR Qa7 ey, a8 T8
BIFT AT T8 UTERTA TSI 3R ST IS | SR Bl 10 21 I8 §4 F9ERI & foy a1d 3
g 9 Tiféal & forg faam @t ara g9 21f2y oiR 99t @t 9eafd & 39 UdR @t a1 a1
e 3 TR AR<H e & &% @Rk 6 91 B Udhe B dTell WA 91 A1 I8 Afh U Bl
minority § 1, T8 I8 ARP b 81 3R TP faog 99 1T &f, df i 39 ARF B 91 Bl TR
AR I W FHI AR URTST & A1 IR B BT A1pT (AT AT S 98 99 AT al a1
BT YATR PRI &1 T9 g8 @RI Hel ST, T9 98 W bl Sl S0 & A7, S8l 99 W
YETEAR & ARM T &, 9 IR H 1 T eH-F01, TF self mechanism TR a1 ST =12y
TIfF THH By 39 A R & - anft &1 Fgy S F g 81, RIGH BT F¥ S F g 81, ITH
JITRS I 3R ALY $T gy I A X 81, 79 TR W< 379 IR e Pl fafg H
Tt SAfeTT # o # €Y FEe AT 6 oy g AR B SITERV T B 39 B R B Al
D ST T &, [ISeN & a1l SATET 316! eIl &1 9 AFRISHAT IR I B & ol TR AR
DI AT DI 7T ff, IH IR TN B B S Ahl A1 A2 HBIGH, IHaR gAEa! 7 dHal o,
"N o9 U 2 SR1eT 21 i, M T, Sifh oo 81 9 & 1 9 a1 e 3R 99 | gl As a1
fEaIdt & art, f&g 91 Ses a1 fih R 18! & ar<l” g=gars|

SHRI SHANTARAM NAIK (Goa): Sir, | stand here to support the Prasar Bharti (Broadcasting

Corporation of India) Amendment Bill, 2010.

HR SR 371 T {57, 3R AT & STHM H §Rae 7 $ miracle BT B, 319 &b SHM H 39
7 P AT, independent ST Y T BT BT, IHh Teb-a1 ITERYT 3T <l <l g 3BT 8IT In
fact, | stand here to support this Bill because at present there is no other alternative than to make
certain amendments and somehow bring the Prasar Bharti on trakc. But, Madam Minister, as | told
you sometime back also, eventually, | am of the firm opinion, | may be wrong, as experience shows,

Prasar Bharti has to be wound up and entire power has to come to you, Madam Minister. You should
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rule because there we have somehow failed. SIS 8 ld 31T =1 STell, ST I8 gAT BN 3TIH
TR YR &1 g S e | 78] Srefll Sir, Section 12 of the main Prasar Bharati Broadcasting
Act, 1990 lays down certain beautiful aims and objectives of the law. If you read the objectives and if
you stare on the basis of this objective, the Prasar Bharti concept would not have failed. To that
extent, the law enacted during that time was a good law but in the implementation of that legislation
somehow we could not pull on. Therefore, today we are experiencing a very handicapped, ineffective
Prasar Bharti. Sir, | have also my personal experience with Prasar Bharti, not that | have met any
CEO much in the meantime. The personal experience is in the sense that Goa did not have a full-
fledged studio for many years in spite of the fact that it was a laid down policy of the Government of
India that in every State Capital there shall be a Doordarshan Studio.

But we had to be after him and ultimately somehow managed to have some studio. At that
time Mr. Anand Sharma was the Minister. You can imagine a State like Goa where International Film
Festivals take place. Till this date we do not have a news bulletin. Can anybody imagine that? We
don't have a news bulletin. But Anand Sharmaji announced, when he inaugurated the studio, that
very soon we will have a news bulletin in regional language. Announcement came. After six months, |
put a question in the House as to what is the status of the news bulletin? Prasar Bharti is different
and Ministry is different. A reply came from Prasar Bharti which was read out by the Minister. It said
that there is no proposal before the Ministry to have a news bulletin. Can anybody imagine this type

of an answer for which that CEO, against whom now cases are pending, that person was

responsible. He was *, | would say a despot. He was not fit to be there as CEO.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, please don't make such remarks. The

word "*"is expunged.

SHRI SHANTARAM NAIK: | will show you the answer which is on record and | will show you

Mr. Anand Sharma's speech. Then?
THE VICE-CHAIRMAN (PROF. P.J. KURlEN)I You can't say like this.

SHRI SHANTARAM NAIK: Please understand these aspects. | will show the speech of the
hon. Minister of Information and Broadcasting and the answer given here. These are two

contradictory information. Somehow the Cabinet Minister gave the answer and...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Don't use the word *. You can say what you

want. But, don't tell somebody who is not present here as *.

*Expunged as ordered by the Chair.
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SHRI SHANTARAM NAIK: Presently, the Ministry has no other option than to amend a law to
bring in the employees on some sort of stable setup. But, Madam, deputation is for a short period.
How long can we have such mass deputationists? For twenty years employees have suffered like
anything. Employees of Doordarshan and AIR used to meet me. The condition was horrible, horrible
in the sense they did not know where they are. Their status was not known, whether they are
employees of Prasar Bharti or whether they are employees of Doordarshan or AIR? This situation was
lingering for ten to fifteen years and then the employees had to go to court, spend lakhs of rupees on
interpretation of deputationists, deemed deputationists, Government servants, and employees.
There were lots of litigations. Lakhs of rupees were spent for fifteen years in the courts. Therefore,
Madam, you have done the right thing to bring some sort of amendment to bring stability in this
present scenario. Certainly, Madam, | would like to take some help. Goa is celebrating fifty years of
independence on 19th December. In fact for the last six months, you may be aware and your officer
may be aware, as to how | am after them to see that news bulletin at least is telecast on 19th
December. Staff was not given for quite a long time. They were given one by one. These things went
on. | would like to have firm assurance that there would not be any delay and that on 19th December,
News Bulletin in regional language will be telecast on the Panaji Doordarshan. Secondly, Madam, as
far as Doordarshan is concerned, Tarun Vijayji has said so many things, but | tell you, if today there is

any channel which you can rely on, it is Doordarshan.

| don't say entertainment is bad. But what is happening in the country is shown only by the
Doordarshan. That is the reliability; that is the credibility. Happenings in the nation are not shown at
all. A film release becomes the title news, at the prime time, of private channels. This is the state of
affairs of private channels. In such circumstances, the Doordarshan is doing a wonderful job. |
remember, a discussion had taken place in this House. Shrimati Jaya Bachchan was then a Member
of this House. Shri Shatrughan Sinha was also here. They both criticized the Doordarshan. | told
them that if they were known in the entire country it was not because their flms are released in
theatres, but it is because Doordarshan telecast their movies to every nook and corner of the
country. Theatres have got limitations. | asked them to accept this part. And, after that they

corrected their stand. There is a feeling that we have no control over what has to be telecast and how
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much control should be there. Everybody speaks of some sort of code. There is some code, some
self-regulatory code. The Hon. Minister also sometimes says that she is helpless. But | am telling you
that there is a concrete law in this country that lays down the programme code and the

advertisement code. The Programme Code is laid down under rule 6 and 7.

it fashs ot (Fe U<wn): IR, o AT Wed B ¥ o {6 Sl 9w 319 ¥§i 78l 8, 9
Pae GRa&TI P PBIRYT popular Y1 H FHSI § b I8 Al 1985 F A1 <141, DI qF AN S ol
AP U ol Mprerarelt ol ieft ST &R STareRard g off 39 <9 & iR SfaRTSEY a1 991 89
Fg A1 LY. TE &1 A Y T- A BT fF Bt $HEB BRI I popular §TI AT A fched & HROT
ft @I popular Y B ...(=IUM)... dfdhT A S @forid < W8 € f% FHad 96 HRI I §Y
..(FTETH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have got your point.

it fases qut: {5l ST A PR o drell T, A1 I DI quote TEl R Al T8

arrogance gl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): He was only referring to the debate that took
place here. ...(Interruptions)... Let me complete. ...(Interruptions)... He did not criticize those
Members. He was only referring to a debate. However, since you referred to it, | will go through the

record.

SHRI S.S. AHLUWALIA (Jharkhand): Sir, there is nothing to expunge from the record. The
simple point is that when my hon. colleague says that Shri Shatrughan Sinha and Shrimati Jaya
Bachchan got popularity only because the Doordarshan telecasted their movies, he is not right.
Gandhiji became international leader without Doordarshan. Jawaharlal Nehru became Chacha Nehru

without doordarshan. ... (Interruptions)...
it farepw at: ST BTt 971 %8 & A dTel Bl

SHRI S.S. AHLUWALIA: Try to understand that. Don't misguide. Young people and everybody
else is watching this. Don't give a wrong impression that you will become popular only when the
Doordarshan will show your face on TV, and not with your good deeds. Tell the nation that good

deeds will make you hero. ...(Interruptions)...
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SHRI SHANTARAM NAIK: Sir, rule 6, which contains some 10-15 items of code, is quite
exhaustive. | will read only two or three codes from rule 6. | read, "No programme should be carried
in the cable service which is likely to encourage or incite violence or contains anything against
maintenance of law and order, which promote anti-national attitude... Criticizes, maligns or slanders
any individual in person or certain groups, segments of social, public and moral life of the country.
Then, encourage superstition or blind belief. Then, against religious things, and women, all aspects
are mentioned. Anybody may feel that this is a code of conduct, is a self-regulatory measure to be
observed or not to be observed by the media. It is not so. | would like to emphasize that section 16 of
the main Act lays down punishment up to two years if any provision of Programme Code or
Advertisement Code or any other provision of law is violated. So, if anybody is under the impression
that there is no law in this country and media can print and telecast anything it wants uncontrollably,
then that is totally wrong. The other day, | was listening to a debate which was going on. Everybody
was saying, "we are helpless". Nobody quoted the law that exists in the country. Besides,
provisions of the Indian Penal Code are there. Maybe, they are archive bit, but they are there.
Therefore, appropriate prosecution can be launched if printing material or any electronic material is

defamatory or otherwise.

Then, we talk about Facebook or Twitter. Of course, we do not have that much of control over
such international media. Nevertheless, kindly -- | request the hon. Members, some of them must be
visiting -- go on Internet daily and read the Times of India website. There will be one item, say,
political, social. Thereafter, below that, general public give their comments. | am not talking of
Facebook, | am not talking of Twitter but | am talking of The Times of India. There, comments made
about women are horrible. Suppose there is a lady who is politician. You will find horrible comments
there but not related to the main news. Regarding your leader also | can mention something. With
regard to Advani ji's yatra, somebody wrote: "I will shoot him when he enters my State." And that
comment was allowed. There are also other things that | cannot even quote, but they are allowed.
Everybody feels that there is no law to punish them.Every such comment is there on the Facebook or
Twitter. | am giving these examples from the Times of India website. Please go through that Website
at least once in three or four days. Click any news and see the comments below. You will find very

horrible comments. Therefore, something has to be done. If an air crash takes place, what is the
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comment. "I wish they will name all the leaders. | wish all of them were inside.”" Somebody
writes. Again, | am picking up a sober comment. So, this is how they feel. Maybe, they may be
writing from London or they might be writing from this country, but they are writing so. Today,
Internet readership is increasing very fast. Lakhs and lakhs of people do Internet daily. Therefore,
something has to be done in this regard. With these words, | support this Bill, but, ultimately, |
repeat my request and then | agree with Vijay ji that you have to wind up Prasar Bharati and take the

reins. Thank you.

SHRI PRASANTA CHATTERJEE (West Bengal):Sir, we are not opposed to the Bill; we
support the provisions of this Bill. Sir, the Bill seeks to settle the long-pending issues of the status of
employees working in Prasar Bharati. Now, they will be treated as Government employees. To
implement the provisions of this Bill, the management side is very important. That should be looked
into to deal with the provisions of the Bill. Management should be improved. Sir, | would like to
mention some of the recommendations of the Standing Committee. It said, ""The Committee observe
that the main cause of apprehension in the mind of the employees is the uncertainty about their
recruitment regulations and service conditions. Had these regulations been finalized before bringing
the legislation to Parliament, the concerns of the employees could have been addressed to some
extent. The Committee place on record their unhappiness over the inaction on the part of Prasar
Bharati in implementing the Prasar Bharati Act." That was the observation/remark of the Standing

Committee.

As | am referring to the importance of the management side, to impress on the management
side, | would like to quote here another recommendation of the Committee. It says, " The Committee
strongly recommend that the concerns of the said category of employees about their promotional
prospects should be taken care of." In another portion of its recommendations, they have said,
"The employees associations should be assured about their promotional prospects through
consultations before the Recruitment Rules and Service conditions of Prasar Bharati are notified and

the amending provisions are put into operation."

Sir, the industrial relation is very important. The Standing Committee has also referred to this
matter of seeking cooperation of the unions. But, presently, recognition of all the unions has been

withdrawn and it has been withdrawn arbitrarily. When cooperation is necessary, the management
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should be asked to deal with all the provisions of the Bill. Now without giving any reasons, the
recognition of the employees' unions has been withdrawn arbitrarily. They are representing on it; but
there are no talks with the Unions. So, | will request the Minister here to see the attitude of the
management towards unions. The recognition of the unions should be restored back. Otherwise, its

implementation will not be assured here.

Another point which | would like to bring to the notice of the hon. Minister is about the financial
viability of the Prasar Bharati. About the financial viability of the Prasar Bharati, the Standing
Committee has very categorically observed that the main reason for insecurity in the mind of officers
and employees of Prasar Bharati is Government's own admission of Prasar Bharati being financially
unviable before non other than the highest judicial body of the country, i.e., the Supreme Court of
India." Many of the Members here also opined like that. So, | request that the financial viability of the
Prasar Bharati should be looked into. The Committee strongly emphasized that Prasar Bharati should
find out ways and means to mobilize funds to reduce dependence on Government's grants to meet

the operational costs. That was the recommendation of the Committee.

Sir, to improve the financial unviable position, which needs to be taken into consideration, the
management should be improved a lot and the recognition of all the unions should be restored.

Otherwise, this provision cannot be put into effect. So, | request the Minister to look into the matter.

With these few words, | support the Bill.

0. A PR AN ((RNER): STawee 7816, MU 3 TR MR (WRAR qRor
o) e g, 2010 W dlet & foy o faam 131, $9& oy 9 1TaeT 3R &eh $Ral g
# 39 9 & W 9 $U [4gelt W AT 43 78IS BT €T MBI BRAT AEl gl M
SR, YR R BI Ta-T1d H, ST8f W Fae Tl UgdT &, S8l W = FHEAR I, HIEde
FATIR ATl T8 Ugd €, 8T IR IRIG-TRET AN R Bl 8 I &1 §F Al 370 fagR ¥ <wd €
& R &1 TR S THR | T I 81 3T g8f IR 379 I Pl TR <T@ & fofg
ARTYI fI8R # §9 TR A 3MMIBT TS Fordl & oI [ fia TR 71 39 W fRrafira-frafia
T Y& 8, I81 R AT AR Sl A el 9l I81 8, 9 AR ATUP] &1 <7 AMfY1 §REeH
TR ATO S I A1 €1 8, 98 98 P 21 AU T Bl Sl 9Hy A1 &1 7, 9 15 e =l &
AR & forg iR 15 e 9§ & FHMER & foIg 81 3171 3R 2 & oiue! FHraR & forg w7
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FET AT, b ST 5T IRT TRIG-TRAT F forg H1df fovg o1 72 &, Ia0! Gl ARy 70! firet
Hb| 5 ARG § A3 HBIGIT BT ST 5 A9 & HIEIH 3 BT B 8T gl 981 U AT, .21
fIBR & FpbTacl ¥ 37T FAT T&1 IR I8 &7 AIH U ST HHeT Bl RUe 81 39 RUIE F AR
319 B &1 PR I8 ol IYD! I RUIC P AFAR BIH B H o7 [Sahal 87 ITH ST U4FT e,
I SN T AT SIQ, 99 @ | 3779 Bkl B Sl 38 81 TR 9Re! & 3 S84 a1l $B
f§g &, FITo! IR H AT ST ATBI HRAT A8 gl R H TAR AR & ST ATprerari
HareaTar (JIERT) 3R gRa3H Hareard (FNR) S < B AThrRIarf dargerar (fieRi) o
TRIR 9IRS B 3R A U Fiwad i &1 aikaie Yo fhar S 8 SR grawe dareard
(T R) BT AR TR S ol § YA (6T ST 2, STdih G141 B IR GAM &1 579 ST
YT U FHM 8, A A1 Pl T FATT Ia o IR ARBR 91 Te1 [9dR PR I8! 87 1 gRaeid b
< & HareerT §, 9 YRR b RIBR 81 38 1 JATIS] G § Sl <119 Bl A&l 8, g8 AU
USTd Wd HRAT 8 AR AIsfbel A W1 gHAT I8T 8 3R AT [T =T o o fo1g S &, I forg
319 T FILAT B I8 &2 S (el WR IR HAIGEIT GREeH H FHER TR HRar & fofg S
2, DI MY I 81 IR &AHS S FI1 fdh 119 fepTerareht & Hareard &l <d 5

arreprerarelt Haraarar (NERT) HI sapreramft § TR TR & |1 gRa3H THER W) 6
ST P YARYT B QST H 7T I AT PR (AT ST 81§ GRaeT TIFR B S -IET TR
Harferan fFRTe & S 8, aife 39 YT B W B I A1 S 8 fd BIRT R
IR B [T g5aR 81 S AT el TR W S 3R B 8, 319 S0 a)p W) & Sifrg) <
ST <97et €, SIY 31Tl I, S SRS §, IT! RAIR H gRag W gof1 a1fey| gRagi Bl
JHRIR H el & oY, S STRoxd & 8919 4 3 I8 & forg |+ gaamd gear writ S
NI H U8 &1 B8 GBI § & Frae VR R JAR AR BI 91 F9HI ST 3T IqD! 91 97
IR 5 98 Alehel THRAT B, Al ATTLIHT Bl <ol § IoT Aeh| A dTel fa1 H gRaeH gRI &l
319 AR BT STRaS BR bl ©, AN DI TS Fh<l o IS 5 <2 4 AKIbaral, A3aTa] THRT
2, SUP] Wl 2 PR P (7Y ATIDT GRETT 9ga g1 STRAT 99 [ohll &1 AT 1 TR 4 e
Tl % g APt A1t I8 & 1 AT T SR DR b foTY AT gear, ST aea iR YT [
B v Fam €, 39 S B F & oy SR & A F S 1MUdhT HRisH TR B 2,
JHD! A BRIHHAI P A1 SIGHR, THR A Y&l 3R fqeT & ANl ! 9 qHy <1 A1 Y| 319 Ryh
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A1 b Y &SB! IR AT 1 Ui T BT 99T < 81 Sl 399 AR 8, 98 99 -9Hy )
IR WR 9 I WR T6 o ST 9 Fab1e1 ST1 Aifey, d1fd S aret a1 9 graei &R
TRIR WIRGI b ATEGH 4§ <21 Bl U TIT Aael [T S Feh| ST < UHSE &M, 92 DI AT
Aottt MR eT 9 whifcy 1Y R

A AT ARG, | MTID] S 5 91 DI AR AT AT AT A8 § 6§ g 4
AR 3Tt BT 2T 3R e oo 4} far o1 799 31l e S W Big BRIATS! 81 gofl 21 HRT foTal
TOFRRYR ¥ 3R 981 & TFGR FdY $AR WIR, TR 9 3ree offdt sfear ras iR
THIRIGRN ®I YTaRTe FHER UH1e §RaeH Je1 9 sHifoy ge faan a1 wiifs S a1 &
AR BT TN foham ol S99 Rega ff 777 718 off | <9 and) ff 39 YR BF WaN o AR T
e SIS! Yol W YAIRG BRiT 81 &1 § I§ Bl =aredl § b IR 9RAI H U YR 4 9Tg
HATSITETE 3R U AN BT AR H A B BT Sl BRIPH 9 81 8, SAH IR B B
ST &1 ST 1 141 P& AART -1 B8l & b 30D WA B [T S, AT H TR IR BT &eH
PR BT UETER e g1 H A1 T R R BI 10 B8 W81 gl 399 GUR B A 9 DI U 7T Ha¥
TR 3TST HRAR AR H ISP TSI & AT Sl &8 1T <xg Bl (7 X8 & I8 o1 1ol o

HeIeY, H AT A I8 el aredl § 15 § Pad U [HC &1 F93 AR 1 I8 (49N 984 &
HEyUl € 3R U1 B 1 98 & Hed YUl &, ST MY T4 FoR 13T, Al b AeqH A
SR &1 3MR ST I91T ST 6 iR b A H ARPR BT AR 981 BT ST drIba™ 8, AR
IHD! < SR | 57 e, 57 WA

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shrimati Vasanthi Stanley; not present. Shri

Pyarimohan Mohapatra.

SHRI PYARIMOHAN MOHAPATRA (Odisha): Sir, at the outset, | would like to congratulate
the Government, the Minister and the Prasar Bharati for two things. Doordarshan has been
disseminating the culture, tradition and heritage of this country with diverse cultures and
Doordarshan similarly is the main source of any authentic news, shorn of all tamasha or sensations.
Al India Radio similarly has been creating awareness of different beneficial programmes of
Government among the rural masses. Having said this, | agree with my friend on this side that these

two have been used as instruments or mouthpiece of the ruling party and the biased coverage that
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takes place is indeed disgusting at times. | will not go further. | remember the case of an AIR
correspondent, a very objective character, who never ever bothered about the ruling party or the
opposition. He was very fair throughout. He was kicked around so much that he had to take
voluntary retirement. He was in severe distress. | would advise every ruling party, anybody who
comes to rule Delhi, please don't misuse Prasar Bharati. Have your own channel. Learn from DMK
and AIADMK. They have their own channels. They air their parties' views through those channels and
get enough coverage. Please have that. Let us not pollute institutions like Doordarshan and All India

Radio which have a long history.

Then, regarding financial viability of Prasar Bharati, they have been funding somewhere around
45 to 48 per cent from their internal sources and the Government has been funding the rest. Can you
not stop it? | am asking this because this is the road to subservience. The moment | am funded, | will
certainly look at my masters and see as to what they want me to do. Why don't you allow them to
improve their programmes? It is really distressing to see that there are some programmes of
Doordarshan where they don't have any advertisements at all. There is not even a single
advertisement. Last night, | was watching an entertainment programme, and there was not even a
single advertisement. It is an electronic media and it cannot survive with this kind of programming.
Allow them to do programming independently. Let them improve the quality. Let them go to the
market. If necessary, let them have joint ventures with people who can really improve the space
marketing in Doordarshan. | will mention only one or two things more. If you go through the Bill, if you
look at the history, | can't understand how clumsy a Government can be. | am sorry, but there are
officers, very senior officers, in this Ministry. There is no point in blaming the Ministers. And, why
were all these officers not attacking the problem? You are not taking the bull by the homs. If the
Prasar Bharati is to be created, why go with just some officers on deputation, then deemed
deputation? Whose interest are you going to serve? Create an autonomous body. Once you talk of
autonomy, see that all employees are under that organisation. If the Indian Information Service
officers or the Central Secretariat Service officers want to serve there, let them get absorbed. If they
don't want to get absorbed, let them get back. Then, there is GoM. Why do you need a Group of
Ministers ? What does the top bureaucracy do here? You look for a Group of Ministers to teach them,
tell them as to what ought to be done. | thought it should have been the other way round. And,

imagine, in 2010, commitments were made to the GoM that by such and such date, we will do this
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about framing regulations. And, what did you do ? Till today, this has not been done. You say that we
have done so much; 88 out of so many recruitment rules have been framed. Is this the way? Why
don't you tell that we will do this in two months' time or three months' time? Specific dates should be

given.

Then, | would like to make the last but the most important point. This is the Parliament. You
bring Bills. When you bring Bills, you go to the Cabinet. So many committees are there and then the
Bill finally lands in the Cabinet. It means that every word that you are bringing in here, you are
committed. Then, what happened? Suddenly, the Parliamentary Committee, which is there in the
law, has gone; it is not implemented. Broadcasting Council is there in the law; but, it is not

implemented. Why?

Have you got that liberty? Let us know because, Mr. Vice-Chairman, Sir, it is contempt of
Parliament, if | can put it that way. It is recorded, 'shall have a Parliamentary Committee', 'shall have
a Broadcasting Council'. The Government has no choice. Who are these people? It has to be
investigated by this august House as to who are these people who, over the years, ever since the Act
was notified, have chosen not to implement a vital part of the law. After bringing in a Bill before the
House, and, after getting it passed by the House, it is not open to the Government to choose and
say, | will implement this, or, | will not implement this. This House has put its stamp of authority on it,
and, all you have to do is to carry it out even if you find the Parliamentary Committee inconvenient.
And, why do you find the Parliamentary Committee inconvenient? You thought of it in the first place.
You got it passed in this House. Are these the bureaucrats, who are finding the Parliamentary
Committee inconvenient, or, is it politoracy ? On this issue, Mr. Vice-Chairman, Sir, | would suggest
that a full investigation has to be made, otherwise, the executive can play with the laws passed by

this august House. Thank you.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Mr. Vice-Chairman, Sir, | rise to support this
Bill, particularly, in view of the fact that this will settle long-standing issues of status of employees
working in Prasar Bharati. But, at the same time, | share the views or the concerns expressed by
some of the hon. Members that even after the verdict given by the Supreme Court as long back as in

2007, it took the Government four years to bring this Bill in this august House. This is something
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unusual. However, keeping in mind that this will be beneficial for all those who are working in the

Prasar Bharati, | support this Bill.

At the same time, | have certain points to make. Although these may not be related to the Bill
in a sense but, in fact, we must discuss all these points. As all of us are aware, the Public Service
Broadcaster plays a key role in the society, especially, in a thriving democracy but it must be a part of
our civil society, independent of and distinct from the Government. The Satyam Shivam Sundaram
idea, which one of the hon. Members was propagating from the very beginning of his speech, | share
his views but until and unless this Public Service Broadcasters or Telecaster is distinct from the
Government, that motto cannot be achieved. In fact, it should act as one of the bedrocks of society,
and, seek to continuously enlarge the so-called 'public sphere'. It must play host to informed
debates, provide space for alternative and dissenting view points, be a voice for the voiceless, and,

give substance to the phrase 'participatory democracy' in which we are living.

The Public Service Broadcaster must be accountable directly to its owners, that is, the citizens
of this country. It should be self-sufficient in all respects, and, must not depend on the Government
funding only. There should be multi-channel strategy for the centralization of Prasar Bharati. Each
channel, whether it is Doordarshan or Akashwani, should have a defined clear identity for a specific
set of viewers. For example, compared to private channels, the programmes of Doordarshan or
Akashwani, though rich in content and substance, and, educative too, to a great extent, the
entertainment programmes have not yet come up to expectations of a large number of viewers,
particularly, the younger generation. Sir, you may remember Hum Log serial. It was introduced by
Dada Muni (Ashok Kumar) whose birth centenary we are observing this year. There are many other
serials which we used to watch on Doordarshan a few decades back. Now such type of serials and
programmes are absent. This part should be looked into. The Human Resource Policy of the Prasar
Bharati also needs to be strengthened to such an extent that innovative programmes could be
conceived and introduced to satisfy the younger generation. Although many technologies have since
been introduced, the Prasar Bharati must strive for more and more popular programmes. It must not

act like another department of the Government.

Finally, | would like to say that our great culture, heritage, and niceties of our pluralistic society
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should be the guiding factor for the Prasar Bharati in days to come. Q?fﬁ gRIRIfT &1 8 0 = QQ &
ST GRETH Pl R A <%, e I 7 W1 This is my humble submission. With these words, I, once

again, support this Bill.

#t AR uet FirE I1ea (STR 7aw0): gaTe, SUFHTEdE Sit| § FHrsrare] ure! & 3R 9 'R
TR (R SRIRTT 1) Seiter faee, 2010 &1 W9l SRl § MR A1 H#31 Sff &l 87T
PRATEI TP HBIAd B, 'SR MY GO MY, 3T ) 5 [P DI T 3 PTob! 97 &1 ) g
B B ATl Sl AN &, 9 a1 AifAfaaan § &, g1 v favars € & o S a8 sffeaddr <)
BN e SR TR 7 WRefr TR o & aR 7 g aRon o 1 oft £ gwast facir
fRufy <aig 2, 39feTT 3971 39 UhR BT B BT AR difds 37 P HHEATRIT BY I8 fagar
feratman 11 | o6 R gaRe e & R 98 Yee € SR 31 81 9™ 8¢ 3R § Ay |30
STt T T SMRfT BT AR g % ge fawawiaan gt 81 omst g9R e off |l are, wdi-
Fel I Ye e % et gReei had Ue TReRT A 99 91 I8 T 8, WRER aT8 foredt @l ot
Bl 39 IR0 BT g1 81Tl fFAffad wu & oy ff drdier # 81 Res= 318 Wt 8, 99 318 it
&Y, 19 UTgde Hae 371 ST 2, o R gga St 21 81 il & mrgde Jaex 7 93 SIR-3R 9 o1
BT & - U <1 gRaM H 3 ATl ATY, ERT SHIBIA | S+l HHIAT 3| 3MYDT S WRDBRT
HATSTT &, Sl TR T &, I8 G H B8l 7 Pal 4o X8 T 81 HAT R ARBR < B
HEHT 2, T2 B AR B

AT TS T E, Al ARl TEd B, Al R R 9k ¥ wRE v w9 g,
AMRIRBR 39 IR W BIS Hgiel BT AT 2] BIT? 3T MEH! BY U o F et g+1 =11, e &t
TS & # <91 G911 <1, ST JMRIe Bl Uah o H el dx o1 1R WR1q JfT=led &l U 81 fa
H Ahd BR <1 B UR BIg GHGAT 81, ASTeld S W Dlg bl « U AT T8l < I, Yferd
Trofefie < urg a1 9 § Ty, AfeeT I AeTel Aroreiie ff o < € iR S o Y fyerar <9 € f
SIH I ATl B! oll Bl 81 3MRER 39 TR helel bl | BNIT? 3T ol B 39 W W) b gy
el ST TS 3119 T S f48e of1Q €, 397 olq agdl g, <ifehT el Uap faerep 3iiR e
TSN TUT 37 0 Fehel =il g7

319 BN e el g ofR Bhagel & g ¥ dE T8 A1 3R d I IR 37U+ g AT [
8 3fR 98 I& 91 ST Arefl 9% & <2, T9 A1 98 TR H el A1 2, Ifeh o 98 Adeitid
81 ST & A1 a2 1 39 | & =TI A1 A1 98 B T e ? d fobefl & ar # o
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forg <11 § e § 1 59 9ol d I8 We MU A1 2 3MUD! 37 A8 P U [d87e e &1
AT TS G=AT Y AN <20 H F97 ARE B Fifer U871 3= %2 8, T4 v A gRaei &1 goudnT -- 3
T 1 competition ST SATET 31 T B b T &I 3! 1 faei= A1fad & &R &9 S Wel wfad
PR | NIY, AT AT EH competition H S+Teh IRTER BT 372raT ST H fAgasa=IrdT 31 SY| O, U HHY
o1, 519 89 AN BIC ¥, Ued o, 79§11, FaT I Sl @aR 3w off, I 1 FEl AT ST 271 3T
39 I 14141 TG arell faRaa=iad SR I b gReei U= il WaR g 98t |el 8,
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SHRI A.W. RABI BERNARD (Tamil Nadu): Sir, | rise to express my views and concerns on the
Prasar Bharati Amendment Bill, 2010. This Bill reminds me of the ways the Lord works in every
individual's life. Twenty years ago, in UPSC Office in Delhi, | attended an interview and | passed that
examination to be an Officer in Prasar Bharati or All India Radio or Doordarshan. Thinking back after
twenty years, here | am expressing my views in this august House of Parliament. In my interview, the
interviewer asked me that having come from abroad after long years of work and study, why | wanted
to work in a Government organisation with a starting salary of Rs.2200. | distinctly remember it was
Sikh gentleman who asked me this. | told him that if | join a private organisation, a private television
company, | may be selling toothpaste; but, by joining a Government organisation, All India Radio or
Doordarshan, | would sell the habit of brushing teeth and contribute to the development of the
nation. | was selected, maybe, because of this reply. | was selected but | did not take up the job. | do
not know why. But, my sister had taken up the job. Both of us were selected. It is in the similar spirit
of mind that 36000 human beings, people, employees are working in All India Radio and Doordarshan
and this Bill concerns those 36000 people. | request the hon. Minister to handle those people
carefully. You are handling 36000 human beings. One of the concerns of these 36000 human beings

is stagnation and more than 800 Programme Executives of All India Radio and Doordarshan have
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been stagnating without even a single promotion in their career for over 30 years. These are people
who are highly talented. After a post-graduation, after several years of experience they are selected.
After writing the UPSC examination they are selected. But they are kept in one job for 30 years
without any promotion, without any growth. On the other side so many Doordarshan Kendras, All
India Radio stations remain headless, directionless and remain in a state of coma. Consider
promotions for these creative people. You have an excellent library, terrestrial broadcasting is your
monopoly. You handle 36,000 people, the largest public broadcasting corporation of the world. You
are getting enormous support from the Government of India through subsidies, salaries and other
facilities. Make use of these extraordinary opportunities. Train these people. You are talking about
36,000 people coming into the fold of the Prasar Bharati. The Bill elaborately says why these 36,000
people are being transferred from Government service to the Prasar Bharati Service. It has been said
that this will enable the Prasar Bharati to control them, to transfer them from one job to another, to
transfer them from one place to another. Think of differently. Think from their point of view. Make this
as a window of opportunity to train these people, to make use of their potential, to make use of their
talent and help them generously so that they will contribute without any hesitation with all their

creative talents for the development of this largest company.

There is another category of people, thousands of them. They are called producers. Initially
they were recruited as casuals on a contract basis for specific works. Since they were recruited on a
contract basis for specific work, they are not being promoted, they can not even demand promotion.
At least, the Programme Executives can demand promotions. The producers are not even able to
demand promotions. Take care of them. Take care of their concerns. Many All India Radio stations
and Doordarshan Kendras remain headless. They are direction less. At least, from now on fill up all

vacancies in all Kendras.

Finally, | have a suggestion. Since broadcasting is a Central Government subject. | request the
Minister, this Government, to consider providing time slots to the State Governments, at least, two
hours a day so that you will not be blamed for being manipulative of this huge organization. You can
give a sense of participation to the State Government. This happens in other countries. This happens

through PBS in America, KBP in Philippines and in many other countries. Think of giving, at least,
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two hours a day to the State Governments. You will get creative talent. You will get excellent

programmes. The culture of the State will be reflected. Thank you very much.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, | rise to support the
Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2010 on behalf of our party. At
the same time, | take this opportunity to bring it to the notice of the august House one or two issues
because there is no time also for me. If you recall, the Prasar Bharati was created for the sake of
autonomy. But this autonomy was absolutely misused by the head of the people for their personal
use and for their personal benefit by spending huge public amount. It is not at all useful for the
Organization. As our friend has rightly pointed out, there is a talent also, but this talent was not
utilised by the Heads. | will cite one example. In recent games, CW Games, telecast was outsourced
to SAls. But they got the benefit of at least Rs.100 crores as per the Committee Report. If they
themselves had utilised that, they would have created an infrastructure of highest quality just like
Asian Games where quality was introduced. The average age here also is 50 years whereas the
private channels have 25 years. How can they compete with the private channels professionally also
to telecast good programmes? | am demanding from the hon. Minister that at least one programme
be organised for name and fame for this Institution, Prasar Bharati. | will be very happy. Anyhow,
long contentious issues of this Service problems by passing this Bill will be solved. With the fond
hope, that this Organization will compete with BBC in projecting India, with that hope only, | am

supporting this Bill. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Reddy. Shrimati Vasanthi
Stanley.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Mr. Vice-Chairman, Sir, | rise to support this
Bill. | would like to congratulate the Government on having introduced this comprehensive and
straightforward Bill. It is commendable that it has initiated measures to especially address the long-

standing concerns that Prasar Bharati employees have had about their employment status.

This Bill is coherent and unambiguous about (a) the status of Prasar Bharati employees and
(b) the control, disciplinary and supervisory powers accorded Prasar Bharati on its employees,

including the power to transfer them from one place, post or media to another.
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The amendments envisaged are also commendable. In particular, the Bill amends Section 11
and includes (1) the officers and employees recruited in Akashvani or Doordarshan who were in
service as of 1st April, 2000, who would be on deemed deputation to the Corporation with effect from
the 1st day of April, 2000, and shall so continue till their retirement; (2) the officers and employees
recruited during the period on or after the appointed day till the 5th of October, 2007, would be on
deemed deputation to the Corporation with effect from the 1st day of April, 2000 or the date of their

joining service in the Corporation, whichever is later.

At this juncture, | would also like to emphasise the recommendations of the Standing
Committee on the issue of ensuring that the employees on deemed deputation should be considered
senior to Prasar Bharati employees, and it would not affect their promotional prospects also. The
promotional prospects of employees have also been given consideration in this Bill. Recruitment

rights and service conditions have been made clear.

Sir, the other Members have, in detail, discussed this Bill. At this juncture, Sir, | would like to
take this opportunity to share my few concerns about the small screen sector. The Government-
sponsored medias, Akashvani and Doordarshan, are not commercially viable. But, definitely, the
programmes are standard, educative and, to an extent, we can afford to sit and watch them with our

families and children. But at our fingertips, we are able to get all the channels working in the world.

It is quite apparent that the media has done the role of a Judge by passing judgments, and
being biased in its views, Media today exaggerates certain events and, in the process, does not fully
appreciate others which are equally significant. Take the example of our Sharad Pawarji. He was
assaulted once. But since it was repeatedly shown by them, the whole party, the people of his party,
had to go on a strike and resort to other things. We do condemn both, the media who is

exaggerating it, and the person who has attacked him also.

Sir, we witnessed a milestone when the Rajya Sabha was able to impeach a sitting Judge in
the last Session. But due to the unnecessary uproar caused by the media on the Anna Hazare
movement, it was not at all noticed. | appreciate Anna's initiative to improve the governance. But, at
the same time, the media has not focused on other important issues. | would like to recall the

Mumbai blast issue, on this occasion, when the media was repeatedly showing the attack; whereas,
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the Mumbai people started attending their routine work long back. But the repeated showing of the

same attack by the media was only instilling fear in the minds of people.

| would now like to take up the 2G issue. Till now, nobody is able to arrive at the real loss of
revenue in this case. But whoever has set the fire, we have lost the roof. Media frame the charges,
conduct the trials and are themselves giving the judgement. Everybody enjoys until the fire touches
them and burns them. | would like to know: who is going to tie the bell to the media? In this august
House, we are supposed to discuss all matters. We are having restrictions saying that certain
matters are sub judice and all that, but the same matters are being discussed in detail in the media
by the same people who are also representing the courts. Take for example, Shri Vijay Agraval, who
is representing some cases or Shri Ram Jethmalaniji, who is also representing different cases. The
same cases are being discussed in the media; whereas, we are restricted to discuss those cases by
saying that they are sub judice. | would like to know whether the Government would take steps to put
an end to the media discussing matters which are sub judice; otherwise, we should also be allowed

to discuss those matters in this august House.

Last but not the least, the way in which ladies are being depicted on the small screen, | am
really very much worried. There are two main ladies who are being shown in serials repeatedly. One
lady is always crying. She sacrifices everything and she is the scapegoat of the whole family;

otherwise, she is Machiavellian type of lady. Are they not able to see normal ladies in real life ?

What about some advertisements? A man is having in his hands a body spray and all the
ladies are going after him. One lady is not noticed by her boy friend because she is dark. After she
applies some fairness cream for one week, she becomes bright and then all the boys are after her.
Why? Shame! The hon. Minister, Shrimati Ambika Soni is sitting here. We have to have a regulatory
system like the Censor Board. | have represented the State Censor Board. So far as the big screen is
concerned, we have the Censor Board system, we have the regulatory system. But why is it not
there for the small screen? All that is banned on the big screen, is being shown in detail on the small
screen. We should have a regulatory system. | would request the Government, through this august
House, to, at least, wake up now and take this opportunity to do something in this regard. With

these observations, | welcome this Bill.
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SHRI MANI SHANKAR AIYAR (Nominated): Mr. Vice-Chairman, Sir, | rise to support the Bill
that has been brought before this House by the hon. Minister of Information and Broadcasting. | also
rise to lend my support to the suggestion made by Shri Shantaram Naik. In doing so, | would like to
draw your attention to certain dates that have been mentioned along with the Bill that has been
presented to us. This Bill was passed in 1990 when the Congress was in the Opposition Benches. |
am a creature of that time. | remember the canard of Doordarshan being called Rajiv Darshan, which
these people were going to correct by setting up Prasar Bharati as an independent authority that
would ensure that the public broadcasting service would not be used for partisan purposes.
Fortunately, two Governments fell in quick succession, in 1990 and early 1991, owing to their utter
incompetence. And we were, therefore, able to put this silly idea of Prasar Bharati on the backburner
until alas we lost in 1996. Then, there was a series of Governments. We first had Deve Gowdaji.
Then, we had |.K. Gujralji. Then, we had Vajpayee-l; then, we had Vajpayee-ll; then, we had
Vajpayee-lll. Between 1997, which is the date given in the Bill, and 2004 when the Congress was
again in the Opposition Benches, this institution, Prasar Bharti, was established by the gurus of Shri
Tarun Vijay who fell upon us like the Assyrians falling like a wolf upon the fold. Everything that is
wrong with Prasar Bharati is the consequence of its having been conceived of by non-Congress
elements and its having been implemented by non-Congress Governments. It is a useless

organisation which is not surprising considering who set it up and why it was set up.

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): | think you have got your facts
wrong. In 1997, Tarun Vijay or people associated with him had nothing to do with the Government. It

was a Government supported by your Party. So, you are re-writing history |
SHRI MANI SHANKER AIYAR: But we were still on the Opposition Benches.

SHRI ARUN JAITLEY: But you supported the Bill. You were on the supporting Benches. Jaipal
Reddy as the |&B Minister brought the Bill. The Government of the United Front was supported by

your Party. Please, do not re-write history.
SHRI MANI SHANKAR AIYAR: Okay. Sorry. Carry on. Please make my speech.

Mr. Vice-Chairman, Sir, Shri Jaipal Reddy, unlike some of his colleagues in that Government,

280



has grown up; he has discovered that wisdom lies on our side. As for Shri Tarun Vijay, | was referring

to the speech he made just now, wherein he was blaming the Congress...

DR. BHARATKUMAR RAUT (Maharashtra): Just a minute, Sir. Sir, he has been saying that
this Prasar Bharati is the child of the Government 'when we were in the opposition'. Now, he has to
correct himself and get his remarks expunged because his whole argument is based on a wrong

premise. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Sit down please.

SHRI MANI SHANKAR AIYAR: Mr. Vice-Chairman, Sir, my premises are drawn from the
document before us. The document before us tells us that the Bill was passed in 1990 when the
Congress was in the opposition. In 1997, this institution started being set up and between 1997 and
2004, a period of seven years during which this grew from a tadpole into a frog, the Congress was

not running the Government.

| am only pointing out that what Shrimati Ambika Soni has attempted to do today is to rectify all
the errors, particularly the errors with respect to the ordinary lives of ordinary people working in
Prasar Bharati which had been completely jeopardised by an ill-thought-out organisation which was
badly run. Unfortunately, the size of the problem that the Government of India inherited on the 22nd
of May, 2004 was complicated by the fact that dissatisfied employees had in large numbers gone to
various courts and, therefore, there had to be a pause while the courts considered matters which
were sub judice and it was after the fact that there was a court pronouncement in the year 2006 that a
Group of Ministers was formed. It was my privilege to be a member of that Group of Ministers. And it
is my privilege today not being a Minister of any kind to be able to give vent to the totality of my views

on this subject.

Number one, what has been proposed in this Bill is an extraordinarily effective course
correction. These people who were misled into going into Prasar Bharati and, then, Prasar Bharati
itself remained non-functional for several years and when it did become operational, it became

dysfunctional from being non-functional.
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And, then, covered itself truly in glory in connection with the Commonwealth Games when we
discovered just what a corrupt organisation it could be! This Bill aims at rescuing innocent
Government servants who had been misled by the high ideals presented at the time of the creation of
Prasar Bharati, who thought, as Rabi Bernard thought, that he was going into a noble profession and
discovered to their cost that there was no noble profession; all that was involved was serving a
supernumerary organisation. Why is it supernumerary? At the time the Prasar Bharati was
conceived, there was only one television channel in India, that was the Government's Doordarshan.
As a result of certain farsighted moves that had been taken even in the 1980s, from about 1990 we
started getting into the system a huge number of private channels, many of them local to particular

regions, others specific to their languages, and yet others which were of an international character.

Today, there is absolutely no shortage of competing television channels as well as competition
on the airwave. In these circumstances, the reason why Prasar Bharati was thought of as an
organisation being independent and, therefore, able to subvert directions of the Ministry of
Information and Broadcasting, that error has gone; it is gone because right from 1990s and into the
21st Century, we have a large number of these channels competing with each other and dealing with
information, entertainment and communication in the manner in which the private sector is prone to
do, which is to function like a bumble bee; they are completely superficial; they are completely trivial;
and most of them put me on as well, so | am part of this exercise. But, there is no consistency in
either sticking with the subject or analyzing it in depth, or arriving at a considered solution. Eight
people are put on a screen and the screaming hysterical anchor full of prejudices in his mind — | am
particularly thinking of one person; he then gives eight people about half-a-minute in which to
express their views; even in that half-a-minute, if they express a view that is different to his own, he
shuts them off! Yes, it is entertaining. Yes, it is a great fun. Yes, there is some amusement to be had
from all this. But, to suggest that this is all that we need for a developing country, in a democracy, is

to completely underestimate the importance of the communication waves.

Therefore, | believe that now has come the time when given the fact that there are plenty of
private channels, the Government should use its monopoly of the terrestrial system which reaches all
those who do not get the satellite system. Those who have the satellite systems can spend the days

looking at the saas bahu serials and the evenings looking at these anchors screaming at the
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audience. But, those who do not have access to this satellite system are the ones who are looking at

the television that comes through the terrestrial.

My plea with you, the hon. Minister, is that Doordarshan should be converted into a really
effective public broadcasting system. It should have top professionals. It should pay absolutely the
top rank. It should function like BBC does. There was one hon. gentleman who was objecting to the
Government giving money to Doordarshan. But, the fact of the matter is that BBC has been funded
by the British Government for ages. That BBC has made a worldwide reputation for being objective,
for being in depth, for being persuasive and for being able to cross barriers which dictators attempt

to raise.

In these circumstances, it is essential that Doordarshan has its own USP. Prepare a charter for
yourself, Madam Minister, ensure that once you have established this charter and given it to
Doordarshan and All-India Radio, then there is no ministerial interference. Let them run the show; let
them run it professionally; let them run it with deep pockets; let them go around and collect
advertisements, but not become staves to the advertisers as almost all our private sector channels
are. And let us try and get out more substantive nation building messages through All India Radio and
through Doordarshan, through the terrestrial route to the large number of Indians who do not have
access to satellite. ...(Time-bell rings)... Yes, | am just concluding. It is in the light of this that |
would request you to seriously end the Jurassic Park situation in which you have both Doordarshan
as well as the Prasar Bharati. It is a needless administrative inconvenience. Just get rid of Prasar
Bharati. Simultaneously prepare a charter, which will really give independence to Doordarshan, make

it a truly serious and a truly national channel.

Let it be run by professionals, and let us, perhaps, work towards abolishing the Ministry of
Information and Broadcasting because the Ministry of Information and Broadcasting is a colonial or
war construct. Any advanced democracy does not have this Ministry. So, we will have to keep you
there until you abolish the rest. But let us get to the stage where we have Doordarshan functioning as
a genuine public service broadcaster, and, then, we will take on these wretched private channels

who are slaves to the capitalists who are funding them, and, then, we will see genuinely that this
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country has a choice between the trivia presented by our private channels, and the depth to which a

public sector service can go. Thank you very much, Sir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you, Mr. Mani Shankar Aiyar.

Now, hon. Members, the hon. Finance Minister is here. He has to go to the other House.
Therefore, if you all agree, the House agrees, | will have a break here now. The hon. Finance Minister
will reply. And after the reply is over, we will continue the discussion, and the Information and

Broadcasting Minister will reply to the debate today itself. Do you agree?
SHRI M. VENKAIAH NAIDU (Karnataka): Okay, go ahead.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Yes, Mr. Finance Minister.
SHORT DURATION DISCUSSION

The situation arising out of unprecedented rise in prices of

food and other essential commodities and its effects on common man

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Thank you, Mr. Vice-Chairman,
Sir. First of all, Sir, | would like to express my gratitude to all the hon. Members who have
participated in the discussion on my Statement which was laid on the Table of this House on 23rd of
last month, the second day of the Winter Session, in the context of the Resolution which was
adopted by both the Houses in August, 2011, asking the Government to take effective steps to
contain the inflationary pressure. | would also like to express my thanks to the entire House, through
you, Mr. Vice-Chairman, Sir, for accommodating me to reply to the debate, by interrupting the
discussion on another important issue which this House has taken up. As the same subject is being
discussed right now on the floor of Lok Sabha also and | shall have to there, and, thereafter, reply to
the debate. For this accommodation, | express my deep gratitude to the Members of this august

House.

Sir, first of all, | would like to say that it is true we have discussed the issue of inflation a
number of times, but as the same inflationary pressure still continuing on the economy. There are

various factors but the major economic factor is the mismatch between demand and supply which is
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the basic reason for inflation. Rise of the commodities prices along with the complexities of the world
economy today, expectation of the market, sentiment of investments, the overall situation prevailing
and whether it is conducive for the economic development and growth, all these are related and get
manifested in the inflationary tendency of the economy. In the course of the debate, naturally, it is a
political House, all of us are political activists, and therefore, | cannot expect that there would be no
political element in the debate. It would be there. But apart from that we shall have to seriously
address certain basic issues. And what are those basic issues? These are both demand side
constraints and supply side constraints. What happened which led to all this, why the Reserve Bank
had to raise crucial rates by 25 basis points or at times by 50 basic points thirteen times to mop the
excess liquidity from the market. Whether there was excess liquidity in the market or not? All these
questions have been raised. Most respectfully | would like to submit to this House, we should not
forget, that in not very remote past, in the later part of 2008, when the adverse impact of international
financial crisis was felt which got reflected in our growth scenario and when we looked at the
quarterly GDP growth, we found that it is decelerating very fast. First quarter growth was around 8
per cent, but in the third quarter, it came down to around 5.8 per cent and it would have gone down
further because by that time the entire world had been engulfed in the financial crisis which began as
what you may call as some sort of misjudgement in sub-prime lending of housing loans by some
banking institutions in one corner of the United States of America. But that created an impulse which
engulfed the entire world and we were not insulated from that. Therefore, the question before us was
what options do we have? Should we allow it to have further drift down or as other countries did the
way they intervened, we should follow that process? Ultimately, it was decided that intervention was
needed, intervention in the form of providing stimulus package to the economy. And stimulus
package of Rs. 1,86,000 crores of rupees in three instalments starting from December, 2008 to
January and February was provided even when | presented the Interim Budget. Normally, in Interim
Budget there are no packages; whether new taxes are imposed nor any heavy expenditure is

proposed. But the House was gracious enough to permit the package keeping in view the alarming
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situation which prevailed at that point of time. And we got rich dividends. The further deceleration
was arrested and we ended the year with GDP growth of 6.8 per cent. Thereafter, of course, we
came back to the path of fast recovery as compared to the other countries of the world. In 2008-09,
our profit was 6.8 per cent, in 2009-10, it was 8 per cent and in 2010-11, it was 8.5 per cent. That
was the GDP growth we could achieve as we come back to the higher growth trajectory. But, it had
a cost and that cost was financial expansion. This Financial expansion started putting pressure on
the economy and there was a need for intervention from the RBI. RBI opted to intervene by revising
the rates gradually, they had to do so because as you may recollect in 2009-10 also we continued,
not fully but partly, the stimulus package. In 2010-11 of course, we had to come back to the path of
fiscal consolidation. There was excess liquidity in the system and which was required to be mopped
up. The second issue is: why these interventions did not yield the results which we expected? It is
because in between another crisis has hit us and that crisis you might have noticed. Eurozone crisis
persisted throughout the year. Now, as per the latest forecast of the International Monetary Fund and
one rating agency, Morgan Stanley just a couple of days back, in whole of Europe there is no
possibility of recovery at least in the first three quarters of the next calendar year, that means 2012.
What has been its impact on the Indian economy? | will just give you the figures of the last three
months. Fll in Indian market has been withdrawn substantially and the outflow has been at the
monthly rate of more than two billion dollars and inflow has been less than one billion during this
entire period. About six billion dollar has been the outflow. | am talking of Fll. There has been some
improvement on FDI. FDI figure is with me, /.e. during this period FDI figure from April to September,
in the six months, is 25.8 billion compared to 11 billion in the previous year. But Fll in August-
September-October, in these three months, the outflow is about six million and from April to
September, rather April to October the inflow is less than one billion, around 880, million, and that
has created an atmosphere where the confidence for the investors and others has been dampened.
This is the general background in which we shall have to review the price situation and inflationary
pressures. Now, some figures about price situation have been pointed out. | am not talking about the
wholesale price because that has been criticised and rightly so because when prices rise high no

economic logic works. People want that it should be brought down. But, nonetheless, it is an

286



economic event. Mere rhetoric or my assertion will not change the economic situation. It will take its
own course. Therefore, | am just talking about the movement of the retail prices of about 30 essential
commodities for the last two years. Let us look at them. | have all the 49 centres — East, West,

North, South and Centre. But, | am not going into all that. | am just taking one centre as an example.

The retail price of Rice at Delhi on 7th December, 2011, was Rs. 24. What was the price two
years ago? | am not talking of one week or one day or two days or three days ago. | am talking of the
price two years ago. The price was Rs. 23. Therefore, the price of rice per kg. has increased from
Rs. 23 to Rs. 24. Two years ago the price of wheat was Rs. 14.50 and after two years it is Rs. 15.
The price of Atta two years ago was Rs. 18 and today it is Rs. 17. The price of Tur Dal two years ago
was Rs. 91 per kg. and today it is Rs. 74 per kg. The price of Urad Dal two years ago it was Rs. 77
per kg. today it is Rs. 75 per kg. The price of Moong Dal two years ago was Rs. 83 per kg. and today
it is Rs. 74 per kg. These prices have either remained steady or have come dowm. | can go on and

on. | can place them on the Table of the House. There is no problem.

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, | request you to kindly place them on the Table
of the House, so that we can find out which market you are referring to. We ask the people to go

there and find it out.

SHRI PRANAB MUKHERJEE: No, no. | am telling you. Just one second. It is Delhi market.

Here, | have all the 49 important markets of the country.

SHRI M. VENKAIAH NAIDU: Sir, we want to know which place you are referring to in Delhi,

because we have the list of retail prices in different markets.
SHRI PRANAB MUKHERJEE: | am talking about the retail price.
SHRI M. VENKAIAH NAIDU: Sir, please place it on the Table of the House.
SHRI PRANAB MUKHERJEE: | will lay it on the Table of the House.
SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, ask him to place it on the Table of the House.

SHRI PRANAB MUKHERJEE: This is not fair. | have never interrupted anybody. And, | am not

used to it.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rangarajan, he said that he will place it on

the Table of the House. What is your problem? ... (Interruptions)...
SHRI PRANAB MUKHERJEE : Please excuse me. | will lay it on the Table of the House.

Sir, this House has always been indulgent to me. | have spent 29 years here and, perhaps, |
can claim that none of you have spent 29 years in this House itself. Therefore, this House has always
been indulgent to me. This House always patiently listens to me. If you have a point, | will yield on

that point. But, don't interrupt. Otherwise, it will break my flow of thoughts.

Sir, the short point | am driving at is, it is not correct to say that the Government has not done
anything. Had the Government not done anything, then these should not have been the figures. Yes;
there has been price rise. Prices do not remain static. Mr. Venkaiah very correctly quoted as to what

was the price in 2001 and what is the price in 2011 /.e., after ten years.
(MR. DEPUTY CHAIRMAN in the Chair)

He has come to the conclusion that whenever there is a Congress rule, there is a hike in
prices. The UPA-| had average 6 per cent of inflation? But | admit currently it is more. But, most
respectfully | would like to remind Mr. Venkaiah that from 1977 to 1979, we had the first non-
Congress Government which was largely manned by the persons belonging to his party, including
Shri Atal Bihari Vajpayee, L.K. Advani and so on. When they entered the office on 22nd March, 1977,
the annual rate of inflation in the country was a little less than 2.6 per cent. It demitted office after
two-and-a-half years -- 1979 July -- and thereafter the Janata Party and then Chowdhury Charan
Singh's Government came. It demitted office in January 1980 and in February 1980 the rate of inflation

was 25 per cent.

Second highest ! First highest was, of course, 33 per cent in 1974. | am not overly disturbed
because | have seen all this. | do not press the panic button. Yes, if there is a difficult problem, we
shall have to sort it out. Nobody will come and help us solve our problems, we shall have to solve our
problems collectively. And, for that, we seek your cooperation; we seek your assistance. Let me

give a Second-instance, you were not in the Government, but backed that Government of 10 or 11
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months. From November, 1989, to 1990, followed by Shri Chandra Shekhar's Government of few
months, what was the rate of inflation in July 19917 It was 16 per cent. | appreciate that you improved
the situation substantially between 1998 to 2004. But please remember the international price of
petrol during this entire period. In 1998, it was 24 dollars per barrel. When you demitted office in
2004, it was 36 dollars per barrel. And, this entire year, we had to buy crude oil at an average of 110
dollars per barrel. As | am talking to you right now do you know. What is the under-recovery of per

litre of diesel? At present, the under-recovery is Rs. 10.62 per litre of diesel.

Per cylinder of 14 Kg LPG, the under recovery is Rs. 260.50; it is Rs. 25 per litre for kerosene.
The aggregate under-recovery, at this rate, would be Rs. 1,32,000 crores of rupees this year. Under
which carpet will you keep it? | am not talking of the subsidies that we are providing. | am not talking
of the burden, which is being borne to the extent of Rs. 68,000 crores by the upfront by the oil
marketing companies — ONGC, HP, etc., etc. What is your recommendation? Would you like me or
the Government to wind up the public sector oil companies? If their balance-sheet is red, do you
expect they would be in a position to make investments? Would you expect they would be in a
position to import petrol and petroleum products? Every year, we require about 108 million tonnes of
crude to meet our requirements. And, the average increase in demand is 8 to 10 per cent per year.
But even if you assume that it will remain at the constant figure of 108 to 110 million tonnes, what is
your indigenous production, over which you can have any control? Our indigenous production is only
38 million tonnes. Therefore, you have to import 70 million tonnes of petroleum products. Under

which carpet will you hide this cost?

A very important suggestion has come from some hon. Members that, 'yes, you can deal with
the petroleum prices if you can remove the taxes.' | have some very interesting figures that | can
share with the House. Now, take the case of Delhi. In Delhi, refinery price of one litre of petrol would
be around Rs.43/-, but at retail, it is Rs.73 +. From where these Rs.30/- are coming? It is coming
from taxes. What is the level of taxes? From the month of July, | have removed the excise duty,
customs duty and some other duties but the State Government duties are there. The incidence of

taxes of the State and the Centre taken together is about Rs.30/ - per litre. But the reality is, of the
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Central tax of Rs.15/-, 32 per cent goes to the States. Take the figures of 2010-11. The total Central
taxes on petroleum products — | am talking of all Indian figures — were Rs.1,36,497 crores. Some
distinguished Members suggested that you abolish the tax. | am just raising this issue. The Central
Government imposed Rs.1,36,497 crores as various types of taxes on all petroleum products taken
together. What is the total of 28 States taxes? That is: Sales Tax —Rs.78,000 crores, Others:
Rs.10,308 crores. In aggregate, it becomes Rs.89,000 crores. So, States are collecting Rs.89,000
crores through taxes." The Centre collects Rs.1,36,000 crores from taxes on the petroleum sector.
Of Rs.1,36,000 crores, Rs.32,517 crores go to the States, as per the recommendations of the
Thirteenth Finance Commission. Therefore, States' share becomes Rs.89,000 crores + Rs.32,000 it
comes to Rs.1,21,00 crores. Centre is left with Rs.1,04,000 crores. But when the petrol prices rise,
abuses and gaalis are given. Hundred per cent gaalis come to us. It is not being shared by anybody

else. ...(Interruptions)...
SHRI VIKRAM VERMA (Madhya Pradesh): You abolish all the taxes. ...(Interruptions)...

SHRI PRANAB MUKHERJEE: | am ready to take their gaalis, | have no problem. The States
are doing well today. It is not only because of their own efforts — their own efforts are there — but
also because of the massive support that we have given. In the early 80's, what was the share of

devolution? Hardly, 10 to 12 per cent of the total Central resources were transferred to the States.

And, today what is the percentage of this transfer? Just take the budgeted grants and look at
the transfer figures. Every year we transfer of the resources to the States as per Finance Commission
formula. It is 32 per cent of the entire Central taxes, which means from about Rs. 8 lakh crore Central
taxes; 32 per cent will go. Therefore, when we want seriously to tackle an issue, we cannot just look
at it from one side of the spectrum. We must take a holistic view because this is one of the revenue-
yielding areas. That is why in the Empowered Committee of the State Finance Ministers, the State
Finance Ministers are collectively asking me not to allow the petroleum products to come under GST.
That is, as and when GST comes into existence with your cooperation and support; without it, it will
not happen. All Statew whether it is a Congress-ruled or BJP-ruled or any other party ruled State,

look into their own interests. They have to manage their own finances.
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The third issue which is emerging here is how to control inflation through supply side
mangement. Mr. Venkaiah, you very correctly raised certain issues. But how many of the
recommendations of the State Chief Ministers' Committee to which you have referred yesterday while
initiating the debate are related to State Governments? Have you authorized me by passing an Act
saying that 'you scrap APMC and have your own law, passed by Parliament? Have you said that 'we
are authorizing you to control the agricultural products and its marketing in the States?' Would any
State agree to it in our federal structure? As a debating point, | can use it. It sounds nice. How and
by when could the Public Distribution System be established and made effective in 6,84,000 villages ?
Can any authority in the Centre do it? Therefore, certain areas where there is a mismatch between
the wholesale price market and the retail price market, there is a necessity of creating the
infrastructure. | agree with you when you say 66 per cent of the price of products of a farmer reach
the middleman; and only 34 per cent reach the farmer. That is why at the farm gate, his products are
being sold at throwaway price, but, at the retail shop, it is 10 times, 20 times more for the consumer
to pay. But which are the agencies which can control it? Where is lack of authority there? The
Universal Public Distribution System sounds nice. But do we have the capacity to set it up and run it?
In a very important State, just a couple of years back — not far off, not in remote past — | found that
all the ration shop dealers surrendered their licences and the police had to resort to firing. Except a
couple of States, nowhere is the PDS effective. One hon. Member, while making an intervention — it
was his maiden speech and | had congratulated him — said that subsidized rice was being given to
all people in that State. Now, if it is factually correct, then how would that State take the additional
quantum of rice that | am offloading? We had released additional quantities in the month of July, and
till now, some quantity for BPL and AAY families has been taken. But what we had offered to the
APL for sale in the open market has not been done because they have no interest in picking it up;

there is no taker.

Now, | come to the question, why the price of wheat should be Rs.15 and that of rice Rs.23
and not less'? Why was it less during your time? How much MSP had you given to the farmers? In
1990, it was Rs.440. You had increased it to Rs.500. That is all! Now, from Rs.500 it has become

Rs.1080. So, what do you expect, particularly in a situation where more than one-third of the total
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wheat and rice is being procured by FCI with Minimum Support Price, and how the benchmark is
fixed? Out of 220 or 235 million tones of foodgrains production, if you procure more than one-third,
that sets the benchmark for the market price. You cannot expect that the prices would be less than
that. Let us assume the lowest number — | am not going into numbers; you can have any fancy
number — of people living below the poverty line to be eight crore families, which means 40 crore
people. Of that, 2.44 crore people would be covered under AAY, the scheme that you had
introduced — it is a good scheme and we are pursuing it — giving wheat at two rupees per kilogram
and rice at three rupees per kilogram. Now, can the infrastructure which is required, the distribution
mechanism which is required, to reach these two crores of people be set up from Krishi Bhavan or
North Block or from here up to the Panchayat level? So, networking between states and centre has
to be done. Therefore, it is a collective responsibility and for that collective responsibility we shall

have to work in cooperation with each other.

Then, not only petroleum prices, if you look at the price of any product that we have to import,
metal or intermediate goods, prices are increasing in the international market. This is a serious
problem which is haunting all of us. There has been hardly any recovery in the European market; 2011
is gone; in 2012 there is no chance. There is poor economic recovery in America. Then why are
prices going up? Informed Members of this august House know who controls the oil market, and

perhaps many people have this lurking suspicion that financialisation of commodities is taking place.

One very big country, economic power, has released 1.3 trillion US dollars through two sets of
quantitative easing. Where has this money gone? It has not created employment in that country even
with such massive investment. Rate of unemployment is very high; industrial production is slow;
growth is minimal. Where has this money gone? How is the Rupee depreciating? Why are dollar
prices increasing even with the Eurozone crisis? When the sovereign bonds of very powerful
economy of Euro are under-subscribed, how could it be that the dollar prices are appreciating. All
this does affect us, because the world is so closely interlinked ? Can | find a simplistic solution to this
problem and its adverse impact only through our emotions and sentiments? We shall have to take

the corrective economic measures. | am not going into the rationality because that debate, at least,
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for the time being, is closed. Yes, | know | read the interview of the Leader of the Opposition on FDI.
In 2004 your manifesto said correctly and | am just quoting few lines simply because of the fact that |
subscribe to that view. | quote, "Organized retail trade on the international pattern will be promoted
as a new engine of growth for trade and employment through appropriate legal and fiscal measures.
26 per cent FDI in retailing will be allowed. Sourcing of Indian products by foreign retail chain will be
enoouraged." Yes, | know in 2009 you said, 'No, it is not necessary." | am giving importance to 2004
because then you were in Government. You knew where the shoe pinched; you knew what
corrective policy measures had to be taken you were playing, not the merely to the gallery. We
adopted many of the measures which you initiated including PFRDA. My only request could be that
the baby which you gave birth to, don't leave it in the bathwater; let me carry it and nurse it and let it
mature. Reform is a continuing process. | agree with Mr. Venkaiah. If we fail to come to the
expectations of people, surely they will say get out. Heaven is not going to fall if Mr. Venkaiah comes
and occupies this seat. Surely, Arun will come and occupy this seat; there is no doubt in it. Exactly
where Surinder is sitting, | used to sit for umpteen number of years and from there | used to give you
little bit trouble but most of the time | cooperated with you all particularly in transacting the
Government business at times by even taking the risk of my own partymen's wishes because |
believe that this House cannot play the role of an obstructionist. The other House receives the
mandate directly from the people. So, the will of that house is to be respected by this House. That is
my perception of the scheme of the Indian Constitution as to how we should function. That is the
reason why many a times from that side | supported the Government proposals particularly

legislative.

But, that is besides the point. The short point, which | am trying to drive at, is that certain
reform measures are required, because we don't have the infrastructure which is required. Mere FDI
in retail will not immediately solve the problem, but infrastructure needed for efficient supply chain will
be created. | have some figures. You considered more than 43 lakh tonnes of warehousing
redundant and you de-hired it in 2004. Today, when the procurement is more, we have to build more

storage capacity. By 31st March, 2012, | except to add 40 lakh tonnes of additional capacity apart
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from 279 lakh tonnes of existing storing facilities. What we wanted if we do not have adequate
resources, if some people come and make investment, let them do so. But, let us forget about it;
that is the story of yesterday. Let us look forward. | do agree and | started by saying that inflation is
such a thing which does not go only by logic. Emotion and sentiment is involved. But, let us not
exaggerate. To score a debating point, it has been suggested that why we should not have control
over the prices of petroleum products. We do have the control. Only petrol has been deregulated.
Mr. Aiyar is present here. When he was the Petroleum Minister in 2004, petroleum sector was
deregulated. My friend belonging to the Left -- not from CPI(M), but Mr. Raja — forgot that
petroleum sector was deregulated during the NDA regime. Mr. Mani Shankar Aiyar was the
Petroleum Minister in 2004, and | was sorry to express my disagreement with him. Even On that day,
| disagreed. Even today, | am disagreeing and think that it should remain deregulated and the market
should be allowed to operate on its own. But, thereafter, we brought it under the Government control
and only petrol has been deregulated. Diesel, kerosene and LPG are controlled. The short point,
which | am trying to drive at, is that inflation is a serious issue. When | say that yes, it will come
down, that does not mean that it will come down overnight. It will take time. Today, weekly figure of
the food inflation has come down from 11.8 per cent on October 29 to 6.6 per cent on November 26. |
am mentioning this figure only to point out that every week, inflation is coming down. Some
vegetable prices have come down. Larger quantities have come in the market. That has a depressing
effect. For four consecutive weeks, it has been coming down and not merely in one area, but in the
entire gamet of the food items. Fuel is more or less steady. It is 15 per cent. But, in the non-food
primary articles, primary articles and food articles, the prices are declining. Even if you take the food
prices as a whole in a framework of two years' period, it is not that disappointing. From February,
2010, when it was 22 per cent, to December, 2011, if it has come from 22 per cent to even if you say,
eight per cent or eight and a half per cent, there has been considerable reduction. You can always
say that there should be greater reduction, and, | am ready to go with you that this country cannot
afford to have 8 or 9 per cent or perilously close to double-digit figure of inflation. But my request to
you is that this issue should not be looked in isolation. The structural reforms were your commitment;;
and, not only your commitment, but also our commitment led by Shri P.V. Narsimha Rao and Dr.

Manmohan Singh as Finance Minister in 1991. You adopted that, and, you further improved it. My
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respectful submission is, don't leave it mid-way. Whether you are there or we are there; this country
will have to proceed. Let us work together. There will be an opportunity to discuss other issues like
general economic situation, which | have not discussed as yet, and, where international situation is
not very encouraging. We cannot insulate ourselves, however strongly we may wish. What happens
in Slovenia, a small country or what happens in Greece? | may have nothing to do with Greece
directly. Not a single major Indian banker has any exposure to Greece or Ireland but when it affects
Euro zone as a whole, my FDI gets affected. 36 per cent of my exports are seriously endangered.
Therefore, the world's slow down, or, the world's economic situation, which is almost on the point of
recession again is an area of serious concern. Let us share that concern, put our heads together,
and, try to collectively resolve, and, find a way to solve this of inflation. Thank you, Mr. Deputy

Chairman, Sir, for giving me the opportunity.
SHRI MOINUL HASSAN (West Bengal): Sir, in the reply, nothing ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(/nz‘errupt/'ons)... A detailed reply has been given.

...(Interruptions)... One more debate should not start.

SHRI M. VENKAIAH NAIDU: Sir, | am not debating. ...(Interruptions)... Sir, in spite of our

specific. ...(Interruptions). ..
SHRI MOINUL HASSAN: Nothing positive has been said. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, no assurance has been given to us.

...(Interruptions)...

SHRI MOINUL HASSAN: Sir, nothing has been said on the Public Distribution System.

...(Interruptions)... So, in protest, we are walking out. ... (Interruptions)...
(At this stage, some hon. Members left the Chamber)

SHRI M. VENKAIAH NAIDU: Sir, we tried our best to have a very constructive debate. The
Finance Minister also, unfortunately, raised larger issues. My only submission is that during the last
six years thatthey have been in power, nobody prevented them from making structural changes.
Now, today, in the seventh year also, the Finance Minister comes and shares his helplessness. We

cannot help it. We are not satisfied with the reply, and, we are walking out of the House.

(At this stage, some hon. Members left the Chamber)
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DR. V. MAITREYAN (Tamil Nadu): Sir, we are also walking out of the House.

...(Interruptions)...

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, we are also walking out of the House.

...(Interruptions)...
(At this stage, some hon. Members left the Chamber)
MR. DEPUTY CHAIRMAN: Now, we shall continue the discussion on the Prasar Bharati Bill.
GOVERNMENT BILLS (€ontd.)
The Prasar Bharati (Broadcasting Corporation of India) Amendment Bill, 2010

SHRI CHOUDHURY MOHAN JATUA: Sir, | may be permitted to reply on behalf of my senior

colleague, Shrimati Ambika Soni.

Sir, the Prasar Bharti (Broadcasting Corporation of India) Act, 1990 came into effect on

23.11.1997. However, section 11 of the Act has not been implemented till date. ... (Interruptions)...

SHRI PRAMOD KUREEL (Uttar Pradesh): Sir, | should be given an opportunity.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: The Minister has started the reply. ... (Interruptions)...

IO RIS 916§ 1 {7 8177 ...( 9 ). ..
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MR. DEPUTY CHAIRMAN: Your name was not there earlier. It was given later.

...(Interruptions)...

[t (Transliteration in Urdu Script)]
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MY AIPT BITIRE BT IS ...(FG)...

SHRI PRAMOD KUREEL: Sir, | thank you for having given me this opportunity to speak on this
important Bill, the Prasar Bharati Amendment Bill, 2010. Sir, | have this predicament of speaking on

this Bill after the reply of the hon. Finance Minister on a very hot topic of price rise.

Sir, this Bill, to my mind, is a very important Bill. We are discussing an institution, Prasar
Bharati, which caters to the needs of millions of Indians, especially those residing in the remotest
corners of the country. We are living in the age of information. It is called information age. The name
of this information age has now been slightly modified. Now it is called infotainment age. It means
that we have to cater to the needs of the people by providing them with quick and authentic
information and also by providing them with healthy and wholesome entertainment. Prasar Bharati is
a Government-owned institution. It runs on public money. Its primary responsibility is to be of some
use to the people, especially poor and deprived, of this country. In this age of information, besides
TV and radio, we have many other ways and means of disseminating information like the print media
and the internet. Out of these four mechanisms, you will find television reaches even in the huts or
houses, of the poor in the remotest corners of the country. It plays the most important part of
disseminating ainformation and providing wholesome entertainment to the people. But what we see
today is that in the name of providing information or entertainment in our country, we are being
provided with vulgar display of human body, bogus information, and concocted facts. Here | am
referring not just to the private media. The Government media, Prasar Bharati, has also its share of

omissions and commissions.

Sir, since this Bill refers to Prasar Bharati, | will focus on certain points which | think are very
important from the point of view of the common man, who is away from cities and small cities, and
who is living in the remotest corners of the country. As has been highlighted by various speakers
before me also, one major problem is that Prasar Bharati is passing through a very big crisis. Sir, to
my mind, any media -- whether print or audio-visual or any other media -- requires two important
parameters to make it run in the long run. One is quality and the other is credibility. Without these

two legs, it cannot go too far. And in terms of quality and credibility, where do we stand, especially
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from the point of view of TV channels and other things, whether Government owned or private

owned?

I will first talk about the private media. | don't think | need to explain the kind of vulgarity which
we are seeing on private TV channels because everyday we are seeing this. Many of the
distinguished speakers before me have highlighted the fact that in the name of entertainment, what
rubbish is going on. Sir, | hope, we all agree on that, not just as Members of Parliament but also as
individuals who have seen institution of Prasar Bharati, TV and radio graduating from black and white
era to modern day colour era. Earlier, we used to have only one or two channels. Today, we see
hundreds and hundreds of channels bombarding our television set. Technology-wise, our growth
has been exponential. In terms of viewership, we have grown manifold. But, sadly, in terms of
quality, we have only fallen down. Our level has gone down. This is the pathetic scenario that we as a
country, as a society and as hon. Members of this House as viewers are experiencing in our daily life.
What is the reason for this and what is the solution? Many years back, radio and television
employees were put into the Prasar Bharati category and for 10-15 years ago, it ran and today, we
have reached a stage where again, we are thinking of reverting back to it. Mr. Aiyar has called it
'course correction'. | don't understand what is the meaning of 'course correction" in this. You may
use any word for this, but, the central point is, as a Government institution, Prasar Bharati has failed
to fulfil its duty. There are many reasons for this but one important reason or factor which has
contributed to its downfall, as many distinguished Members have said, is the shortfall of personnel to
run this institution. Even in Prasar Bharati, if you talk of DD, there are scores of channels catering to
regional centres. So many channels are there like DD Bharati, DD Sports etc. But, where is the work
force to run this? There is a shortfall of 12000 people out of total work force of 36000. That means
there is a shortfall of almost 33 per cent. So, if you don't have personnel to run this institution, how
can you compete with the private channels? Forget about the private channels of India, if you see the
channels and compare the quality of programmes on Discovery, History or Fox channels, you will see
the quality of programmes and the way they merge and marry information and entertainment. | have
seen Fox Channel, | have seen Discovery and | am sure all the Members have also seen these
channels, especially BBC, they have the best archives in the world. Similarly, it is with in All India

Radio and DD also.
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5.00 P.M.

Doordarshan has been in existence for the last fifty years. All India Radio has been there for the
last 100 years or so. There is such a rich repository of software, performance of our own singers,
intellectuals, leaders, their interviews, programmes of sixties, seventies and eighties. But
Doordarshan is not making use of them. But you see the same rubbish serials shown on private TV
channels on Doordarshan also. For example, "Saas bahu serials". We find successful serials in
private TV channels and the same kind of serials are copied by Doordarshan also. There is no
application of mind, no creativity. Of course, there is a problem of DD acting as a spokesman for the
Government, the party in power. But why is it happening? We don't give opportunity to the

employees of AIR or Doordarshan. We don't give them creative freedom.

We know what kind of corruption is there. We all know about it. How the programmes are
commissioned. They are commissioned on the basis of commission. Unless you pay the
commission, you won't get to make a programme. This is the rule in Doordarshan whether you

confess it or not. But this is the truth. We all know about it.

Then, there is the question of mismanagement. How things are mismanaged in the Prasar
Bharati, Doordarshan and All India Radio. | need not repeat it here. But one important point | want to
highlight here and many of the distinguished speakers here talked of the 12,000 shortfall. | think,
12,000, is just a number. | want to go deeper into this 12,000. What is this 12,0007 If you go deeper
into the details, 12,000 posts means mostly the backlog quotas belonging to the SCs, STs and OBCs
which are not being filled up for the last so many years. It is not the story of the Prasar Bharati only.
You go to any Government Department; you will find this kind of situation. SS/ST/OBC people are
being denied opportunity to work there. People who have got connections, they get deputed there.
Quotas belonging to SCs, STs and OBCs are not being filled for so many years. It keeps on
accumulating; and the Government pays no attention. The question here is, whether PrasarBharati
remains or Prasar Bharati goes and people are reverted back to AIR or Doordarshan, unless we

change our mindset, the situation is not going to improve.

| will give you another example.
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MR. DEPUTY CHAIRMAN: Please conclude.
SHRI PRAMOD KUREEL: In two minutes, | will conclude.

Doordarshan was running an Urdu channel sometime back; and two or three months back it
was closed down. Doordarshan Urdu channel was catering to a segment of society, and Urdu is a
very rich language, and | am yet to understand as to why it has been closed down. Many hon.
Members of Parliament have written to the Prime Minister also, and | am sure they might have written

to the hon. Minister also. But | am sorry to say that nothing has been done to restart it.

| wish to highlight one point which Mr Aiyar has said. He is not here. | am talking of filing up of
backlog posts of 12,000 so that it can work more efficiently. Somehow for reasons best known to Mr
Aiyar, he has suggested to make our hon. Minister jobless. He said, "There is no need for this
Ministry" . If there is no Ministry means, no Minister. | do not know whether hon. Minister agrees with

him.

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): | don't

agree.
SHRI PRAMOD KUREEL : We appeal to her not to agree to his suggestion.

We cannot compare Doordarshan with any other channel like BBC or FOX news or some
American or European channel. We have to understand the ground reality in our country.
Doordarshan caters to a class of people who are not covered by these so called channels. Their
needs of information and entertainments are not covered by private channels. Anyway, that is for the

Minister, for the Government to decide whether they want to wind it up or not.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI PRAMOD KUREEL: | am just concluding. The central point is unless you Til) up these
backlog posts, you will not be able to run any institution. For that you need people. If there are no
people, naturally, there won't be efficiency. So, the starting point for this thing is that we must fill up
these posts. | request the hon. Minister, who is here fortunately, to look into the fact how fast you

can fill up the backlog quota meant for SCs. STs and OBCs, and | can assure you that the SC, ST
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and OBC people are not short of talent, especially creative talent. So, | hope, you will consider this
sympathetically. With this, | thank you, Sir, again, for giving me this opportunity to speak on this

important topic, on this important Bill. Thank you very much.
MR. DEPUTY CHAIRMAN: Thank you, Mr. Kureel. Shri Rajniti Prasad. Take just two minutes.
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T B FATHR A IRGUIT 3R IRIQ S 589 foh1-fopet e &1 fovait IR BIe o §1 S99
<1 99 Ugel BHS! Jelld] T AT 3R BT IR Y 4T 7Y A1 g9 F81 3R febfert ux &1 <el f¥ae #
Q| ISP 1€ R FHS! T Gl AT 39 IR H &0 fobat €1 IR e < off i g gt
M % B <ife I drel 5 721, &9 fAfRex & a1 € 91 81 3R, O/, g L), 2, "R AL 2,
AT &4 a1 39 & gorral € iR I g9ah) 71 Y S avE | e e €, oifeh fhR ¥t |e & gt
ST 81 AR, AT BRI AThe H & MR D! 31 ol Wl &, foaH Hiq 38 BIR ART S
PR T B IARRATY S HHAMRAT b I H Tal GIeRT dl b HAT Feiif1? BT 747 & b ST 30-30
AT | AN Bl USRI 81 B Ts 8 3R g0 39 3R HM & 1Y R a1 8h1l, dl B I8t
B FM? & AR A < § b TR ARl a1l a9t 39796) ok 9 a1l aiRE 91 g8 B & Aftes
WR A.4). aral ®1, T3 aTail $1 Uhad Hel-9el Y&l §| I8 RART 91 3roflg 81 ¥R, H
1 S o 95 IS S b A1 SD! ATIT AT AT| A 3R e Bl YR1 a1 {par 11
a1 fRIfRT @RmE 81 Sl R, sferg # e el § o 59! ©d JYax a918Y, Sa1 Yax §918Y
3 &9 Al &1 WIe Wi ST HWI-H¥ AT ST T2 ¥ -H 89 Al 1 ) 91 $9 IR 31 911G,
P A9 B ARN B I 21 MY TR 9RH B [Tegdd TR HR $ dRE 9187, 94, Rraw,
G IS, SO 9fedT I19Y, 1P AN e {3 319 8 3MMTP HFICI ¥ 371 Y & 3R g9 Al 2
gRIATE, R
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MR. DEPUTY CHAIRMAN : Shri Mohammad Adeeb. Take just two minutes.

i} Arewg e (IR Uaw): WY, § 39 el & Hax § drern a1 we1 g1 F e g 5 ag
9T SR 9 ST I 98 S]] [ o, S g Al BT HIRIR 9 g3l ATI I8 9T I8 Ara-
FHSHR AT 1T 81 374 BAR TRIT AR 90 Y NI 1.1, & <ire” o, I=IH P8l b I8 B
aIet BT e 99 71 81 § R4 I8 HE1 A1edl § [ 39 o b1 Sl A IS AIBAT § 98 UIsde
DTS I 1T 21 AR AR DI S el o1 A I8 Fel | I 1 {6 a8 39 A1fthan # 71 amem
3R I AT BT R R g d 8l 2, wexl # & 3R 89R 39 9a H 81 371 gag W 39
AT = BT 3amTl v =t acr fb G PIS BT I8 SToFie 3T 8 SR 98 UIS] il I8 dall
2 13 89 9 o1l 2, I9 R 8199 8 B Tl U Hidh IR JRIR HIRT 81 AT gRa&ei 8l $ap]
95 SWhided BT AT Bdidhd I8 © 6 sHa! A R’ 511980 H &9 @, st mfer o U
AT MY A, 379 T8 I8 T THRN T 21 WIS IoTE g ¢ & g8 & THass 8 g 78 9,
ITF fofg IS aRaas! @t w41 71 off, 39 95T F wmae SN U8 Haan fea i fRaeed v 4
fAfrex Arfgar, it {6 9ga & arIe € SR &9 w9 arll & a1 By €, § 9w g 6 s9e1 te
qassll <1 TS, 3P AR H U Mg Argd < TS 3R g a7b Hodb Dbl il Uebell &, SADI
TS P, 39 BedR Pl SI$ Bl AR Pls W I8 AT 2, Al 98 AT $1SAT SAT 3R TR AR
21 3 B9 | AN Bl DT G P! AU AR 3R AT 7 1 3F¥] e 6 AR ooy )R
BIg 7 DIg AT SR B ATMBY, AT $ Job H WIAAR 3 BRI H Sl gHMER] 8 W81 5, 39 TR
ST SR Y1 I8 e /et 2 6 va e ok aman 9y siv # faferey wnfeer & el
FEI P I o e 3iR ATl i1 & I8 qar b Aigoord Aesiia |1 2, g &l dodr 18,
S IRR T T, $HF SRR F q1eR H8l 89D! ST 2, TS SR W U et A1¢1 7 orethrst &
AT AT Ig-984 YihaAT 3R H 597 [l BT fRHRIT e gl

oy Wl e o8 S o il (e ¢ e :(Je-‘_);'ﬁ‘)h.e-“-h&-a-u:_.bi
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ol ey o ile 15 s g S Sl sl &S (e Bila LS o
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#t ArewTe Il @M S IIRAT 18, Yiban § R IR (VRGN TR ) dened
481, 2010 BT ATSE 3 gl & oy WeT &1 H GYAT TN AP Pl 3R ITH L6 DI JIRBATE
6 31T & BT & F9T d TR AR BT [de A1 $99 DI 9 8l [ AR 9R &
THATSS b U-Thel PT A9 81 AT HSR R BT ATHA 81, ST YT HRAT AM18Y| cifchT § 54
B9 ¥ U a1 B IR D! Jaooll (el T T8l § b 37T A HTsde el 28| A PR Mferdi
TP AU ATl &b SIRY AHATE el YR DR &, 59 IR N T 95 STe’] 21 SHH DS 2P el
3 TR WIReH, et S YA fegeT &1 e Tefl-TTell & 3iaR I TU TTgH AR U awh W
oI 21 AT BT I€ HE [ I8 B IIST AT YUY TR BT IR WRAT 2, I8 IR BT
3T 7hI-U-TSR 21 B qhell & [$ 98 WBR Bl FRIA1 a9, «ifd § I8 SHan g 6 a8
RTRIERI | $E1 918l § [ THR WRd 1R 376 JeASTHIM 3R S SEIER AU TR BT
BT PRI & AR ST A6l IR =S Tl T UBIIT §Rad 8, T8 S| STHGRT H 2 2l

 3ITS1 G 1 TIG1 B IR ISR HIGH BT daool feres T b =1 &1 3 31151 & gTelrd |
W =gt A7l | <SRRI b Raetip, afcd 531 Ybe Ulferamic & Raeis o Tl & qaT1d 1
A PR g A €1 T8l dfch $ FATAS 1 TARI WIIERIRIT B soo1d @I 1 @ 2l
SHD! TR TSR HIGWH B Taooll -l AMeg| § &1 d18d g b H_1 PRI & 918, e & a1a,
TATS & 18, 3R s SAGAE & Al 98 I UNAHE &, STl § 3791 AR <hall g 3MR Fu!
TR ®1 QRT BR B BRI BRATE 91 3R [T I8 1 Ueb SaTacTs o1 b I8 3Thrd Bl
a1 & {5 WRIArT B &1 I1aT1 B dTet a1 AT Iferarie iR Fxd 7 UTferamie W= Jebrai 3
B gol8 U SHPT fSAUSaICS form 11, F1 I8 g @I 3s @l dieH 81 8, SHD! aole
TSR HIGH BT Jaoeil <1 AMMRTY 3R I el b HUR Pl A Bl el b AR IR ITd] ardg! §
EEASCIRICH RN

H 319 3 3R b I D1 AR YT HHT & GG DI JTA1E BT ASIGd B H 59 <% B
[T T BTHT DI 8T 2| FGRI & 3eR 3T B BT BT BIBI HITTD SR A OR
& B 3HH BIE AF L 5 IR IR 7 Sifer gfean a1 € frarl o werel 8qg F forg
AT % JHATT B e TIh A TR ST, 3% oI AR IR B &, AT BT 999 98 A
217 IR HIgw W SREAR B9 [ d TS b BTl Bl FAe-IoIR IEd 84, fBami o gfeward o
FHSI §Y, P! 988 PR & 1Y, Sl UPA TR &I TIUM 8, IHPI IS, Ta-7Td TP
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MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

CHOUDHURY MOHAN JATUA: Sir, the Prasar Bharati Broadcasting Corporation of India Act,
1990, came into effect on 23.11.1997. However, Section 11 of the said Act could not be implemented
till today. The option under Section 11 has not been called for from the employees. The employees
had offered a lot of resistance and so, it had been decided that Section 11 needs to be amended. The
amendment of Section 11 of the Prasar Bharati Act, 1990, as contained in the amendment Bill, would
enable us to settle the matter regarding the status of employees of the Prasar Bharati, which has

remained uncertain for more than fourteen years.

The Prasar Bharati Broadcasting Corporation of India (Amendment) Bill, 2010, seeks to
replace the existing Section 11 of the Prasar Bharati Act, 1990, with a new Section. Once the
amendment is done, it will enable all the regular employees belonging to the cadres born on
Akashwani and Doordarshan, who were recruited before 23.11.1997,. which is the appointed date,
and in service of the Corporation on 1.4.2000, and those recruited between23.11.1997 and 5.10.2007
to serve in Prasar Bharati on deemed deputation till retirement to get all retirement benefits like those
of Central Government employees, such as that of CGHS, House Rent Allowance, etc. Employees

recruited after 5.10.2007 would be treated as Prasar Bharati employees.

The amendment also seeks to create an enabling provision in Section 11 for the IS, CSS and
other service officers who belong to the cadres outside the Prasar Bharati for being posted in the
Corporation on the terms and conditions to be determined by the Central Government through rules.
All posts except those belonging to these cadres are proposed to be transferred to Prasar Bharati.
The number of posts of IIS to be transferred to Prasar Bharati will be determined subsequently and

notified through rules.

Sir, | am glad that 16 hon. Members took part in today's debate. Though the purpose of
bringing in this amendment was to only amend Section 11, we are really happy to find that all the hon.
Members have participated, and they have referred to all the 34 Sections of the Prasar Bharati Act

and suggested improvements, which has encouraged us.

We have taken a good note of it. We will definitely take action in future as and when the

situation arises.
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Now, to limit ourselves in respect of amendment of section 11, which is replaced by a new
section, Sir, | would say that the Prasar Bharati has been created as an autonomous corporation by
an Act of Parliament in 1997, as | mentioned earlier. Prasar Bharati enjoys powers and exercises its
functions all envisaged in the Act. With the amendment of section 11 of the Prasar Bharati Act, the
long-standing issues of the status of employees working in Prasar Bharati will be settled. Most
importantly, the corporation will be able to undertake recruitment of manpower. The amendment also
empowers Prasar Bharati with most of the disciplinary and supervisory power and control all officers
and other employees. The power to transfer them, etc., in this way, the amendment will confer
Prasar Bharati with the autonomy envisaged in the Act in so far as employees-related issues are

concerned.

Sir, hon. Members spoke about some shortcomings and suggested improvements. The
Ministry is also trying its best to improve Prasar Bharati. For instance, programme quality in border
areas like J&K, north-east areas, Urdu language, Kashmir language, etc., are being taken up and
adequate funds have already been allocated in the Eleventh Plan and a proposal is on to allocate

adequate funds in the Twelfth Plan also.

Sir, the hon. Members mentioned about filing up of vacancies. It is a fact, there are
vacancies. Towards this, the Government is not sitting idle. The case is being processed and the

actual recruitment will start very soon.
For all these reasons, Sir, | pray that the Bill be passed.
sft TR TATE: ST Sft, (). .

SHRI RUDRA NARAYAN PANAY (Odisha): When would the employees' union be
recognized? | put this question through you, Sir, as to when would the union and the Karmachari

association be recognized?

it STFHTIRY: 31T Yo7 o6 fhaT Traaisst &1 I64T 2, 4 9a1 %% 8, STard a1 <+ S

SHRI CHOUDHURY MOHAN JATUA: Kindly allow me to say, Sir. Our sanctioned strength in

both, the AIR and the Doordarshan, is 48,173. Out of them, the present vacancy position is 11,498.
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ft ISR TRATE: A 69 T WRAf?
SHRI CHOUDHURY MOHAN JATUA: | have already said that the Government...

SHRI RUDRA NARAYAN PANY : Why in Doordarshan, Akashvani and Prasar Bharati, the union

is not recognised? What is the position of the recognition of the employees' union or association?

MR. DEPUTY CHAIRMAN: You have put your point of clarification. Put only one point.

...(Interruptions)... Please sit down.

SHRIMATI AMBIKA SONI: Sir, | just would like to add to what my colleague Shri Jatua has just
now said. All the hon. Members spoke beyond the purview of the Amendment Bill. But, we really
welcome your suggestions and, frankly speaking, all of them have been noted by us, as he has said.
There are a few points on which | would like to clarify. | would also like to suggest, through you, Sir,
to the House that Prasar Bharati has probably been discussed at a length of time, for the first time, in
the last two-and-a-half years. Individually, we have met and discussed. Sir, this is a public
broadcasting system. This is a creation of the Parliament. It needs to be discussed by all of us. In the
last two-and-a-half years, we have fine tuned in many of the areas, wherever Prasar Bharati needed

to put its act together.

| would like to share those areas where we have tried to act to improve the quality of the public
broadcasting system without any interference in their content. | would like to share it with the House,
and get suggestions from the House. But in the meantime, | would like to share that there is a
misconception that the DD Urdu channel has been closed. Why | am clarifying some of points is
because that | don't want that misconception to stay with any hon. Member because it is not exactly
what the fact is. The DD Urdu is a channel we are really trying to upgrade and make it one of the
most watched channels by the people. From 2010 to 2013, a total amount of Rs.80-odd crores have
already been sanctioned. For the year 2010-11, Rs.40 crores have been sanctioned, and for the next
two years, another Rs.39-odd crores have been sanctioned. More money will be sanctioned to DD

Urdu as and when it is able to dispense with these funds.
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Sir, hon. Member, Shri Tarun Vijay mentioned about what is happening in borders, etc. |
would like to say that the UPA Government has sanctioned a special amount of Rs.110 crores for
strengthening and fortifying all the border areas, especially around the Kashmir border with Pakistan.
The recent Home Ministry's letter to our Ministry congratulated the Prasar Bharati, that according to
their information, our DD Kashir Channel in its new avatar is being watched more in Pakistan-
occupied-Kashmir areas than it is ever being watched so far. The Prime Minister has in the last seven
years, in fact, in the UPA-I, sanctioned almost about Rs.264 crores for strengthening DD Kashir and
seeing that every single language and dialect spoken in the Valley, Jammu, Leh, Ladakh, Kargil is

given some reflection on the DD Kashir channel. These are efforts...

SHRI TARUN VIJAY: It is not at all watched in the Valley. It might have been watched in the

PoK, according to your information, but nobody watches it in the Valley.

SHRIMATI AMBIKA SONI: Mr. Tarun Vijay, | listened to you. | made your points. One second.

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: What about West Bengal border with Bangladesh?

...(Interruptions)...

it SEIRRI0T UIfer: 987 B employees casual &1 98T BT permanent employees &, 319 I8
gdTgV1 Can you say who is the CEO of Prasar Bharti? Sir, they are unable to appoint a CEO of Prasar

Bharati.

S 3rfret WAL e aTof), # o AR HaTell & IR o b oy ded g, fde oot a8
HiT e ©1 § e g1 3T |iel ¥ H IET B IR I g b TR 9RA Tl 71T H U public
broadcasting system Cull ﬁaﬁwwaﬂmeﬁ?ﬂqﬁ BUIESIEEEIRERIN 'Ch_{?%)f§%?1—8’
public broadcasting ¥, ST T8 SMIHT 3R ART AT T BT AMRY| I AT I8 HTH HR I8 &,
IR B9 I7a! YIS [Iegel &1 e8] YUUTG, A1 311 d WIATfed B 8117 # A1 99 9993 Jal 1Y
ST ST STell BT TATH [T €, ST81 $781+ Ael A1 H $B WRI8-11I HeH IO 8

ST dd employees @ 91d ©, I8 U TS I & fb 899 employees &Y Tdh & | &H &t
BIRTET BT B ...(TAU)... 317 [Tepet GE! &8 32 &1 H 31 994 e gl €1 H 9% delegation
ﬁ?ﬁ%’l sﬂ'ﬁﬁmﬂ% promotion H’aﬁg‘s‘, ﬁﬂﬂaﬁgw extra allowance ﬁ?ﬂ, oIfepsT Waﬁ G
ol T, 319 9 1 AT8d ©1 984 Udis AIel &1 I8 91 del s o, [l 3R <1 €1 det o1 {6 I8
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-9 21d e A S IR &, BTE HIS H 91 32 &, Frey o arell 9 it fofa o =nfeg 9, aga
AT I Tl MY AR STH delay BIh TS| I8 BH RN &1 Ul e 2 iR 931 I77e © f avR 39
T H B GHT, A7 5 A H ... (FGHT)...

SHRI PRASANTA CHATTERJEE (West Bengal): The Union recognition has been withdrawn.

SHRIMATI AMBIKA SONI: | am coming to that. 3G 39 U § TG 8] 7] §, olfdp
T SR Heayul et Sah A U1 R & oY BARI AR A AR g3 8, TR 31 g < o
I uiferamiedt R B AR oft a1 STShIReTT BreRiet g anfgy off a1 St /T 2 araR St
A HET 5 20-30 AT F 918 T review BT 1T § I8 f[degpe T8l ®8 I8! [ $0 95 $3A1 A1,
cIfepeT BRT A WSl a97aTT & 13 89 U Reg AN 13 Sl BT 1990 3R 1997 | 1, &1 981 BT AT
i €1 89 Ired € & frd aRe 9 TR wRel, ST iR Al siafinre o9 & rfie o
3R arEH ARATST Aot| 31TST T fhdT self regulating body IT AR &1 aR® | B Y I HidT 81
3T & &H qRET Bl Blg UsargsRl Wl 81 b S sellel o ey € a1 4R Cadle
Regulatory Bill BT Seeied fhaT 81 7 ff 319+ &7 § IRI% & Bifde 2l

ST8t T recognition ®1 A1 &, {1 I Y& 1A BII $TH & FIAA, Sl TAR WA b AHAIT
eI W 2, I A1 T U 31| SIS & $B (149 &, T8 HISINGT &, ad JgaR Rapifem
<1 S 21 37 A1e 1 H S UG PR Al Al gl 89 ANl A I§ Pel b S-Sl g v
TIRIURI 37911 AT <18 &, R aT8d &, S (] BT YR1 HRP 4 AT 8RS B
Fhdl &1 H ST FHSTAT € AR I G 1 8 b 1391 I Brgai o1 urer b, fam S« wrgdiRan
1 Pl (BT AT 3T 19 DI Rep 121 TS, T8 Al ARIS (bl 9 B 4 el foran & iR s
BRI TR A IR-BIAT a1 81 ST ...(&EEH)... It is up to the Association to ask and fuffill the

criteria laid down by the DoPT for the recognition and the Ministry will have no problem or the other

apparatus will have no problem in giving recognition to any one. ... (Interruptions)...

SHRI RUDRA NARAYAN PANY: That notification is of 1993, therefore, kindly look into it.

...(Interruptions)...
5 ARG B AR Tah JIRCTS Fed # 3T+ Rears faam o
it gAY -2, 319 9fSTI The existing rule is like this. ... (Interruptions)...

SHRIMATI AMBIKA SONI: | have said and | am making an open statement that any one
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fulfilling the criteria as existing today can ask for recognition. On fuffiling this they will be getting
recognition. There is no lack of transparency in that. | have only tried to mention this because we are
trying to put in place 150 channels free-to-air on DD Direct. We have put in a system for transparency
where we have e-auctioning channels on DD Direct. Channels that were getting Rs.165 lakh earlier
are getting over Rs.3 crores for a slot on DD Direct. | am just flagging some of the issues. When we
have a larger debate on Prasar Bharti which | welcome and | hope the hon. Members will ask for such
a debate, | will be able to speak on all the initiatives which the Ministry and Prasar Bharti have
together taken. We are thinking of putting advisory panels so that citizens themselves can decide
whether the evaluation committee for various commercial programmes is doing their job or not. So,
these are the various steps we have taken and | hope that the hon. Members, as they have
indicated, will support this Bill. My colleague, Mr. Choudhury Mohan Jatua, has worked on this Bill
for many, many days but because the House was not functioning, he was not able to bring it about. |

would leave the floor to him.
MR. DEPUTY CHAIRMAN: Now the question is:

That the Bill further to amend the Prasar Bharti (Broadcasting Corporation of India) Act, 1990,

be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up clause by clause consideration of the Bill.

There is one amendment (No.3) by the hon. Minister.
Clause 2- Substitution of new sections for section 11

SHRI CHOUDHURY MOHAN JATUA: Sir, | move: (3) That at page 2, line 4, after the words

"Wwhichever is later" the words "until their retirement" be inserted.
The question was put and the motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 1 - Short title and commencement.

MR. DEPUTY CHAIRMAN: We shall, now, take up Clause 1. There is one Amendment (No. 2)

by Shri Choudhury Mohan Jatua.
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SHRI CHOUDHURY MOHAN JATUA: Sir, | move:
(No 2) That at page 1, line 3, for the figure ""2010" the figure "2011" be  substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.
ENACTING FORMULA

MR. DEPUTY CHAIRMAN: We shall, now, take up the Enacting Formula. There is one
Amendment (No. 1) by Shri Choudhury Mohan Jatua.

SHRI CHOUDHURY MOHAN JATUA: Sir, | move:

(No. 1) That at page 1, line 1, for the word "Sixty-first" the Word "Sixty-second" be
substituted.

The question was put and the motion was adopted. The Enacting Formula, as amended, was added

to the Bill. The Title was added to the Bill.
SHRI CHOUDHURY MOHAN JATUA: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: Hon. Members, | have to inform Members that the Business
Advisory Committee in its meeting held on Thursday, the 8th December, 2011, allotted time for

Government Legislative Business, as follows:-

Business Time Allotted

Consideration and passing of the following Bills
(a) The Copyright (Amendment) Bill, 2010. Three Hours

(b) The National Institute of Mental Health and Two Hours

Neurosciences, Bangalore Bill, 2010.

(c) The Central Educational Institutions Two Hours

(Reservation in Admission) Amendment Bill, 2010.
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The Committee also recommended that the House may sit up to 6.00 p.m. and beyond daily

for the transaction of Government Legislative and other Business.
The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at thirty-seven minutes past five of the clock till eleven of the clock on

Friday, the 9th December 2011.
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